Fifth Series, Vol. III, No. 20 Friday, June 18, 1971
Jyaistha 28, 1893(Saka)

LOK SABHA DEBATES

Second Session
(Fifth Lok Sabha)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Re. 1.00



Ly
CONTENTS q
No 20—Friday, June 18, 1971/Jyaistha 28, 1893 (Saka)

CoLumns
Oral Answers to Questions:

*Starred Questions Nos. 571 to 5§75, 577, 578 and 582 1—29
Written Answers to Questions :

Starred Questions Nos. 576, 579 to 581, 583 to 600 & 271 ... 2954

Unstarred Questions Nos 2507 to 2541, 2516 to 2533,

2535 1o 2543, 2545 to 2616 and 2515 to 2634. 54—156
Calling Attention to Matter of Urgent Public Importance—

Reported Heavy floods in the Ganges, Alaknanda,

Teesta and the rivers of Assam 156—72
Papers Laid on the Table 17278
Messages from Rajya Sabha 178—81
Delhi Sikh Gurdwaras (Management) Bill—

As passed by Rajya Sabha 181
Business of the House 181—82
Statement re. Visit of. UN High Commissioner for Refugees—

Shri R. K. Khadilkar - e 182
Elections to Committees—

(i) Council unde: the Institutes of Technology Act, 1961 ... 183

(i)  ouncil of the Indian Institute of Sciences, Bangalore ... 183—84

Agricultural Refinance Corporation (Amendment) Bill—
Introduced 184

Statutory Resolution re. : Maintenance of Internal Security
Ordinance (Negatived) and Maintenance of Internal Security

Bill— 184—97, 353—402
Shri Atal Bihari Vajpayee 186—94
Shri S. M. Banerjee 194—97

Motion to consider the Bill—adopted 215

Clauses 2 to 18 and 1 215, 75, 278—303

Motion to pass, as amended 353
Shri K C. Pant 356, 383 -85, 400~01
Shri Jyotirmoy Bosu 387
Shri Indrajit Gupta 387—92

*The sign +marked above the name of a Member indicates that the question was
actually asked on the fioor of the House by that Member.



(ii)

Prof. S. L. Saksena
Shri K. Manoharan
Shri Samar Guba
Shri M. Satyanarayan Rao
Shri Hamendra Singh Banera
Shri Piloo Mody

Shri Shashi Bhushan
Punjab Budget, 1971-72

Committee on Private Members’ Bills and Resolutions—
Second Report

Resolution re : Federal Debt Commission—Negatived
Shri K R. Ganesh

Shri Murasoli Maran
Resolution re : Recognitinn to Bangla Desh—

Shri Samar Guha

Shri Krishna Halder

Shri Bibhuti Mishra

Shri Atal Bihari Vajpayee

CoLumNns

392—94
39596
396—97
397
397—98
398
398

27678

303 ,
303—11

31121

32235
336—42
342—46
346—53



LOK SABHA DEBATES

2

LOK SABHA

Friday, June 18, 1971/
Jyaistha 28, 1893 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Security Arrangements at Calcutta Interna-
tional Alr Terminal Buflding

*571. DR. RANEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Calcutta Interna-
tional Air terminal building and the tarmac,
where Acroplanes from foreign countries
halt, lack proper security arrangements
and that any person can enter both the
places without any check ; and

(b) if so, whether his Ministry propose
to take proper securily measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) No, Sir. There are adequate arrange-
ments at both the places.

(b) Does not arise.

DDR. RANEN SEN: May I koow
from the hon. Minister whether she is
aware of the mct that even today after
the whole arca has been infested with
various types of people, anybody and every-
body can have casy access to the Air
Terminal Building and that there is no
system of checking as is done in the
Domestic Airport at Dum-Dum where one
rupee is taken as an admission fee ?

DR. SAROJINT MAHISHI : [am
sorry, the hon, Member has beon: wrongly

informed, There isa system of checking
at the International Air Terminal Building
also. But because a part of the building
is under construction near the V,I.P, Lounge
where mobile barricades have been put,
some C.P,W D. workers and other workers
sometimes go there. But they go inside
with their passes and identity cards.

DR, RANEN SEN: Is itnot a fact
that in the south-eastern part of the runway
of the Dum-Dum Airport and the tarmac,
there are some non-scheduled air transport
companies operating there and that they
are free to carry any person inside without
any pass and all that ?

DR. SAROJINI MAHISHI : No
unauthorised persons is allowed to enter
near the tarmac. An armed guard Is there
to prevent any access of unauthorised
persons to the aircraft or to a place from
which any damage to the aircraft can be
done.

oy &6t @t ymns e
wisT wran
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faw et gg Ty ¥ FaT FI v
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@ & fog wr o @ o ; ik
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firer shoft (st are i wagtw) : ()
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dton & for aifufsas d) #1 oda
¥ ¥ wredhy foord % @10 oA @
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stfgw wremd gt AT wgwgd SGai §
§, arftor AT g d Fa F g @
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%1 w1 grefror A opdurgdy o W o
fin srafed F 0 mgd F A
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ww AR 77 fig & & fog e
wa fagta ¢ e frdt e fle @
FOF 7 0 3 Afgw Frfsa @, fx
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& a1 7, fora® fs @t s Aot o
Sfwa guanafy ¥ anfas gfc & gew
q¥ | wafis 7 qar wfer & e frgre
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Uy ¥ fron §, ag waow & fe dar
% giem X @ ¥R wmar fREw
qEEl % F0 Al AWEE &Y ¥ g
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T A HEn 273 A 3FFT 416 @Y
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6 & @ AN A TA AT T A 1969
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2T & 9 vF fatar 2 I

st TAmET @A o fame 3@
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# Y frger gaT | Wl A ¥ awen
% gaifas fagk &1 doqg q@ ow o
7yt & fou oF % ¢ g4 T Y, I=
fr fegeam #1 ama 52,000 &Rmi &
for s &% o oA ® AdEw
2800) JwiY & feqqwr v &1 X 3y
AT gat g e o fendfedl o way
FTgaR ™ faifdr sr v s &
fo aTFTT Y o1 a% aq7 FTHATE WY &
AT AT 78 FT HTAATE FA F7 faA
vadr &

SHRI YESHWANTRAO CHAVAN:
One of the reasons for this disparity was
that the banks were not nationalised. After
the nationalisation, you can sce that the
ratio of the population to bank branches which
was more than 2 lakhs per branch in 1969,
before nationalisation, has now reached to
1 lakh per branch, With the proposed
opening of 330 new branches, in 1971,
the proportion should further improve. This
it the only explandtion § can give,



$ Ordl Answers

e e ;0 fage O%
Fefors Feg Y &1 o wEEw § q9
el # qamar & f5 fagrr & @9 =
wraTg 273 Jags 4l6 g1 wE § 1 K ug
orAT STEar @ f o 416 wramet ¥ &
figgr wrawd efas &= H¥E A
feast wred dgra & & aifF gw ama T
srexTy AT At @k o moere fagre sy
wfy & gfy ¥ vzt av AvEE ST &
g

SHRI YESHWANTRAO CHAVAN :
I will try to find out whether 1 have got
detailed information. 1 can tell him that
of these additional btanches which have
been opened, more than 70 to 80 per cent were
opened m the rural arcas. Of the first
branches, they were naturally in the indus-
trial sectors But the expansion is rural-
oriented with greater cmphasis on the
unbanked arcas or the under-banked areas.

ot THAEE 9 : §51 F) T4 arE
e gfaare & &R & e oy wd
fratfea frar w1 &, 37 cqmra-avm &
Fag wrAar s ¢ 5 s oRew
et aF g9 & fomr wTER AT IRT
#f WarEw 5 @red & W 1 oFar
g Tove A ¢ f5 #fwr o e
for, omar ¥ &K 3 F Foq Harso aw
ar T ?

oft AT W . WATEE AT
A AYmEe gifeqes & &% Sear Tfgd
Regarding mobile banks, I think the
attitude should be to reach the people. If
mobility means that, I can understand.
Merely a bank to carry cash to distribute,
that is not the idea of a mobile bank,
because normally loans are advanced on the
agsessment of productive activities applicant
is undertaking. Therefore, our idea is to
set up the Branch within the reach of the
customers. This is the main idea.

ot e oiE ;A fex BieR
T o R g ?
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SHRI YESHWAN‘I‘RAO CHAVAN :
That 1is the wa? we are procecding
with branch expansion, There are two or
three criteria, First of all we have to seq
whether we cover the necessary population.
At the present moment, the national average
is one branch for 52,000 of the
population, Really speaking, our idea
is that at least ome branch should reach
10,000 population if we can go to that
extent.

Sccondly, one will have to see that
there is mobilisation of deposits potential
also in that area. That also is there,

I

The third criterion is to meet the needs
of the pcople as well. Those must be the
productive needs, This is the general frame-
work within which we have to work.

I won't say that there is any scheme of
mobile banks as such, but the idea is to
reach the people,

SHRI D. BASUMATARI : May I
know whether it is a fact that the criterion
laid down is that there should be one bank
for an area of 10 miles. Ifit is so, may
I know how in the tribal areas where the
tribal population are spread out over a
large area, the tribals’ needs will be met 7

What is the special measure undertaken
forit ?

SHRI YESHWANTRAO CHAVAN :
It isa fact that in one of the Circulars
of the Reserve Bank the ten miles areas
was mentioned and the idea was that the
Bank Manager should also be able to
supervise the operations and when the
money is taken on loan, he must bein a
position to go and sec whether it was
steictly used for the end purpose for which
it was taken. So, in the guidelines they
had mentioned the ten miles area but I
found that that was literally taken and it has
certainly created an atmosphere and a
psychology of grievance. So, we have pointed
out to the Reserve Bank that this should not
be literally taken.

SHRI JAGANATH RAO : The
main object of opening branches inthe
rural areas is to see that cradit reaches
the poorer sections of the community. Till
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to-day, the poorer people, the self-employed
persons are nof able to get facilitics from
the npationalised banks. May 1 know from
the Fipance Minister whether instructions
Have been issued to the banks to liberalise
the granting of credit loans to self-employed

persons ?

SHRI YESHWANTRAO CHAVAN :
As 1 told, not you, but others in reply to many
questions answered recently, we had appointed
a special Committee to go into the question
of self-employed; to go into the techniques
of extension of credit to this category of
borrowers to find out the methods and a very
useful report has been submitted by Thakkar
Committee. I think a copy of it has been
placed in the Parliament Library. Probably
you could make use of it. It isa very
useful document, Of course, all these
documents are useful. Only question is
of implementation,

In order to discuss the application also
of the principles in practice, 1 had some long
discussions with the Custodians and necessary
instructions have also beengiven to the
banks. I hope the instructions, are very
seriously taken at the field level. That,
really speaking, is my main problem. If 1
get some time during this session also, I
propose to go and see for myself in the field
whether, these instructions have reached the
ficld arcas. This is, what I want to do myself
if1 can do that. Necessary thinking has
been donme. Necessary instructions have
also been givem, but, at the same time, 1
share the hon. Member's anxiety that we
Afte not getting the results that we should
get. I must admit that, But, it is such
a vast work and a new type of work that
we cangpot really depend upon bureaucratisa-
tion of the matter...(Interruptions). We
will bave to create an atmosphere for it.

MR. SPEAKER : I would request the
Minister to be brief in his reply.

SHRI DHANDAPANI: What is the
criteria for opening new branches in a
particulatr area 7 Is ita fact that inthe
Third Five Year Plan the State Bank of
India opened some 1400 branches all over
Isdia out of which 95 per cent branches
have Incurred heavy lossess 7 Wil the
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Government take any action to minimise
the loss ?

SHRI YESHWANTRAO CHAVAN :
I cannot rush to a conclusion that all the
branches have been incurring losses. But it is
quite natural in the beginning. The opening
of new branches in a new area in the first
stage involves certain overhedd expendi-
ture and this involves certain loss inthe
new branches in the beginning. But we will
have to find that the banks as a whole do
not go into Joss, That is what we aim at
and that is being kept as an objective.

SHRI DHANDAPANI: What is the
criteria Government have for opening new
branches 7

MR. SPEAKER : If you had heard
the reply to the earlier question, it would
be clear to you—

Next question,
Frec Secondary Education in Gujarat

*573. SHRIP. M. MEHTA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Government of Gujarat
had made Secondary Education free in
Gujarat ; and

(b) whether after the imposition of
President’s Rule in Qujarat the relief given
by the former Government to the students
as mentioned in part (a) above has been
withdrawn ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAYA) : (a) Under successive
resolutions of the former Government of
Bombay and thereafter, of the ‘Governmant of
Gujarat, uptil August 1969, education up to
the Secondary School Certificate stage had
been made completely free for girls and
full freeshlp or half freeship had been
allowed to boys coming from Jow income
families, respectively, No order or resolution
of the Government of QGujarat had been
issoed &t any time making Secondary
Education free for all boys, buf & wituie
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had been recorded by the Chief Minister
and. an announcement had been made
immediately before the imposition of
President’s Rule that Secondary BEducation
would be made free for all boys also with
effect from June 1971,

(b) Formal orders have been issued
after the imposition of President’s Rule,
on May 28, 1971, reaffirming the carlier
orders making Secondary [Cducation free
for girls, and substantially raising the limits
of income or land holdings, which would
entitle boys to free studentship or half free
studentship, thereby extending the concession
to a much larger number of students than
before.

SHRI P. M, MEHTA : What about
the second part of my question ?

SHRI D.P. YADAVA : There is no
question of withdrawal. Actually the Chief
Minister just made a press statement that
secondary education will be free. But he
should have all the paraphernalia before
this.

SHRI P.M. MEHTA : Afler giving
full thought and consideration to all the
relevant factors, the decision was taken
to make secondary education free. It was
announced by the Chief Minister,

MR. SPEAKER : Please ask a question.

SHRI P, M, MEHTA : I am asking...

MR. SPEAKER : Please come to it
direct.

SHRI K.S. CHAVDA: Everybody is
doing like this. Every time there is intro-
duction and then only the question.

MR. SPEAKER : That is not the way.

SHRI K.'S. CHAVDA : The rule
should be for everybody. Everybody puts
question like this.

MR. SPEAKER: That is not the
Wl mn“wmimdu

SHRI P, M. MEHTA : It was announ=
ved afterthe imposition of President's rule

JYAISTHA 28, 1893 (SAKA)
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that “it is not cancelled but it is postponed.”
May I know the factual position about
this statement made by the Governor ?

SHRI D.P. YADAVA : Actually,
President’s rule was promuigated on 13th
May. On 12th May, the Chief Minister
gave a press statement that secondary
education would be free for boys and
girls, Actually, on the 11th May itsclf,
the Cabinet had advised the Governor to
dissolve the Assembly. So, after advising
thc Governor that the Assembly should
be dissolved, there was no necessity to
hurry with that press statement or order
that secondary education would be comple-
tely free for all.

SHRI SHYAMNANDAN MISHRA :
What is the factual position 7 Has it been
postponed or cancelled ?

SHRI P. M. MEHTA : Great uhrest
prevails among the student world of Gujarat
and the students’ unions have demanded
that secondary education should be free.
May 1 know whether therc is any proposal
to redress this grievance of the students ?

SHRI D.P. YADAVA : Of course,
Government will be giving the students all
help for advancemcnt of education. But so
far as secondary cducation is concerned,
unless we do something better for primary
cducation in which itself the Gujarat State
is lagging behind, how can we think of secon-
dary education ?

SHRI K. S. CHAVDA : May I know
whether the students, the annual income
of whose parents from all sources, and who
belong to Scheduled Castes, Scheduled
Tribes etc. get freeship today, and if so,
whether they experience difficulty in obtain~
ing income certificates and they desire that
secondary education should be free ?

SHRI N, K. SINHA : May1 know...

SHRI K.S. CHAVYDA : He bas not
replied to my question yet,

SHRI N. K. SINHA : That guestion

does not arise out of the main question, This
relates to the whole state of Gujarat and
not—to the Scheduled Castes and tribes
alone.
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SHRIK.S. CHAVDA : It docs arise. and whether the decision taken by the &x-

I would like to know whether they demanded
that secondary ecducation should be free
because they eaperience difficulty in getting
the income certificates.

MR. SPEAKER : Let thc hon. Member
kindly not arguc about this. The quecstion
was whether the Gujarat Government had
made secondary education free in Gujarat.
The hon. Minister has already given the

reply, What else docs he want ?

SHRI PILOO MODY : You know
what the situation there now is ?

SHR1 POPATLAL JOSHI: WMay 1

know the reason for the Governor to post-
pone the freeshyp ?

SHRI D. P. YADAVA : The Chicf
Minister should have observed all the
paraphernalia before going in for a press
releasc...

SOMi: HON. MEMBERS What

paraphernalia ?

SHRI D. P. YADAVA : He should
have gone to the Cabinct first ; he should
have consulted all the Cabinet Ministers. But
he did not consu!t the Cabinet Ministers.
He simply passed au order...

ot srew fagrd I © Aener wEEa,
et ngEm A Y gwT fzar & a3
ag awar 7 fF Wi aewr At
fastr ) fraps s & fagiaa: faors
2 ? gfz goc gf § & oY Far AwTC Ay
TR A 7T F1 Y gag A forawy
aw. v a% foar foger sx g fw
ag Wt gawY FTA A ?

st f. gmE: T g IRl
¥ & & IAH A7 JIOH F AR H
G U

SHRI R. P. YADAV : May 1 know
whether the order that was passed was in
conformity with the requirements of the
rules of business of the Gujarat Goverpment

Chief Minister was taken by the State
Cabinct or in consultation with the State
Cabinet ? o

SHRI D. P, YADAVA : No,

Advunce of Loans by State Bank of India to
Village Agriculturists and Small Traders
of Rural Areas in West Bengal

*574, SHRI SUBODH HANSDA : Wil
the Minister of FINANCE bc pleased to
state

(a} whether Government are awarc of
the role played by the State Bank of India
in West Bengal in regard to advance of loans
to village agriculturists and small traders in
rural areas ;

(b) whether State Bank of India has
been able to meet the demands of the above
categories of people ;

(c) whether innumerable applications
are pending for decision since 1970-71 ;
and

(d) how long the Bank would take to
come a final decision on each application ?

THE MINISTER OF FINANCE (SHRI
(YESHWANTRAO CHAVAN) : (a) Yes, Sir;
State Bank of India has formulated specific
schemes for Financing agriculture and has
“gdopted” villages for intensive coverage.
Schemes for advancing working capital and
equipment finance have been drawn for small
traders.

(b} No, Sir ; the needs for agricultura}
credit specially, are very large and it camnot
be expecied that the State Bank of India
alone, or even commercial banks by them-
selves, would be able (0 meet these demands
fully.

(c) and (d). The State Bank of India
has reported that there is no large accumula-
tion of pending applications lor loans from
agriculturists and small traders in various
branches in West Bengal. Very often an
applicant for a bank loan aiso applies to 2
cooperdtive society for loan or has already
taken loan from a cvooperative society or
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from the State Government, Checking and
counter-checking on this account sometimes
lsads to delay in final disposal of the loan
applications.

SHR1 SUBODH HANSDA Are
Government aware that small agriculturists
and traders *with no capacity for giving
security against the loans are finding it
difficult to get such loans ?

SHRI YESHWANTRAO CHAVAN :
It is true that in the carly stages we did find
that the small man was in difficulty and we
had to find some new solution for that. In
order to overcome this difficulty, a new
Guarantee Corporation has been established ;
it started functioning on Ist April. In
reply to one of today’s starred gquestions—I
do not exactly remember the number of the
question ; I am not sure whether it will be
reached—I have in a statement given details
of the functioning of this Corporation, what
arec limits upto which loans extended to
traders etc. can be guaranieed, how the
small traders, kisans can be helped, how the
self-employed man or small businessman can
be accommodated etc. The hon. member can
refer to the details there so that I need not
waste the time of the House on it now. But
this matter is certainly important and we arc
making efforts in this direction,

SHRI SUBODH HANSDA : The
Minister has stated that the SBI has alrcady
formulated schemes according to which loans
are being advanced. Is he satisfied with the
performance of the SB1 in comparison with
the other banks which are advancieg such
loans 7

SHRI YESHWANTRAO CHAVAN :1
am not satisfied because I have again pointed
it out to the Chairman of the SBI himself. The
functioning of the State Bank so far as the
agricultural sectpr is concerned is better in
other States than in West Bengal. As
a8 matter of fact, the State Bank
is not a lead bank in any of the
districts in West Bengal ; therc are some
other biaks suzh as the United Commer -
cial and Bank of India which have gota
large number of branches in West Bengal.
The SBI has its own responsibility in this
matter, "Therefore, we have pointed out to the
bank that it wili have to give a better account

JYAISTHA 28, 1893 (SAKA)
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in regard to the rural and agricultural
sector, g

SHRI K. SURYANARAYANA : the
hon. Minisicr has stated that the State Bank
has adopted some schemes for advancing
loans to agriculturists. What are the poli-
cies adopted in this regard, will preference be
given to the small farmers needing small
amounts or to big farmers waniing Rs. 2 or
Rs. 3lakhs ? Very often wefind the big
farmers, taking advantage of their local influ-
cnce, get loans of the order of two or three
lakhs of rupees.

SHRI YESHWANTRAO CHAVAN : 1
think that what the hon. Member said did
happen in the beginning. When they were
asked to look to the agriculturists, their old
banking instincts prompted them to look for
clients who where more safe, the rich farmers.
But consciously we tricd to make a change,
and in order to make it casy for them also
to reach the small farmers, this Guarantec
Corporation has been established. We will
have to wait for some time to see its working.
As I said, I am myself not very much sa'is-
fied with the results of extension of credit to
agricultural sector,

SHRI INDRAJIT GUPTA : Details
regarding most of these new schemes are not
very clear even to Members of this House.
So I would like to know from him, condi-
tions in our country being what they are and
the banking practices and banking habits
being what they have been in the past, what
methods are being employed to see that the
particulars of these schemes are widely
popularised among the people in the villages,
small agriculturists, traders and so on, so
that they are encouraged to approach the
banks.

SHRI YESHWANTRAO CHAVAN :
This is a very good suggestion. As a matter
of fact, I myself made this suggestion that
these schemes should be publicised in the
local languages so that they reach the people.
My first effort is to see that at least they
reach the officers in the fleld. I would look
into it. It is certainiy a good suggestion,

SHRI BHAGWAT JHA AZAD : Mayl
know what happened to the much-publici-
sed idea of the hon. Finance Minjster about
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different rates of interest for different classes
of people who want loans from the baaks ?

SHRI YESHWANTRAO CHAVAN :I
do not know whether it was much publicised
but certainly I did make a reference to it
more than once, A study group was appoin-
ted in the Reserve Bank and its report has
been received recently. 1 propose to publish
the report so that hon. Members who want
can give their views also. There is differ-
ence of opinion between the members of
the committee. We have not taken any
decision so far, We have to examine the
matter.

SHRI D. K. PANDA: May I know
whether the Government has issued any
specific instructions to advance loans to the
share-croppers who are landiess on  cro-secu-
rity basis ?

SHRI YESHWANTRAO CHAVAN :
I do not know if specific instructions have
been issued to this. I will find out.

SHRI K. BASAPPA : Is there any
proposal to have an Advisory Committee at
the State and district levels for the State
Bank ?

SHR1 YESHWANTRAO CHAVAN :
At the present moment there is no such pro-
posal, There arc local committees, Advisory
Committees, for Bombay, Calcutta and
Madras zones, but not for every State,

SHRI SOMCHAND SOLANKI : Before
nationalisation security was given by the
borrower.. (Imterruption). May 1 know
from the hon. Minister today, after nationa-
lisation, what is the easy way to get a loan
from the nationalised banks because they
have to pay Rs. 200 to the management and
after that they are getting the loan, What
is the easy way to get loans from the nationa-
lsed banks ?

~ SHRI YESHWANTRAO CHAVAN: 1
do not know what he means by saying easy
way. There are certain allegations of corru-
ption. But it would be difficult to say that
every agticulturist is supposed to pay Rs. 200
or something like that. Formerly thers was
a very dificult procedure, I quite agree.
Now the procedures have been simplified.
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In the past the banks normally insisted on third
party guarantee because of the insecurity the
man who sanctioned the loan was feeling. In
order to facilitate matters, the credit guarantee
corporation has been established and we shall
have to watch the working of these things ;
possibly this might facilitate the lunding
by the banks to the neglected fcctor.

Boeing Flights to Trivandrum
+

SHRI C. K. CHANDRAPPAN :
SHRI PHOOL CHAND VERMA :
SHRT A, K. GOPALAN :

*575.

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Government of Kerala
had requesied the Union Government to
fly the Boeing flights to Trivandrom ;

(b) whether the runway in Trivandrum
airport is suitable for the landing of jet air-
craft ; and

(c) the decision taken on the request of
the Kerala Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHD :
(a) Yes, Sir.

(b) The runway is adequate for Boeing
737 jets.

{(c) Indian Airlines propose to start a
Boeing scrvice to Trivandrum from October,
1971,

SHRIC. K. CHANDRAPPAN : The
Minister has said that there had been a
request from the Kerala Government 1o
start the Boeing service to Trivandrum, She
also said that the runway was good. Why
did not the Government start the Boeing
flight carlier and why has there been this
delay ? Why do they not start it as soon as
possible ?

DR. SAROJINI MAHISHI : On acco-
unt of certain technical dificiiities the Boeing
services could nof be extended to Trivandrum
carlier. Proving flights Wwere carried ™ out by
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the JAC a few months ago. We ude instru-
ment tanding system which is not there at
thé dirport at Trivandrum. This year very
high frequettcy omnirangs will be established
and the services are going to be extended.

SHRI C. K. CHANDRAPPAN : May I
know whether the Government of Kerala
had requested the Centre to make available
all the necessary modern facilities in that
airport and what is the decision of the
Government on that ?

DR. SAROJINI MAHISHI : Yes, Sir;
necessary facilities will be provided at the
airport at Trivandrum, as early as possible.

SHRI N.SREEKANTAN NAIR : There
were four flights from Bombay to Cochin
and there is only one flight now. In view
of the fact that even Members of Parliament
find it difficult to get connections from Benga-
lore 10 Cochin, will the Government expe-
dite the starting of the new Boeing 737
flights ?

DR. SAROJINI MAHISHI : We are
extremely sorry for the inconvenience caused
to the Members of Parliament travelling
between Bombay and Cochin. The services
batween Bombay and Cochin are via Goa
and another one via Relgaum, Mangalore,
Cochin. From 13 October the services bet-
ween Bombay, Goa, and Cochin, Bombay
Bangalore Cochin and Bombay Belguam
Mangalore Cochin—all these services will
start and Boeing services will beup to Goa
Benigalore and further on the service will be
by HS 748,

ot gwwet awf:  werw  wg, &
XX ASYR ¥ ATNY WA AWERT ¥
qor wrgar i I forA K dA @ &
fot oy B w1 frafy feur omar §
Iuk grtrg ¥ Bty e o Aifr N
g 9 oF Gt eT gt ¥ ? afk
Ardwr Fere gt ¥ § aY wew AW F wE
YT a1 o adr ae oy el ?

wte wrdfondt whedh : i GrTTE Y
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Steps to Improve the Working of Delhi
Transport Undertaking
+
*577. SHRI 8, M. BANERJEE :
SHRI B. S, BHAURA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the steps taken
working of D.TU. ; and

to improve the

(b) whether more buses are likely to
be introduced ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TKANSPORT (SHRI
OM MEHTA) : (a) and (b). A statement
giving the information required is laid on
the Table of the Sabha,

Statement

STEPS TO IMPROVE THE WORKING
OF THE DELHI TRANSPORT UNDER-
TAKING

(@) and (b). The Delhi Traasport
Undertaking has taken the following measures
to improve the bus services operated by it in
the Capital :(—

(i) The Undertaking has drawn up a
phased programme for the replace-
ment of the over-aged buses (i.e.
vehicles over 8 years old) and
purchase of additional buses to
augment its fleet to meet the
increasing requirements of commu-
ters. Orders for the purchase of
309 single and double decker buses
were placed during 1969.70 and
1970-71. Against this, 196 buses
have been received and put on road.
Most of these buses are being opera-
ted d4s express services on payment
of an extra amount of 5 paise per
head per journey. The new buses
hive larget carrying capmbity. The
temalding 109 buses aré dlso expec-
ted to be received ia the course of
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(iv)

)

(vi)

(viii) Intensive checking of

the naxt three months in accord-
snce with the stipulated delivery
schedule, !

The Government gave a loan of
Rs. 130 Ilakhs to the Delhi
Transport Undertaking  during
1969-70 and of Rs. 178 lakhs
during 1970-7} for the purchase
of buses. Loans are also proposed
to be given during the current
financlal year for the purchase
of buses, as and when payments
become due to the chassis suppliers
and boedy building firms,

A radio communication system
and a well-knit telephone net work
have been set up ; field officers are
posted and time regulation is wat-
ched at all important points,

Maintcnance points have been
established in the network of the
Undertaking's operational area to
attend, on the spot, to minor defects
which develop in the buses on the
road,

Regional control of depots and
operation has been introduced so
that senior officers are able to pay
personal attention to operational
matters besides depot administra-
tion,

Unserviceable vehicles are being
converted into trailers, after reno-
vating the bhodies, to be run as
trailer buses on selected routes.

Oid buses are being removed from
normal duty for use as school buses

and for special hire purposes.
ticketless
passengers has been launched,

{viii) Servicing and daily maintenance is

being done at night under the
supervision of semjor officers.

(ix) Private boses under D,T.U. opera-

tion have begn cngaged to cover the
shoriage of its own buases.
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(x) Stores and Workshops arc being
streamlined by the Undertaking so
as to help in deploying the maxi.
mum anumber of buses on road.

SHRI OM MEHTA : Sir, in the state-
ment, there is a small typing error. Itis
said there that “Orders for the purchase of
309 single and double decker buses were
placed during 1969-70 and 1970-71." It
should be 305.

SHRI S. M. BANERIJEE : From the
statement it appears that adequate steps have
been taken by the Delhi Transport Under-
taking. But 1 would like to know whether
it has been brought to the notice of the hon.
Minister that the behaviour in the buses,
both of the drivers and the conductors, is
awful, and sometimes the passengers are
thrown out of the buses ; the students also
receive the same fate. [ would Jike to know
whether instructions have been issued to the
staff concerned that they should at least be
courteous to the passengers, even though
there may not be accommaodation,

I would like to know further whether it
is a fact that passengers having tickets also
are produced before the magistrate ; after
boarding the buses, they are turned out, and
some of them were fined Rs. 25, Rs. 35 and
Rs 45 by the magistrate. If so, what steps
have been taken by the Government to ask
the DTU authorities not to do such things ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
As hon, Members know, the DTU functions
under the Delhi Municipal Corporation I
am sure the Delhi Municipal Corporation
supervises the staff, and the management.
They do take due care and I belicve they
are anxious to sec that the conductors and
other members of the staff behave with the
people who are their madters with due
decorum, decency and courtesy. I have no
doubt that.

In regard to the other question about

the magistratés, otc,, I no not exactly under-
stand what he msans,

SHRI 8.M:. BANERJEE 1 About the
fines. Even today, there was ope student
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who has been fined Rs. 25, 1 hope the
‘Minister reads the newspapers. (Imlerrup-
tion)

MR. SPEAKER : Order please. He
may put his next question,

SHRI S, M. BANERJEE : May I
know whether it is a fact that a decision
would be taken by the Government to
convert the DTU into an autonomous
public corporation and, if so, the reason
for the delay why it is not being done, and
whether it is objected to by the Delhi
Administration and, if so, how the objection
is going to be met by the Government ?

SHRI RAJ BAHADUR : There is
a demand from the people, which is really

growing, for converting the DTU into
a Corporation, but it involves s0 many
factors. We have toc take the Delhi

Municipal Corporation with wvs, because
it would amount to a major step, and
it will certainly take away the management
of the DTU from the Corporation, and
it may not be liked by the concerned
parties. We would like 1o have, in this
case, as much consensu§ as possible.

SHR1 S. M. BANERIJEE : The
question is whether they have accepted
the principle.

SHR1 RAJ BAHADUR : We shall
consider this proposal sympathetically,

SHRI H. K, L. BHAGAT : May
I know whether it js & fact that the Govern-
ment of India appointed a committee
sometime ago to go into the affairs of
the DTU, particularly its financial condition,
and, if so, what were the findings of that
committee and in the light of those
findings, what action do the Government
of India propose to take ?

SHRI RAJ BAHADUR : Of course,
8 committee was appointed and it advised
that it should raise the fares, In fact—well,
my colleague will read the recommendations.

SHRI OM MEHTA :@ The recom-
mendations are :  tho present organisational
struciure of the DTU is not satisfactory,
and the existing arrangement should be
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replaced by a statutory corporation ; the
Board of Directors of the Corporation
should be selocted strictly on the basis
of skills, and experience useful to a
transport undertaking ; the Board should
be capable of reviewing operations and
recommending improvements ; the chief
executive should be a person responsible
for the management of the corporation
at the top level, and he should be a member
of the Board of Directors. There should
be a larger delegation of powers for the
Chief Executive and other managerial staff
80 as to ensure optimum performance. There
have been more than 5 changes in the
post of General Manager of DTU during
the last 12 years, although under the Delhi
Municipal Corporation Act, the tenure
is five years. The concerned authority
should avoid frequent changes in top
management personnel.

SHRI RAJ BAHADUR : A recom-
mendation has been made that the fare
should be increased, but sorsehow or other,
it has not found favour with the clected
members of the Corporation,

ot v g W e A X e
Hz ¥ f’am& fF *“Private buses under
DTU operativn have been cngaged to caver
shortage of its own buses” U Hi# t fw
‘aﬁﬁ‘ﬂfﬂgm W!?ﬁo aoxn
sTede shoed wy YA wodr @ wafeu
T vt § e grde v B W
WA GEETAT o ¢ Y A L A
7. T §4q @Y FT gE wor
forad 94t W ) 7

oft Trw AW A AT T T
mAmy frang % . A7 &
AT § 4, ag @19 IAwY iR R
A K ewwar g......

SHRI S. M. BANERJEE : Why have
private buses been put ?

SHRI RAJ BAHADUR : There is a
shortage of buses and to meet the require-
raents of the travelling public, we want to
augment our flest with privae buses, 1 am
talking on behalf of the Corporation,
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Preservation of Tribal Art and Culture

*578. SHRI SAMAR GUHA : Will
the Minister of CULTURE be pleased
o state :

() whether Government propose to
sot up a Committee (o go into the problems
of preservation of the tribal art and culture
in our country ; and

(b) the other steps proposed to be taken
by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE SHRI
D.P. YADAV: (a) No, Sir.

(b) Tribal Rescarch Institutes set up
in the States study matters relating to art
and culture of tribal people and suggest
measures for their preservation and deve-
lopment, The Sangeet Natak Akademi has
from its inception, been making efforts
towards the documentation of the perform-
ing arts, viz.,, Music, Dance and Drama,
of the Tribal communitics. Under one
of the Fourth Five Year Plan Schemes,
the Akademi has been recording the music
of the tribal communities of different regions
of the country and filming and photograph-
ing their dances. The Akademi has also
collectad musical instruments, masks, etc.
used by the tribal communities. The tribal
art specially the tribal dances are highlighted
every year during Republic Day Celebrations,

SHRI SAMAR GUHA : May 1 know
whether any attempt has been made by
Government to preserve the ftribal dialects
by havisg some script—Roman or some
other script—for them and whether Govern-
ment has prepared any literature for the
trible culture ?

SHRI D. P. YADAVA : So far as dialect
is concerned, we have already set up several
tribal research institutions in the arcas,
particularly in Assam, Bihar, Gujarat, M.P.,
Andhra Pradesh, Rajasthan, Orissa, West
Bengal, Maharashtra, U.P, and Kerala,
to stady maters relating to art aad culture
of the wtibel people and suggest measures
for their préservation and development,
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They are expert people and the hon.
member's suggestion will be incorporated,
It is a good suggestion,

SHRI SAMAR GUHA : It is good that
almost every vyear during Republic Day
celcbrations, the tribal people are asked
to perform their daoce, drama and folk
songs. May I know whethe! the Govern-
ment has organised any troupe of the tribal
people to perform their dances, drama
and folk songs throughout the country and
have inter-change among the different tribal
communities 7

SHRID P. YADAVA: It is a good
suggestion.
MR. SPEAKER : Every suggestion

by you is being accepted today !

SHRI KARTIK ORAON : Religion
plays an important part in moulding tribal
art and culture.

MR. SPEAKER : Please
question.

SHRI KARTIK ORAON : 5o, unjess
the tribal religion is protected we cannot
claim to protect the tribal art and culture
I would like to know whether the Govern-
ment is aware that the British Goverament
in the 1911 census report recorded tribal
religion as “animism” defined as the name of
a category to which ace relegated all the pre-
Hindu religions of India. In the 1931 census
report the term “animism™ has been replaced
by tribal religion to denote the religions
of all primitive tribes. The Constituent
Assembly on the 11th May 1949 under
the chairmanship of Sardar Vallabhal Patel
passed a resolution by which they purported
to preserve the tribal religion.

MR. SPEAKER : Let him came o
the question.

come Lo the

SHRI KARTIK ORAON : Now I
would like to know whether the government
is aware that those people who destroyed
the tribal culture. traditions and religion
during the British regime were treated 85
good boys and girls. Unfortunately, even
under the national government those who
try to destroy our tribal culture, tradition and
religion still confipue to be treated as good
boys and girls,
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MR, SPEAKER : Unless he asks
the gquestion I will have to ask him to
sesume his scat.

SHR1 KARTIK ORAON : May I know
whether the government will take note
of this that history is going to record a note
of protest on the performance of the
government and their madness in main-
taining that religion is not for tribals,
Democracy is not for tribals, secularism
is not for tribals, justice and fair play are not
for tribals.

1 will not allow this
It

MR. SPEAKER :
speech. It is not at all a question,
need not be replied.

SHRI KARTIK ORAON : Government

bhave no reply to give, They have done
nothing for the Tribals.
oft aico Wto a® aft
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SHRI D. P. YADAVA : So far as
assistance is concerncd, we will give match-
ing share to those States.

SHRI R, V. BADE : The Minister
has given a reply where we could not
understand even a word of what he said.
Sir, I want your proteclion.

MR, SPEAKER : [ can give protection
if your question concerns the whole country.
If you want to ask something about
Madhya Pradesh you have to give fresh
notice,

SHRI R. V. BADE : The question
WAs @

“wheothet the Central Government
propose to set up a Committee to go
inte the problems of preservation of
the tribal art and culture in our
couatry ; ”
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MR. BPEAKER : If you ask a question
about the whole of India then you will
got an answer.

SHRI R. V. BADE : My question
is whether the State has done anything
to preserve the art and culture of the Gonds
of Madhya Pradesh.

MR. SPEAKER: He may give notice
of a separate question. This question
rclates to the whole country.

SHRI DINEN BHATTACHARYYA :
Question No. 582,

fivet site Ao weaTe WaTew v
wewfr tewm & Susah (s @o o
qw) ;o (F) St gh

(=) srgfast fafager sgam
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o d ot E R fowd qve 9get ar
O oy & weeT fedt §, ¥ Ry
feft & wiw w1a & fog srgx Wy firar-
Ffe qa & ara €1

() st Tt A weoma Farerandte
aff &)

SHRI DINEN BHATTACHARYYA :
I asked the question in English. I could
not follow what thc hon. Minister has
read out, I want it to be repealed in
English.

SHRI SAMAR MUKHERJEE : He
has answered another question.

SHRI PILOO MODY But in this

House it does not matter.
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SHRI D. P. YADAVA :
Sir.

I am sorry,

PL~480 Funds for Educational
Activitles

*582. SHRI DINEN BHATTA-
CHARYYA : Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state :

(a) the total amount of PL—480 funds
canalised for educational activities in India
during the last three years ; and

(b) whether such funds were comp-
letely canalised through Government agencics
or were at times canalised through private
institutions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
IN THE DEPARTMENT OF CULTURE
(SHRI D. P. YADAVA) : (a) Rs.24.56
crores as far as the Ministr¥ of Education
and Social Wellare is concerned.

(b) The funds are canalised both
through Government and private agencies
in accordance with the agrocment concerning
the use of PL~480 funds.

SHRI DINEN BHATTACHARYYA :
What are the private agencies through which
the fund is canalised and what is the basis
of this ? Could the Minister kindly tell the
House ?

SHRI D.P. YADAVA : The different
ways ia which PL-480 funds are being
utilised for educational activities in India
are through notional attribution against
funds which are earmarked for Indian use
and are set off against normal budgetary
expenditures. This is done by the Depart-
ment of Economic Affairs which has inti-
mated that during the last threc ycars the
amount so utilised amounted to Rs, 21.33
crores for IIT Kanpur, higher technical
education and elementary education,

SHRI DINEN BHATTACHARYYA :
My question was specific. What are the
private agencies through which PL-480 funds
are canalised and up to what amount it has
up till now been canalised 7
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MR. SPEAKER : His question is very
simple. He is asking about that part of the

Question which relatcs to the canalisation
through private agencies.

SHRI D. P YADAVA: We have
rescarch institutions and we publish books
also. As regards spccific names, I need

notice.

SHRI DINEN BHATTACHARYYA :
The Government is not even ready to
divulge the names of private agencies through
which the PL-480 Fund is spent. So my next
quesion is: What are the criteria on
which the canalisation of this Fund is done
both through Government agencies and
private agencies,

SHRI D. P. YADAVA : We arc
spending PI.-480 Fund through the U. G. C.,
the IIT and through book publications. In
almost all the committees, our Government
officials are incorporated. Of course, they
arc autonomous bodies . .. .. (Interruption)
I think, the hon. Member should not get
irritated on this point, so far as PL-480 Fund
is concerned. In almost all the committees,
the Government officials are there.

SHRI S. M. BANERJEE: 1 would
like to know from the hon. Minister whether
it is a fact that PL-480 Fund is being used
for other activities which have a bad effect
on the minds of the students, that is,
American culture, American activitics, all
sorts of activities. I want to know whether
an inquiry will be made in regard to the
IIT Kanpur about wvarious allcgations that
this money is being used for purposes other
than education,

SHRID. P. YADAVA
such information with us.

oft gmargawt : AWy WA A
A 9 & e ¥ gawny v ), gm. 480
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. @R, @ uamw: gw e feg
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MR. SPEAKER : Of course, 1 did not
object to it. The Minister could give it.
As you would see part (b) of the Question,
it says,

“whether such funds were completely
canalised through Government agencies

or Jvere at times canalised through
private institutions.”
He gave the factual information. About

the names, it could have been easy for the
Minister to come prepared.

oY woery qaf ;. Hed WA ¥ wAT
fo srzgz oSfferaY & mAegmw @ & ST
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MR. SPEAKER :
with that.

But he is not ready

Question Hour is over. Again, the
progress is very slow. 1 will have to be
a little more strict in future.

WRITTEN ANSWERS TO QUESTIONS

Scheme for Development of Historical
Places in Agra

*576. SHRI RAJDEO SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Gavernment have formu-
lated any specific scheme for the develop-
ment of historical places in Agra ; and

(b) if so, the outlines thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHD) :
() and (b). Maintenance of the monu-
ments at Agra is done by the Archasological

of India. The Department of
Tourish Has commissioned repairs to the
road from the power house crossing to
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Motilal Nehru Park. It also proposes to
lundscape the area around the Taj and
construct a Tourist Reception Centre at
Agra.

Reduction in the Number of Check-Posts
for smooth flow of Inter-State Traffic

*579. SHRI BRIJ RAJ SINGH—
KOTAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the names of the States which have
agrecd to reduce the number of existing
checkposts suggested by the Transport Deve-
lopment Council to ensure smooth flow of
intcr-State traffic ;

(b) the names of such States which
have not considered this feasible ; and

(c) the main reasons given by them
and the reaction of the Central Government
thereon ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) to (c). The Governments of Haryana,
Jammu and Kashmir, Kerala, Orissa,
Rajasthan, Tamil Nadu, Uttar Pradesh,
Pondicherry, Tripura and Goa, Daman and
Diu agree, in principle, to the reduction in
the number of check-posts and are taking
necessary action in this behalf. The
Government of Uttar Pradesh have, how-
ever, referred to the difficulties in posting
staff belonging to different departments,
which have different objectives and tech-
niques of checking, under a single authority.
But they are considering methods of im-
plementing the recommendation.

The Governments of Bihar, Gujarat,
Punjab and West Bengal consider that the
proposal for abolition/consolidation of
checkposts is not practicable. The Govera-
ment of Punjab have, however, added that
traffic check barriers to be established, in
future, will be set up alongside the existing
ones,

Maharashtra has stated that combination
of checkposts at places other than Greater
Bombay is not possible The feasibitity of
having a single consolidated checkpost to
serve the neods of all the Departments at
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Bombay is being examined by the State
Goveroment.

There are only administrative checkposts
in Manipur and Nagaland and no reduction
in their number is considered desirable in
these territories which are sensitive border
areas.

There are no check-posts in the other
Union Territories except Delhi which has
only terminal tax barriers,

The reactions of the Governments of
Andhra Pradesh, Assam, Madhya Pradesh,
Mysore and Himachal Pradesh are awaited.
The matter is being pursued with these States
and the others who have not agreed to
consolidation of checkposts.

Difficulties experienced by Private Sector
Industries in obtaining Working Capital
from the Nationalised Banks

*580. SHRI BISHWANATH JHUN-
JHUNWALA ;: Will the Minister of
FINANCE be pleased to state :

{(a) whether Government are aware that
difficuities arc being experienced by the
private sector Industries in obtaining working
capital from the nationalised banks in time
to run their industries with the result that
production is hampered considerably ; and

(b) whether in order to give fillip to
the production activities in the country,
Government propose to instruct the nationa-
lised banks to deal with such cases more

expeditiously ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). The Reserve Bank of India
has advised the banks to exercise greater
vigilance in regard to end-use of credit to
all sectors of the oconomy so that banks’
funds are not diverted for purposes other
than those for which they are meant. This
entails closer scrutiny by the banks of the
credit applications particularly from the
large account holders who have a number
of sub-limite under each account, This
may result in some delay in the sanction of
loans in respect of 8 few cases, But there
are no facts to indicate thal unwarranted
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difficulties are being experienced by the
private sector industries generally in obtaining
working capital from the nationalised banks
in time. The need for expeditious disposal
of credit applications is impressed upon the
banks by the Reserve Bank of India from
time to time,

Agreement for Loan from Netherlands

*$81 SHRI S. M. KRISHNA :
SHRI NTHAR LASKAR :
Will the Minister of FINANCE be

pleased to state :

(a) whether an agreement between the
Government of India and Netherlands has
been signed for a loan of Rs, 10.47 crores
to India ;

(b) if so, how this amount is proposed
to be utilisced ; and

(c) the terms and conditions of the
agreement 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes
Sir. An agreement has been signed with
the Netherlands authorities for their
advancing a loan equivalent to Rs. 10.36
crores,

(b) The loan is proposed to be utilized
for import of components, raw materials,
spares and capital equipment required for
our development plans, in addition to
obtaining services from Netherlands. These
imports will be effected within the country’s
overall licensing policy,

{(c) The loan carries a rate of interest
of 2§% per annum and is repayable in
30 years with an initial graee period of
8 years during which no repayment of the
principal will be made.

Clwukllg of Accounts of Bodles and
ssoclations cxempted from payment
of Income Tax

*sg3. SHRIS. N. MISRA ; Wil the
Minister of FINANCE be pleased to state :

(8) whether the accounts of the Bodics
or Associstions exempted under the Income-
Tax Act arc checked ;
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(b) il so, at what iotervals ; and
(¢) if not, whether there is any check
that the exemptions are not abused ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) :, (a) to (c). Exemptions
provided under the Income-tax Act are
broadly of three types :—

(1) Exemption available to bodies or
associations because of the very
nature of these institutions where
the income carned does not form
part of the total income, This
exemption is available to institu-
tions like hospitals and educational
institutions not run for purposes of
profit. These bodies do not have
to file either their returns of income
or present their accounts to enjoy
exemption under the Income-tax
Act.

(2) Exemption to institutions whose
income also does not form part of
their total ncome under the
Income-tax Act, only when certain
statutory conditions are fulfilled.
Under this category exemption s
available to certain notified sports
bodies, professional associations,
etc. The information regarding
the periodicity of checking of
accounts of these institutions is not
readily available. It will have to
be collected from the field officers
from alll over the country and
would take considerable time. If
tho Hon'ble Member has some
specific institutions in mind, the
information in respect of them will
be collected and laid on the Table
of the House.

(3) Incomes of religious or charitable
trusts derived from property held
under trust or income from
voluntary donation provided certain
statutory conditions are fulfilled
are exempt from tax. Prior to
1.4.1971 the exemption céctificate in
these cases was initially made valid
for only one sssessment year,
‘Fhe aceousts of the first yoar were
scrutinised and the mm
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then remewed once in every three
years after careful examination of
the whole case, With effect from
14,1971, all such trusts, institutions
or associations have to file their
returns of income u/s 139(4A) of
the Income-tax Act, 1961 annually.
The accounts can now, therefore, be
examined every year.
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Indo-U S. Text Book Agreement

*585. SHRI R.P. DAS : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the main features of the Indo-U.S.
text book agreements and the scheme under
which text books are published in India ;

(b) the total number of books published
to date ; and

(c) the precautions which arc taken to
prevent the flooding of U.S.A. propaganda
material in the guise of text books ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYV) : {(a) to (c). The Joint
Indo-American Standard Works Programme
was initiated in 1961 with the object of
meeting the rapidly growing demand for
reasonably priced American books in various
disciplines both for purposes of reference
and for use as text books in colleges and
umiversities in India,

2. A Joint Indo-American Text Book
Board comprising representatives of each
side with Education Secretary of India as
the Chairman was et op in 1961 to lay down
the broad policy within which the U8.LS.
was to operate on the scheme.

3. List of suitable American books are
suggested to the Ministry of Education and
Social Welfare by the USIS and USAID on
the basis of selections made from iists
submit ed by the Indian publishers who haye
working arra ts with the US.
publishers, after a survey of the requirements
of ithe country and of the possibility of
saips of these books in Indis. These lists are
sctutinised first by USAID experts and then
referred to the Ministry of Education and
Soclal Welfars. Thut Minisiey in taen
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consults the University Grants Commission
in regard to the assessment of books on
Humanities and Sciences ; the Ministry of
Food and Agriculture in regard to the
assessment of books on Veterinary and
Agricultural Sclence ; Technical Education
Duvision for books in Business Managemetit,
Engineering and Technologica' subjects and
experts designated by the Director General
of Health Services for Medical books. The
books considered suitable for Indian
cducational purposes are then approved
by the Mimistry. USIS or USAID provide
subsidy from out of PL 480 funds to the
concerned Indian publisher to reprint the
U.S. book and price them about 1/5th or
1/6th of the price of the original US.
edition,

4, 1188 titles have been published
under this programme from its inception 1n
1961 to date.

5. As 1s apparent from paragraph 3
above the titles are scrutinissd by the
educational experts from the stand-point of
their suftability, usefulness and possible
demand among university students in India.
The question of flooding of U.S.A.,
propaganda material in the guise of text-
books therefore does not arise, under this
scheme,

6. The Joint Indo-American Text
Book Programme came into operation m
1961 by an exchange of Alde Memorr
between the Government of India in the
Ministry of Education and Social Welfare
and the American Embassy in India, The
main features of the programme are as
follows :

(a) The Ministry of Education will
clear the titles before these can be
taken up for reprinting under
the programme.

(b) Coptracts would be entered into
with publishers of standing who
have secured the necessary copy-
tight with regard to publication of

the mutuslly agreed list,
H
(c) Royalty payments will not exceed
1%, of US. copy per Indian
reprint gold. apd the amount of
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royalty will be intimited to the

Ministry of Bducation for cach

title.
(d) The sale price of the books
published under the scheme should
ordinarily be about 1/3rd of the
original published price—the price
being? fixed in accordance with the
cost of production, likely subsidy
and the economic price to be
charged. (The sale price now
generally is between 1/5th to 1/6th
of the U.S. retail sale price taking
into account the later devaluation
of the Rupee)

(¢) The distribution will generally be

arranged through normal trade
channels.
(f) The US.LS. will act as the

operational body of the programme
and for all contracts to be
negotiated with it,

(g Ministry of Education will be
informed of - all contracts and
other major steps taken by the
American Embassy in the implemen-
tation of the scheme.

Functioning of Credit Guarantee Corporation
of Indin

*sg5, SHRI JYOTIRMOY BOSU :
Will the Minister of FINANCE be pleased
1o state :

(a) whether a new financial institution
named “Credit Guarantee Corporation of
India” has started its operation from Ist
April, 1971 ; and

{b) if so, the functions thereof ?

THE MINISTER OF FINANCE (SHRL
YESHWANTRAO CHAVAN) : (a) and
(b). A new public limited company, known
as the Credit Guarantee Corporation of
India Ltd,, was registered on 14th Jannary
197 and has been entrpsted with the
tesponsibility for providing guarantees
covering credit facilities granted 'to small
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borrowers in cectain priority and neglected
sectors,

The Corporation has formulated a
guarantee scheme which has been brought
into force from 1st April 1971. This will
cover, initially, credit facilities, within certain
specified limits, granted by scheduled
commercial banks to individual transport
operators or to an association of not more
than six such operators, individuals, firms
and cooperative societies trading in fertilisers
and goods, professionals, self-employed
persons, individuals and firms owning
business enterprises and farmeérs engaged in
cultivation and allied agricultural operations.
The Guarantee Organisation will bear losses
upto seventy five per cent of the amounts
which are bad or doubtful of recovery, the
other twenty-five per cent being borne by the
lending organisations. A guarantee fee of
one half of one per cent per annum will be
charged on the amounts outstanding on
account of the cligible credit facilities,

According to the information given by
the Reserve Bank of India, 67 scheduled
banks have intimated acceptance of the
scheme so far.

The eligibility ceilings to the various
sectors as per scheme are broadly as
follows :

(1) Small farmers and agriculturists :

For financing seasonal

agricultural operations. Rs. 1000/-

For financing reclamation
or improvement of land,
construction of irrigation
well, installation of pump-
sets, purchase of machinery
or equipment or other

capital nssets, Rs, 5000/-

For fAnancing pisicullure,
sericulture, animal hus-
bandry poultry farming
or dairy farming, such
limits a8 the Corporation
muy notify from time to

time but not excéeding. Rs. 50,000«
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(2) Small Tronspert Operaters

For financing an individual or an
Assoclation of not more than six individuals
owning and operating a single transport
vehicle, Loans limits not to exceed Rs.
50,000/

(3) Small Retail Traders :

Anpual turn-over not exceeding Rs.

100,000/-
Primary dealers in fentilizers ¢

Asnual tum-over nol cxceeding Rs.
260,000/-

(4) Professional
persons :

and  self-employed

Medical practi ioner inclu-
ding a dentist or & firm
of medionl practitioners
owning or establishing a
nursing home or clinic. Rs. 100,000/-
Construction contractor

or a firm of Construction

Contractors. Rs. 100,000/~

Engineering Consultant
or Architect or a firm of
Engineering Consultants
or Architects. Rs. 50,000/-
Any other persons skilled

in  their

degree or diploma or
not, Rs. 20,000/-

(5) Business enterpises :

All cases whers original cost price of
the equipment used should pot exgoed Rs.
50,000/-

The Corporation has also formulated a
now scheme known as the Credit Guarantee
Corporation of India small Loans
(Financial Corporations) Guarantee Scheme,
1971 to cover credit fagilities upto certain
specified limits grasted by the State
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Financial Corporation including the Tamil-
nadu Industrial Investment Corporation
Ltd., to small borrowers. As the advances to
small scale industries are already covered
under the Credit Guarantee Scheme for
small scale industries, the mew scheme will
cover the residual categories of small
borrowers who are likely to be (a) transport
operators. (b) small hoteliers and (c)
business enterprises engaged in the generation
or distribution of electricity or any other
form of power or in the development of
management of any contiguous area of land
as industrial estate. The new scheme will
come into force from 1st July, 1971.

Smuggling on Indo<Nepal Border

%587, SHR1 MUHAMMED SHERIFF :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is smuggling on a
very large scale along the Indo-Nepal
border ;

(b) il so, the items which are being
smuggled on this border ;

(c) the number of smugglers arrested
during the years 1969-70 and 1970-71 ;

(d) the value of goods seized by the
customs authorities during this period
and

(e) whether there arc some armed
smugglers aiso at this border and if so, the
steps taken by Government to dsal with
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) There is large scale
smuggling along this border.

(b) Items smuggled from Nepal to
India aye varlous consumer arficles like
woollen and synthetic fabrls, nylon socks,
metallic yarn, cigarettes, cigarette 'lighters,
fountain pens, torches, cameras, blades,
waiches, transistors, tape recorders, cloves,
cosmetics and playing cards.

Items smuggled from India to Nepal
are raw jute, mica, bristles, skins of wild
apimils, reptiles and lambs, and cardamon.



4} Wiliten Answers

{c) The number of arrested
during 196970 was 111 and during 1970-71,
211,

(d) The value of goods seized during
196970 was Rs. 49,02,578 and during
1970-71 Rs. 75,37,498.

(¢) Yest Sir, there are some armed
smugglers operating on this border and
there have been a number of assaults on
the Customs staff. The following steps have
been taken to deal with the armed

smugglers :

(i) Arrangemcnts have been made for
the supply of rifles and revolvers to
the Customs Preventive parties on
the indo-Nepal Border.

The-man power in the preventive
partics has been increased.

(ii)

One Company of C.R.P. has been
deployed in the Forbesganj
Division of Patna Collectorate for
prevention of jute smuggling to
Nepal.

(iii)

A platoon each of C.R.P. Personnel
has becn tomporarily diverted for a
few months to the Muzaffarpur and
Motihari Customs Divisions for

prevention of smuggling.

(iv)

Close liasion is maintained with
the State Police Authorities on the
Indo-Nepal border to provide help
and protection to the Customs
Staff engaged in the prevention of
smuggling.

)

Setting up of 2 Shipyard at Haldia

*588. SHRI INDRAJIT GUPTA : Wil
the Minister oi' SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Indian Chamber of
Comowsee.-has urged Government to set up
a shipyard at Haldia ; and

Eb) if s0, Government's decision
thereon ?
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THE MINISTER OF  PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND  TRANSPORT (SHRI  RAJ
BAHADUR) : (a) Yes, Sir,

(b) Government are examining the
matter.

Amount of Money in Circulation

*589. SHRI N.E. HORO : Will the
Minister of FINANCE be pleased to state :

(a) the amount of money in circulation
in the country during the last two years
upto the 31st December, 1970 ; and

(b) the percentage of increase in
circulation, yearwise during the last two
years ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). Money supply with the public
amounted to Rs. 6799 crores as on the last
Friday of December 1970 as against Rs.
6036 crores as on the last Friday of December
1969 and Rs. 5389 crores as on the last
Friday of December 1968, The annual rate
of increase in money supply worked out to
12 per cent between cnd-December 1968 and
end-December 1969 and 12'6 per cent
between end-December 1969 and end-
December 1970.

Cases Involving Arrears of Income-Tax
Above Rs. 5 Lakhs

*590. SHRI S.R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) the names of the parties in respect
of whom arrears of income-tax of Rs. §
lakhs and above are outstanding ;

(b) the number of cases pending before
the High Courts and Tribunals ; and

(c) the steps taken to clear the backlog
in view of Government’s assurance some
time ago that all pending cases of assess-
ment would be settled in two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) The information as oa
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31-3-1971 is not readily available. It is being
collected and will be laid on the table of the
House as soon as it is available.

(b) The desired information is given
below :

(i) Number of cases pending
before the High Courts
as on 31-12-1970 :
(Number as on 31-3-1971
not yet available),

7230

(ii)) Number of cases pending
before the Income-tax
Appellate Tribunals as
on 31-3-1971 : 84,584
{c) With effect from 1-4-1968, the time-
Jimit for completion of assessments has been
reduced from four years to two years from
the end of the asscssment year in which the
income was first assessable. To quicken
the pace of asscssmeats further, section 143
of the Income-tax Act. 1961 has been
substituted by a new section 143. Under the
new provisions, which have come into force
from Ist April, 1971 it will be open to the
Income-tax Officer, afier receipt of the return
of income, to make a regular assessment in a
summary manner in most of the cases
without requiring the presence of the assessee
or the production by him of any evidence in
support of the return. With the introduction
of these provisions, it is hoped that the
backlog of assessments would be cleared.
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Increase in Bank Rate

*592. SHRI C, CHITTIBABU : Will the
Minister of FINANCE be pleased to state ¢

(a) whether as a result of one per cent
increase in Bank rate in January 1971, small
industries and industrial units have been
facing difficulties in the matter of obtaining
loans from Banks ;

(b) whether the increase in bank rate
has also resulted in pushing up of the cost of
production ; and

(¢) the measures Government have
adopted or propose to adopt to obviate these
difficulties ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No Sir,

(b) The proporation of increase in the
interest on bank loans to the cost of produc-
tion of industries is not so significant as to
have & marked adverse efiect on the total
cost.

(c) In view of the replies to parts (a)
and (b) the question does not arise,

e § ST qU Wk we
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Increase in Alrcriaft to Meet Increasing
Requirements

*595. SHRI SHYAMNANDAN
MISHRA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
to statc :

(a) the extent of growth of air travel
in India during the last three years ; and

(b)y the extent of increase in aircraft to
meet the Increasing requiréments during the

same period ?

THE MINISTER OF STATEIN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) The number of passengers carried during
the last three years, which is reflactive of
the growth of gir travel in Indis, Is &
follows :—

Year, No,of  Percentage varia-

passengers, tion over the

previous YeAr.
1968-69 1,959,417 + 182
1969-718 2,248,177 + 147
1970-71 2,128,357 - 5.5
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The drop in 1970-71 was dus to disruption
of the Corporation’s services om scoount of
labour trooble and suspension of services
overflying Pakistan since February, 1971,

(b) The flset strength of the Corporation
during the last three years, together with the
ATKms* produced each year, s given bolow :

L ]
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Aircraft 1968-69 1969-70 1970-71
Boeing 737  — — 6
Caravelle 7 7 7
Viscount 14 14 14
F-27 15 14 11
HS-748 8 14 14
DC-4 3 _— -
DC-3 15 9 9
ATKms (in

millions) 208.252 223,481  207.392
*(Avallable tonne kilometres.)

Develo) t of Minor Ports in Kerala

dur the Fourth Plan Period

*596. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Goverament have under
consideration any new proposal for the deve.
lopment of minor ports in Kerala during the
Fourth Plan period ;

(b) if so, the names of such minor ports
and the eatimated ¢ost thereof ; and
L]

(©) the nature and extent of Central
asistance to be provided to State for the
implementation of the Scheme ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR): (a)
and(b). Beyporo port in Korala has been
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selected for development as a part of the
scheme to develop one port in each maritime
State under the “Centrally Sponsored Schemes’.
The estimate for the Development of Beypore
is under examination,

(c) The Central Government extends
financial assistance in the shape of lcan to
meet cent per cent of the approved cost of

* the Centrally Sponsored Schemes.
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tmenis in Public
ings

Pancl for A
U ak

*598. SHRI SOMNATH CHATTERIJEF :
Will the Minister of FINANCE be pleased
to state :

{(a) whether the Bureau of Public Fnter-
prises prepares a pancl for appointments to
managerial positions in the public sector
undertakings ;

(b) if so, the number of candidates
included in the panel so far and how many
of them have been appointed ; and

(c) if appointments have not been made
from such panels, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) A Screening Committee,
which is serviced by the Bureau of Public
Enterprises, has been cntrusted with the work
of prepating panels of suitable names fiom
the various possible sousces—Government
services, Public Enterprises as also private
sector—for the appointments to top posts in
Public Sector Undertakings.

(b) The Screening Committee, which
was functioning during 1966 to 1970 had
empanelled 595 persons for the various top
posts in Public Enterprises, The Screening
Committee was reconstituted by Government
in August, 1970. This Committee has so
far ¢empanelied 105 persons.

Sirice 1966, 137 empanelled persons have
been appointed to the top posts. Howvever,
during 1968 to 1970, Government had laid
daws that empansiment would npt be a pre-
condition to the appoimtment of managers
of Public Entérprises to top posis ia the sume
upslertnking, where they are working.

JUNE'18, 1971
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) According to information availdble,
32 incumbents of top posts in Public Pater-
prises have boen appointed withont insisting
on the condition of empanelment; (This
excludes the appointments covered by the
specia] dispensation for peomgtiony to  top
posts within the indivigpal enferprises in
vogue during 1968 to 1970). The necessity
of making these appeintments arosc due to
non-availability of suitable persons in the
pancls for some of the specialised posts at
the top level.

Reported Misappropriation of Rupees 20
Lakhs by the Staff of Khar Branch
of the Union Bank of India, Bombay

*599, SHRI RAM KANWAR : Will the
Minister of FINANCE be pleased 10 state .

(a) whether over 20 lakhs of rupee have
been misappropriated by the staff of the Khur
branch of the Umon Bank of India in
Bombay.

(b) the action, if any, taken against
the persons involved in the misappropriation
of the Bank money, and

(c) whether any action has been taken
against scnior officers responsible for super-
vising and auditing the accounts ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes Sir,
the amount misappropriated is reported to be
Rs. 20,30,300/—

(b) The Agent and the Head shroff of
the branch involved in the misappropriation
have been arrested and remanded in custody.

(c) The bank has arranged for a team
of Auditors to screen all operations of the
Cash Decpartment at the Branch, Action
against officers responsible will be considered
in the light of findings of Auditors.

Asisn Education Ministers Conference
beld in Singapore

*600. SHRI BIBHUTI MISHRA : Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

() wlu:the; 20 nation Asian Education
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Ministers Conforence was held in Singaporc
in the first week of June, 1971 ;

¢b) ilso, the major decisions taken
threat to ocform the Present education
system ; and

(c)" to what extent India is expected to
be benefited thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAY): (a) Yes, Sir. The Regi-
onal Conference of Ministers of Education
and those responsible for Economic Planning
in Asia was held at Singaporc from 31st May
to 7th June, 1971.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
in LT-—463/71]

(c) The recommendations of the Con-
ference if accepted by UNESCO and Asian
member states, are likely to benefit India
through greater regional co-operation and
increased flow of international aid, in the
field of education.

Measures to check Under-invoicing,
Over-invoicing ete.

%271. SHRI JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) what rgeasures have so far been
taken by Government to check undgi-invoi-
cing, over-invoioing and tax evasion ; and

(b) whether as a result of the measures
adopted by Government, such incidents are
on the decline ? ’

THE MINJSTER OF STATYE IN THE
MINISTRY OF FINANCE (SHRT K.R.
GANESH) : (a) Measures both admtinis-
trative and legislative have been taken to
check under-invoicing, over-invoicing and
tax evision. . The more recont and impor-
tant of these measurcs are as follows ;—

() Declarations of value for imported
and exported goods, nre being more
closely scrutinized.
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{d) Seclion 12(J) of the Foreign Ex-
change Regulation Act has been
amended so as to make mis-decla-
ration of value in the G.R. Form
an offence liable for action under

the Customs Act, 1962.

The preventive and audit machincry
has been strengthened for detection
of evasion of Cantral Excise duties.

Various amendments have been
made in the income-tax Act. The
minimum and maximum limits of
penalty for comcealment of income
and wealth have been increased and
provision made for imprisonment
of persons who fail to deduct tax
at source and pay the same to the
Government and for failure to
furnish returns of income-tax.

(iii)

@iv)

The attention of the Hon, member is
also invited to the several measures which
have been proposed in the budget 1971-72 to
curb the tax evasion,

(b) A Study team, which considered
the issues relating to over-invoicing and
under-invoicing have made various reccommen-
dations. It is proposed to sponsor legis-
lation where necessary, to implement the
decisions on the rccommendations. In
regard to tax evasion, the amount of tax
evaded which has been detected has increased
steadily. This indicates that measures to
check tax evasion are having their effect.
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Branches of Nationalised Banka opened
ia Gujarat

2508, SHRI SOMCHAND SOLANKI :
Will the Minister of FINANCE be pleased
to state the number of branches of the
nationalised banks opened in rural and
urban areas of Gujarat during the last year ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAYAN) : The number
of offices opened by nationalised banks at
rural and urban (including semi-urban and
metropolitan cities) centres in Gujarat
during the year 1970 is given below :

JUNE 18, 1971

No. of offices
opened
1.  Rural ccntres
(Places with a popu-
lation upto 10,000) 109
2. Semi-urban,
and metropolitan
centres k1j
Total : 146
Plan to Hak Jaipue and Bhopal

2509. SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether there is any plan to link
Jaipur with Bhopa! via Kotah and Jhalewar
by a National Highway ; and
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(b) if so, the main features thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). No, Sir. The road in guestion
runs along the Jaipur—Kotah—Jhalawar—
Biaora —Bhopal route. Of this, the Bisora—
Bhopal Section is already a  National
Highway (part of National Highway No. 12).
The rest of the road from Bisora to Jaipur
viz Jhalawar and Kotah is an existing
State road. The Government of India have
rocently agreed to provide a loam of
Rs, 40 lakhs for the construction of bridges
over the Ghar and Kalisindh rivers on this
(Jaipur—Biaora) Section.

Percentage of Enrolled Students
in Rajasthan

2510. Dr. KARNI SINGH : Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the total number of children in nge
group 6—11 in Rajasthan as per the Ilatest
figures availabie ;

(b) the total number of those enrolled
inclass I toclass V ; and

(c) bow does the above percentage of
enrolled students compare with those of the
other States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (8) According to lutest
available figures for the year 1968-69, the
gumber of children in the age-group 6—1!
in Rajasthan was 35.65 lakhs.

(b) The total of children
enrolied in Classes IV during 1968-69
was 20.13 lakbs,

(c) A statement, giving statewise picture
of the percentage of students etirolled in
classes I~V to the corresponding populstion
of the age group 6-—11, including that
of Rajeithan, is laid on the table of the
Howe. (Placed in- Library. See No.
LT—45 /1],
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Prohibited Areas in Assam
for Foreigs Tourlsts

2511, SHRI BISWANARAYAN
SHASTRI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

o ]

(a) whether certain parts of Assam are
prohibited areas for foreign tourists ; and

(b) if so, which aro these arcas the
reasons for the restrictions on forcign
tourists ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (b). Under the Foicigners (Rest-
ricted Arcas) Order, 1963, the entire State
of Assam has been declared as a restricted
area and foreigners are required to obtain
permits for visiting it. Such permits are
granted liberally to tourists for wvisits to
Kaziranga, Manas and Shillong which are
considered to be of tourists interest.

Promotion of Matric Trained Teachers
by Andaman Administration

2512. SHRIPHOOL CHAND VERMA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state !

(a) whether some Matric Trained
Teachers in Andamans bave been promoted
as Trained Graduate Teachers and such
teachers sre teaching in Higher Sccondary
aand Middle classes by virtue of their being
Trained Graduste Teachers, if 80, the
number of such teachers ;

(®) whether such practice is prevalent
in other Union Territories ; and

(c) If not, the reason why this practice
has been allowed in Andamans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (8) 1o (¢). The requi-
site information is being collected and
the' same will bs placed on the Table of
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Stabbing of a Teacher in Andaman
Islands
2513, SHRI JAGANNATH RAO

JOSHI : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state :

(a) whether a teacher was stabbed by
;c student in Andamans Government Boys
hool ;

(b) whether the same teacher was
posted in Girl's School prior to his transfer
to the present school ;

() whether complaints against the
character of the teacher were lodged by
some publicmen when he was in the Girls
School ;

(d) whether transfer to the present
school was on the basis of public complaint ;
and

(¢) whether the complaint was hushed
up by the authorities due to the interference
of the teacher's relation employed in the
Secretariat and the reaction of Goverhment
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): @) to (c). Yes, Sir.

(d} No, Sir. He was tranaferred in
the normal course as he had been serving
in the @Girls School for more than five
Years,

(¢) No, Sir. The complaint against
the teacher was investigated by the Andaman
and Nicobar Islands Administration and
found baseless.

Promotion of Untrai ed Graduate
Teachers by Andaman Administration

2514, SHRI HUKAM CHAND
KACHWAL : Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to stats :

(a) whether two untrained Graduales
have been promoted ss Headmasters of
Middie Schools in Andamans ;



59  Written Answers

(b) whether representations from
teachers individually and through the
Teachers Association were received against
that promotion by the Ditectors of Education
of Andamans ;

{c) whether untrained Graduates are
not eligible for such posts in any other
Union Territary ; and

(d) the steps taken by Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D.
P. YADAYA) : (a) Yes, Sir.

{b) Yes, Sir.

(¢) This information is
available.

not readily

(d) As per rccruitment rules prevaling
at the time of promotion both these teachers
were eligible for promotion as Headmasters.
Howcver, they were directed to obtain
teaching degree within two years. Re-
cruitment rules are being amended
prescribing qualification in teaching as
cssential.

Creation of a Post of Education Secretary
for Andaman Islands

25t6. SHRI HUKAM  CHAND
KACHWAL : Wil the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state :

{a) whether Government have created
a post of Education Secretary in the
Andsman and Nicobar Islands Adminis-
tration ;

(b) if so, the name, designation, pay-
scale and qualifications of the incumbent
working against that post ; and

(c) the authority which is competent
to create that post, make selection of the
post, and make appointment to the post ?

THE DEPUTY MINISTER IN' THE
MINISTRY OF EDUCATION AND

JUNE 18, 19711

Writtén Anmswérs 60

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): (a) No, Sir ; there is
no separate post of Education Secretary
in the Andaman and Nicobar Islands Ad-
ministration. The Finance ‘Secrefary is
in-charge of Education also.

(b) and (c). Do not arise.

Applications for Financial Assistance
rejected by Nationalised Banks
in Gujarat

2517, SHRI SOMCHAND SOLANKI ;
Will the Minister of FINANCE be pleased
to state :

(a) the number of applications for
financizl assistance rejected by the branches
of the nationalised banks in Gujarat during
the last ouve year on the ground that
applicants were not ablc to furnish security ;
and

(b) how many applications are pending
for more than three months and six months ?

THE MINISTER OF FINANCE (SHR!
YESHWANTRAO CHAVAN) : (a) and (b).
Statistics about the rejection of applications
category-wise are net kept scparately
by banks. As regards the number of pend-
ing applications the information fs being
collected

Reconstruction of Akmedabad Alrport

2518, SHRI SOMCHAND SOLANKI :
Will the Minister of TOURISM AND
CIVIL AVIATION be plessed to state ©

(a) whether Government have decided
to reconstruct the Airport at Ahmcdlbad

(b) if so, the a.tmum sulctloned for
its reconstruction ;

() whether Government have also
decided ® turn ‘R inta an mtmlwﬂﬂ'
airport ; and

(d) if not, the ressons mcnl’br 1
THE MINISTER OF STATE.IN THE

MINISTRY OF TOURISM AND cmg
AVIATION (DR. SARQJNI MASISHD °
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() and (b). No, 8ir, Estimates for certain
development works proposed to be under-
taken at Ahmedabad acrodrome during the
current Plan period are however, under

preparation.
(c) No, Sit.

(# Need has not arisen. Ahmedabad
is alfeady an alternate for Bombay inter-
national ai

Proposal to conncet Rameshwaram
Island with Mandapam
by Road/Bridge

2519. SHRI G. BHUVARAHAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether there 1s any proposal to
connect Rameshwaram Island by road
bridge from Mandapam to Rameshwaram ;
and

(b) if so, whether any survey has been
conducted in this regard, and if so, the
estimated cost thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
() Yes, Sir.

(b) Yes, Sir.

Fstimated cost of the project is Rs.
532.87 lakhs approximately.

Report of Study Committee set np to

Saggest Chn?u Suppression
of Immoral Traffic in Women
and Girls Act, 1956

CHANDRA SHEKHAR
the Minister of EDU-
SOCIAL WELFARE be

2520, SHRI
SINGH : Wil
CATION AND
pleased to slal:'::

(a) whether the study Committee, set
up to suggest changes in the Suppression
of Immoral Traffic in Women and Girls
Act, 1956, have since submitted its report
to Government ;

(b) if so, whether the report has sinoe
boen examined by Government |

JYAISTHA 28, 1883 (SAKA)
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{c) whother a copy of its report or
its main recommendations would be laid
on the Table of the House ; and

(d) when Government are conterp-
lating to bring forward an Amenting
legislation, so as to remove the loopholes
in the main‘Act ?

THE DEPUTY MINISTER FOR
EDUCATION AND SOCIAL WELFARE
(SHRI K. S. RAMASWAMY): (a) Yes,
Sir.

(b) to (d). Report submitted by the
Committee on ‘“Amendment to the Sup-
pression of Immoral Traffic in Women
and Girls Act, 1956 was examined in the
Department of Social Welfare. A draft
Bill for Amendment of the Act is under
preparation. A copy of the report will
be laid on the Table of the House in
due course.

Indlan Institute of Advanced Study,
Simla

NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND SOCIAL WELFARE
be pleased to state :

2521. SHRI

{a) the total amount of recurring ex-
penditure incurred annually on the Indian
Institute of Advanced Study, Simia (Himachal
Pradesh) ;

(b) the total strength of the staff

administrative and research ;

{(c) the total number and names of
scholars granted fellowships during the year
1970-71 ;
these

(d) the subjects for which

fellowships are available ;

(¢) the number of publications brought
out by the Institute ;

(f) whether any Members of Parliament
are .assoclated with the Governing Body
of the Institute and if s0, their names 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRID. P,
YADAVA): (a) The expenditure incurred
by Goveroment on the Institate in 1970-71
in the shape of grants was as foljows :

Non-plan Rs. 16,14 lakhs

Plan Rs. 1.30 lakhs,

() Research Staff (including Visiting
Professors and Scholars granted financial
assistance/subsidy during 1970-71) .... 45

JUNE 18, IyRt

Administrative staff  (excluding the
Director)
Officers 8
Cas III .. 42
ChasaIV ... &8

{c) A statement is laid on the Table
of the House [Placed in Library. See
No, LT—465/711.

(d) Fellowships arc available in the
following disciplines :

() Sociology and Anthropology ;
(i) Political Science and Law ;
(i)
{v)
(v) Economics and Commerce ;

Mathematics ;

Education and Psychology ;
(vi) Historical Sciences ;
Literature and Linguistics ;
Logic and Phitosophy ;

Fine Arts,

(viD
{(vil)
(ix)

(&) Twentysnine publications have boen
brought out so far.
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(f) No, 8ir, The Union Minister of
Education and Social Weifare is, however,
Chairman of the Governing Body of the
Institute.

Amendment qulm Governing the
Appolntment of Secretaries
in Counniu

2522. SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of COMPANY
AFFAIRS be pleased to state ;

(a) whether Government are aware that
after the abolition of Managing Agency
system, some companics have suarted cir-
cumventing the law by appointing the
outgoing Managing Agents or its former
officials as Company Secretaries on his
salaries, without their being fully qualified
to hold such posts ;

() if so, whether further legislation
to amend the Company law is contemplated
by Government with a view to making
it obligatory on companies with a capital
of Rs. 20 lakhs and above, to appoint only
qualified people in responsible positions
in their secretarial department ;

{c) if not, the reasons therefor ; and

(d) when the company law will be
brought upto date with the changed social
objectives of Government ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Instances have come to the
notice of the Government where erstwhile
managing agenis or secretaries and treasurers
have been appointed as secratary, consul
tants etc, of companies previously under
their management,

(b) Certain suggestions for amendment
of the Companiez Act, 1956 s0 gs to make

it obligatory for companies ,of a certain
size to have qualified Secrotarics are under
consideration of the Qovernment.

(c) does not arise.
(d) various suggestions for amendment

of the Act are still Wbﬂ
of the Government.
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Conu:ro.!;uwmmhaﬂmof

mited Companies

2523. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of COM-
PANY AFFAIRS be pleased to state :

(a) whether the Company law Board's
powers of reducing the remunerations of
Directors of public limited Companies, in
order to bring them within the limit recently
laid down by Government, have been
declared arbitrary and void by & Court order
on 9th May, 1971 ;

(b) if so, the particulars of this case ;
and

(c) the statutory action Government
propose to take to set matters right again
with a view to checking the rising remu-
nerations of company directors beyond a
certain ceiling, as laid down in the recent

past ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI ©° RAGHUNATHA
REDDY) : (a) and (b). The Upper Doab
Sugar Mills Limited resolved to pay its
two managing Directors a salary of Rs.
5,000/-per month plus commission amounting
to 3} % of the net profits of the company
during the financial year and other
perquisites,. The Company Law Board
while approving the appointment and the
salary stipulated a condition that the total
remuneration of each Managing Director
by way of salary and commission shall not
exceed Rs, 1,20,000/- per annum. This
restriction was challanged by the company
on the ground that it is contrary to the
provisions of sections 198 and 309 of the
Companies Act which permit managerial
remuneration wpto 5 % of net profits for
one Managing/Whole-time Director and
10 % of net pfofits in the case of more
than one Managing/Whole-time Diroctors.
The Division Bench of the Delhi High
Court upheld the contention and declared
that the administrative ceilings are void
in law, being contrary to the siatutory
Drovisiona of sactions 198 and 309. Govern-
_ sr an appeal
tgainst this judgement to the Supreme
Court god an application for certifichte
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of fitness and interim stay has already
been filed.

(¢©) Government is examining the
question of amending the relevant provisions
of the Act,

Proposal for Change in Companies
Act, 1956

2524, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether Government have received
a large number of representations from
various interests secking drastic changes
in the Companies Act, 1956, keeping in
view the changing social needs ;

(b) if so, the nature of changes sought
by the various interests ;

(c) the steps Government are con-
templating to bring about the necessary
changes in the Company Law ; and

(d) when these changes are likely to
be effected, either by administrative or by
legislative action ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) A large number of sugges-
tions have been received from various
interests for amendment of the Companies
Act, 1956. These suggestions and other
appropriate amendments are still under
consideration of the Government.
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Development of Jaipur into ‘B’
- Grade Clt’;m

2526 RAJMATA GAYATRI DEVI :
Will the Minister of FINANCE be pleased
to state :

(a) whether the scheme to develop Jaipur
into ‘B’ Grade City has been lying with
Government since 1963-64 ; and

(b) 1f 50, the reasons why it has not
been implemented yet and when Government
imend to implement it ?

THE. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : () and (b). In Pecember, 1963
Government considered the question of
Je-clamification of Jalpur and reclassified
the city as ‘B!-Z' with effect from 1st Janu-

ary, 1964, Any farther classification/re-
classificatlon of cities and towm
including Jaipur will have to awaft the
resuits of 1971 Census. The final popu-
lation figures are still awaited,

Work-Load on Central Government Employces

2527, SHRI MANORANJAN HAZRA
Will the Minister of FINANCE bo ploased
to state :

ta) whether the increase in the m.m:b‘ef‘
of Central Government employpes was oMY
O 5 per cent in the year 1968-69 ;

(b) whether during the same per©d
the volyme of work in the Cantral Gover™
mens Establishments has increasod manifold »
and
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(c) if so, whether such a situation has
arisei due fo the overwork imposed on
the existing Staff to avoid new expenditure
or any othet reasons ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (%) Yes, Sir,

(b) A realistic assessment of the change
that has occurred in the total gquantum
of work is possible only by the work
measurement studies in different Departments
spread over a period of time. In the very
nature of things it is not possible to make
a firm assessment of the likely variation in
the work-load in the different Departments
of the Government of India during the
span of one year,

(¢) The low level of growth during
1968-69 would have been the cumulative
result of various factors. Partly, it could
be attributed to various ecomomy measures
tahen by Government like restrictions on
the creation of class IV posts and on
iceruitment to class II1 posts. Theve mea-
sures were designed to contain the growth
of unproductive administrative expenditure
and envisaged the intensive utilisation of
existing staff,

Introduction of Central Industrial
Security Force in Mormugao Harbour

2528, SHRI DINESH JOARDER :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Contral Industrial Security
Force has been introduced in Mormugao
Harbour, Goa, if so, the particulars thereof ;

(b) whether Goverament have rcceived
any protest note with regard to this from
the Mormugso® Port Trust and Dock
Workers® Unions ;

(c) if sp, the reaction of Government
therets ; and

_ (d) whether Government propose to
Withdraw the Central Industrial Security
Force from the Harbour, and if not, the
Teasotts therefor 7

JYAISTHA 28, 1893 (SAKA)
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRAN§PORT (SHRI RAJ BAHADUR) :
(8) Yes., The watch and ward duties at
the Mormugao Port werc partially entrusted
to the Central Industrial Secuzity Force
on the Ist February, 1971, and the Foree
has been inducted into the Mormugso
Port in stages. The present sirength of the
Central Industrial Security Force posted at
Maoarmugao is one Assistant Commandani,
one Inspector, two Sub-Inspectors, one
Assistant Sub-Inspector, one Head Segurity
Guard, fortyfour Guards and threc followers.

(b) A protest has been received by
the Port Trust.

(c) and (d). Government see no juski-
fication for revising the decision already
taken.

Discontinuance of English as Medium
of Instruction in High Schools and
Colleges in U.Ts. and Central Schools

2529. SHRI RIJ RAJ SINGH~Kotah ;
Will the Minister of CLDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether there iy any proposal undes
Government’s consideration to discontinue
+he use of English as a medium of instruc-
tion in the various High Schools and
colleges in the Union Territories and in
Central Schools ; and

(b) if so, by when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAVA) : (a) and (b). The requisite inform-
ation is not readily available. It is being col-
lected from the Administrations of the Union
Territories concerned and will be laid on
the Table of the Sabha as soon as possible.

So far as Ceatral Schoals ar¢ concerned,
the medium of instruction is Hindi and
English. Accordingly Science and Mathe-
matics sybjects are taught in English,
There is no proposal under Government's
consideration to discontinue the use of



1 Written Answers

Eoglish as a medium of iastruction in
Central Schools in these subjects.

Unicef Ald for mmhm

2530. SHRI MUHAMMED SHERIEF :
Wili the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state ©

(a) whether recently any fresh assistance
has beea provided by the United Nations
International Children’s Emergency Fund
for any programmes for children in India ;
and

(b) if so, what is the amount sanc-
tioned and on what terms and conditions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S
RAMASWAMY) : (a) Yes, Sir.

(b) The 1971-Session of the UNICEF
Executive Board in Geneva approved a
fresh commitment ©of aid totalling § 10.127
million for various periods for projects
and programmes (of which the Board
approved an allocation of § 6.06 million
for 1971/72 for programmes/projects) detailed
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as under ; -
U.8. §
() ANM Training 1,315,000
(Family Planning)
(i) Science Education 3,454,000
Programme (for School
children)
(ii) “Operation Flood” 940,000
{City Milk Schemes
in India).
(iv)  Nutrition Training in 191,400
m&‘
(v) Intograted Services 160,000
for childron in
salected urban areas
ta 1ndia,
$6.060,400
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Aid is given by UNICEF in the form
of equipments and supplics for utilization
in approved Projects/Programmes in a
manner mutually agreed to by Government
and UNICEF in respective Plans of

Operation,
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Punishment to Smugglers

2432. SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pleased to
state :

() whether in certain cases, only the
smuggled goods are seized and the smugglers
are not arrested ; and
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(b} if so, whether Government propose
to make smuggling a ‘non-bailable offence’
and ensure that those who arc caught on
a charge of smuggling are severely punished ?

. THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : (a) Except where the
value of smuggled goods is small, all practi-
cal attempts are made to arrest the
smugglers.

{b) The penalties prescribed under the
Customs Act, 1962 for smuggling offences
are quite severe. In addition to confisca-
tion of goods penalty upto five times the
value of the goods can be imposed on the
person concerned in the smuggling of goods.
Further, on prosecution under section 135
of the Customs Act, the smwuggler may be
sentenced to 2 years’ imprisonment. In
case of offences relating to goods to which
section 123 applies, (namely, gold, diamonds,
manufacture of gold or diamonds, watches,
cosmetics, mechanical lighters and flints
therefor, playing cards, blades, cigarettes,
transistors and radioes, synthetic yarn and
metallic yarn, fabrics made wholly or mainly
of synthetic yarn,) imprisonment upto 3
years may be awarded where the Indian
market price of the smuggled goods exceeds
Rs. 1 lakh. Because of this provision for
five years’ imprisonment, in all such cases
of smuggling the offences are alrcady non-
bailable in terms of the provisions of the
Codes of Criminal Procedure,

Highor Rate of Interest on Loans given
by Banks to Industries.

2533. SHRI M, KATHAMUTHU :
Wilt the Minister of FINANCE be pleased to
state :

(a) whether the banks are now charging
interest at the rate of 13 per cent per annum
on loans advanced to industries; and

(b) whether this will adversely affect
the growth of industries 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). Foflowing the incremse in baak rate
from 5% to 6% scheduled commercial
bagks also realigned their rates of interest.

JUNE 18, 197
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At present the larger banks are ordinarily
charging 10}% to 12% and 9% to 10§%
rate of interest on their advances to large
scale industries and small scale industries
respectively depending on the merit of each
case.Tt is possible that in some casés a rate
of 13% is also charged depending on the
circumstances, v ‘

The increase in the rales of interest in
most cases is only marginal and the pro-
portion of rise in the rate of interest to total
expense of industries is not so significant
as would adverscly affect the growth of
industries.

Recruitment in Public Sector
Undertakings

2535, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government had issued
instructions to all public sector undertakings
10 the cffect that recruitments to the posts
carrying basic salary upto Rs. 500/- should
be made through the Employment Exchange ;

(b) whether the instructions are being
carried out in all the public sector industries,
nationalised banks and other Ceritiral
Government offices and establishments in
Orissa ;

(c) whether similar instructions have
been issued to Hindustan Aecronautics
Limited, Sunabeda ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Government have issued
instructions to all Central Government
industrial and commercial undertakings,
which require that all recruitthent to posts
carrylng a salary of not more than Rs, 500/
per month is made through the local employ-
ment exchange and recruitment from other
sources is resorted to only if the concerned
employment exchange gives a “Non-availa-
bility certificate”.

only

(b) The above instructions ApPlY -

to Central Government industrial
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commercial undertakings, including those
located in Orissa. Similar instructions exist
that the local Employment Exchanges should
be utitised for recruitment to posts other
than the posts filled through the Union
Public Service Commission in all Central
Government offices and establishments. As
regards the nationalised banks, they mnotify
vacancles 1o Yhe Employment Fxchanges as
stipulated under the Employmeni Exchanges
(Compulsory Notification of Vacancies) Act,
1959 and give due consideration to the
candidates sponsored by them.

{c¢) Yes, Sir.
(d) Does not arise.
Prosccution of Smugglers

SHRI G. Y. KRISHNAN :
SHRI N. SHIVAPPA :

2530.

Will the Minister of FINANCE be

pleased to state :

{a) the number of smugglers caught
during the year 1969-70; and

() how many of them have been
relcased and how many were convicted
during the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) and (b). Information in
this regard is being collected and will be laid
on the table of the Sabha.

Analysis made by Central Bareau of
Correctional Serviges regarding
i Juvenile Delinquency

2537. SHRI B. 8. BHAURA :
SHRI ROBIN SEN :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(3) whether an analysis made by the
Central Bureau of Correctional Services on
crime and punishment has shown that one
fifth of the persons imprisoned are below
21 years :

(b) the reasons for the increase in
juyeaite delinguency in the cpuaty ; and

JYAISTHA 28, 1993 (SAKA)
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(¢) what corrective measures Gavern-
ment propose to take to deal with
the problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OFP EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) Statistics available with the
Central Bureau of Correctional Servioes for
the period from 1961 to 1965 indicate that
persons below the age of 21 who were
imprisoned was 17.1°; in 1961 and 18. 8%,
in 1962. The percentage had come down
to 17. 67, in 1965,

(b) A variety of factors are involved
in the etiology of crime and delinguency.
By and large, rise in population, rapid
unbanisation and widespread unempioyment
would appear to be the main factors.

(c) Social Defence is the responsibility
of the States. However, the Department of
social Welfare has been impressing upon the
State Governments the need for enactment
and enforcement of Children Act, Probation
of Offenders Act and Borstal Schools Act
and expansion of services under them. The
Department has also been impressing upon
the State Governments to introduce and
expand welfare schemes for children for
preventing juvenile delinquency.
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Persons died of Accldents in Jamia
Milia University Campus

2539, SHRI ACHAL SINGH: Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether many poor persons have
died in Jamia Millia University Campus,
New Delhi from accidents of hecavy quarry
trucks run by Ms./ Niamtullah and
Pramjeet Singh ;

(b) if so, the number of persons who
died duc to such accidents during the last
three years ;

{c) the action taken by Government
to prevent such accidents ; and

(d) whether any compensation has
been paid to the families of the deceased
and if not, the reasons therefor ?

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) According to the Delhi Administration,
no fatal accident occurred in the Jamnfa
Milia University Campus during the last
three years (l.e. 1968-69, 1969-70 and
1970-71). However, on the Okhla Road,
which is an approsch rosd and main road
to that Campus, four fatal accidents took
place during the above period. But the
vehicles of Ms/. Niamutullek, Pramjit Singh
and Company, Jamna Sand Supply Company,
Okhla, were not involved in any of these
sccidends.

(b) Four persons were killed in the
accidents mentioned in part (a),

{c) The Delhi Administrstion have
reported that the District Magistrate, Delbi,
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has restricipd the movement of heavy
transport vehicles on the Okhla Road
from 700 AM. to B30 AM. and
l'” P-Ml Hﬂ 2’” PIM! lﬂ nsure ﬂu
safety of school children during the hours
of their arzival and departure f(rom schools.
Further, restrictions on speed limits have
been i on the entire stretch of the
Okhla Road *at 34 K.M. pet hour for all
types of motor vehicles, as against the
normal speed limit of 40 K.M. per hour
and above.

(d) The informaition required is being
collected and ill be laid on th: tab'e
of the Sabha, w1 on received.

Setting u) of DI 1m>ad Banking Service

2540. SHRI P. K. DEO : Will the
Minister of FINANCE be pleased to state :

(&) whether Goveroment propose to
establish specialised Diamond Banking
Service in the country ;

(b) if so, whether any decision has
been taken in the matter ; and

(¢) if so, the benefits likely to be
derived therefrom ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
The question of impraving the existing
banking facilities for the diamond trade
is under examination.

Opening of Lead Banks in Districts

2541, SHRI JAGANNATH MISHRA :
Will the Minister of FIMANCE be

pleased to state :

(a) whether Government have allowed
a lead bank to be started in each of the
Distriets of the couatry to help increase
in agricultural products ;

(b) whether such a bank is in operation
in the district of Darbhanga in Bihar ;

(c). to what extent agriculturists have
been birmefited by fhe said bank :

JYAISTHA 28, 1893 (SAKA)
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{d) whether Goyernment propose to
open jts branches at Sub-Divisional level
also ; and

(¢) if so, the time limit for its imple-
mentation ?

THE MINISTER OF FINANCE (SHR!
YESHWANTRAO CHAVAN): (a) to {e).
Under the lead bank scheme formulated
in December, 1969, almost all the districts
of the Indian Union including the District
of Darbhanga in Bihar have becn assigned
to one or two existing major banks, (mostly
public sector banks) for assuming the
main responsibility for quickening the pace
of banking operations in each district.

One of the major functions of the lead
bank is to survey the concerned districts
and identify areas of credit gaps and
formulate schemes for extending credit
to the neglected hitherto sectors including
agriculture,

It is too early to assess the extent
to which the lead bank scheme has benefited
the agriculturists of a particular district.
The first task of lead bank is to identify
growth oentres which are in urgent need
of banking facilities so that plans fos
opening bank offices in all such centres
can bec drawn up. Assistance to Agriculture
and other sectors would follow the opening
of bank branchcs in the interior of the
district.

Central Bank of lndia is the lead bank
in the District of Darbhanga. Darbhanga
had 17 commercial bank offices in June,
1969 ; now it has 24 offices of commercial
banks of which 9 are of the Ilead
bank. 10 more offices are proposed {o be
opened by the commercial banks in the
distriet in 1971, of these 4 will be opened
by the lead bank.

There is no proposal to open offices
of lead banks on & sub-divisional basis
as such. The lead banks are, however
expected to have effective representation
im their distriots- to enable them to discharge
their respensibilities adequately.
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Semester System in Schools and
Colleges

2543, SHR1 B. K. DASCHOW-
DHURY : Wil the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased 1o state :

(a) the names of the States which have
gwitched over to semester system in Sohools
and Colleges ;

(b) whether these States consulted the
Central Government before adopting the
semester system in the schools and colleges
and ;

(¢) if so, the reasons put forward by
these States in regard to this switch over ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI D. P

University Grants Commission. On the
basis of available mformltton. the names
of Universities/Institutions' which Have
introduced semester/trimester  system are
indicated in the statement laid on the Table

of the House. [Placed in Library. See
No. LT—466/71]}.

Loans and credits received from World
Bank and International Development
Assoclation

2545, SHRI N. SHIVAPPA :
the Minister of
to state =

will
FINANCE.  be pleascd

(a) the total amount of credits and
loans received from the World Bank and
the International Development Association
during the last three years, yearwisc ; and

(b) the terms of interest and other
conditions laid down for repayment ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b)
A statement is placed on the Table of
the House. [Placed in Library., See
No, L.T-=467/71].
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Mivsing Links Coantal Highway
Secdnn?ol’ﬂnjuﬂ

2547. SHRI P. M. MEHTA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state ; _ .

(a) the particulars of missing links on
coastal highway Sections of Gujarat ; and

(b) the steps being taken to bridge these
missing links ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR : (a)
and (b). Presumably the Hon'ble Member is
referring o the coastal highway connecting
Baroda with Maliya proposed by the Govern-
ment of Gujarat for development along the
Baroda-Cambay-Bhavnagar--Veraval-Porban-
der-Okha-Maliya route, It is a State road,
and the Gujarat Government are primarily

L) fE sy 37 sET @ IR ﬁ | concerned wtth its development. According
to the information received from them
sometime back, the following are the missing

feam road sections on the aforesaid coastal
Y highway —
. wrafg faarew
H I.I‘ ¥ ]
2) Porbander-Kur 44 miles
2. wrey fawfaaes 4,14,189 @ e
(3) Dhrol-Maliya 50 miles,
3. fagie fagafauren 11,13,667
2. Whole length of the road from
4. %o Ugo TTWWT Baroda to Maliya was reported to
; be having 35 missing or weak
vopy fawfaorey 15,304 bridges.
3. wmy frwafearen 9,55,478 3. InJanuary 1971, the Government of
India agreed to give to the State

6. gear fagafaarag 22,51,098 Government 100% loan for the

following works being undertaken

1. <t faeafaeey 9,08 263 on this road :—

Name of work Length Mile - Cost
¢ or No. of (Rs, lakhs)
bridges.
1 2 3
1. Dhuwaran-Umeta (missing
section) 25 50.00
2  Misnl-Kuranga (missing
23 '50.00

section)
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1

2 3

Porbander-Okha Section
1, Bridge across Bhogat
2. Bridge across Navadana
3, Bridge across Kbari
4. Bridge across Kalipat.

5.  Bridge replacing causeway at Netar
Creek.

6. Bridge across Visavada Creek.

7. Bridge across Kinnuri Creek.

& 7 bridges 43,00

Total:—

4. In addition, the development of &
part (Bhavnagar-Bavaliari—22miles
of the Baroda-Bbavnagar section
is already in progress from the
State’s Central Road Fund Alloca-
tions Accounts.

Recognition of Bhil Community of
Saurashtra Re%ioa’ as a Scheduled
r

2548, SHRI P. M. MEHTA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether ‘BHIL' Community in
Saurashtra Region of Gujarat State is not
considered as a Scheduled Tribe ;

(b) whether in some other parts of
Gujarat, ‘BHIL’ community is oconsidered
as 8 Scheduled Tribe, if s0, the reasons
therefor;

(c) whether various ‘BHIL' organisa-
tions in Gujarat have represeated to Govern-
ment to consider ‘BHIL’ Community of the
said Saurashtra Region as Scheduled
Tribe ; and

(d) if so, Government’s reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE (SHRI K.S. RAMA-

SWAMY) : (a) and (b). The Bhil comm-
unity is a Scheduled Tribe in the State of
Gujarat except in the Rajkot Duvision,
This difference is because the present
Gujarat State comprises areas which
formed parts of separate States prior to
the Reorganisation of States. The Sche-
duled Castes and ‘Scheduled Tribes Lists
(Modification) Order, 1956 which was issued
after the reorganisation did not amend the
fists but only modified them according to
the territorial changes brought about by
the State Re-organisation.

(c) Yes, Sir.

(d) In the Bill which Govarnmemt had
introduced in the previous Lok Sabha the Bhil
community was shown as.a Scheduled Tribc
throughout the State of Gujarat,

Setting up of Cochin University

2549. SHRI VAYALAR RAVI: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

L]
(a) whether a mew University n
Kerala, to be known as ‘Cochin University’

is being set up ;

(b) whether the Ksrala Government
or the University of Kerala have approached
the University Grants Commission demand-
ing any financial assistance for the Cochin
Univeraity ; and

i
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{¢) i so, the amount of assistance

askedf for ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P..YADAVA): (a) Yes, Sir.

(b) The University Grants Commission
has not received any formal proposal for
financial assistance to the Cochin University.

(c) Does not rise.

Assistance and Grants to Viswa Vuvak
Kendra, New Delhi.

2550. SHRI1 C. K. CHANDRAPPAN :
Will the Minister of EDUCATION AND
SOCIAL. WELFARE be pleased to state :

(n) the nature of assistance and grants
given by Government to the Viswa Yuvak
New Delhi ;

(b) what assistance the Kcndra is
receiving from abroad and from which
Kendra, sources ; and

(c) whether there is any representa-
tive of Government on the Board of Trustees

of the Kendra ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) (i) A plot measuring 2,149
acres was given at concessional rate for the
construction of International House and
hostel building.

(i) Grant of Rs, 6,000,000/- was
given for the construction
of the hostel portion.

L
{iii) A grant of Rs. 23,000/- was

given for holding a workshop
for non-student youth.

The Kendra receives assistance

from abroad from time to

time. During 1971 the Kendra

expects 10 recelve the following
. abibsthace.

JYAISTHA 1B, 1898 (54KA)
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) From UNE:CO:

Rs. 1]1946/-for the Asian

Youth Documentation Centre,

and for the translation work.
(i) From Insiitute for Inter-
national Cooperation, Bonn:
Rs. 3,5,748/- for training
programmes, equipment and
furniture, as also the services
of a Programme Consultant.

() No, Sir.

Assistance Recefved by Wiswa Yuvak Kendra

2551. SHRI C, K. CHANDRAPPAN :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Viswa Yuvak Kendra,
New Delhi is receiving money chanelled
through the Institute for International Co-
operation of the Adcnaur Foundation in
Bonn ;

(b) if so, the extent of assistance recei-

ved ; and

(c) the condition of assistance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIK.S. RAMA-
SWAMY): (a) to (c). The authorities of
the Yiswa vuvak Kendra have informed the
Government that the Kendra is receiving
assistance from the lnstitute for International
Cooperation, Bonn.

During the years 1969-70, the Kendra
has received & sum of Rs 1,66,840.33 towards
the purchase of equipment, a sum of Rs.
5,830,71.96 for conducting the training pro-
grammes and a sum of Rs. 1,59,426.88 for
the purchase of books for the Library and
for publications.

There arc no conditions other than that
the amount should be spent on the items for
which grants have been made and that the
accovants should be audited by registered
Chartered Accountant.
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Board of Trastees of Viswa Yuvak Kendra

2552. SHRI C. K. CHANDRAPPAN :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(2) the name of the present Chairman
of the Board of Trustees of the Viswa Yuvak
Kendra, New Delhi ; and

(b) whether Shri Kanti Desai, son of
Shri Morarji Desai was a member of the
Board of Trustees at any time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) and (b), The authorities of
Viswa Yuvak Kendia have informed the
Government (bat Shri Morarji Desai is the
present Chairman of the Board of Trustees
& Shri Kanti Desai had never been a mem-
ber of the Board.

Enguiries and Applications received by
the Indlan Investment Centre

2553. SHRI SAROJ MUKHERJEE :
Will the Minister of FINANCE be pleased

to state :

(a) the number and particulars of enqui-
ries and applications received by the Indian
Investment Centre, New Delhi during the last
three years ; and

(b) the number and particulars of
applications out of them approved by
Government ?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN) : (a) The
number of enquiries received by the Indian
Investment Centre (Including its overseas
offices) during the last three years from fore-
ign as well as Indian entrepreneurs, for gene-
ral information as mlso for information
relevant to specific proposals, was as under :

1968-69 1219
1969-70 1643
1970-11 2859

The Centre does not receive any sppli-
cationis,
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(b) Proposals involving foosign invest-
meat with which the Centre was agtively
associated and which received Government
approval during the lagt three ycars ero as

No.of  Total Foreign

proposals Investment partici-

pation

(in Rs. million)

1958-69 16 41.60 18.87
1969-70 10 7300 9,80
1970-71 29 926 67 101.82

Absence of Facilities at Tulikal Aerodrome
Imphal

255%4. SHRI N. TOMBI SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware of
the absence of even minimum facilities for
incoming and outgoing passengers at the
Tulibal Aerodrome, Imphal ; and

(b) if s0, the steps being taken to re-
move the long felt grievances in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIViL
AVIATION (DR. SAROJINI MAHISHI) :
(a) Yes.

(b) Proposals for cxtension of the
passenger lounge at Tulihal aerodrome are
under consideration.

Pay Scale of School Mothers of Elementary
Schools in Msnipur

2555. SHRI N. TOMBI SINGH : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

{a) whether Government are consider-
ing @ proposal for introduction of a pay
scale in place of the present fixed pay in
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respect of school Mothers of Elementary
Schools runi by the Government of Manipur ¢

(b) whether Government are aware of
the long drawn discontent among the
Mothers in this respect ; and

@) when the new scale is likely to be
introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) ! (a) to (c). The
requisite information 1s being collected from
the Manipur Administration and will be
laid on the Table of the Sabha a-s soon as
possible,

Development of Tourism in Manipur

2556. SHRI N. TOMBI SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the steps taken by the Government
of Manipur to attract more tourists to Mani-
pur ; and

(b) the amount proposed to be spent
during the current Fire Year Plan for deve-
lopment of tourist centres and tourist facili-
ties in Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (DR. SAROJINI MAHISHI) :
(a) A statement of the schemes proposed to
be taken up by the Government of Manipur
during the Fourth Plan to attract more tour-
ists iz attached.

(b) A provision of Rs. 2,35 lakhs has
been approved®by the Planning Commission
for tourism schemes in tho State Plan,

Statement
1. Construction of Rash Mandal at

'2, Comstruction of a Tourist Home at
Waithan,
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3, Providing recreational facilities at
Loktak,

4. Improvement of Sendra and Phn-
bala Tourist Homes.

5. Construction of a Tourist Home at
Imphal.

6. Reconstruction
Fishing Lodge.

of Chakpikarong

7. ‘Tourist Publicity.

8, Staff.

Scholarships for flying trainees of Manipur

2557. SHRI N, TOMBI SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Government of Mani-
pur have been approached by the civil dvia-
tion flying trainces of Manipur for scholar-
ships ;

(b) if so, how many such trainees have
recetved or are likely 10 receive scholarships ;
and

(c) whether Government have framed
any rules for grant of such scholarships ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (b). Yes, Sir. Only one trainee
applicd to the Government of Manipur for
financial assistance to complete his course.
He has received Rs, 5,000 as Scholarship.

(¢) Yes, Sir. The Government of
Manipur have framed rules for awarding
flying Scholarship which have been approved
by the Government of India.

Introduction of Structura) Reforms in
M-hlslralhe Spm of Education

2558, SHRI N. TOMBI SINGH : Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased 1o state :

(a) the main features of structural ree
forms in the admibistrative sphere of educa-
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tion introduced in Manipur after the Division
of Manipur into five Districts ;

(b) whether necessary additional posts
of the Inspectors of schools are being created
to man the posts of District Education
Officers ;

(c) if so, how long this will take ; and

(d) if not, whether Government are
satisfied with the Deputy Inspectors conti-
nuing as District Education Officers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SBRID, P,
YADAVA) : (a) to (b). The requisite nfor-
mation is being collected from the Manipur
Administration and will be laid on the Table
of the Sabha as soon as possible,

Loans Advanced or Imvested in Sharcs by
LIC, UTI, Natlonalised Banks and other
Financial Institutions in Indlan Iron
and Steel and Tata Irom and
Steel Company

2559. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state

(a) the total amount of loans advanced
or invested in shares by the Life Insurance
Corporation, Unit Trust of India, Industrial
Finance Corporation of India, Nationalsed
Banks and other Central public financial
institutions in the Indian Ironand Steel
Company and Tata Iron and Steel Company ;

(b) whether it is proposed to transform
all these amounts into equity shares and
secure proportionate repreientation in the
management of the above companies ; and

(c) if so, when this would be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) A statement giving the
required information is Jaid on the Table of
House, [Placed in Library See No.LT—
46871 1.

(b) and (c).  The forcign currency loan
sanctioned by the ICICI to TISCO and the
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rupee loan sanctioned by IDBI jo IISCO do
not carry the convertibility option, both the
loans having been sanctioned long befors
Government finalised the guidatines for
public financial institutions incorporating
the cenvertibility clause in respect of thsir
loan transactions. The accommodation
provided by the State Bank of India fo both
these companies is for working capital pur-
poses 'The limits sanctioned for working
capital are renewed every year or even
earlier. The loans given for purposes of
working capital arc also repayable on
demand. The conversion of such loans
into equity does not, therefore, arise.

As regards representation in the manage-
ment, the LIC has one representative on the
Board of Directors of 1ISCO, The IDBI
also has reserved the right to appoint a
nomince. In both the Companies, there is
a Government Director who is a senios
Government official,

Arrears of Income-tax Quistand Inst
Individuals in ormi!i Am

2560. SHRI DK. PANDA ; Will the
Minister of FINANCE be pleased to
state :

(a) the names of companies and
persons, either as Director of any Company or
having any pecuniary interest in any company
who are in arrears of income-tax beyond
Rs. 20,000 as on 3ist March, 1971 n
Orissa ;

(b) the steps being taken by Govern-
ment to publish the names of the defaulters
during the last threc months ; and

(c) the measures proposed by Qovern-
ment for realisation of the said arrears ?

THE MINISTER OF +STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) The requisite informa-
tion regarding the names of the Companicts
and the individuals who were in arrears of
Income-tax exceeding Rs, 20,000 as on
3131971 in the charge of the Com-
missioner of Income-tax, Orissa, is beins
collected gnd will be lsid on the table of
the House as soon as possible.
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(b) Ia terms of section 287 of the  PayScale of Principal of Higher Secondary

Income-tax Act, 1961, the Government Schools in Andaman Island

have empowered the Commissioners of

Income-tax to publish the names and other 2562. SHR1 HUKAM CHAND

particulars of the tax defaulters against KACHWAI Will the Minister of

whom certain demands are outstanding at
the end of he particular financial year,
Such ‘publication is being done from time
to time. The required publication of the
names of defaulters for the year ending 3ist
Mareh, 1971 will be made in due course.

(c) Such steps as are available in law
and depending wupon the facts and
circumstances of each case are being taken
to recover these arrears.

Steps taken to Develop Chilka Lake in
Origsa

2561. SHRI D.K. PANDA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the steps being taken by Govern-
ment for the development of Chilka Lake in
Orissa State ;

(b) whether the promised amount of
Rupees two lakhs has been given by the
Ceairal Government for providing
recreational facilities there ; and

(¢) if so, the progress made in the
work so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR.SAROJINI MAHISHD) :
(®) A tourist bungalow has been cons-
tructed at Rambha.

A ive allocation of Rs 3
lakhs was snade in the draft Fourth Five
Year Plan for providing recrcational facilities
at Chifka Lake. With she drastic reduction
in the plan outlay, which necessitated a
striot oygler of priorities, and the disconti-
nuance of Part 1I schemes, the acheme to
provide recreational Macilities at Chilka Lake

had to be dropped.
) Does ot arise,

EDUCATION AND SOCIAL WELFARE
be pleased to state :

(a) whether the pay acale of Principals
of Higher Secondary Schools in the Andaman
Island has boen revised with effect from
27th May, 1970 ; and

(b) if so, the revised pay scale,
classification of the post, seclecting authority,
appointing authority and recruitment rules
for the said post ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAVA): (a) Yes, Sir.

(b) The revised pay scale is Rs. 700-
1100, The post is General Central Services
Class 1. Revised recruitment rules for the

post including selecting  authority etp.
consequent upon the revision of pay scales,
are uader consideration.

Opening of more Branches of Nationalised
Banks in Uttar Pradesh

2563, SHRI RAJDEO SINGH : will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
open some mere branches of nationalised
banks in Uttar Pradesh ; and

(b) if so, their numbar distnict-wise ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes,
Sir.

(b) A statement is laid on the Table of

the House, [Maced in Hbrary. See No.
LT—469/71]

Raid by Income Tax Department in Kanpur

2564, SHRI M.M. JOSBPH : Will
the Minister of FINANCE be pleased to
state :

(n) whather the Income-tax muthgrities
seized Rupess one Iakh from a. busivessoun
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and a%0 recovered tomé documents during
a raid conducted in Kanpitr on 26th May,
lng;md

(b) if so, the progress made in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) Yes, Sir. Cash of the
order of Rs. 89969 and some documents
were scized.

(b) The matter 15 still under

investigation,

Demand for Uniform Pay Scales and Service
Conditions of Teachers in Colleges and
Universities

2565. SHRI M.M. JOSEPH : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether All India Federation of
Unlversity College Teachers’ Organisation
submitted any memorandum to him on 26th
May, 1971 urging to scrap the multiple pay-
scales in Cofleges and Universities and
introduce uniform service conditions ; and

{&) if 0, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
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runnjag grade and uniform service conditions
for all college and university teachers,

(b) The matter is under consideration
of the Committee on Governance of
Univereities and Colleges set up by the
Univeraity Grants Commission.

fivw fewre g wow e wewe
w fear war ww

2566, it wAMTE W
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(&) wreg woere qTo @mE
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D. P, YADAVA): (a) In a memorandum
submitted to Minister of Education and gwfwerr seurt wiwre, (2) wesfaré
Social Welfare on May 22, 1971, the All mwm m (3]
India Federation of University and Col :
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A T 2042000 37,48,000 213000,

ng' VY —50,03,000 ¥3% -
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skt Sarves of

2567, SHRI BISHWANATH JHUN-
JHUNWALA :
SHRI N, 8. BISHT :
SHRI P. K. DEO :

Will the Minister of CULTURE be
ploased Yo stale :

{8) whether the Director General of
the Archasological Survey of India has
submitted his resignation ;

(b) if so, on what grounds ; and

(c) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): (a)and (b). No, Sir
The Director General, Archacological Survey
of India, has not submitted his resignation.
He bas, however, given notice of retirement
after attaining the age of fifty ycars as
permitted by rules. He has also asked for
permission to take up a professional
appointment in an unnamed university.

(c) The matter is under consideration.

Proposals to set up A Subsidiary Company of
Air India

2568, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) w Government propose o
"tﬁbnsu:::g:q company of Air India
opoerating passenger and  freight

(b if 90, vhether new aircrafts will be
Purchased for this new company ; and

() whether any final decision about

the composition of the company has been
taken ?

THE MINISTER OF STATE IN THE
MINISTRY GF TOURISM AND CIVIL
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AVIATION (DR. SAROJINI MAHISHD ;
(®) Air-India proposs (o set up a company
for air charter work.

{(b) and (c).
finalised.

Details have not yet been

Revision in the Target of Tourist Inflow

2569, SHRI BISHAWANATH JHUN-
JHUNWALA : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to siate :

{a) whether the target for tourist inflow
from foreign countries into India by 1973 has
been revised from 6,00,000 to 4,00,000 ;

(b) if so, the reasons for the same ;

(c) whether the Fourth Plan largets
for the inflow of tourists will have to be
changed accordingly and if so, whethor any
decision has been taken wn this regard ;

(d) what would be the estimated loss
on account of the revision of the target ;
and

(e) the steps government propose
to take to keep up their original targets ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION : (DR. SAROJINI
MAHISHI) : (a) and (c). Yes, Sir, The
target for tounst inflow from foreign count-
ries into India for 1973 has been revised
from 6,00,000 ta 4,600,000,

(b) An allocation of Rs. 84.76 crores
was proposed for tourism in the draft
Foutth Plan. This was, however, reduced
to Rs. 25 crores which meant that the
infrastructure required for attracting larger
number of tourists could not be developed
to the desired level and consequently the
target of tourist arrivals had to be revised.

&) It is not possible to make this
estimation,

(¢) Inapite of the reduced aliopation
for tourisms, the Department of Tourism
has takon # :number of steps to ihcreqes
tourist trafic to this country. They 'iiclude
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igorous sales orionted marketing approach  Orders placed by Department of Teaching
:o:eut. refasation of viem formalities, :‘:""“‘"""""*!

improved facilitation procedures and in-
centives for augmentation of transportation
and accommodation facilities in both the
private and public sectors. The scheme
for joint promotion of tourism to India
by the Department of Tourism and Air-
India is to be extended to cover operations
inthe USA. °

Fail in fhe Inflow of Foreign Tourists

2570, SHRI BISHWANATH JHUN-
JHUNWALA : Wil the Minister of
TOURISM AND CIVIL AVIATION be

pleased to state :

(a} whether one of the factors accoun-
ting for the fall in the inflow of foreign
tourists in India is the failure of the Indian
Airlines to confirm air reservations in time
within the country to facifitate visits of
forelgn tovrists to places of tourist interest ;

(b) whether with the introduction of
Jumbo services, the prospects of inflow
of foreign tourists is going to be increased ;
and

(c) il so, the steps taken by Government
to ensure that the new tourist traffic that
is likely to be created is not lost for
Jack of vo-ordination and timely confirma-
tion of reservations by the Indian Airiines 7

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (DR. SAROJINI MAHISHI):
{a) Therc has been ne fall in the inflow
of foreign tourists in 1970 por im the first
four months of 1971 as compared o©
corresponding periods im the previous years,

(b) Yes, Sir.

(¢) With the help of commuterised
reservation system, the Indian Airlines
have bteen sbie t0 reply to reservition
requests in less than 24 hours. This rés-
ponsé time will be reduced to 6 hours

2371. SHRI SAT PAL KAPUR : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased Yo state :

(a) the total value of orders placed
by the Department of Teaching Alds of
the National Council of ' Eduoational
Rescarch and Training with a Bombay firm
for tbe films bought during the last quarter
of the budget year 197071 for the Regiomal
Colleges of the Council ;

(b) whether in inviting tenders, reason-
able time was not allowed to the tenderers
for importation and delivery of the films
as a resuit of which the entire orders were
diverted to the Bombay firm ;

() whether some of the prints of
the films bought from the Bombay firm
were damaged and yet they were not
rejocted ;

() What arrangements are made to
check the technical quality of the prints
before the bills are paid ; and

(e) whether a number of titles of these
films are the same ones as are already
available in the Regiomal Colleges of the
Council 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (1) During it last
quartér of the financial year 1976471 the
Department of Teaching Aids parchased
16 mm educationa! films worth Rs. 1,47,012/-
for the development of Films ies
in the four Regiomal Colleges of Education
located at Ajmer, Bhopal, Bhtbaneswar
and Mysore, Tho total value of ofders
placed wi h M/s. National Education and
Information Films Ltd," Bombay wss
Rs. 1,36,575/-, Fims worth Rse. 10,437-
were  also purchmsed from the Films
Division, Ministry of Idformation aod
Broudcustirig, Bombday.

(b) Afver preliminary work regardifi
the delection of 170 finn comsldered ‘suftabl
in consuliation with the Replonal Colfes®
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of Education, guotations were invited from
17 partics in September, 1970 to which
five parties responded. In accordance with
the budget provision of Rs. 1,50,000/-, the
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Department, to begin with, selected 54 films
out of the approved list of 170, and placed
supply orders on the parties named below
to the extent noted against each :—~

No, of films Total value
. . Rs.
I. Mjs National Education and 30
Information Films Ltd,, Bombay. (4-prints 67,260/~
of each)
2. Films Division, Bombay. 7 10,437/
(4-prints
of each)
3. M/s Ama Private Ltd., Bombay. 15 64,960/-
(4-prints
of each)
4. Mj/s Young India Films, New 2 6,040/~
Delhi. (4-prints
of each)

The supply orders were placed simul-
taneously with all the parties on 8.2.1971
and they were requested to ensure supply
by 15-3-1971. The first two parties men-
tioned above accepted the order. M/s
Young India Films, New Delhi expressed
their inability to supply the films as they
were not available in their ready stock.
As regards M/s Ama Private Ltd,, Bombay,
supply orders had been placed with them
for films of two foreign producers, namely
Eacyclopaedia Britannica Films (11 films)
and G.B. Instructional Films (4 Films).
For the former the firm had quoted prices
15 % over those listed in the catalogue
of Encyclopaedia Britannica Films, but the
Defikftmett of Tenching Aids had asked
them to supply these films at catalogue
prices and the ordet was placed subject

produced by G.B.
nd dispute about the prices but
A Private Ltd,, Bombay could not
Ims from the UK. and supply
Department of Teaching Aids
time prescribed. This was
postal strike in the U.K.
on abbut that time.
nces, the ment
decided to utilize the

SFEZXR
e
.??35
§
§

it}
1

% |

1
H
g

savings rendered above for the purchase of
alternate films on Science from M/s National
Education and Information Films Ltd.,
Bombay with the approval of the Council.
However, the records relating to the present
matter will be locked into separately at
the time of conducting the technical exa-
mipation mentioned in the following

paragraph i.e. (c) and (d).

(c) and (d). Al the prints of films
supplied by National Education and Infor-
mation Films Ltd.,, Bombay were thoroughly
examined and checked for their technical
quality by the experts of the Department
of Teaching Aids and payments were
arranged after satisfactory reports were
received about them All the films are, as
a rule, checked in this manner before pay-
ments are made. However, in the present
case, in response to an earlier letter received
from the Honourable Member, this Ministry,
in consuitation with the Ministry of
Information and Broadcasting, will be
carrying out & thorough technical exami-
nation of the films received,

(¢) The Department of Teaching Aids
had consulted the Principals of the four Regi~
ona] Colleges of Education about the titles of
the films for which quotations bad been invited
from the parties. Of the films actually



107 Wrinen Answers

received by the Department six titles were
already available with cach of the two
of the colieges at Aimer and Mysore, but
the Principals of these Colloges had desired
to have them as additional copies so that
they could meet the demands of the edu-
cational institutions of their regions
adequately.
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Propossl to Amend Insurance Act, 1938

2374, SHRI 8, M. KRISHNA :
SHRI NIHAR LASKAR ;

Wilt thé Miaister of FINANCE be
pleased to state :

(a) whether Governtient are comaider-
g to dmend the Insurance Act of 1938
substantially ; and

(b) if 80, when the legislation in
this regard ie likely to be brought before
Putlininent 7 '



109 Writen Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! K. R.
GANESH) : (p) No, Sir.

(b) Does not arise.

Conference of International Air Transport
Assoclation Held in Singapore

2575. SHRIS, M. KRISHNA ;
SHRI NIHAR LASKAR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether a Conference of the Inter-
pational Air Transport Association was
held in Singapore in the month of May,
1971 ;

(b) if so, how many countries partici-
pated in it and whether India also attended
the Conference ; and

(¢) if so, the main proposals considered
and decisions taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) Yes, Sir. The conference opened in
Singapare on 11th May, 1971,

() Does pot arise since LATA. is
an association of girlines.

(c) The conferonce is still in session
and no decisions have so far been taken.

Excavation Work in Punjab

2576, SHRI P. K. DEO : Wil the
Minister of EDUCATION AND SOCIAL
WELFARE be pigased to state :

(8) whothey excavations have recently
been undertaken in Punjab by the Archaco-
logical Departimont ;

(b) whother ‘cortmin rare sculptures
have been found as & result thepeof, and

(©) if so0, the period to which those
Wulptures belong ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) Archaeological
Survey of India has not undertaken any
excavation work in Punjab recently. How-
ever, the Department of Archaeology,
Government of Punjab, has undertaken
excavation at Sanghol during the last three
$€asons,

(b) and (c). A report on the 1968.69
field seasons has already been published
in the “Indian Archacology [968-69—A
Review” whereas Reports for the last two
seasons have been called for.
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Daily Alr Sertice Betwesn Allahabad,
Lucknow and Delhi-Calcutts

2579, SHRIS.N. MISRA : Will the
Minister of TOURISM AND CIVIL
AVIATION be picased to state :

(d) the reason why air services between
Delhi and Allahabad, and Aillahabad-
Calcutta and Lucknow have been closed ;
and

(b) shether there is wny proposal to
provide daily air service beiween Allshabad-
Lucknow, Delhi-Calcutta and if not, the

renson therofor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MARISHI) :
(a) The service was suspended due to the
lock-out In Indian Airlines, It has been
restored from the 24th of May, 1971

(®) No, Sir. The traffic does not
justify introduction of a daily service.

New Internal Alr Services

2580. SHRI S. N. MISRA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a8) the particulars of new intermal air
services opened during the Third Plan
period and in Fourth Plan period so far ,
and

(b) the reasons why there has not
been 3 rapid progress in opening new air
services in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI)
(a) The following services were started
during the period from 1961-62 to 1970-71

1961-62
() Bombay/Ahmedabad/Baroda with
Dakota on a daily frequency.

(ii) Bombay/Goa/Cochin with Dakota
on Daily frequency.

Calecutta/Jamshedpur, on
daily frequemcy with Dakota
sitcraft,

Dethi/Phoolbagh/Lucknow
Dakota on dally frequency.

196263

)] DelhllLucknowﬂEAupur{Ddh! with
& Dabota on dally frequency.

(i) WMIVMIQMW"
nam on daily frequency With
Dakota aircraft,

Bombay | Belgaum/Cochin/Trivi?®
drum with Dakow ou @
frequency.

(i)

with

(iv)

(iil)
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1963-64
{j) Rombay/Poona/Belgaum with
Dakota on daily frequency.
(ii) Benaras/Kathmandu with Dakota

on daily frequency.
With the introduction of Caravelles in
1963-64, the following services were operated
by Caravelle sircraft.

(i) Bombay/Calcutta — Daily service.

(i) Bombay/Dethi — Daily service.
(iii) Bombay/Madras ~ Daily service.
(iv) Calcutta/Delhi — Daily service.
(v) Delhi/Madras — Daily service.
1964-65

(i) Calutta/Bhubaneshwar / Visakha-
patnam by Dakota aircraft on
thrice weekly frequency,

Delhi/Banaras/Kathmandu  with
Dakota om  thrice  weekly

frequency,

1963-66

() Caravelle introduced on Bombay/
Bangalore service on a daily
frequency.

{#) Caravelle introduced on Calcutts/
Madras service on  daily
frequency.

Defhl/Hydorabad/Madras by
Caravelle on daily basis.

(iv) Cakutia/Gachati/Chabua by Vis-
count on daily basis.
196667
(i) Delhi/Hyderabad/Bangulore by
Garavelle on dally frequency.

(i) Delhi/Calcutta by Caravelle on
Deily frequency.
198768

@ Trvandrum/Colombo by HS-748
on twice weekly freguency.

(if)

(itiy
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(i) Trichy/Colombo by Viscount on

twice weokly frequency.

Caravelle introduced on Delhi/
Srinagar service.

Hyderabad/Madras/Madurai | Tei-
vandrum by HS—748 daily

(iii)

(iv)

service.
1968-69
(i) Madras/Cochin/Trivandrum by
HS-748.

(ii) Calcutta/Bagdogra/Patna by F-27

on thrice weekly frequency,

Calcutta/Cooch Behar by Dakota
on daily basis.

Delhi/Agra/Khajuraho/Benaras by
Viscount oa daily basis.

(iii)

(iv)

Fourth Plan Period

1969-70

() Calcutta/Gaya/Patna by
thrice weekly,

(i) Qauhati/Bagdogra by Viscount
twice daily.

1970-71

() Calcutta/Bagdogra/Cooch  Behar
by Dakota thrice weekly.

(b) There has been considerable increase
in air traffic during the above period, Hence
additional aircraft acquired by the airline
bad to be utilised largely to augment capa-
city on trunk and high-intensity regional
routes. However, with the seven Boeings
recently purchased and the 10 HS-748s
on order, Indian Airlines hope to open
some new services in due course,

F-27

Loans from Nationalised Banks to
Kerala State

2581, SHRI PHOOL CHAND
VERMA : Will the Minister of FINANCE

be pleased to state :

(a) whether the State of Kemla is
getting less amount of loans from the
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natiopalised banks in comparison to other
States : and

{d i so, the reasons thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Advances of the 14 nationalised banks in
the State of Kerala, as at mid-September,
1970, were of the order of Rs. 60 crores. For
the public sector banks as a whole the
advances in the State of Kerala amounted
to about Rs. 78 crores. Deposits of these
banks in the State of Kerala were around
Rs. 87 crores. The credit deposit ratio
percentage of the public sector banks n
Kerala thus worked out to about 909, as
against the all-India average of 803% It
would not, therefore, be correct to say that
the advances made by the public sector
banks in Kerala compare unfavourably with
the advances of these banks in the rest of
Indsa.

Investment by Japanese Firms in India

2582, SHRI KRISHNA HALDER:
Will the Munister of FINANCE be pleased
to state the total amount of private invest-
ment by the Japanese firms in India to date
Sectorwise ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): The total
amount of investment in India from private
sources in Japan, sectorwise, as at the end
of March, 1968, the latest date for which
informmation is available, was as indicated
belotv ;

JUNRB'18, 1971

Rs. Ctpresl
- ’ L
Petroleum 2.1
Manufscturing 45.3
Services 344
—-m—ﬁ—u-r-
Total Rs. " 81.8 crores
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Sanctuary for Elephauts in the Constry

‘2583. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Mindster of TOURISM
AND CIVIL AVIATION be pleased
stale : '

(a) whethey Gpvernment, are gware
that Kakannakote Forest in Mysore is going
to be submerged in the Kabini reservair
thereby depriving tourists of a major attrac-
tion in Mysore viz., hunting of elephant ;
and

(b) whether there are any proposals
under Government's consideration to have
sanctuary for clephants in the country so
that the elephant population may be properly
preserved ?

THE MINISTER OF STATE IN THL
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) The State Govermment has intimated
that elephants affected by the submersion
of Kakkankote Forest will move to adjoining
forest arems. The humting of elephants,
except those declarod as rogue elephants,
however, is prohibited throughout the
country.

(b) Since clepbants are spread through-
out the country, it is not possible to provide
one single sanctuary for elephants. A
number of wild life sanctuaries exist in the

country where elephanis are wejl profected.

Loans Advanced by Nationslised Banks in
Gulbarge tzw Myepre

2584. SHR{ DHARAMRAO AFZAL-
PURKAR : Will the Minister of FINANCE
be pleased to state the various items
on which loans were advanged  upio
3ist March, 1971 by thé Nationalisced
Banks ig the distrjct of Gilbarga in Mysore
State ? ’

THE MINISTER OF FINANCE (SHRI
YESHWANTRAOQ CHAVAN) : The infor-
mation is being collected and wilt &e lald
on ghe Table of the Houss,
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M'lrldﬁ‘ aken on National Highwa
Iﬁtﬂcté?lpbﬂpﬂr,om Y

2585. SHRI P GANGADEB : Will
fhe Minister of SHIPFING AND TRANS-
POR'T bé¢ pleased to state :

(a) the total number of road bridges
which* have suddenly broken between
Barkota and Sambalpur on  National
Hi y No. 6 in the district of Sambalpur
in Orissa ;

(b) the reasons why the said bridges
have simultaneously broken within a month's
period (between 15th February and 13th
March this year) ; and

(c) when the repair work 18 going to
be started and whether it would be com-
pleted before the monsoon sets in ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR) : (a) to (c). The requisitc informa-
tion is being collected and will be placed
on the table of the Sabha.

Inclusion of Chemman Community of Kerala
in Scheduled Caste List

2586. SHRIMATI BIBHA GHOSH :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to slate ;

(a) whether Chemman community was
included in the Scheduled Caste list in
Kerala upto the year 1962 ;

(b) whether Government deleted this
community from the approved list of Sche-
duled Castes from 1962 onwards, if so,
the reasoms thereof, and

() whether Goverpment propose (o
include this community in the Scheduled
Castp list, if so? when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 8. RAM-
ASWAMY) : (@) and (b). According to
the Schedpjed Castes and Scheduled Tribes
Lists (Modification) Order 1986 the
'SGmmn community is a Scheduled Caste

in those parts of Kerala which previously
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constituted Malabar district, The st of
Scheduled Castes in respect of Kerala has
not since been revised.

(c) In the Bill which was introduced
in the previous Lok Sabha for amending
the lists of Scheduled Castes and Scheduled
Tribes ‘Chemman® along with 'Semman’ was
shown as Scheduled throughout the State
of Kerala as synonym of *Chakkiliyan’.
The re-introduction of the Bill, which had
lapsed on the dissolution of the previous
Lok Sabha is under consideration.

Loans Advanced to Mysore State by
INationalised Banks

2587. SHRIG. Y. KRISHNAN : Will
thc Minister of FINANCE bc pleased to
state .

(a) the total amount of loans advanced
to Mysore State by the nationalised banks
during the last two years ; and

(b) the criteria fixed by Govermment
for advancing loans to the State by the
nalionalised banks ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Prcsu-
mably, the honourable member has in mind
loans advanced by the 14 nationalised banks
in the State of Mysore, Total amount of
such loans as at the middle of September,
1970 was of the oider of Rs. 107 crores.

(b) The nationalised banks do not
advance loans to State Governments. The
main criteria for grant of loans to eligible
borrowers by the nationalised banks is the
viability and productivity of the project for
which loans are asked for.

1 to start Regular Fights on
m Jhi-Jodhpur Route
2588. RAIJMATA KRISHNA

KUMARI JODHPUR : Will the Minister of
TOURISM AND CIVIL AVIATION be

pleased to state :

() whether Government have under

consideration a propcni‘ to start regular
flights of Indian Airlines ‘on Delhi-Jodhpur

route ;
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(b)) whether the Defence Authorities
have agreed to the use of the Jodhpur Air-
field for this purpose ; and

(€) if 30, the time by which the said
flights will be put into operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
?izw Indian Airlines bave such a proposal in

{b) Yes, Sir.

(¢) Indian Airlines hope to start the
service in the winter of 1971,

Number of Students enroiled in Universities

2589. SHRI R. P. DAS: Will the
Minisier of EDUCATION AND SOCIAL
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(0) the nuniber of studénts enrolied 1h
the Universities of India ;

(b) whether expenditure on University
education has kept pace with the Increase in
the number of students ; and

(c) if so, to what extent 7 =~ _

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAVA): (a) The number of
students enrolled in Universitics/Colleges,
according to the latest avallable statistics
pertaining to 1969-70 is 24.3 lakhs.

(b) The following tablc indicates the
percentage increase (i) in  eprolment of
students in Universities and Colleges and
(ii) in the expenditure on Universitics and
Cofleges, for the period 1961-66 for which

WELFARE be pleased to state : expenditure figures are available,
No. of students | Percentsge  in- | Expenditure on | Percentage in-
enrolled crease in enrol- | Universities/ crease in total
YEAR ment Colleges expenditure
1 2 3 4 5
(figurcs in lakhs) (Rs in crores)
1960-61 8.86 - 76.94 -
1961-62 D.63 8.7 85.42 11.0
1962-63 10.62 10.3 96,85 134
1963-64 11,68 10.0 109.18 127
1964-65 1294 10.8 127.27 16.7
196566 14.64 13.1 15133 233
() The increase in (ke expendl pace  with the incresss s  earck
tute, on current prices, bas kept  xoent,
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Schelars from American Universities

2590, SHRI R. P. DAS: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{(a) the tota!l number of Scholars from
American Universities who have visited
India to Yo reskarch in the year 1969-70 ;

(b) whether Government keep a record
of such scholars and the nature of their
research ; and

{c) if so, what are the guidelines laid
down in the matter ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND MINISTER
OF DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY): (a)
to (c). The requisite information is being
compiled and will be laid on the Table of
the House.

Scheme to Nationalise Mofussil Bus
Routes in the Capital

2591. SHRI B. S. BHAURA: Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the scheme to nationalise
12 local mofussil bus routes in the capital
which was initiated in 1962 has not yet been
implemented ;

(b)

{c) whether the employees of the Delhi
Transport Undertaking have threatened to
launch an agitation on this issue ; and

if 50, the reasons therefor ;

(d) ff so, the action taken by Govern-
meat in the matter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(8) The Delhi Administration has reported
that the scheme hes not been implemeted.

() The Delbi Administration has
reported that all the objections received
gainst the scheme have yot to be heard
Goally and  disposed of by the Delbi
Administration in accordance with the
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provisions of Chaptar IV A of the Motor
Vehicles Act, 1939, The next hearing in this
case is fixed for the 16th July, 1971.

(¢) The Government have no infore
mation in this regard.
(d) Does not arise.
Loans Advanced by Nationalised Banks
to Newspapers
2592, SHRI JYOTIRMOY BOSU :
SHRI PHOOL CHAND

VERMA :

Will the Minister of FINANCE be
pleased to state :

(a) the total amount of loans advanced
to Newspapers by the Nationalised banks
during 1968, 1969 and 1970 ; and

(b) the amounts given as loans and
advances (as on Ist April, 1971) to (i) Amrit
Bazar Jugantar Group ; (ii) Ananda Bazar,
Hindustan Standard Group and (iii) States-
man Group ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) In-
formation in regard to the total amount of
advances granted by Nationalised Banks to
newspapers during 1968, 1969 and 1970 is not
available. However, advances granted to
newspapers by these banks and outstanding
as on the last Friday of September, 1970
aggregated to Rs. 1,166.89 lakhs.

(b) Information relating io amounts
advance by the Nationalised Banks to
newspapers individually cannot be furnished
in view of the provisions of the Banking
Companies (Acquisition and Transfer of
Undectakings) Act, 1970 which prohibits the
banks from divulging any information relating
to the affairs of their constituents except in
certain specified circumstances,

Fleet S th of S Corporation
of Mh‘::’lm“' Sl;ihpm Companies

2593, SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased (o state :

{a) the total number of ships (with
total tonnage) acquired by the Government.
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owned Shipping Corporation of India year-
wise from 1968-69 10 1970-71 ;

(b) the total fleet strength (with total
tonnage) of the Shipping Corporation of
India as on the 1st April, 1971 ;

(c) the total number of ships (with
total tonnage) acquired by the Private
Shipping Companijes year-wise from 1968-69
to 1970-71 ;

(d) the tofal fieet strength (with total
tonnage) of the Private Shipping Companics
as on the Ist April, 1971 ;

(c) the share of the Forcign Shipping
Companies in India’s inland and foreign
trade in 197071 ; and

(f) the amount of money paid to
Foreign Shipping Companies by India on
account of (i) inland trade and (ii) forcign
trade, year-wisc during the last three years ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) The requisite information is as under :

Year No, of ships Total GRT
acquired o
1968-69 it 1,15,574
1969-70 8 1,314,803
1970-71 6 1,64,358

(b) 77 ships of §,63365G. R. T.

(¢) The requisite information is
under :

Year No. of ships acquired Total GRT
196869 10 1,072,303
196970 6 1,001,598
1970-71 9 80,373
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(d) The total fleet stoength of the
private Shipping Companies as on 1st April,
19% consisted of 164 ships of 15,40,967
G.R.T. '

(¢) The information for the year 1970-
71 is under compilation. However, during
1965-70 the forcign shipping companies
carried 78.68%, of the Coutiry's "Overseas
Trade and 76.29, of the Coasting Trade f§n
Qil Products alone, the trade for dry cargo
being fully reserved for Indian Shipping.

(f) In regard to inland Trade the entire
volume of dry cargo trade is being handled
by Indian ships and freight payments to
foreign Shipping Companies do not arise.
However, the required information in respect
of Qil Products moved around the Coast is
being collected and will be laid on the Tablc
of the House in duc course,

Freight payments to foreign shipping
companies in respect of their Share in the
Country's Overscay Trade during 1967-68.
1968-69 and 1969-70 have been estimated
respectively as Rs. 221.81 crores, Rs. 211.35
crores and Rs. 180.66 crores.

Number of Book Titles Published In 1ndia

2594. SHRI JYOTIRMOY BOSU:
Will the Mipister of EDUCATION AND
SOCIAL WELFPARE be pleased to state :

(a) the number of book titles published
in India between 1968 and 1970 ;

(b) the total copies of books published
during the same period ;

(c) the share of the Government
controlled and Government subsidized
Publishing Houses in the total tities and
total copies of books published -during this
period ;

(d) the nomber of book titles and tots!
copies of books published in the USSR,
U.S.A, and UK, between 1958 and 1970
and

(¢) whether India is lagging far behind
some other countries in this respect, and if
s0, the causes thereof 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) According to
the figures compiled by the National Library,
Calcutta under the Delivery of Books Act
1954, the, n r of titles including re-
editions puplished in India between 1968 and
1970 are as follows :—

1968 = 11,413
1969 = 13740
1970 = 14145

(b) Generally on an average, an edition
varies from 1000-3000 copies depending on
the nature of the book, No figures are,
however, available regarding the total number
of copies published,

(c) Such figures are not compiled by
Government and therefore ore not available.

(d) According to the latest figures
available in “Unesco Statistical Yearbook
1969", the number of book titles published
inthe USSR.,, USA. and UK. in 1968
are 75,723,59,247 and 31,372 respectively.
Information about the number of book titles
published in 1969 and 1970 and the total
copies of books in these countries between
1968 and 1970 is not available.

(¢) According to the “Unesco Statistical
Yearbook 1969", India is the second largest
book producing country in Asia after Japan
and the eighth largest book producing
country in the world after the U.SS.R,,
US.A., UK., Japan, West Germany, Spain
ann France.

This comparison, however, does not take
into account the book production programme
of the Peoples’ Republic of China, as their
figures are not available.

mmmﬁmu
FAC ¥FF *T Qg

2595, «ft gga wx weww : ¥
:;ukmmnm ¥t g
e
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(w) v feeely ofcags qowm &Y
g & awl § wiérarer gar §, A

() =1 gTFT TN Twr gwrw
fear war § fr qw Wiz @) qww ¥ Ry
ferdlt afmge Suwwr &t il T ot
ATHEFCH g & WA g7 IFET Afer
% anfes g § 2= fear o ?

Wiy wiq aar Ategw st afcagm
W (st o wgye) : (7)o, &

(=) faedht e famw s« fasell
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9T oY feQld & gy Aegw § fawifar
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¥ g o A rEd W Wy
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ufwr & qafes wo ¥ qg= fegr oy o
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faeot afcaga aoww oft R ot ge-
afeqa wed & fog grifwel st
o wfwelt awl wt ol
wt o
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(%) ®n fgedft afcagd ITFa =Y
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e

(w) dfz gt, @ foeh waf & Foq
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wenllr wrd oy At st afiongm
Wt (s v wgwe) : (%) owar #§
faweht afeagy Soe @ e [
gure & foe @ wfaeh oqr o Afae
*F aded & fog feeelt afqger amsw &
SR aET

(@) s ¥ awafue agwarie
fafmafar qur ardt-fafee ot ) 305
wft af (100 & wfa war 205 %
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quT aqEe, A7 10947 f Py AA
WAl ¥ s 1% o wrwrAr £

Naming of Madras Outer Harbour
Project

2597, SHRI T.S. LAKSHMANAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

() whether & name has been decided
upon for the rupees 50 crore Madras Outer
Harbour Project ;

(b) whether the Government of Tamil
Nadu has been consulted in regard to the
naming of the Project ; and

(c) if not, whethgr it will be done now
and the wishes of the of Tamil Nadu
taken into congideration while deciding on
the name of the Project ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
{a) a (b). Not Yet, but certain

are under consideration

(¢) The new Outer Harbour forms.an
integral part of the major Port of Madrtas,
which is under the control of the Govern-
meat of India, The guestion whether
or what sames should be given to new
in major Poris {s 8 matter (hat Talls within
the jutlsdiction of the Goverament of Indla;
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Credit given to Traditiond] and Nen.
Traditional Sectors

' 2598. SHRI JAGADISH BHATTA-
CHARYYA : Will the Minister of FINANCE
be pleased to state :

() the requirements of _investment for
traditional and non-traditional sectors ; and

(b) the amount of credit given to the
traditional and non traditional sectors by
the Banks (Nationalised and non-nationalised)
and other Government financial institations
during the years 1969-70 and 1970-71 ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
{b). The information is being collected to
the extent possibleand will be laid on the
table of the House as soon as it becomes
available.

Schemes for setting up of Motels for
Tourists Aleag the Priscipal
National Highways

25%9. SHRI MUHAMMED SHERIFF :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are consider-
iog & scheme to have Motals for tourists
trovelling by car along the principal National
Highways; and

(b) ifso, the mames of places where
motels to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVJATION (SHRI SAROJINI MAHISHI) :
(s} and (b). The India Tourism Develop-
ment Corporation have plans to put VP
Motels at Jammu, Varanasi and Siligun
during the Fouth Five Year Plan, The work
on the Motel at Jammu is, in  progress.

Programme la the FlelM of Social Welfure
2600, SHRI MUMAMMED SHERIFF

Will the Minister of EDUCATION AND
m_!ﬁl'. WRIFARR ha nlaasnd tpl state .

(a) whother Goverameft propose ¥
1auich & threewpronged action programme 0
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achieve spoady resulis in the field of Social
Welfare ; and

(b) if s0, the progress achieved in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S. RAMA-
SWAMY) : a} No, Sir.

(by Question does not arise.

Finauncial Assistance to Thavanur Rural
Institute (Kerala)

2601. SHRI M. K. KRISHNAN : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state !

(a) whether Government have reduced
the guantum of financial assistance to the
Thavanur Rural Institute Thavanur, District
Palghat (Kerala) if so, the reasons for the
same ;

(b) whether Gowernment propose to
fix a reasonable quantum of financial assis-
tance to the Institute ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) Thereis a no de-
crease in the annual recurring grant to the

@®) #md (c). Grants to the variowm
Rural Imstitwtes including the Thavanur
Rural Institute for recurring expenditure arec
determined annually on the basis of the ap-
proved pests, number of students on rolls
and the courses offered, koeping in view the
pattern of Centryl assistance. It is not
poasible 1o fix a block graat under the scheme
of assistance to,Rural Institutes.

of into Indin and SHver
SIS oo he Country

2602. SHRI S, R..DAMANI : Wil
the Minister of FINANCE be pieased t0
Snte i

@) . theastimatnd quantity and vaive
of goid amuggled into the couniry and of
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silver smuggled out of the country every
yoar ;

(b) The number of seizures effected in
the year 1970-71 and the value of gold
smuggled into the country and of silver
smuggled out of India ; and

(c) whether Government have thought
of any foolproof method of checking such
illegal activities and if so, the particulars
thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) :(s) It is mot practicuble to
make a reliable estimate of the quantity and
value of gold smuggled into India and of
silver smuggled out of India every year,

(b) The number of seizures cfiected by
the Customs authorities during 1970-71 was
1019. The quantity and value of the gold
and silver scized during this period was as
indicated below :—

Commodity Quantity  Value (Rs. lakhs)
scized
(Kgs) At inter- At
national Indian
monetary market
rate, rate
Gold 4,668 394 794
Silver 37,376 — 199

(c) In view of the sjz¢ of the country
with its long frontiers and coastline, working
out of a foolproof method of checking smug-
gling of goods into and out of the country
prescnls many intractable problems. How-
ever, various administrative, legislative and
economic measures have been taken to come
bat smuggling. Some of the important
measures taken by the Government are as
under. Systematic collection and follow-up
of information, keeping a watchful eye on
the suspeoted smugglers, rummaging of sus-
sircraft and patrolling of
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valgerable sectors along the coast and the
land frontier. Some senior officers of the
rank of Collectors of Customs, Additional
Collectors of Customs and Assistant Colec-
tor of Customs have been posted in vuiner-
able areas to look after anti-smuggling work
exclusively. Customs Act, 1962 has been
amended making additional provisions to
take spacial measares for the purpose of
checking illegal import and export of certain
commodities and facilitating their detention.
The position is also reviewed frequently in
the light of the information collected, for
guitable action.

Diversion of Deposits by LIC and UnH
Trust of India with Banks

2603. SHRI C. CHITTIBABU: Will
the Minister of FINANCE be pleased to
state

(a) whether the life Insurance Corpo-
ration of India and the Unit Trust of India
have been deverting their deposits with the
banks to Inter-bank call money market ;

(b) whether this withdrawal will affect
the lduidity ratio to be maintained by the
Banks ;

(c) whether this action of the Life In-
surance Corporation and the Unit Trust of
India entering call money market and corner-
ing huge profits, adversely affects the de-
posit mobilisation by the Banks ; and

(d) if so, the remedial action Govern-
ment propose to take in this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Prior
to June 1970 the Reserve Bank did not
permit payment of interest by scheduled
commercial banks on call and shoért notice
deposi's to parties other than banking ins-
titutions and cooperative banks. From
Jhne 3, 1970, the Resetve Bank has permitted
the 'LIC and the Unit Trust to receive in-
terest on call and short aotice deposits made
by theth with banks at rates ruling in the
Inter-bank call money market,

(® No, sir

(yand ().  As the schedufed commer-
clal banks can secure call and short Hotice

"'JUNE 18, 1974

Written Answers 132

deposits from the LIC and the UTI in the
inter-bank call money market the quantum of
deposit with banks is not adversely affested,
The banks, however, have to pay interest to
the LIC and the UTI at infersbank ' call
maney market rates which are gemerally
higher than the rates admissible on savingy
and short-maturity deposits. Thus, the
matter is one of adjustment in income and
expenditure between two wings of financial
bodies, viz. on one side the scheduled com-
mercial banks and, on the other, two long-
term financial institutions.

Checking of Baggages of V.1.Ps. and
M. Ps, by A?rlim Offichals

2604, SHRI C. CHITTIBABU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the reason why the Airlincs Officials
are checking the baggages of V I.Ps. and
Members of Parliament ; and

(b) the reason for Government not
giving some directions to the Airlines Official
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (b). Arising out of the incident
of hijaking of an Indian Airlines aircraft to
Lahore on 30th January, 1971, a number of
precautionary measures have been introduced,
including frisking of passengers and search
of baggage. These moasures are applicable
to all outgoing passengers (both domestic
and international) travelling on : any adriinc
and most of the checks are carried out by
the police.

Homse Reat and Com
Alowaios 0 Contral Goverament

E in Tambaram and
t District of
milnadu
' [
2605, SHRI C. CHITTIBABU : Will

the Miaister of FINANCE be plessed (©
state R

(a) whether Governmeat of Tamsinadu
has decided to pay house Remt' wnd' City
Compensatory allewance to ity employest
staying &t Tambaows and Chingelpwt Districtt
of Tanslinadu ; "and
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(b) whether Central Government pro-
pose to give House Rent Allowance and
City Compensatory allowance to the Central
Government employeces posted &t the above-
mentioned places, and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Information is being
obtained from the State Government and
will be'laid on the Table of the House as
soon as available.

{b) No, sir. These allowances are
admissible only to Central Government
employees stationed in classified cities/ftowns.
Tambaram and Chingelput are not classified
cities/towns on the basis of their population
figures according to 1961 census, Any fur-
ther classification/re-classification of cities/
towns, including Tambaram and Chingelput,
will have to await the results of 1971 Census.
The final population figures are still
awaited.

TN FITC XQ HW
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Income Tax eutstanding against M/s Bharat
Commercial Company

2610. SHRI K. LAKKAPPA ;
SHRI YAMUNA
MANDAL:

PRASAD

Will the Minister of FINANCE be
pleased to stilte :

(a) whether a sum of Rs. 34 lakhs has
been  outstanding against M/s Bharat
Commegcial Company as Income-tas ;

() if so, since when this amount has
beett outstanding ; and
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{c) the steps taken or proposed to be
taken by Government to realise this
amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : () Income-tax demand of
Rs. 34 lakhs has been outstanding against
M/s Bharat Commercial Company for the
assessment year 1962-63.

(b) This amount has been outstanding
since the 7th January, 1970.

(c) The recovery of this amount (and
some other amounts pertaining to other
assessment years) has been stayed by the
Income-tax Appellate Tribunal till the
disposal of the relevant appeals by them,
The Tribunal however, directed that a sum
of Rs. 45.33 lakhs should be placed by the
asscssee company in fixed deposit with the
State Bank of India in the name of M/s
Khaitan & Co. Solicitors of the company,
and a guarantee be given by the Solicitors
for the said sum to the Income-tax Depart-
ment., The Solicitors have accordingly
furnished neccssary guarantee 10 the Income-
tax Officer,

Income-Tax outstanding against Ashoka

Marketing Co.
2611. SHRI YAMUNA PRASAD
MANDAL : Wil the Minister of

FINANCE be pleased to state :

(a) whether a sum of Rs, 38 lakhs has
been outstanding against Mjs Ashoka
Marketing Co. as Income-tax ;

(b) if so, since when this amount has
been outstanding ; and

(c) the steps taken by Government to
recover this amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) A sum of Rs. 5546
lakhs is outstanding against M/s Ashoka
Marketing Co.
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(b
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This amount consists of the proceedings for the Iast four
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items of

following items outstanding since the dates demand stayed by thc Contral Board of
noted against them :—

——

e ————— - —

Direct Taxes and other authorities have been
formally mitiated, active steps can be taken
after the pending matters for which stay has

Amount Da e since which been given, are cleared.
Rs. outstanding
e e — - Namber of Students gone Abroad
15,96,000 29.8.1967 2612, SHRI1 SHYAMNANDAN
MISHRA Will the Minister of EDUCA.-
4,89,000 1.4.1962 TION AND SOCIAL WELFARE be pleased
to state -
27,07,000 13.1963
(a) the number of students who went
51,000 29.2,1968 abroad for studies duning, 1968, 1969 and
1970 year-wise ; and
7,03,000 1.6.1970

() The first item of demand of

Rs. 15 96 lakhs noted above has been stayed
by the Calcutta High Court The next
three items totalling Rs. 3247 lakhs have
been stayed by the Central Board of Direct
Taxes. The last item of demand of Rs 7.03
lakhs has been stayed by other authorities

{b) the number of students out of them
who went on their own, on Government
account, and oh foreign account, separately
during this period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THL
DEPARTMENT OF CULTURE (SHRI

till the decision of the appeal filed by the D P. YADAVA). (a)and (b). A State-
assessee. Although recovery  certificate ment 15 enclosed.
Statement
Own Government Foreign Other Total
Year Account Account Acsount Sources®
|
1 2 3 4 5 [

1968 2,053 211 2,533 468 5,265

1969 2,310 127 1,886 448 4,771

1970 2,952 48 1,320 314 4,634

————— | i i T B S S B e . s i, b -

wrew fad & ez wraTe ¥ oo
dw ¥ g wrar Wwar

2613. ot wuw faw wgwc : o

(%) w7 qoerT & ez wiwsy &
Frex fudr & aoomr e # feft ©F
Tiara &% &Y 05 wrar @ed o Al
firdfa faar § ;o

fw ¥ 7% ¥ O g7 w0 fy

* Trainees eic. deputed by firnis/companies etc.
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(o) afe g, &t & o qv wrer
wx aF arfY ariefy ?

fieer ol (st gmRrOw wegrwr) ¢
() @ (w). ¥ wa fagre § mrew
fadr ¥ Taur g § uslgpa &6
P fafer d@er w1 s ad §
firry, ¥ forer & Aan @, #g@ % aw
tfear, ¥ 3% 1T 97 UF FEiET AW
# Frvregay o7 fewe s@ & foo &g
war g

fagrz & wraren fad § vgiawa
dwt & mw ¥ A gl

2614, st waw fw swqwe g
faw #= gg qa A Fov w0 fw .

() = fge & =y Py &
1N %Y 39 & 7 § fegm otaww d9)
¥ oWor ST v ¥ ooy gl &
HTRAT T q¥AT § FWIT®E SR FQ
T ¥ ¥ amr BRgT AT W I AuAT
e wom & foy fag = o af
¥ wgn wfew ) R

(w) afx gh, &t T7 Rufe W gary
¥ foq e *1 W FHAH FE® T
frare & 7

faer sioft (st avwraCw wg) -
(%) st (@), F@wHow wAHATET A
fe¥ nr woit o wfir o it fady
da ¥ drfia veal & vk ww SRy
R ¥ | maw IR w Ay ol
STy st ¥ feg e Ry oy
& ushapy ¥ oo O wmowe iy
¥ gy & oz ww Afr ey ot
¥ yraqe, 7y AT ek g frend
Taen arelt § fiv o2 woorwerfal & woor
weyeely SrvqweTedi o qufer wer At
fear ar gy § 1 w1 wpwwahll ® wor
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grundft qrefaw srawgeaTel 9T awvr
¥ fawre wo & forr @9 47 ok nied
& o o fafrs faerad fawedt § oY
grag % ¥ Ay & qivw ¥ s s
famaat B g€ v & sy ® aEE

%1 srgry frar omar g

fargre & wearen fady & usgrown Y
 agwt ghagst ¥ waet w1 v

2615. st www faw wgwe : v
fawr welr ag T ¥ o ® O 5

(%) fage & aworen fa® ¥ aiy-
¥ &1 grr frerdlt ® & of eyt
gfegreli & wemw Aot & s oR
femamt ®t smfas s fraer-fraa
g aR

(@) 7w ofoft & sffc v framl
1 gAwT oW 7 faew o feafly & gopre
1 faare ot diommsY w w durge
A e &L 9T SwrE s § fog
T A FAFTE P

few wat (W} gmERTCE W)
(v) s (@), Tshapa &% wow
Hoit & ¥R o framl & fed o
heit ¥ st wensmr A wd
f oft, goere A Tedtawa @Y 9T, Xw
aw SAfr da, st wfy, fadw = &
gt feam wifew §, &Y srafwwar ¥
Y arravawar g o faar §

wral § wiewfoe s o faerget
gt fenfa

2616, sit www frwr wqwe : v
wewfar sisft 7g qaTh ¥ o w6 v

() =r ¥ e ¥ g
aregfaw s o famrydy g€ feafir oY
gar wr gt fiear § ;
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(@) afg g, @ " o0 W
gy ¥ fagre i O of wrdfgal o
w1 aftorrs frrer & 5 iR

(7) st § giepfas  Pravwed
) agrar 3 ¥ fou Qv A & g
fare ot o segww v § 7

foren st awm wearr wwnsT @
wewf, fawm w=it (st fagnd weeem)
(%) sTHC o Ty faame €t & o &
giepfas daw € foafs & N fireme
7€ § | A ¥ wiegpfas v @ feafa
% g o & foy oxf fafore gyoen
g T 2

(@) s 7@t geam

W daadfa Do § daw qEt &
&g wiesfre sravoml #t ofe § fo
wr§ fafse sraww ag) avmr mar § )

Loans advanced by Nlﬁmliui Banks in
District Bahraich U.

2618, SHRI B. R, SHUKLA : Will the
Minister of FINANCE be pleased to state :

(a) the total amount of loans advanced
by the nationalised banks functioning in the
district Bahraich (U. p.) after nationali-
sation ;

(b) the respective amounts of loans
advanced to cultivators, businessmen, persons
of fow-income groups such as rikshaw pliers,
motor car drivers and to persons carring on
trade on a smal] scale ; and

(¢c) whether any loan was advanced by
the nationalised banks functioning as Bah-
raich {0 any enginecr or doctor ?

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN): () to (c).

asked for is not readily availa-

ble ; to the extent possible it will be collected
and laid on the Table of the Fouse,

JUNE 18, 1971

Writtem Answers
Demeunctisation of Currency to Unearth
Biack Money
2619. SHRI JYOTIRMOY BOSU :

Will the Minister of FINANCE be pleased
1o state :

(a) whether the Direct Taxes Enquiry
Committee, appointed by ths Cefitral Govern-
ment about a yesr ago, has recommended
almost wholesale demonetisation of Indlan
currency asthe best way to smash the
“Parallel Economy of Black Money'’;

(by if so, whether Government have
accepted the said recommendation of the
Committee ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X. R,
GANESH) : (a) to (c). The interim report
of the Direct Taxes Enquiry Committee 1s
under the consideration of the Government,

Grants to Higher Secondary Schools in
Tripura fﬁrﬁmracﬂm of

2620. SHRI DASARATHA DEB : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether any amount was granted to
the Higher Secondary Schools in Tripura out
of tribal Welfare Fuad with a view to cons-
tructing Hostels for providing accommodation
to Tribal studemts during the Third Five
Year Plan;

(o) if 80, the names of the recipient
Institutions and the amount received by each
of them so far ; apd

{c) the nupmber of Trikal students
staying in each Hostel at pregsnt ?

THE DEPUTY MINISTER IN THEF
MINISTRY OF EDUCATION AND

SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : {a) to (¢), The requisi®
information is being collosted from the
Tripura Administration and will be laid o0
the Table of the Sabha as sbon as possidle:
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Steps to improve Transport System
of Tripura

2621. S8HRI BIREN DUTTA : Will the
Minister of SHIFPING AND TRANSPORT
be pleased to state :

(a) ,whether due to scarcity of tyres and
tubes of Motor vehicles in Tripura a bottle-
neck has been created ;

(b) whether the Lt. Governor of Tri-
pura has assured to remove the bottlenecks;
and

(c) the steps Government propose to
take to improve the transpert system of
Tripura already over-burdened by the heavy
influx of displaced persons 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) A wireless mussage was received from
the Tripura Administration asking for assis-
tance to the Tiipura Road Trantport Corpo-
ration n securing 100 truck tyres required by
it for relief work for iefugees from East
Bengal A representative of M's. Dunlop
(Indid) Limited was contacted immediately
for arranging to rush supplies 10 that corpo-
ration. Intimation about the actual despatch
of tyres 10 the Tripura Road Transport
Corporation is awaited.

Apart from the above, no report of shor-
tage of truck tyres in Tripura has been
received from the Tripura Administration,

(b) and (¢). The information required
is being collected from the Tripura Adminis-
tration and will be laid on the table of the
Subha, when received.

State Transport Boand in Tripura

2622. SHRI BIREN DUTTA: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(8) whether a State Transport Board
has bestt constituted in Tripura, if so, on
what date ; and

(b) bow many buses and trucks are
Under the conteol of this Board ?

JYAISTHA 28, 1893 (§SAKA)
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). No State Transport Board has
been constituted in Tripura but the Tripura
Road Transport Corporation was established
on the 31st March, 1970, under the Road
Transport Corporations Act, 1950, for the
management of the road transport services
in the territory. This Corporation bas
already purchased 34 trucks and proposes to
purchase a further 26 trucks before the end
of June, 1971. No bus has yet been pur-
chased by this Corporation,

Grant for Upgrading of School in Tripura

2623. SHRI BIREN DUTTA : Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government of Tripura
have asked for grants for upgrading Jalghara
school of Tripura upto Higher Secondary
stage ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI1 D. P,
YADAVA): (a) and (b). No, Sir. There is no
School named Jalghara school in Tripums,
However, there is & school named Salgarah
Senior Basic School in Tripura. The upgra-
dation of this school into High School during
the current financial year is under the consi-
deration of the Tripura Administration.

Grants to Andhra Pradesh Government
for Construction of Houses for
Harljans

2624, SHRI T. BALAKRISHNIAH ;
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether any amount has been
allotted to the Government of Andhra Pra-
desh for construction of houses for Harjjaps
and Girijans during 1970-71 ; and

(b) if so, what ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOGIAL WELFARE (SHRI K. §. RAMA-
SWAMY) : (n) Yes, Sir.

(b) Information is given in the state
ment laid on the Table of the House,
[Piaced in Library. See No. LT—471/11]

Loans Advanced to Small Scale Industries
IWN!MG:Mh Tamilnadn

2625, SHRI BHUVARAHAN : Wil
the Minister of FINANCE be pleased to
state :

(a) the amount of loans and advances
so far given to small scale industries by the
nationalised banks in Tamil Nadu during
the last two years ; and

(b) whether there is amy target fixed
for each Bank for giving loans and advances
to small scale induostries ?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) : () Upto
the end of December 1970, figures of advan-
ces extended by the nationalised banks to
small scale industries in Tamil Nadu are
given below :

JUNE 18, 1971

No. of accounts : 9709
* Amount Qutstanding : Rs. 22.36 crores.

%Includes advances to industrial estales
also,

(b) Nationalised Banks do not allocate
amounts separately for each category. Under
the liberalised procedure for giving credit
since nationalisation the banks arc endeavour-

Written Answers

Students Bent Abroad for Higher Studjes

2626. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
EDUCATION AND SOCIAL WELFARE
be pleased to state :

(a) the number of students sent abroad
for higher studies during last three years,
year-wise and state-wise ;

(b) the number of students belonging
to the Scheduled Castes and Scheduled
Tribes ; and

(c) the criteria regarding the selection
of students for higher studies abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND 1IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAVA) ' (a) and (b). A state-
ment is attached

148

(c) There are two scholarship schemes
for stodies abroad administeied by the
Ministry of Education and Social Welfare
The first relates to the offers made by
forcign Governments/Agencies. For  this
the only criterion of selection 15 merit. The
second scheme which is financed entirely
by the Govt. of India is open to Scheduled
Castes, Scheduled Tribes and Denotified
Tribes students only, Nine scholarships
under this scheme are avallable every year
Though 9 candidates are sclected every year,
it is not always possible to find placement
for them in their selected subjects in forcign
countries and hence the shortfall during
the three years, It is also to be noted
that during the last three years onc
Scheduled Caste candidatc was selected on

ing to meet the credit requirements of the merit basis for scheme number one
emall-scale sector in a increasing measure, mentioned above.
Statement
The following number of scholars were sent sbroad for higher studies during
the last three years :
Year No. of student sent abroad and Scheduled
Castes and Scheduled Tribes amongst them
Total No, S.C. & S.T. amount them _
5.0 5T,
196860 26 6 2
1989-70 323 5 6
300 4 1

1970-71
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The number of Scheduled Castes and Scheguled Tribes scholars sent abroad

statewlse and year-wise is as under :—.

State/U.T.

Tamil Nadu
Mysore

Rajasthan
Maharashtra
Himachal Pradesh
Utter Pradesh
Assam

Nagaland

Punjah

Madhya Pradesh
Andhra Pradesh .
Tripura

Not known

Information, State-wise, regarding stu-
dents sent under the Geoeral Scholarships
scheme is not maintained in the Ministry,

University Grants Commission’s Grants
to Kerala University

2627. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
EDUCATION AND SOCIAL WELFARE
be plaased io state :

(a) the amount of grants given to the
Kerala University by the University Grants
Commission du?ing the last two years ; and

(b) how does it compare with the
grants given to other Universities in the
country during the last two years, year-
wise and State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

1968-69 1969-70 1970-71
§.C. ST. SC,S8T. S.C ST
1 — 3.= = -
2 - - = 1 -
] = = = - e
1 1 —_ - - -—
—_ 1 — 1 — —
1 - -— - — -
—_— - o~ 3 I
S | =
a - —

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) and (b). A statement
showing the grants paid by the University
Grants Commission to the University/Institu-
tion deemed to be Universities inclnding
the Kerala University, is laid on the Table
of the House. [Placed in Library, See
No. LT—472/71]

Housing Loans Scheme of L.IC.

2628, SHRIMATI BHARGAVI
THANKAPPAN Will the Minister of
FINANCE be pieased to state :

(a) whether Government propose to
extend the housing loans scheme of the
Life Insurance Corporation to cities having
a population of more than ten thousand ;
and
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(b) if so, when a decision is likely to
be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R,
GANESH) : (a) and (b). No, Sir. The
LIC’s “Property Morigage” Scheme and
“Own Your Home" Scheme, which provide
loan finance for housing, bave been extended
to all centres where it has either a branch
officc or a sub-office, irrespective of the
population. At some centres the population
is even less than 10000. The Scheme are
also in operation at a few other selected
centres where the LIC does pot have any
office. The total number of centres where
the Schemes are in operation is 423.

wfaw wrd fawm & srgwm sfwerd,
fret srgwrew s frft wgraw

2629, st wxare FWEY : Fa7 faw
HeY ag g9 &Y v A v .

(%) 7% wawy ¥ afas w4
fawmr & fedt s § orgwm
afgwifedi, fedt sqamewt s g
wgraw! Y Fear feadt g ;

(w) o/ 95i & feg wdi o
qeymfa ®f qgfa ®r

(1) Tk sgler  wfr s
sggfaa aawfe & wiafeal & dear
feaft § ; o<

(%) &I I9g & W (7) *T IAC
AFTIRAE EY A1 IG® §a1 F07 § 7

frwr wurem ¥ oo s (R ¥

wree wiw) : (¥) feedt oppam ¥
s o feafsr wo swrc d
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(&) (i) wgwm sfqerd . fawm
¥ argarew ooFw (Wx) # S ad € ¥aw
T TR N gy qw, yEr oA
v a7 wfafagler qv qmror @1, tan
ot 7 g ot feafa & et weff grar s

(1i) fardt soqurew : oy wrew W
FH FW a1 A frogrer fgedt wgras
¥ 9 9T ®d FW@ Y [ swfewal &
sy g faid foedt agraw (wawA
210—530 59%) F e T HFH F &9 3 a9
g fFar &, Mmr o7 @Y Nfufa
ey welt gren

(1i1) fardt wgrow : gfs awwrT A
¥ q3i ® FuTA X YT WA ¥EH
HPATEHFT & 97 FA FT T AT 2
gafae = oY F gy 7 oAl § oA
fraw 78y aam g 2 Fdw qEfra
Tt ffgw dfarefas anav g7, fe=d
AR o 99 oF it fofosy oty fara
= of) fofewy & & ga7 may 41

() =g 7

(7) s sfgerd 93 ww &
wrair ¥ SreAw avedt qRw enp A
o wiffs g adwafa qrer v wan )
wg! a% sATEw) W ARy §, ¥ fRd
wgraw, foeg ode AT weR sgaTes e
T g qE ¥ A A% Jar a@m F
wrsay & Wt frdy % & afte g warew
T Arfae fog g & 1 3w Harew @1
sggfaa onfar s sqgfaa anfew wnfa
® firft fgdr wgraw M anfyw 14
fawrer & mfea adf feqe mar w1 f@d
agrl & aray ¥, avd Fagfeai, afe
afwarefos amare oz, fgsly omA A1
v o oft Fsfredt e Prear o oft fosfre
Hyd g ¥ i qwd Prafert
¢ %iife g warew & wdwA wgRWT
et frdy wgreny @ v ey R
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Ay § o vl e o figdy srparae
% qgf % faafor faear o &) o= wvaew
#H grearg A ar Y § o ww WA &
fazn & o, @ qf A
AT 9T W I HT dygiee
anfaa, wgmfea sfen onfagl & fag
WTRETOT gEedt arawy &1 9 fwar
AT |

Recognition to National Diploma in
Commerce for Admission to
M,B.A. Course

2630, SHR1 KINDER LAL : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be plcased to state

(a) whether the Delhi University has
withdrawn from this year the recognition of
Government of India's National Diploma
in commerce course for admission to Master
of Business Administration course, il so,
the reasons therefor ;

(b) the reasons for certain restrictions
being imposed by Delhi University on
Government of India’s National Diploma
holders for admission to Post-Graduate
COUTSES ;

(c) whether Ahlgarh University has
sent a scheme for government's approval
for starting Correspoudence coursc at Post-
Graduate Jevel for National Diploma
holders, if so, whether Government propose
10 implement it early ; and

(d) how Government propose to find
a solution for further studies in Post-Gra-

duate courses by [National Diploma
{Commerce) students at the Delhi
University ?

THE DRPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAVA) : (@) The Delhi Univer-
sity had at no time recognised thé¢ National
Diplomaa in Commerce {or admission to the
Master's Degree Course in Busipess Adminis-
tration, Therefore, the question of with-
drawa] of the recogoition does not arise,

JYAISTHA 28, 1893 (SAKA)
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(b) The University has not considered
the National Diploma in Commercs as
academically equivalent to its B. Com.
degree for the purpose of admission to the
M. Com. Course. The University, however,
under a temporary Ordinance (1968) made
a special provision for the holders of the
National Diploma in Commerce to either
appear for the B. Com. degree examination
of the University or to sit for an entrance
test for admission to the M. Com. course,
after undergoing a course of instruction of
two academic terms ift both cases.

(c) No specifi scheme has been received
from the University. The proposal is still
under the consideration of the University.

(d) A number of Indian universities
have recognised the National Diploma as
equivalent to their B. Com degres for
purpose of admission to postgraduate
courses in commerce. National Diploma
holders can seek admission to these univer-
sitics for continuing their studies for the
M. Com. degree.

Finance Allocation for Prohibition
Programme In U, P.

2631. SHRI K. C. PANDEY: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state
the amount allotted by the Central Govern-
ment for prohibition during the Fourth Plan
period for U.P. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : As per entry 8 of List 1I of the
Seventh Schedule to the Constitution, the
prohibition programme and its implementa-
tion fall in sphere of the responsibility of
Statc Governments, and as such no amount
bas been allotted by the Central Government
to U. P. in this regard under Plan provision.

Development of Places of Tourist Interest

in Rajasthan
2632, SHRI BRIJ RAJ SINGH-
KOTAH : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state the steps laken up by Government
for the development of places of tourist
interest in Kota and its environmest in
Rajasthan and futher plans in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL,
AVIATION (DR. SAROJINI MAHISHI) @
Due to limitation for resources and strict
ordor of priorities no schemes have been
formuolated in the Central Sector for the
development of tourist facilities in and
around Kota.

Air F}
ights -

2633. SHRI BRIJ RAJ SINGH-
KOTAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

regional Capitais

(a) whether Government are aware
that at present there is no proper air-link
of important regional capitals like Trivan-
drum, Bangalore and Bbubancswar with
Delhi ; and

(b) whether Government have any
plans to remove the difficulty of passengers
who want to save time ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
() and (b). Same-day connections, both
ways, are available between (1) Delhi and
Bhubaneswar ; and (2) Delhi and Bangalore.
There is a same day connection from Tri-
vandrum to Delhi but not in the reverse
direstion. Indian Airlines have plans to
provide this from the winter of 71.

Booking ¢ Indian Alrlines on
MMnd Cochin-Bombay

2634, SHRI VAYALAR RAVI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{(a) the total number of bookings done
by Indlan Airlines on Bombay-Cochin
and Cochin-Bombay Sector since January,
1970 ; and

(b) bow far the Indian-Airlines has
met with the demands of passengers ?

THE MINISTER OF STATE IN THE
MINISTRY OQF TOURISM AND CIVIL
AVIATION (DR. SARQJINI MAHISHI) :
(a) and (b). Indian Airlines carried 26,880

JUNE 18, 1971 Floods in

Ganges, Alaknanda, 136
Teesia and rivers of Assam (C.A.)

passeagers from Cochin to Bombay and 25,767
from Bombay to Cochin during the period
January, 1970 to May, 1971. However,
capacity fell short of the requirements,

= ——

12,00 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANGE

RePORTED HEAVY FLOODS IN THE
GANGES, ALAKNANDA, TEESTA
AND THE RIVERS OF ASSAM

sft vraraaTe wrent (gze) - & sfe-
Ay a6 g  Prafofea fawg
¥ e faarf ok fager sl &1 e
frorr § i g w3 ¢ f5 o ag
T E W U qeeey £ :

“fagre & wr qdy H, 3T g A
gowat A #, ofsqw Fme & 59
fagre afx womriydy fasy § di=ar
A A owT FEw Ay afgay ¥
sfgg Wl I a1 I ¥ IaW
feafa 1"

fewrf st fags woma ¥ g9-da
(st dwma gdw) : aferr  qfeh
HAgT oW ¥ 29 Wi A, IAT IS H
3l wdwy, fagre 3 g W, off sav
53V ¥ 6 o & Ay afewst g sqw
¥ 8 3T Y AT APT 1 16 FT qF NG
afee ga damw, fagre ik FoT wRw
Ffaw o T sraw & ww ot | @ oy
T ok A of Wl qfee @
THETC o ¥ quirare ¥ 9 g
10 g7 *Y 13 ¥=dhefrax, Foqry & 9 9
w1 10 ¥dfre ot Ao & 15 g A
14 ¥frfiee, vocdms ¥ avatoa §
11 a7 12 g #Y 18 ddrefrex, wosmiyd
X129 13 gqr ey 15 Iddfe o
vy fagre #15qm €y 22 ¥R
JATRW & Wfrs ¥ 12 v 14 G
®Y wawr: 8 Jednitex war 6 AT A
aTeqeT § 14 qF WY 27 el |
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Aloknanda,

e, A & oot wew § wgge
q9T YO §U wgrow  Afe), gud e
e ; sux fegre & @ ok
5w afeal &R gt wdw & WA aur
faatomg faeY &, argl « g Gl &4
¥ av urw agl % fegfa s &@a
freafofas §:—

yoq § wgya X TN agwEw
Afed} gaafad s wrerfeat § oy amd
werga fegag ¥ 31 g7 #t @ framd
# 12 qF ¥ AT avadr @ ¥ FT 97 )
fowmg ¥ wo-waT 14 g 51 It W
¥ Y e war 91 fFRawAY § wa-w@%
16 37 % facar e Y mav a%y 17 @
aw ff YATaAr Tq4T ¥ FAC 9T o
T G AS-TAL FAAN @A F X7 )
¥ & qfunreaey gaafafe & ang
ARG § W HT A8 |

I dme 4 g w AT F
argror &F F A A€ HR awrigd
aqr o fagr frat & wxfoa fat ¥ ao-
Iy (feqeair) gar 1 8 g7 w e §
fox T ardt 1 14 9 & wrefeww wedi §
#rear F Wiy arg ar€ 9 i S faw
AT a% we a4t |

fagr< & stwr & ¥aw A A w4
SqeT wrem, arrw i A § qem
ar§ a1 17 g7 © worad vy @ of
dfiew fr Y Yaralt sre & A¥ o1
wft o fet wiw W guar aft faslh
$

FAT AW H 10 g7 o7« Py
¥ gowrg ¥faw & wrd wef g€«
ey oat qerdt & frr ¥ 5 wfenat
-ﬁmmﬁm firefr § 1 Qe
9T qF g% «F AT QT | AT ¥ wn
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wrle wgF 9% &% gt ¥ 7k oy
g off | faredy a qw ereré g ag T )
fegverrg fordr & 10 o1 11 g W) W
zﬁ’r‘ﬁaaﬂ:{m% frrwz wefafy oo ag

ST oy gt § @ wrat  saferat
wa WA g fY afy g qwd &
TR 9 g A & fodt &Y WY gwhig aelY
4t fr auf @t 9z gw @ aoh ek
Fad afcmmesy aF 92y Wt wrhf
Affr @ A T Ry ¥ gy At wf
& 1 fagre & s 7y, Ay, tEw, e,
wadl, F@™, qAgE, W wearfy foedt
ot fegre M afear § w3 ¥ fagre & gf
ar 3ad fagre &, aft ¥ agar w§ §
AT qga s wogeAT g o
75 A $aw Fhw-wha @ g af
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[ <t et HTTA 37T ¥ oy wArE § o 37 A

Fere sw & o yowiar At f ag
o€ | g™ At ot gt IAF atg Ak Y
foraaly aog ¥ 22 aF qrft Hag o off
WM ArFi AT g Ay ¥ %@
are fox Iad ag A€ i T sgfeat
ag [ & 1 oy wg warar § B gt ar
T JreHt AR A qF § | ATATTIR &
a1eA wTde F 3 & 4% § R aga
wid afe ®1 FEA ) T IALAAW
7Y feqfr @1 agt weT QA W,
qarg 7z *T fre R E e awg &
TEAME WY, B A WEI IR
atei w1 ot faege qar &Y Af @ B gt
g rraragt ey M

WEF AF &AME FT Ay ¥ oIAN
qme ¥ feqr A48 ¥ 417 AA A IXL X
%9 fagre &1 oqriyd § @qq oW
T g TeYrigEr wEgT ¥ oar o
agr § 5 fage & damdr F o owar
2 ooEw A FQ@YA AN H ag A
af § P awg ¥ 146 wig gl gy
g1 ool acara & Q@ A A & oanft
At oot  gIAT Y, AoV & g ¥
&< arh wow qar Ag feafe wgi aw
Fer¥et | Y & ST W W 9w
f oy ardy fedl & it giam fggam
¥ fafvw gat & amfenl A1 Iz q@4f,
e, sogd &R e @t A et
q#f | ¥ feafr 9T 23 a6 & o &
M gmagadf rad g,

ww qofi ¥ & e & WA wigar
¢ fF guere § gl ¥ Fwew Wy wnf
w7 ¥ g v ¥ fog fred fer vt &
yerx Y W DArd ey A § AT e
war wefror frwer § ofte o qowre WY
forerly wrerfn e g€ & 1

ofiestt % wif & ¥ ol o g
o) gt Firet erker v oF, b P

T GTET gEA & R AR qw AR
g & aIfe wAAr WY qg wQAT D oW
fir goee augy ¥ agi A IR AR
It & garfer &l W g7z ¥ Q@ & fog
darx ¥

TH qTe A a1y AT ¥, AT ATHLT A
Ta® e ¥ qgw ¥ M ggEww 9rav
agf ; s 91, @ Wy WA F fog
ATHTT A 747 I01g 6y 7

1967 & wre & are qfewdy qures ¥
o dges WAt &7 FoE aA@ oY, gudk
faar§ welt, =t faverere gooff, 7 ofvedt
e H A AN AT ¥ fog, o<
fage M A s qea & foo, 0w
Az carT faqr avy e ar 1968 ®
Far for amg ard | IR 1969 ¥ v
1T oot et | & a7 I qngan # e
FAT NG FIHT A IH AFTL BT H a7
fear & ar 7Y ; s A, @ #)17 ¥ aqg-
g gofeqa g 1Y, e awg ¥ 9w
qTEIX @ WY T A fRar war o
goere aferdt me ot fagre Y aar
w1 arg ¥ q9A ¥ fow g9 w17 ot o1y
TRET AT W ar af 7 owwe
aeeT ar Agf 30, ¥y fgmrew ¥
fasay arelt Afedi & Il g W@
T qv awf, frawr qformy ag o
e 38 fiw § Naa e gwfe A wge
wfa §ir

7% T g e qrfY § Wk warn
ot otk § 1 €T e el gD wReTd
ag W wE d oA, foed o oA
araret ot wiemeal #1 greAT S
quar § 1 Rrosh e fgir #
ok oy  TTFTT A Wt & ¥l qET
iwificat wr vow quahy fear a1 @
are fgre, swe wRw, ofted wne
U Wt oY s F o ey o€ R
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a,
Faw b gard e e swrfer
gL 1 2w W ¥ gyt g k4,
¥IT GO 8T ¥ TOTA sy
71z & fou omw qraiy, ag s sfaw
ufir, 3, mfe & oty Prfesr t w
HIAT WIW T G 7

ot dwre g0 : gad B ww A
gEag A g g™ WA, & oY ayE
Yt aga aft ft &1 @wr T F @
gC I § 1954 Y waFT Ay ¥ AQ
¥ wg § @F  Awee arfest aé o,
foad dtv faw § : offeae, méas
IR str-zd | SN & AN GTFH @
T | UF IO 531 AN 97 §, yW@w
¥ or sHva a7 § o o wfaws
FHA oY &, A T AT AWST F A7 J]AY
2 1 a3 &Y AF-qy T Y Feqw *fs-
g T T FA & (on §8 FH 19
g3 fod ¥ g9 qRy FW  QrAwAC
TATAT, A ¥ CATAIY F AALI FAT
W e & qro ot A ag fased
%1 wiferw a7, wrfg )

T @ang GO A & W A
sR¥w 516 feege gfar s e
ams fart wgga—336 s w9d, W
sRewT ot —155 or@ 793 AT WA
TeewA AW ~100 o @y | fage &
Woar quv @l W sAeT AEE
TR RT—103 am@ @Y AT W
T% T AR gRwAC—320 ST WY |
e § fF MO §AN eH—
296,50 e T9¥, cydiar grAwRE -
132,54 @rtw ¥y AT EART ATH
o AT (¥ 4T)—655 @
Wy |

o wreite weeq ¢ of TR ot &
& TeT e o e w0
ol dwnry s gud Ferodt
M ¥ ofm—115 ore v, R
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afaw v oftm—I149 wrw Y i
frgidew are fat  wrfegred—a25
o 9 |

IUINRY ¥ WA Frew MEwwA
T-—296 oWy A e are
Wy priwdz e faah W |fm—
119 @rer w9 |

FRvTT wamgAR g & &1

g At JrAwwar un, agt & fog Wi
TrwTg T T

Mot Aq@rfem wag &
TR § A€ qTA 41 | I=T A g g,
Ffe ag gt aedt o A, o wTe
g ar | g F orlY ey ¥y T ¥
FITAG 74T § | AIHAR T FG AT
agt enar § oty gaer 2 PIORRE T
Qo) Ay gow wedh § ot g
73 o §, Foed gwer @ wvar &
fro® are ¥ & a 0 ey oqF gk
£ ) T oW W W W TIAE 5w Ay
# o gy 4

ot vaTewe qrelt . www AR
AT WAt X oo QA ¥ AR § af
T §

st gar Iow (Jwariydr) - Ang
T | qUAT ATG ATAT A § 1 andt
ol g & wyr & agt o §,
¥fie agt 9 wow wete & SyEl & an
F g erg fors f fear &1 qoly
fqtd ot aff et 31 & g o
argat ¢ e goere gaw o et
#X ¥ fog 9T IowY W v ¥ ofore
@ ¥ fog sar v v

oft dwmiw gltes : ard e & feg
gewm W g &) oF N gwded
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[of domre wlie )

ATE AT ArG Foqrfrd v qoz WA
fefor o g & oo ged @
sl g a9 JTITHE T ®I@T A
g frdr wfen @ sewdrd orew
el erew wy Y FAT §, SEH AW
¥ foq Y drmd ara F §

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : What about Cooch-Behar ?

I wish to make a humble submission.
We do not understand what is the purpose
of tabling calling attention motions if this
is the type of answer that is to be given,
I would seek your protection in this
regard. If you kindly go through the
statement of the Minister, you will find that
it is just a catalogue of events and nothing
more, Is this the only function of the
Minister, to present a catalogue 7 Are we,
the members here, and the people outside
not entitled to know what Government is
doing about this matter 7 But about that,
nothing has been said, This is wvery
reprehensible 1 think Government should
be asked by you to come prepared with a
better statement in reply to future calling
attention notices.

In the statement it has been said that
severe floods took place in various places,
and particularly in North Bengal between
the 3rd and 8th June. But what about
the damages or loss of property 7 Nothing
has been mentioned. This simply shows
that the hon. Minister is wvery complacent
about the flood situation in North Bangal
as also the other parts of India, But the
Minister should know that this complacency
will not be excused by the turbulent
rivers. The time will come when the
Minister and the Government will be washed
away unless they take drastic steps now,

It is reported in almost all the news-
papers that about 30,600 people were forced
-to leave their homes in North Bengal,
about 800 acres of peddy land eroded and
160 houses were washed away, The hon,
Minister has not said anything about that.

We know what happened in the great
October flood of 1968. When that shock
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has not subsided, we find particularly

in the Jalpaiguri District this further danger

and devastation, even though the Govern-

ment is sitting tight and doing nothing,

It has been announced that the North
Bengal Flood Control Commission would
be formed, and a small office has been
opened. I would like to Know whether
this Commission has started functioning
in the North Bengal area to control the
floods, and whether the hon. Minister is
aware that a scheme was taken up as
long back as 1969 at the Irrigation Ministers’
Conference held in Simla to control
the North Bengal rivers ? The estimated
expenditure under this scheme for the
various rivers was as under :

Master plan for

Teesta river Rs. 114 crores.

Master plan for

Jaldhaka river 9.41 crores,
Master plan for
Roydok river 30 85 crores,
Master plan for
Torsha river 28.30 crores,
Master plan for
Mahendra river 1,82 crores.

The total comes to Rs, 184.38 crores.

May I know whether this entire amount
of Ry, 184,38 crores for the work of the
MNorth Bengal Flood Control Commission
has been sanctioned by the Government
of India ?

The hon. Minister said that certain
actions have been taken to control the flood
fury of the North Bengal rivers. Besides
the expansion of the rail and road bridges,
what were the other suggestions made by
the Technical Comminescin 1969 7 In
this connection, may I know whether the
flood protection scheme by an effective
armoured embankment in that area from
Mandalghat and Jalpaiguri town of Beltali
and Jhar Singheswar was sanctioned, but
suddenly for God knows what ressons,
the officlals stopped the work at Ribiganj ?
As & rtesult, serions apprehénsions have
appeared in the minds of the lacel people
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there, If this scheme is not extended upto
Beltali and Jhar Singheswar as originally
proposed, the entire area of Haldibarl,
Dewaganj, Hemkumari etc, will be washed
away during the monsoon period. [ would
appeal to the Minister that the original
scheme be implemented.

Lasfly, I ‘'would like to know what steps
have been taken to pgive relief, house
construction and other kinds of relief, to the
30,000 people who have been forced to
leave their hearths and homes in North
Bengal.

Lastly I would like to know whether
he is thinking in terms of giving certain
permanent relief not only by the construc-
tion of the flood protection scheme but
also by initiating a schems, flood insurance
scheme, in areas which are affected by floods
and people in those arecas who want
to insure their life and properties insured
may do so. Is the Government thinking
on these lines ?

SHRI B. N. KUREEL : 1 have already
stated that the Government has got a
national flood control scheme and I also
stated that it has got ihrec phases, imme-
diate, short term and long term. The
long term scheme will take about 30-40
years. That is the plan. At present schemes
to give immediate relief are taken. He
asked about the persons who had been
evacuated from that place. The State
Governments are making estimates and
other things and when they ask for help
from the Central Government certainly we
shall look into this. The hon. Member
has given oertain details. We shall see
that this part of the country docs not get
washed away by the rivers, We shall make
all efforts to control it.

SHRI B, K. DASCHOWDHURY : The

specific question was whether Rs, 184.28
crores had been Jnnclinned.
SHRI B. N, KUREEL : That plan

has been prepared, but as I said it is a long
term policy ; it will take a long time
to spead this amount,

WMo wplvreaw qid (sEER)
werg g, welt e X st aroe

JYAISTHA 28, 1893 (S4K4)
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aerey faar & 1 3o gat ¥ oo wgew
& gar wrfnr f5 af o e ¥
afy af & afgEy & sy s €1 @
ae Wy o, T g N A ) WA O
R A@ dwgY Agedy A oy wf, W oy
qg T, HE WHW I 1A | W A HHH-
AR w1 A & ;e A glv gk & A
sargreor & 1 fagre ¥ gqfrar Ry &
Ffzgre gu-fefioqm & W o3 Ay
wfy qg«t & o sfegre A feafy a3 &
fo ag o ooz o PN O Fwr H
A Y W Ak H AAr W@ W&
¥qo g ¥ [F qW gw T T QR
§ ey A § 1 A w aR ¥ &
¥ yregraq feg o fr oo #9 samw
& =T Y7 g oRrAl & oy gw
T A Fe ) § 1 & srAar angm
fa srrg & qra F1E g qraw & an feey
¥ fafewa gorr & FaT o fawrT W%
¢ & fom@ fr wr s faew
W AFT TR AW A 5 ang
ar @ & forg ¥ dwel ufe o ag om
§ g awX o &F Y oY q@AT JEEE
ghar & I qwrgr A G 7 wv Qo
UM HIAET AT @I T T AW AW
YT W1 Fo Yo T A HTX Wryor F
T FPHLE & qqL ¥7 ff 0 foo® af
T ¥ qgt g ft o § wioaniz &
Fra WY ¥ R gEt A graed @ oY
¥ | & st welt wdrea & ag WY s
wigmt e 9w arew W o @ gw Afer
¥ arr< o Y off Fud o gee fag
TCAITHFAT 777 a5 ¥ f
wOaTEY N & WY ¥ wqw e § 7
& o off a7 wgar § fF ooy de
FYA, T, FIAY qT qHEART BT G
waTe Ag §, oTa R A AW €Y
aier At ot godr 93w AfgEl ¥ ay
wrefY wgeht § fore & i srove sl el
b aww g wrar wQ@ § w4, WA



wrr aife g afaere o
FTMANVREENTWE TrN
¥ I & IR F fare W

§ A @ wEew w1 s st
FoUSo U¥ & X THASI  H AT
asfag < wgar g, fa & R
XASTAT qT-—

“The Union Government has prepared
a comprehensive plan to provide “subs-
tantial”” protection from floods, cyclones,
sca erosions and water-logging in the
coming years.

Giving this information today, the Union
Irrigation and Power Minister, Dr.
K. L. Rao, suggested the creation of
2 revolving fund for financing these
massive flood control works. The schemes
which can be taken in the current
plan period, he observed, were additions
and improvements in the flood fore-
casting units, organising joint inspection
of flood control works by the Centre
and the States well in advance of the
monsoon season, and intensification
of soil conservation measures particu-
lacly in the caichment area of the

Himalsyan rivers.”

# v wige fie ww & at H o
¥ wgy-wew gord § 7 awe A v
& tw gt Wy wr fasre WOk ar

qEr

yett woersy  syordr el wveg &
T
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“The Union Governmeat has now
admitted that five Siates in India are
the worst-affected by floods,
the 16-year period from 1936, the total
loss suffered by those States is of
the order of Rs. 333.31 crores, The
admission came at the meeting of the
Consultative Committee of the Members
of Parliament for Irrigatidn and Power.
The Ministry has expanded today's
meeting to include those who also serve
on the Central Flood Control
Commuttee.”

& S |t e @R o ®2W &
TR A fafa d g9 Fak i
1T T X AT @ &0 AN AT F g
fir vy wdr o @ f framr om ganr
t ¥fer & arm wrEwr g fE ame
a1 wgraar & , few wwe & oEmAr
WwRE, e ddy or @ &2
war wE gfaz AmT & AT R oS
T FHEFEIE X 41g T ¥ fan
#rf fafewa o1k & =7 ¥ g qgt W
¥ FH K AT I RN TFS qga
¥ ?

ot dwaw gim o wemy wEa,
AR qAE A qgH am E qg qet
fir w1 g wrw A Al Ay wroerfen
Al oo werywn | 02
weret ¥ §, qzr & &) My qEAr @
39 % wIE ®H QUYRLIL, TLET
TR R Aige HE gag A
weAs ¥ §, 99 ¥ s¢W € @A,
s, Mg ¥ §

T8 w e ao & o
d fr wrefer S92 ¥ o wivedred
geoff, sratwr sm gar §? AW
et § fedew ol aff o &,
few arg ¥ IT F aorErd e w3 F
AAART TreT AT AT W aw |

o ¥ o ww adf § fie & wieAiY
ey wgr @ vt yede § A
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are ey T, tfw FO§ ™A
Twa grar e § o dar &7 wear @
e g X & goere 7 oF frfier Afa
g e @fw o g} M I
Farte ¥ ww WY wEAw ogeEry € aw

O et § 1 3@ W A wRE W g,
b L o ol A

uF aTa AT grer A gt § fe
fam Svif w7 prar g &, 9 w0 WK
cee &) et @) Af 8, dfeT ow
ey §9 T @z mAREy 9
naARTE § WA AT, 99 19T g9 ST
EE A § O F ARY |

o wydATIA 9i¥ ;. & wETE
FamuyT & feuqerarn, 3w & It &
AT ¥ Fw A awar

it dwATy ghe ;7 Rz T =T
*fRmANITYLI|TEF IR 7 e
g9z } 3w A g 7%ar g, Afwr 3w w
farsre fwar s awar g

ot witx Tag fase (srener) @ arome
v, doh wgRw ¥ Rl W wed
& §, SERS ¥ T FEFY I6, g W
farw firar Wfrer wgt & 7 weTrd e Qeft
g ovw fow a@ fear do aved
T wkw ¥ gt fgedr ¥ L i ¥
srowrar Ay fawedt § 1| i wrogET
wart fieees e o & av Wt dvoe aAr
@ &, v ] Wi Ry e Tl 3

Wl

& 3w wy s JW X IO AE
chwar ¥ aow wrefar woar wigar §,
W ¥ Jr 7 a2 fear gar §—

“§00 pilgrims stranded at Chamsoli™

TYAISTHA 28, 1893 (SAKA)
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v & foge oo § W 03
garae & fe 350 swfoat agt ag 1,
TET § T T Y, aga @ ity
7§ R 600 arlr FEt T wved £
IAT B M FWR T ag adw fear §
fe wrf oy ik ST A W awr
T %, wiifs Sroger oyl @A W
& @ & fo 5ff Wt e &xr @ awar
& | Ot ofcfeafa & swec o s 9w
ToE ameiga @ wifgy o1 AR w
assdry & fromor & fou g9 v saw
g wifgg a1 1 A qF-amarei 7 A
Do F1 sy foos fenr @ Fmr &
wy-Fgre fear o gea §, ¥ 9w W
DA A Agar § ¥ ag P
yaeg F Agar g 5 faad gfew
afeare g, fom & &t #1 gea™ Qv
g as gz A g, A ag A §, I
FY erfrgfer & fog qorTe MY stawm eI
2ar wrfge 1 & s agar § s qowie
whfegmrar @t ?

gadt arw & ag oA wrgan g
AN A wAT WAl A sEwE Q@
reraray & fou o & w8,
w1 A ¥ ¥ Fqw WAl A QAT oW
wa & fog ot ary T &, wifE 3%
torsr aga fregr g worw d, wW
TR AT FTEMA A oo & ) e ¥ 4y
aga fovepa i wr §, O yomer
TN A oy ¥ qw ame & faceps
WA A W oA vy K B
g are ST wagre gar § ogt
vy, fpwe w2w, Ty, Awrew
e ghrar we & s @ o g, e
I AW & T 8 Fy¥r ghrwr fre® @
xdfr aror ft AT warw qv,  Hfew gl
T® ag A A F§E, g wog) & Fay
wra awrercfng ¥ ) & ¥fewr FaT wRw
¥ ¥ 8 fuwi & foy wwrE & emecioy
aff W § | v ooy ¥ ag e facepy
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[ 7 fag faez] wg Y& wicdzgsht o1 § 1 ATeRr qomae

A&t g WifRy, ¥ A a woere wr & 0 $aw & o f wE www f

™ aAT wifg | fred @ sy 7 AT
gr 20 aF agt IX 4g E, wgA & gren
wg mr ¥, afy wawe feqfa a=wam §
&k oy ) x@ foq & TeTc ¥ s
wO wrgar § fr o agy aven awt
& fog Wt s+t =fige

FEAW WA A A LA HTHINT
frar &, s Al &

ot dware §O® @ ST wRE, ¥
dREur A g 5 owe w2m & ¥
iy oy s freg go £ o
foreraw & fou g0 sraer @ wfem
ferra oz § s o A §1f w=wq
ggS T % & oy g€ ot 1 wrfredt i
somaRr AT T # fraEde R,
FEuaer & ¥ A4 a7 ®Y T § | oS
W § i qraew T8 g A & A
gt 0, fred @ie ag weew af A}
9 & AT 9T HT TS @H qAT A
qe &4 | Sy ey ¥ agy @ I
et et § 1 g@ fow A1 a@ ofw w@
& fou ot sifge—ar o & &
@ W A s @k W w@dg-
HIWE BT HAVE AT T@T T — §@AT
& srreTew & €9 gug 3 gFAT

ot afeqatam dmgeft (el srgares)
Heust WERY, AT AT § A N WK

& ¥ sy wga o

AW W : R a9y ) guedf
¢ s dwz ¥ wrawr fegrar af) fear

st dfgeien Syl s

ST 9T ¥y ot WqAT AT Rar €4r
¥ drer quies § fr do & ¥ A
Y AT WY | IY FOHART FT N 77§

#vqw wRAT : 7 OF T6T Awer §
fog ov feft fem o = o e
& T A qry w2, W HT ITEW %

... (vawan ) ... o

12.40 hrs,
PAPERS LAID ON THE TABLE

DeLut MoToR VEHICLES (AMDT.)
Rures

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
I beg to lay on the Tablc a copy of the
Delhi Motor Vehicles (Amendment) Rules,
1971 (Hindi and, English versions) published
in Notification No. F 3(1)/71-Tpt in Delhi
Gazette dated the 16th April, 1971, under
sub-section (3) of section 133 of the Motor
Vehicles Act, 1939. [Paced in Library.
See No. LT-448/71 |

ANNUAL REPORT RE. INDUSTRIAL AND
CoMMERCIAL UNDERTAKINGS, P. O.
SAVINGS CERTIFICATES (2ND AMDT )

RuLES AND NOTIFICATIONS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) : | beg to lay on the Table :—

(1) A copy of the Annual Report
(Hindi and English versions) on
the working of the Industrial and
Commercial Undertakings of the
Central Govertment for the yeat
1969-70. [Placed in Library.
See No. LT-450/71.]¢

(2) A copy of the Notification No
S. O. 874 (Hindi and Englsh
versions) Published in Mysore
Gazéite dated the 20th May, 19/1
under sub-section (2) of saction ?
of the Mysore Stamp Act, 1957
read with clause (c) (iv) of the
Proclamation dated the 27il¢ March,
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®

1971, issued by the President in
relation to the State of Mysore,
[Placed in Library. See No.
LT-449/71 ]

A copy of the Posi Office Savings
Certificates (Second Amendment)
Rules, 1971 (Hindi and English
versions) published in Notification
No. G. 8. R. %07 in Gazette of
India dated the Sth June, 1971,
under sub section (3) of section 12
of the Government Savings Certi-
ficates Act, 1959. [Placed in
Library. See No. LT 451/71).

A copy cach of the following Noti-
fications under sectiom 296 of the
Income-tax Act, 1961 ;—

(i) The Income-tax  (Second
Amendment) Rules, 1971
(Hindi and English wversions)
published in Noufication No.
S. 0. 1997 in Gazette of India
datcd the 14th May, 1971

(1) The Income-tax (Third
Amendment) Rules, 1971
(Hindi and English versions)
published in Notification No,
S. 0, 2168 in Gaze te of India
dated the 28th May, 1971.

(iii) The Income-tax  (Fourth
Amendment)  Rules, 1971
(Hindl and English versions)
published in Notification No.
S. 0. 2272 in Qazette of
India dated the 1st June, 1971
together with an explanatory
memorandum.

(ivy S. O. 2276 (Hindi version)
published in Gazette of India
dated the 1st Jane, 197!
¢mntaining corrigendum o
Notification No. S. 0. 4001
dated the 16th December, 1970.
{Placed in Library. See
No. LT-452/711.]

A oopy of each of the following

* Notifications {Hindi and English

versions) issued under the Central
Excise Rules, 1944 '~

JYAISTHA 28, 1893 (SAKA)
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() G. B, R. 611 published in
Gazette of india dated the
24th April, 1971 together with
an explanstory memorandum,

(l) G.S8.R. 706 published in
Gazette of India dated the
15th May, 1971 together with
an explanatory memorandum,

(iii) G.8.R. 775 published in
Gazette of India dated the
25th May, 1971 together with
an explanatory memorandum,

(ivy G.S.R. 801 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memorandum,

(v) G.S.R, BIO toG. 8. R, 875
published in Gazette of India
dated the 29th May, 1971
togetter with an explanatory
men orandum.

(v) G S, R. 8% published 1n
Gazette of India dated the
I1st June, 1971 together with
an explanatory memorandum,
[Placed in Library See
No. LT-453/71.]

6) A copy each of the following

Notifications (Hindl and English
versions) under section 159 of the
Customs Act, 1962 :~

() G.S8.R. 689 published in
Gazette of India dated the
11th May, 1971 togsther with
an explanatory memorandum,

(i) G.S.R, 803 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memorandum.

(ili) G S. R. 876 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memorandum,

(ivv G.S.R. 877 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memprandum,
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v)

(vi)

(vii)

(viip)

(ix)

(x)

(xi)

(xii)

{xifi)

(xiv)

o

vy

G. 8. R. 878 published in
Gazette of India dated the
29th May, 1971 together with
an expianatory memorandum,

G. 8. R. 879 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memorandum.

G. 5. R. 880 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memorandum.

G.S8. R, 881 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memorandum.

G.S. R. 882 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memorandum.

G.S5.R. B8} published in
Gazette of India dated the
29th May, 1971 together with
explanatory memorandum.

G.S.R. 884 published in
Gazette of India dated the
29th May, 1971 together with
an explanatory memorandum.

G. 8. R. B85 published in
QGazettse of India dated the
29th May, 1971 together with
an explanatory memorandum.

G, S. R, 886 published in
Gazette of India dated the
29¢th May, 1971 together with
an explanatory memorandum.,

G.S. R, 887 published in
Gazette of India dated the
29th May, 1971 together with
an explinatory memsorandum.

G. S R 348 published in
Gazetts of India dated the
29th May, 1971 together with
anmhnmmmdm

d!l‘..t!lpubﬂshdin
Gaette of India dated thbe

JUNE 18, 1911

() A copy each of

Papers Laid 178

29th May, 1971 together with

an explanatory memorandum,
(Placed in Library. Ste
No. LT-454/71.]

the following

Notifications (Hindi and English
versions) under section, 159 of the
Customs Act, 1962 and section 38
of the Central Excise and Salt Act,
1944 =

(0)

(i)

(iii)

(iv)

4

The Customs and Central
Excise Duties Export Draw.
back (General) Twentieth
Amendment  Rules, 1971
published in Notification No,
G.S8. R, 676 in Gazette of
India dated the &k May,
1971,

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-first
Amendment Rules, 1971
published in Notification No
G S.R. 677 in Gazette of
India dated the B8th May,
1971,

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-second
Amendment  Rules, 1971
published in Notification No.
G. 8. R. 678 in Gazette of
India dated the 8th May,
1971,

The Customs and Central
Excise Dutles Export Draw-
back (Genera!) Twenty-third
Amendment  Rules, 1971
published in Notificstion No.
G.S. R, 679 in Gazette of
India dated the 8th May,
1971,

The Customi¢ and Central
Exclse Duties Export Dmvw
back (Genéral) Twenty-fourth
Amendment  Rules, 197
published fn Notification No.
G.8. R, 680 fu Gamtte of
India dated the Sth MaY
191,
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(vi) The Customs and Central titute of Technology, Bombay,

Excise Duties Export Draw-
back (General) Twenty-filth
Amendment  Rules, 1971,
published in Notification No,
G.S. R, 681 in Gazette of
India dated the 8th May,
Jo71,

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-sixth
Amendment  Rules, 1971,
published in Notification No.
G.S. R, 682 in Gazette of
India dated the 8th May,
1971,

The Customs and Central
Excise Duties Export Draw-
back (General) Nineteenth
Amendment Rules, 1971,
published in Notification No.
G.5 R, 681 in Garzette of
India dated the 8th May,
1971, together .with an ex-
planatoty memorandum,
(Pluced in Library. See
No. LT-455/71.1

(vii)

(viii)

ANNUAL ASSESSMENT REPORT RF.
UsE oF HiINDI

THE DEPUTY MINISTER [N THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : Sir, on behalf of Shri K, C.
Pant, I beg to lay on the Table a copy of
the Annual Assessment Report for the year
1969-70 (Hindi and English versions) on the
programme for accelerating the spread and
development of Hindi and its progressive
us¢ for various official purposes of the
Unioa. |Plgced in Library. See No.
LT-456/71.]

CERTIFIED ACCTTS, ANNUAL REPORT
AND STATEMENT RE. INDIAN
INSTITUTF OF TECHNOLOGY

THE DEPUTY MINISTER IN THE
fINISTRY OF EDUCATION AND
OCIAL. WELFARE AND IN THE
‘EPARTMENT OF CULTURE (SHRI
. P, YADAVA): I begto Ilay on the
‘able~

() @ A copy of the Certified

‘ Accounts of the Tandian Ins-

for the year 1968-69 along
with the Audit Report there-
on under sub-section (4) of
Section 23 of the Institute
of Technology Act, 1961,
[Placed in Library. See
No, LT—457/71.]

(ii) A statement (Hindi and
English versions) explaining
the reasons as to why the
Hindi version of the above
Accounts could not be laid
on the Table simultaneously.
[Placed in Library. See
No. LT—458)71].

(2) A statement (Hindi and English
versions) showing reasons for dslay
in laying the above Accounts,
|Placed in Library. See No,
LT—459/711.

A copy of the Annual Report
of the Indian Institute of
Technology, Madras, for the
year 1969-70. [Placed in
Library. See No. LT—
460/71].

?) O

(iiy A statement (Hindi and
English versions) explaining
the reasons as to why the
Hindi version of the above
Report could not be laid on
the Table simultaneously,
\Placed in Library. See
No. LT—461/71].

12.41 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at
its sitting held on Tuesday, the
8th June, 1971, adopted the follow-
ing motion, in regard to the Com-
mittee ou Public Acgounts ;—
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Rajya Sabha

“That this House concurs, in,
the recommendation of the
Lok Sabha that the Rajya
Sabha do agree to nominate
seven embers from the
Rajya Sabha to associate with
the Committee on Public
Accounts of the Lok Sabha
for the term ending on the
30th April, 1972, and do pro-
ceed to elect, in such manner
a8 the Chairman may direct,
seven members from among
the members of the House
to serve on  the said
Committee."”

1 am further to inform the Lok

Sabha that in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly elected to
the said Committee : —

—

Shri S. B Bobdey
2. Shri B, K. Kaul
3, Shri Niranjan Verma

4, Shrimati Vidyawati
Chaturvedi

$. Shri Thillai Villalan

g

Shri Shyam Lal Yadav

™

Shri Sheel Bhadra Yajee.'

(i) ‘I am directed to inform the Lok

Sabha that the Rajya Sabha at
its sitting held on Tuesday, the
Bth  June, 1971, adopted the
following motion in regard to
the Committee on Public
Undertakings :—

Rajya Sabha

30th April, 1972, eand do
proceed to elect, iIn such
manner as the Chairman
may direct, five members
from among the members
of the House to serve on the
said Committee,”

2, I am further to inform the Lok
Sabha that in pursuance of the above motion,
the following members of the Rajya Sabha
have been duly clected to the said
Committee :

1. Shri Syed Ahmed

2, Shri Narayana Kalliyana
Krishnan

3, Choudhary A, Mohammad
4, Shri Dahyabhai V. Patel

5. Shri Kota Punnaiah.’

(iit) “In accordance with provisions
of rule 111 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Delhi Sikh
Gurdwaras (Management)  Bill,
1971, which has been passed by
the Rajya Sabha at its sitting held
on the 16th June, 1971,

(iv) *“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith
the Bengal Finance (Sales Tax)
(Delhi Validation of Appointments
and Proceedings) Bill, 1971, which
was passed by the Lok Sabha
at its sitting held on the 14th June,
1971, and transmitted to the Rajys
Sabha for its recommendations
and to state that this House has
no recommendations to make 10
the Lok Sabha in regard to the
said BilL"

(v) "In accordance with the provisions
of Rule 127 of the Rules of Pro-
cedure and Cotiduct of Business in
the Rajya Sabha, Iam direct ©
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House

informs the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 17th June, 1971, agreed with-
out any amendment to the Gold
(Control) Amendment Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the 14th

Jupe, 1971,
12.42 hrs.
DELHI SIKH GURDWARAS
(MANAGEMENT BILL)

As Passep BY RAjyA SABRHA

Sir, I lay on the Table
Delhi Sikh Gurdwaras
1971, as passed by

SECRETARY :
of the House the
(Management) Bill,
Rajya Sabha

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR) : With your permission, Sir,
I rise to announce that Government Busi-
ness in this House during the week com-
mencing from Monday, the 2lst June, 1971,
will consist of :—

Discussion on the Statutory Reso-
lution secking approval of the
Proclamation issued by the Pre-
sident on the 13th May, 1971,
regarding the Stale of Gujarat.

(1)

General discyssion on the Punjab
Budget for 1971-72,

Discussion and voting on the
Demands for Grants in respect
of the Punjab Budget for 1971-72.

Discussion on the Statutory Reso-
fution seeking disapproval of the
Delbi Sikh Gurudwaras (Mauage-
ment) Ordinance, 1971 and ocon-
sideration and passing of the
Delhi Sikh Gurudwaras (Manage-

@)

3

“

missioner for Refugees (S1)

ment) Bill, 1971, as passed by Rijys
Sabha.

Consideration and passing of the
Mysore State Legislature (Delega-
tion of Powers) Bill, 1971, &s passed
by Rajya Sabha,

Discussion on the Statutory Reso-
lution seecking disapproval of the
West Bengal Security (Tripure
Re-enacting) Second Amendmemt
Ordinance, 1971.

()

(6)

Consideration of a motion for
concurrence in the recommendation
of Rejya Sabha for the reference
of the Advocates (Amendment)
Bill, 1970, to a Joint Committee.

™

Discussion and wvoting of the
Demands for Grants under the
control of the Ministry of ;

®)

Home Affairs
Irrigation and Power

Communications

12.43 hrs.

STATEMENT RE : VISIT OF U. N. HIGH
COMMISSIONER FOR REFUGEES

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : Sir, Prince Sadruddin Aga Khan,
United Nations High Commissionsr for
Refugees, expressed a desire to visit India...

MR. SPEAKER : Is it a
statement ?

long

SHRI R. K. KHADILKAR: Two
pages.

MR, SPEAKER :
the Table.

It may be Iaid on

SHRI R. K. KHADILKAR : 1 begto
lay acopy of the statement on the Table.
(Placed in Library, See No.LT-—462/11].
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ELECTIONS TO COMMITTEES

(i) CounciL UNDER THE INSTITUTES
or TECHNOLOGY AcT, 1961

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAVA) : 1 begto move :

““That in pursuance of Section 31 (2)
(k) of the Institutes of Technology Act,
1961, the members of this House do
proceed to elect, in such manoer as
the Speaker may direct, two members
from among themselves o serve as
members of the Council established
under Section 31(1) of the said Act.”

MR. SPEAKER : The question is :

“That in pursuance of Section 31(2)
(k) of the Institutes of Technology Act,
1961, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two members
from among themselves to serve as
members of the Council established
under Section 31(1) of the said Act.”

The motion was adopted.

(ii) CouNCIL OF THE INDIAN INSTITUTE
OF SCIENCE, BANGALORE
SHRI D. P. YADAVA : Sir, I1begto
move ©

“That in putsuance of sub-clause (e) of
clinse %(1) of the Scheme for the
Administration and Management of
the properties and funds of the Indian
Institute of Science, Bangalore, read
with regulations 3,1 and 3.1.1 of the
Regulations of the Institute, the members
of this House do proceed (o elect, in
such manoer as the Speaker may direct,
two members from among themselves
to serve as members of the Council
of the Institute for the term ending on
the 31st December, 1973,

MR. SPEAKER ! The question is :

JUNE 18, 1971 Res!, re. Maimtengnce of

184
Internal Sceurity, and Biil

“That in pursvance of sub-clause (¢) of
clause 9 (i) of the Scheme for the
Administration and Management of
the propertics and funds of the Indian
Institute of Science, Bangalors, read
with regulations 3.1 and 3.1.1 of the
Regulations of the Tastitute, the members
of this House do procegd 1o plect, in
such manner as the Speaker may diract,
two members from among themselves
to serve as members of the Council
of the Institute for the ferm ending
on the 3ist December, 1973,

The motioh was adopted.

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT)
BILL*

THE MINISTER OF FINANCF (SHRI
YESHWANTRAO CHAVAN) Sir, 1
beg to move‘!‘or leave to miroduce a Bill
further to amend the Agricultural Retinance
Corporation Act, 1963,

MR. SPEAKER : The question is :
“That Jeave be granted to introduce

a Bill further to amend the Agricultural
Refinange Corporation Act, 1963."

The motion was adopted,

SHRI YESHWANTRAO CHAVAN:

Sir, I introduce the Bill.

STATUTORY RESOLUTION RE
MAINTENANCE OF INTERNAL
SECURITY ORDINANCE AND
MR. SPEAKER : The House shall

now take up discussion on the Statutory

Resolutien disappraving of the Maintenance

12.46 hry,
MAINTENANCE OF INTERNAL
SECURITY BILL—~Contd.
of Internal Security Ordinance and on the
Bil. The Ministet bgd rveplied 10 the

¥ Published in Gazette of India Exteaordinary, Part 11, section 2, dated 18-6-71,
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debate yeaterday, How much time does
Shri Vajpayee want ?

SHRI ATAL BIHARJ
(Gwalior) : Reasonable time.

VAJPAYEE

MR. SPEAKER: We decided yester-
day to,dispensc with the Lunch Hour today.
Do you think, we should have voting during
the Lunch Hour ?

SOME HON. MEMBERS : After the
Lunch Hour,

MR. SPEAKER : Then, how can we
proceed unless there is voting on this ?

SHRI S. M. BANERJEE (Kanpur):
It was notified in the Bulletin that there
would be no Lunch Hour today.

MR. SPEAKER : It was duly notified
that there would be no Lunch Hour,

SHRI ATAL BIHARI VAJPAYEE :
it was ualso notified that .there would be
no voling during the Lunch Hour.

SHRI D, N. TIWARY (Gopalganj) :
It is not there.

SHRI ATAL BIHAR! VAJPAYEE:
If the question of quorum cannot be raised
during the Lunch Hour, how can voting
take place ?

MR SPEAKER : How can we resums
discussion of the Bill if there is no voting 7
Why not have lunch then ? There was

a special procedure that we adopted yester-
day and 1 think, we should go in for voting
during the Lunch Hour.

ot owe g wEl: ;mEw AT,
Begedl e § o o ww ar, g
W @ygr gr gma X dfeg & & o
dor & 7 g1 o9 famz ar o faee,
oy oft oy grfew @WR X @fag

MR. SPEAKER : After Shri Vajpayee's
speech, Shri Banerjee will have three or
four minutes and then there will be voting,
because there cannot be any discussion of
the Bill unless the disapproval motion is
disposed of,
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st azw et weddt @ srorw
RO, T Aeqrer w1 faegeven
w0 ¥ fou M o) derv e @ I W
fom A ageat & Wy forar § o AR
wFeq w7 gadT frar § & g sfr sow
HAIC bz woar wrgar o P fardim
foar g 38 ot 0¥ geez § Forevdt wira-
AT AT ST FY grovohfr v &
T ¥ A § 1 g fremey @ faamy #
25 sqfepat & wrr for ot sreqwr aEiem,
A 97 FAHC gux wread g s
25 memifag wxedi ¥y 13 gewfar
ArEdt ¥ AR weqrd & @edA far e
= dad gu gwgE fades wv fady
far | v 13 wawii § & wHE SMew &
AT 571 7o o T X AWaT TR
24T H& wegyy ) oft wifws HT @ g
aafy 3egin wgr i ag fadaw & fadet
af & ofe7 g faese 3991 W@
wiaw ¥9 fadar & feors @v sy
ared ¥ fa fagos ¥ 0% doer feg o
fomy < afewa andrmer & fasg
qg7 7 fFar s &% )

TET A% qWT FT GATG & AU ALK,
amAg §F ot #Y g7 S AT iz
fis fadelt == § 1@ g9T® 9T TN dar
®TH 1 IART NAA fawe g o
g GO AYAAT AT @ R OF & HY
TR & farg WO X F, QAT aeg
awl %) € 1A g F1EA & fF yow
e g s {1 afFT w WA d
aweaT w8 fadr | g g fF Wl
gy ¥ iy Wi ot & g frer

fog §, ag grewag 8, faame

g dwwa § Tow S (R e e
q) . fazme ad, geea §

oft e fagydy wdvdt g freTn
greurers A6t §, FEAT greaTene § | wene
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[t wze fagrd aradafy]

oY, ore wTEfreE ordf ACFR & $U wIA)
wr auge sy § aw qrefaw qrdl sy
4

sy Koft, qTwry mab del, a7 WA
W gwar st warew walt (it
gl widY) : g 9 F qU T w7q)
IIH TY T w141 W gH AU FgA £

=it wew fagrQ wodd © waT e
& 9T ¥ T4 @ | JIHIX 97 F AEA-
A wxEd) & wIau gAY @) ST ANy
o iar AT 3w o Hav

Fae Y, 7@ faam & ag W war
mar fe gr oty gz wE ¢ gwiew
gh Aol s wfgg 1 qrEF 39
¥ gz} Ny gz @ sgrwm 5
gan A § ez d-Aa e et
fefrew & o¥q 1 Q@ fear a1 i QA
g ¥ forgn Auwedl w1 o @
&

%w Wil aeeq : r feft & A
g1

sft wzw fagrQt wrdd : oy a9 FE
76 ot Ao A wgr ) & orAar g B
AT S F GAAAT F7, I I
¥ qrak qw v, 998 feg wfipfa ¥
sw wfsq Fw §, AT gg wwW g
qwr off ¥ ey s wreeT wga W
o7 T IR ITH T ECA TATHL AW
wo ¥ o aga awear o ) 8y dvw
frar & ava qu 1 Afwwr IR fadton
e qur fegr war fe Praer fedlt a9-
Gy AT T g Al fear ar g

g

oy oY, 7g wer A4t & fe el
fuiry qfefenfindt # aoert 9 fiedt =afe
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w et ¥ ¥ w wfgwrey av Ay
e ag § fr s wo @y ofcfeafaat
faamm ¢ ot v ag fadiaw @ ofe
feafaal a3 @7 a3 & qoe g qxar @
FEqRA MY g8 wwE In feg A
Femd wgwed, ¥ ot 78 A% IZH AT
wTgAT § | 48 [ WATST U NwHAT
% feqye § feargd 30 faaeaT, 1968 & 30
faasat, 1969 a% ATERT A F w=a-
g & nf srganfad) &1 sy {1 AT
ar 3z wifge a7 fF 30 Faawe, 1969 &
%< 30 fgarae, 1970 a5 v fod arr
ardr 1 g8 1971 &1 JF FT wEAT &
ey AEET, FE WM N AA@E TR
sy ar afer ot ford 3o g o s
TUG | AT T AT w0 i
gt 8, € sz AN

AT W3 ¢ 177 aafer Ag@= fvu
g, A fagoo ¥ foar & f5 .

Andhra Pradesh—177—bad character ;
Assam —633~bad character ; Bihar—7—35
for violent activity, 1 for goondaism and 1

for communal agitation ; Gujarat—I1—bad
character M.P.—2—for harbouring
dacoits.

eqe Y, AT FEATA § qg AT GAY
¢t fr oo fto ¥¥NEH FET AT gHo
fioro #Y ¥ wfearf dar g1t § 1 aufy
|a7 ¥ qoww ag v g & aew wdw
¥ I 968 1w, aifemdz ¥ AT IR
¢ %% 7% ) dfeT aT TEed W
¥ qur ot @ fared P Aoy S
Nowwm g ?

Maharashira 19—~ bad chamcter
Orissa —3[—bad charncter ; Punjab—1-~bad
character ; Rajasthan—]-—bad character ;
UP.~7-bad character ; West Bepgal—
1610—~for criminal and goonda sctivities.

SHRI JYOTIRMOY BOSU (Dismond
Harbour) : Against Congress.
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SHRI ATAL BIHARI VAJPAYEE:
Deihi—~35 —bad character ; Manipur—79—bad
character ; Tripura—3—bad character.

o dig A (Ngr) @ afeade
g3 &1 ¥uv foar & 7

ot 77w fagrd o - T AT w5
frerez 3@ &Y fadwil fr v ¥ @ ¥
fee ar fawiy & arq ava=y fawmen & foq
a1 gty arara €1 geord AT Jamedy w1 W
= ¥ fou o Frowefai agf g€ €,
frdft #Y Fvaer A fear 747 ofenw
M o e 1483 =miwa) A femreaw
sraarfedt & fom ower qar 3 ) Sfe &
qeeT wTEar § fa fearws srdanfgat &9
AR FTA § &7 55 qFA § | B
¥ ofran dm= 7 oF frawa s araee
nfazfadysr baz #1aw & 1 797 qEN A9
TR FTT 9r,  mART g1 S ¥ T
erwr fpar fir faw Aacalt FF &
agamardy ferr #1 drvar /Y e ar
aeaT®, I9F 1 FeT ITT AR Eh
T & qaAr 2T § AATL=N FX &40
918 W 3 qF IqH qAT AT 7
garet faar mor Fowar X femr Y @ 2
gaen faar mnr wroa swrE & AAr oft
g HHIT ag € gear FX & ), -
ffaw Frdwaf Ha & gw AR AT @
& 1 7T & gt agar § fr war qow
N oEX Y qar gar § BT g wQ@
aeT R AT AT XS Faar A & A
forarrew fadre wfafaas & sata sraar
A e @y feafy Nrog g fe o
a% it FARP AT 7Y ! g1 FW A
freverrs v frg g

qoffew geard o gt 9y gw aER
§ 1 ot figar o ofcarrr v Wy dwey
*¥, qg wreww § | drewer A fear
arq §a At wwany | e & ag
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qREY ¥ quwd g iy Aot e ag
Tvaffaw gaEnd ® feg  swre O
aeat & ? geard v weor w7 wff
AT, TG B T F Avrerd ¥ 9
8 war | gear o7 vy nd fod gear
Y §ard w7 ¢ 1 A AT gOAT W
fod gear ®<F arof & At § ot § oY
¥ frdme § i gaat amn wA &
F=rita fregare fegr s owar & oude
foq ¥ftw T 9T orcardy S A
Frawwar TEr

HEqET WERT, AAF N 2GY F ALY
FILA XA | AgF T T qgt a1 Ay uswfA
TS SO AT o7 T § AT ¥AS AUTEY
T FT ATHA & | Tt ¥ JUT vy &
wRT gAax § f5 qoas s &
ATAIFAT § A FIA TAT GEA § | AT
BT QT HAT T ATATWHAT 9wy, A
9 §9 AErg § AzA &) frearm F A
El N

13 00 hrs.

ot dr S A o srdfedr g,
FaHT /YT Mg )

sft nre fugrd moda : I T §
fer g wraell § sarxfaat @t wwdt §
sff aq ArgreT ¥ O wrewr faar ag At
YT T wOA ¥ atfemr ar fax
v ¥ foq qafex fiar wifag

SHRI AMRIT NAHATA (Barmer)
I don't want your crocodile tears or your

sympathy,

oft srre fagrdt et : & awver g,
sit s Avgret ¥ sofema eandAaT o
fuar xft &1 wo IER qg o wgr
g vy B ushin g & feg W
dvr § ng g8 e N 4, e ofe
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[57r srze fagrly arwidy]

AT du ¥ yufew weranat ¥ wre fredr
felY & w@ WA ¥ wRnid e g
qr, @ fey # wwer fadw s g2
Feqry gar av A, & Af waar Afew
st AT AT AATEF @ & AW P
T WX §F FT{T K7 FIaifara w7 ¥ IR
¥ gy SR waey # frwae v §
& ¥ gg w9 ywifoa &) omar & fe
ot ®Yt & gre ¥ o7 A 37 wraifay
FI ®T WC AT S W@y Ay wer
FRTANT F EHY &, gEaa FL @ § A
wiger # Wt geq@n &A1 AT AON-
A AT 9 WIWTT & AT § &
Trorfa® AT 9T deEaTd g & Y A
oft FTeor & 1 =Y O WE = § A% B
gmarry ¥ fawm § 37 wr ggeq /Y
far o

W ®EF O smfadas oW
7% gare # ¥ fog war Frar o @
& ? yagwr % P form wafen & o wn
st 9% frogrdr & snETT qATAT
gt freg SEt ferd & qa § <\
yaur § T I wama Ad few
aTqYT 1 AR @18 dwe  fawifow
2, Yravgerdy ¥ &Y R faqer qarz-
T feqr AT 9we AfY & WA,
fagey wsreaw fear ardaT 18 eagId
T & FER auA qre & AWy gfag
7dY & a%aT, ag 97 TGl & Py ad
o< q¥ar 1 A g folt & war  fir ag
exwifes g & wiaew &)

e wrg e faddy wrdanea} ¥
gwer §, e wré fdwiY & are e
wyae wC T § ar e gArd st
N HrTHw T § g § oY Iuk fawg

wdardy gy wifgy, e o Ot gEmE
& woodY ofe we o wrewwn 3
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ar w fagiar og § w100 soosh
gz gnd §, dfer o Froendy gfer wft
fear s wrfge 1 & wft wgar fie 100
FoOWY g2, At oF I AT T
FA ¥a1 o § oY fee ag goerd «fy-
FfaY Y a1 ¥ fog sfa adf v
e ag swmwr god A smea s
YA T FY gfez £ qF )

At ga ¥ w1 fF 7w fwet oy grE A
AN FE T AN F A QgAY
FIT & IR, TE fow gw @AF amard
g | ot zar g frar g § 9w W AW
g7 afer ag zar saa dfrgd = @,
ag "@irarT g3 sfewmc & s fet &y
grE ®Y2 a1 gt 12 ¥ a1y F Nwr a4
ar A 1 afes zrf N1 W g
g a% gENY A T g%y AT aF fav-
T & AU oFIE A ET AT AA 7
gl —3T gn afgwrdy 9 w7 419 a1 g%
[ fr ag fom ¥ fr 33 aafs wre Y
g & faere wraangd £ Q@ 971, 891
TTAATEY L T 4T A qI@TA Afpq F
gt g, o g8 ww ¢ ¥ griae o gim
#YE T0T T g W AT<a sqfen & 9w
® favig 7gY % /98

arw AT i Qe A & Y &,
afe 4% foor dax N sdnfgay
T@r, gAY WA gt g faduw &
faers et W @1 ag @R wmEw
w5 frea sy v @ €, dfew
#ft aw IAwy Hwear g el

9 9% ®1A OF 9@ & feq ur, fax
3o snafi vl & o agrf o, e
o ud & foxr wgrf ok, ¥few o ¥
fadar & Wil wafa a8 § o vy alx
W ¥ fog e § s & grew A
ST THAT |
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oft g oy efiwre vt B o &are §
fr g dw F s dwz @ feafr @
o Iin OoF %9 fear | § 9w d¥9 W
TedyTaTr & g ¥ W § f afkfer
frat Tl v @ & o wrag g U
Wz ot Wi woft o3 4 feafw &
yov sfeewre wafia &Y o 1 99 frafa
¥ gw Bt g wmaeaar AR g W
AT gt HYT sufewar carefrar A AAfay
FET G397 1 5 Avg-faars F graw F
Raa F ok gfaar aff &) g7 Uy
N quar W aafes N AT § WUy
grar gar Ty B erdyaar AT e
wafafe §, =fe A cardaar 7 &t
W g g% A g A wrg 7w fadaw
T qF WEe GFT A4y FT 9FA, IW GHe
ot srgafa Y sy A T ARY ) AW
awrh sfgwfal & ga F 0 sfawr
2 %y § e 77 ger FO ) g
qaiT w0 qafas fedfedt & faers,
ZEIATT FT 9N ¥ AAGT 7YX AR F
faets 1

T TR qH A Ao QA g,
grqienrea feaf &Y dygur Yt & a= av
g fadaw Y yryeasar At g, AN K
sarRedy ¥ wgar wigar fw s wwgw
o Ty wwe § A g ge fadaw
q7 AaRE dar wg #ifeg ) w fodas A
AR (A TEF B AT TH AW F) qiEA w7
quq T &1 AT A0 yrawawar g A
qres AW AT AW A qEEAT BT /A
s & foq oF wfe ¥ & & o371 @,
ag Al o A F Aaft s
wifgq | qn &ner ¥ o @A ¥
for aft & wft gaidt vt ¥ fog &
g, few 3@ & foly faege arary ®rd-
i€t O wifyy, FEre FEE WA
7, 9 W s dur fewm wmdm &
WY ®T § AT WTET &7 GG wR §
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7z Wt frdy w3 ¥ foy faaw @Y, WX
sz A ¥ I W W | W, &
fag o srenaor WY orwenrwar §ag A
T3 |

¥ afera JqowT 7 Q% IZTT TP
AT HT AT

“Power is an incomparable intoxicant
and the tendency exists in all govern-
ments all the world over to cncroach
upon the fundamental rights, sometimes
consciously and sometimes uncoms-
ciously. It is the duty of every citizen
to resist such encroachment with =2Jl
his might. Thus alone shall we prove
ourselves worthy cltizens of an indepen-
dent demoacratic republic,”

aeget AW WT A o Ay qficfeafy
& IUFT qrAT $3F & feq oafer gfasre
& 1 ofdfesfy st onflc &7t & &Y
v A% sfew T d6rT Ty wom,
afe adwm ofdfenfa § @ wq7 ™
wr§ sitfaey wff &, siX 97 semRwW gFq
faar s nfedr | g favre & fr ol
Wt fadw o, oft 97 @ e fdw
gar ® SwEr @A ¥ oy e oy
fagar Y ™ §W7 AN W 9 WX
LrAR Ol

T R & 9w gy aeT §
ot oY & Rafy fare avdt § owd
9gY ¥ T a4 gU & | WY @ 9}
T T AYg & A N A€ naywmwan
761§, * dfem @ g g wow
qleR @t T §, 9g W A g N
QA WA AT KA A § | T AT
q ¥z w3 gt s & W & s fin
¥W A Y qrqw foar S |

& &~ Qo waekl : ¥h anff W
AT ¥ FAT IR arwdy Finedt o
3T & ey A oy fadyey aor § ol e
& o fadas w Qe gar & cofelr & off



195 Resl. re.

{ft qwe THe AW ]

o frdy v g 1 & Aow sq@Tn
wrger g fir fow for g o @@ W&
# regs fear wan O g9 for o gw
1 ¥ gF v § yEeT fadw fvar a1
§ smowr gg N Fwern wger g fw
&ToT 3W &Y AuEqy § A # w4 qAv
ot ¥ o fadet a@f & ow dfer qend
ot A fom & dawr am ¥ S g
feafa & T & fawre fear a1, 99 I
+f g% S A AR I 9T AWy W
et qr fis stror A ¥w & g ofdfeafa
v 1 o o &, v q Uy oer
N FE@ § AR A aw@ F OF qT
tar v form o g oA g ar
frdelt o= o 7 w1, ¥ ST & g
g1gu oY & v frdaw fearar fe

SHRIK. N, TIWARY (Bettigh* : On
a point of order. After the Minister's
reply, no other speech than that of the
Mover of the Resolution is allowed in this
case.

MR. SPEAKER: He is also one of
the signatories of the Resolution.

oft g8 Quo wweit : % 7z w7 @
o fr iy Nt TN e @ e
fredt agfeg @t o%, fr @ s W
g WO AFY aryTaE § )

JUNE 18, 1971

Maintenance of internal 196
Security and Bl

avt wTEr g gw o & o gq
AR wmmr & fr o wrw w1 forg
acg ¥ fooh g7 w1 AAw ¥R
fosaT mar ar, ATeTEor ERWTS T |

MR. SPEAKER : This is an exception
because he insisted on speaking for two
or three minules ; this is not a precedent
and should not be a rule for the future.

SHRI S. M. BANERIJEE :
five minutes.

I said only

SHRI JYOTIRMOY BOSU
require five minutes.

1 will

MR.
signatory ?

SPEAKFKR : [Is he alo a

SHRI JYOTIRMOY BOSU: Yes.

MR. SPEAKER :
stop Shri Banerjee.

Then 1 will have to

SHRI JYOTIRMOY BOSU :
want to speak ; let him speak.

1 do not

ol Q8o Qo ¥ANT : v oY F wRT
¢ s aga qawTy N wfew K ¥ fr
T FTLT BT ATHGA TQAATS  TE 00T
e o qowd § o fag ag ¥ fasd
ST 1 gEraT Frar mar a1 3 avg
e W gEqE i | vy FrweTidt
® am ¥ o oft gd ¥ A ¥ IER
e fas & sitfaer &Y faz +@ &
Nfrw 1 & A sy & for el
sqfeat o &w & soar fav g1 @ &,
31 & fraed & fog 17 s o e
aet® & | AremfeaY & gwemr gt
wrafore Sta i o afodw Y @) &
gud o Seoe g€ 1 o Fagew
o Jax W W frawm ¥ e fd
gT WA E, Awrd N grow ¥ dvav
aA * Are IAE qwy o ofifeqfe g
¢ &Y 9w wreor WY awe dar Ay 2
9w 7o ug Wt § fe el s
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¥ e g frogare wt fsay o)
oY agegar Ay yrw ofr w af ¥ gA
aryE ar § v ol g% O o7% faers
it wr &, 3z Iwi A Aew A &
W oA ¥ gmww g e g wrp a
AT WS g W S A @
gt forr e & firdfenr fedwa o gom)
for o<y & g gawr fadw fear gr
SN Ay zw wwr Wt fdw wom
amga & | fadg 9w zmfen aff s
g & & e ATES TS e
afew zawruw o7 W wreor F oSS
W FY gRaT F TET &1 TAF gET
F7 At ot I8 faar 1 S TR
¢ fr S e aqn arfEeT srneo
¥ a9q QI 2 UF WA §) Afa
g & qAT 9T T IAY OF L I
ArFROTT FT gEES( fFar o | 3w 0F H
@ 7 AT o ) ¥ a7 @@ gy FwA
RIF Al S e H ¥ g7 & fadmw
For wgar  fe wraw ag gmw AN
A A9A F a1 AT qF THHY AU A
SNy AT A g aq gF T FF<
IR FE AETEA LI ava ¥ B A &
FAC I M€ A& arafer gt =1 T8
FEI A A AT A= ¥ q7y fow wrEw
4 F YIHEOT FE@T EET ar IEH
GEEST gH 79 JAX  qAAAE  waARt
Y AT TF AT FIA |
MR SPEAKER : The question is :

“This House disapproves of the Main-
tenance of Internal Security Ordinance,
1971 (Ordinance No. 5 of 197]) Piromu-
igated by the President on the 7th May,
1971."

The Lok Sabha divided.
Division No. 4] AYES {13.23 hrs.
Agarwal, Shri Virendra

Bade, Shri R. V.

JYAISTHA 28, 1893 (SAKA)

Secw ity and Bill
Banera, Shri Hamendra Singh

Benerjes, Shri S. M.
Berwa, Shri Onkar Lal
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S, P,
Bhaura, Shri B, S.

Bishma Dev, Shri M.

Bosu, Shri Jyotirmoy
Brahman, Shri Rattanial
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhary, Shri Ishwar
Chauhan, Shri Bharat Singh
Chittibabu, Shri C,

Das, Shri R. P,

Deb, Shri Dasaratha
Dhandapani, Shri

Dhote, Shri Jambuwant
Dutta, Shri Biren

Ghosh, Shrimati Bibha
Gupta, Shti Indrajit

Halder, Shri Madhuryya
Haider, Shri Krishna

Hazra, Shri Manoranjan
Horo, Shri N, E.
Janardhanan, Shri C,
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Joarder, Shri Dinesh
Kaiyanasundaram, Shri M,
Krishpan, Shri M. K.
Lalji Bhai, Shri
Manoharan, Shri K.
Maran, Shri Murasoli
Menon, Shri Keishna
Modak, Sbri B. K.
Mody, Shri Piioo
Mohanty, Shri Surendra
Mukherjee, Shri Saroj
Muthuswamy, Shri
Narendra Singh, Shri
Pandey, Dr. Laxminarain
Pradhan, Shri Dhan Shah
Purty, Shri M. S,
Ramkanwar, Shri

Reddy, Shri B. N.

Roy Dr. Saradish

Saha, Shri A, K.

Saha, Shri Gadadhar
Saksena, Prof. S. L.
Sambhali, Shri Isbag
Saminathan, Shri

Sen, Dr. Ranen

Sen, Shri Robin
Sezhiyan, Shri

Shamim, Shri S, A.
Sharma, Shri R, R
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Securiry and Bill
Shastrl, Shri Ramavatar

Sivasamy, Shri M. S.

Swatantra, Shri Teja Singh
Uisganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand
Viswanathan, Shri G.

Yadav, Shri G, P.

Yadav, Shri Shiv Shanker Prasad

NOES

Afzalpurkar, Shri Dharamrao
Ahirwar, Shri Nathu Ram
Alagesan, Shri

Ambesh, Shri

Ankineedu, Shri

Ansari, Shri Ziaur Rahman
Arvind Netam, Shri

Asgar Hussain, Shri

Aziz Imam, Shri

Babunath Singh, Shri
Banamali Babu, Shri
Barman, Shri R, N.
Basappa, Shri K.
Basumatari, Shn D.

Bhagat, Shri H. K. L.
Bhandare, Shri R. D.
Bhargava, Shri B. N,
Bhatia, Shri D, D,
Bhuvasahao, Shri

Bisht, Shr1 N. 8.
Chandrakar, Shri Chandu Lal
Chandrashekharappa, Shri T. V.
Chandre Gowda, Shri
Chaturvedi, Shri R. L.,
Chaudbury, Shri Amarsint

Chavan, Sbri D. R.



Deshmukh, Shri K. G.
Dhamankar, Shri

Dixit, Shri G. C.

Dube, Shri Jwala Prasadji
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shri, T. H.
Genda Siagh, Shri

Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gotkhinde, Shri

Gopal, She K.

Gounder, Shri T. N. T.
Gowda, Shri Pampan
Hansda, Shri Subodh

Hari Kishore Singh, Shri
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Chavan, Shri Yeshwautrao Ishaque, Shei A. K. M.
Chawia, Shri A. N. Jadeja, Shri
Choudhury, Shri Moinul Haque Kadam, Shri Dattajirso
Dalbir Singh, Shri Kadam, Shri J, G.
Dakp Singh, Shri Kakoti, Shri Robin
Damani, Shri 8. R. Kale, Shri
Das, Shri Dharnidhar Kavde, Shri B. R,
Daschowdhury, Shri B. K. Khadilker, Shri R. K.
Deo, Shri S, N. Singh Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashatti, Shri A, K.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Maharaj Singh, Shri
Mabishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mehta, Dr. Mahipatray
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Murthy, Shri B. S.
Nimbalkar, Shri

Oraon, Shri Kartik
Oraon, Shri Tuna

Oza, Shri Ghanskyam
Pabadia, Shri Jagannath
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Painuli, Shri Paripoornsnand
Pandey, Shri N. N.

Pandey, Shri R. §.

Pandey, Shri Tarkeshwar

Pant, Shri K. C.

Paokai, Haokip, Shri

Parashar, Shri Narain Chand

Patel, Shri Ramubhai

Pauil, Shri S. B.

Patil, Shri T. A.

Peje, Shri S. L.

Radhakrishnan, Shri S.

Raghu Ramaiah, Shri

Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M, B.

Rao, Shri Rajagopala

Rao, Dr. V. K, R, Varadaraja

Reddy, Shri K. K. Remi

Reddy, Shri M. Ram Gopal

Rohatgi, Sbrimati Sushila

Roy, Shri Bishwansth

Rudra Pratap Siogh, Shri
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Samanta, Shri 8. C.
Sankata Prasad, Dr,
Sant Bux Singh, Shri
Sarkar, Shri S. K.
Satish Chandra, Shri
Satpathy, Shri Devendra
Savitri Shyam, Shrimati
Sayajirao, Shri

Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, D.r H. P,
Sharma, Shri Madhoram
Sharma, Shri S. D.
Shashi Bhushan, Shri
Shastri, Shri Raja Ram
Shastri, Shri Ramanand
Shastri, Shri Shivpujan
Shenoy, Shri P. R.
Shinde, Shri Anoasaheb P,
Shukla, Shri B. R,
Siddayys, Shri 8. M. |
Siddheshwar Prasad, Shri
Singh, Shri Kednr Nath
Singh, Shri S, D.

Singh, Shri V. N. P,
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Sinha, Shri Dharam Bir
Sokhi, Shri Swaran Singh
Surendra Pal Singh, Shri
Sur!marayma, Shri K.
Tarodekar, Shri V, B.

Tayyub Hussain Khan, Shri

Tiwary, Shnt D. N,
Tiwary, Shri K. N.
Tombi Singh, Shri N,
Vekaria, Shri

Verma, Shri Balgovind
Vikal, Shri R. C.

Yadav, Shri Karan Singh
Yadav, Shri N. P. ~
Yadav, Shri R, P,

Yadava, Shri D, P.

MR. SPEAKER : The result* of the

ivision is :
Ayes 69 ; Noes 150.

The motion was negatived.

} 20 hrs,

MAINTENANCE OF INTERNAL
SECURITY BILL—~ Contd.

MR. SPEAKER : We shall take up
The amendments that

e amendments.
shall be putting (0 vote one by one, are :
2, 3 and 60.
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1 shall first put amendment No. 1 to the
vote of the House, The question is :

“That the Bill be circulated for tho
purpose of cliciting opinion thereon by
the 31st December, 1971." (1)

The motion was negatived.

MR. SPEAKER : I shall now put
amendment No. 2 to the vote of the House.
The question is :

“That the Bill be circulated for the

purpose of eliciting opinion thereon
by the 10th November, 1971." (2)

The Lok Sabha divided :

Division No. §] AYES

Agarwal, Shri Virendra

113.31 brs,

Bade, ShriR. V,
Balakrishnan, Shri K.
Balathandayutham, Shri
Banera, Shri Hamendra Singh
Banerjee, Shri S, M.

Berwa, Shri Onkar Lal
Bhagirath Bhanwar, Shrj

Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P,

Bhaura, Shri B. S.

Bosu, Shri Jyotirmoy
Brahman, Shri Rattanlal
Chandra Shekhar Singh, Shri

*The following members also recorded their votes :~—

Ayes @ Sarvashri K. Balakrishnan, K, Veeriah, Samar Mukherjee. D. K. Panda,
Balathandayuiham, C. K Chinnaraji and S. A, Muruganantham,

Noes : Sarvashri N, K, Sinha, Sidrameshwar Swamy, Chiranjib Jha, Chhotey Lal,
Z. M, Kahandole, A. Shafi, P. V. G, Raju and C. M. Stephen. )
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Chandrappas, Sbri C, K.
Chatterjee, Shri Su;::nlth
Chaudbacy, Shri Ishwar
Chauban, Shri Bharat Singh
Chinnargfi, Shri C. K.
Chittibabu, Shri C.

Das, Shri R. P.

Deb, Shri Dasaratha
Dhandapani, Shri

Dhote, Shri Jambuwant
Daita, Shri Biren

Ghosh, Shrimati Bibha
Haldar, Shri Madhuryya
Halder, Shri Krishna
Hazra, Shri Manoranjan
Horo, Shri N.E.
Janardhnan, Shri C,

Jha, Shri Bhogendra
Joarder, Shri Dinesh
Kalyanasundaram, Shri M.
Krishnan, Shri M. K.
Lalji Bhai, Shri

Manjhi, Shri Bhola
Masoharan, Shd K.
Maran, Shri Murasoll
Menon, Shri Krishos
Modak, Shri B.K.

Modi, Shri Piloo
Mohanty, Shei Suremdra
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Mukherjoe, Shri Samar

Mukherjee, Shri Sarnj
Muruganantham, Shri 8. A,
Muthuswamy, Shri
Narendra Singh, Shri
Pandey, Dr, Laxminarain
Pradhan, Shri Dhan Shah
Purty, Shei M. S.
Ramkanwar, Shri

Reddy, Shri B. N.

Reddy, Shri Eswara

Roy, Dr, Saradish

Saha, Shri A, K.

Saha, Shri Gadadhar
Saksena, Prof. S. L.
Sambhali, Shri Ishag

Sen, Dr. Ranen

Sen, Shri Robin

Sezhiyan, Shri

Shamim, Shri S, A.
Sharma, Shri R. R.
Shastri, Shri Ramavatar
Sivasamy, Shri M, 8.
Swatanira, Shei Tejn Singh
Thovar, Shrf P. K. Mokkinh
Ulsganambi, Shri R, P.
Yajpuyee, Shri Atal Bihari
Veerigh, Shri X.

Voema,; Shei Fhool Chand
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Vishwanathan, Shri G.
Yadav, Shri G, P,

NOES
Alzalpurkar, Shri Dharamrao
Ahirwar, Shri Nathu Ram
Alagesan, Shri
Ambesh, Shri
Aunkineedu, Shri
Ansari, Shri Ziaur Rahman
Aziz Imam, Shri
Babunath Singh, Shri
Barman, Shri R. N.
Basappa, Shri K.
Basumatari, Shri D.
Bhagat, Shri H. K. L
Bhandare, Shri R. D,
Bhargava, Shri B. N.
Bhatia, Shri D. D.
Bhuvarahan, Shri
Bisht, Shri N, S.
Chandrakar, Shri Chandulal
Chbandrashekharapps, Shri T. V.
Chandre Gowda, Shri
Chaturvedi, Shri R. L,
Chaudhary, Shri Nitiraj Singh
Chaudhury, Shri Amarsinh
Chavau, Shri D, R,
Chavan, Shri Yeshwanirao
Chawis, Shil A. N,
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Chotey Lal, Shri

Chodhury, Shrl Moinul Hague'
Dalbir Singh, Shri

Dalip Siogh, Shri
Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh
Deshmukh, Shri K. G.
Dhamankar, Shri

Dixit, Shri G. C.

Dube, Shri Jwala Prasadji
Dumada, Shri L. K,
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
QGavit, Shri T. H.

Genda Singh, Shri
Gogoi, Shri Tarun
Gohain, Shri €. C,
Gokhale Shri H.R.
Gopal, Shri K.

Gowda, Shri Paaipan
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Ishaque, Shri A. K. M,
Jadeja, Shri

Jha, Shri Chiranjib
Joshi, Shri Popatial
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Kadam, Shri Dattajisao
Kadam Bhri J. G. '
Kahandole, Shri Z, M.
Kakoti, Shri Robin
Kale, Shri

Kapur, Shri Sat Pal
Kasture, Shri A, S.
Kavde, Shri B .R.
Kisku, Shri A. XK.
Kotoki, Shri Liladhar
Kotrashatti, Shri A. K.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Maharaj Siogh, Shri
Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mehta, Dr, Jivraj
Mehta, Dr. Mahipairay
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. 8.
Mishra, Shri Jagaanath
Murthy, Shri B, 8.
Nuhata, Shri Ameit
Nimbalkar, Shri

Oraon, Shri Kartik
Oraon, Shri Tuna
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Oza, Shri Ghanghyam

Pahadia, Shri Jagantath
Painuli, Shri Paripoornanand
Pandey, ShriR. S.

Pant, Shri K. C.

Paokai, Haokip, Shri

Patil, Shri 8 B.

Patil, Shri T. A,

Peje, Shri S. L.

Qureshi, Shri Mohd, Shafi
Radhakrishanan, Shri §.
Raghu Ramaiah, Shii

Ra; Bahadur, Siui

Rajdeo Singh, Shti

Raju, Shri P. v, G.

Ram Dhan, Shri

Ram Swarup, Shii

Ramji Ram, Shri

Rana, Shri M. B,

Rao, Shrimati B. Radhabai A,
Rao, Shri Rajgopala

Rao, Dr, V. K, R, Varandaraja

Reddy, Shri K. K. Rami
Reddy, Shri M. Ram Gopal
Rohtagi, Srimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shel
Samanta, Shri 8. C,

Sankata Prasad, Dr,
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Sant Bux Singh, Shri
Sarkar, Shri 8. K,
Satish Chandra, Shri

Sa pathy, Shri Devendra
Savitri Shyam, Shrimatl
Sayajirao, Shri

Shafi, Shri A.

Shankar Dev, Shri
Shankaranand, Shri B
Sharma, Shri A, P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma. Shit N K

Sharma, Shn § D

.

Shashi Bhushan, Shri
Shastri, Shri Raja Ram
Shastri, Shit Ramanand
Shastri, Shri Shivpujan
Shenoy, Shri P, R.
Shinde, Shri Annasaheb P,
Shukla, Shri B. R.
Siddayya, Shri 8 M.
Siddheswnr.Prand. Shri

Singh, Shri Kedar Nath

Security, and Bill
Singh, Shri 8. D,

Singh, Shrl V, N, P,
Sinha, Shri Dharam Bir
Sinha, Shri N. K

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swamy Shri Sidrameshwar
Tarodekar, Shri V, B,
Tayyab Hussain Khan, Shri
Tewari, Shri Shankar
Tiwari, Shri K. N.

Tombl Singh, Shri N,
Vekaiia, Shri

Verma, Shri Balgovind
Vihal, Shri R. C.

Yadav, Shri Karan Singh
Yadav, Shri N. P.
Yadava, Shri R, P.
Yadava, Shri D, P.

MR. SPEAKER :@ The result™ of the

division is :

Ayes 15 ; Noes 158,

The miotion wasr negatived.

* The following members also recorded their votes :—
Ayes : Sarvashri M. Satyanarayan Rao, Shiv  Shatker Prasad Yadav, Indrajit
Gupta, Saminathan, and D. K. Panda ;
es 3 Sarvashri Chhutten Lal, Gotkhinde, Ram Bhagat Paswin, Asgar Husssin, N. N,
Ne Pandey, Narain Chand Parashar, Arvind Netam, Rasikiat Parikh, Randiftfigl
Patel and T. N, T. Goundor. .
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MR. SPEAKER : Now, Shri Jyotirmoy
Bosu’s amendment No, 2 was tabled also by
Shri Ram Deo Singh ; that was up to 3ilst
December, 1971. Amendment No. 2 of Shri
S. M. Banerjee was up to 10th November,
1971. So Shri Jyotirmoy Bosu's date comes
in between. This is all infructuous, (Inzer-
ruption) 1t is redundant mow. So,lam
not putting it.

MR. SPEAKER : 1 will now put Mr.
Dage’s amendment No, 60. The question is:

“That the Bill to provide for detention
in certain cases for the purpose of main-
tenance of internal security and matters
connected therewith be referred to a Select
Committee consisting of 7 members,
namely :—

(1) Shri Chhuten Lai

(2) Shri Hiralal Doda

(3) Shri Nathuram Mirdha

(4) Shri Shrikishan Modi

(5; Shri Krishna Chandra Pant
(6) Shri Natwarlal Patel ; and

(7 Shri Nawal Kishore Sharma with
instructions to report by the first
day of the next session,” (60)

The motion was negatived.
MR. SPEAKER : The question is :

"That the Bill to provide for dstention
in certain cases for the¢ purpose of
miintenance of internal security and
matters connected therewith, be taken
into consideration.”

The motion was adopted.
Clamse 2 (Definitions)

MR, S?EAXER : We will now fake up
cause-hyclanme ocopsideration, There are
180 amendménts to clanse 2.
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The question is 1
““That clause 2 stand part of the Bill.”

The motion was adopted,
Clause 2 was added to the Bill,

Clause 3 (Power to make orders
detaining ceriain persons)

MR SPEAKER . There are a number
of amendments,

SHRI M. KALYANASUNDARAM
(Tiruchirapalli) I beg to move :
Page 2, lines 5 and 6,--
omit *“the relations of India with
foreign powers,”(7)
Page 2, —
omif lines 7 and 8, (8)

Page 2, -
omit lines 20 and 21 (10)

Page 2, line 29,—
Jor “twelve days” sub titute *‘five
days” (11)

Page 2, line 35 —
Jor “twenty-two days" substitute
“fourteen days” (12)

SHRI DINEN BHATTACHARYYA
(Serampore) : I beg to move :
Page 2, lines 7 and 8,—
omit “‘or the maintenance of public
order” (18)
Page 2,
omit lines 9 and 10 (19)

Page 2,—
omit lines 18 and 19 (20)

. Page 2~
omit lines 31 to 33 (22)
Page 2, line 37,—

Jor “as woon as mpy be” substis
tute “within seven days” (23)
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SHRI ATAL BIHARI VAJPAYEE

(Gwalior) : 1 beg to move ;

Page 2,—
Jor lines 17 to 19, substitute—

*(a) Chief Secretary,
(b) Home Secretary,” (55)

SHRI D. K. PANDA (Bhanjanagar) :
I beg to move :

Page 2,~—
ofter line 15, insert—

Provided that no order of deten-
tion shall be passed in respect of
an Indian national if measures
under the existing law would meet
the needs for which detention order

is proposed :

“Provided further that no order
of detention shall be made without
the unanimous endorsement of the
Committee  comprising of seven
Lok Sabha Members representing
all the political parties,

(1A) The detaining authority shall
give reasons as to why such
measures were not found
sufficient ;

(1B) The deteaue shall have a right
of appeal against the order
passed under clause (b) of sub-
section (1) of section 3 to the
Parliamentary Committee.”(61)

SHRI NATHU RAM AHIRWAR
(Tikamgarh) : I beg to move !

pl-ﬂ 2.'-' *
after line 10, insert—

“(iv) the maintenance of communal,
regional and linguistic or iater-
cast harmony, or” (64)

SHRI N. K. SHARMA (Dausa) : I beg
to move:
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Page 2,—
Jor lines 20 and 21, substitute—~

‘(c) Commissioners of Police.
wherever they have been appoin«
ted," (65). 3

SHRI M. KALYANASUNDARAM :
Sir, subject to our fundamental opposition
to the Bill as a whole, I am secking to get
some of these clauses amended by moving
these amendments. While doing eo, 1 do
not commit myself or my party to the
principles underlining this Bill,

My one amendment seeks to delete Sub-
clause (1) of clause (a), the relationship of
India with any foreign powers. If the
object of the Bill, as was stated by Shri Pant
yesterday, was only to maintain internal
security, why should this clause be there 7
Clause (3) has been resurrected word by
word from the Preventive Detettion Act,
1950. Yesterday I was listening to the
speech of Shri Pant, After this massive
mandate obtained by the party there should
be no need for suzh a Bill. For more than
a year there was no such Act and the
government had functioned. Then, for more
than on¢ and a half months you had it
by means of an Ordinance. Can the
government tell us that during the periad
of one and a half months there was im-
provement in the situation described by
Shri Pant yesterday ?

This is not a law and order problem
measure, This has been there even during
the days of the British. After that we
had it in 1950 under the name Preventive
Detention Act. This Act has been directad
against my party for the last 23 years,
1 have suffered this preventive deication,
1 have suffered preventive detention under
the British rulers, under the Congresy
regimo, as late as 1962-63 and very recently
under the DMK rule 1 have seen what
a prison is.

Why should this government, whith
claims to build socialism in this cowntry,
seek to include in this epactment
relations with fowsign powsrs, maintengmics
of public order, mrintensnce of supplies
and cesontial sorvices to the comemubdsy T
What does it medn ? Can you ‘say thit
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the anaciment ia concerned only with the
security of the State ? No, It is not con-
fined to the security of the State alone.
Because of the inclusion of maintenance
of public order here, any sirike of the
railway or posts and telegraphs employees
cad be declared as ioterfering with the
maintenance of public order and the strike
can be banned and the leaders of the strike
arrested. Similarly, maintenance of supplies
essential to the community is included
here. - Now that the budget is passed,
government anticipate trouble from the wage-
earners because they have refused 10 raise the
dearness allowance of the Central Govern-
ment emyloyees. Mills are being closed
creating unemployment, Landreforms are not
being effectivély implemented, creating dis-
satisfaction among the peasants. So, more
than any trouble in the borders, government
anticipate more trouble from the workers
and peasants inside the country who agitate
for their just demands. Because ol the
assurances given by the ruling party during
the elections the workers and peasanis and
middle class employees were expecting
much from the government. Now they are
disappointed. So government anticipate
trouble from the Central and State Govern-
ment employees, workers and peasants.
This Act is only intended to suppress those
struggles of the workers and peasants and
not to defend the coumfry or to certain
internal securiiy.

Fven if there are any forces which have
something to do with violence, they have
a misconceived idea about revolution and
they are not so serious. Do not try
10 magnify it. The problem of Naxalbari
is sought to be magnified only 16 suppress
all genuine stroggles of the workers and
peasaats in our coumtry so that the land-
lords and thi capitalits class tan be aliowed
to swindle the 55 crores of people and their
labour,

There is no change from the original
Preventive Detention Act, which was clearly
directed agminst the workers sod peasants
and the Communist Party. The sams
thing is continved. What is the change ?
The ruling party spoke so0 much about
polarisation and the nced to fight againet
right reaction, Now what is happeniog ?
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By this Act they are oanly going to brerg-

then the reactionary fortes, the capitalist

exploiters, both outside and inside,

But I want to tell them cne thing. Let
them not think that they will sncceed in
suppressing the movement with this Act.
We -have faced even worse ®Acts and re-
pression. The workers and peasants ol
this country know how to defend them-
selves, either with this Act or without
this Act. Do not rely on this Act, the
Polive and bullets.

What is called for is a change in your
policy if you want to succeed in main-
taining peace and internal security. Do not
blame our people. Our people have shown
their sense of patriotism twice recently,
in spite of this Government's policy. So,
do not blame the people. Fxamme the
policies that you are pursuing in the sphere
of economy.

I am opposed to this clause as a whole
but at least if they accept these amendinents,
théy can go to the people and tell them
that this is not . directed ngainst the
workers, peasants or the political oppo-
sition ; this is intended only for internal
security.

ot wze fagrd wwdar oy
wdia, £ oy faduw ® @ @@ ¥
T W FT AT 954 fawe gar...

Wt rmagm oR (TR )
swgEws D £

ot wrw fagrd awddt  ww g
wifire 72 Y § f5 v N wrfon foad
R g I & e §, Afew T
W $TAT FTA | '

W HTT & wewty @) gardy saferat
§ ¥ 5w wwre f—wrer Y qewt qE
# o wo arw §, dfew @ Fdwer
w1 wfowyr far o qrad’ 3g W@
saree §, foredw § fir o o Wt w®
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wr Y od 74Y 1 FedwY @, gwy AW
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SHRI DINEN BHATTACHARYYA
In clause 3, I want that “maintepance of
public order” should go. This is the most
elastic thing. For anything, anybody can be
detsined under this. For any doubt, a
man can be brought under detention if
this is there.

Another thing is that *“‘maintepance of
supplies and services ecssentinl to the com-
munity"” should go. There are encugh laws
ajready existing under which this can be
controlied. But if you put this thing here
it means that the intention of the Govern-
ment is to see that there is no trade umion
movement by the workers who are engaged
in supply work and in any essential services.
So, this should also go,

Then, about giving powers to District
Magistrate  and Additional  District
Magistrates, I say, they are no better than
rubber stamps. I have met many District
Magistrates with s0 many cases of P.U.A,
Act under which more than 300 persons of
my parly have been arrested in West Bengal.
In almor all the cases, the orders have been
passed by District Magistrates as If they have
nothing to do but simply to put their
signatures down below the cyclostyled order
brought before them by the police autho-
rities. In almost all the cases, this order
has been served only to victimise and
harass the political opponents, specially, the
C.P.M in Wost Bengal.

1 could have produced [facts before this
House that almost afl these people are con-
nected with trade unions, working classes
and the movements for the uplifiment of
rural people. We know that the real anti-
social clements are not nrrested. But the
persons who are doing some political activity
are arrested simply on concocted charges. So,
1 want to say very categorically that no
power should be given to District Magistrates
and Additional District Magistrates who are
always busy to oblige the Government., 1
want that the power that has been given here
should not be there.

Down below 1 have another amendment
that in #o case anybody should be detained
for more than five days and after five days,
that man who is detained should Be produced
before a court of law and full opportunity
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should be given to him to defend himmelf and
the Government if it bad any complaint
against that particular detetiu, must also corme
forward with full facts and the detenu should
bo given opportunity to defend his case and
in no case a person should be detained for
more than five days. After five days, he
shouldhcﬁouzhthufomamuﬂofhwtnbe
tried under the existing law.

These are my amendments with regard
to this clause,

SHRI D K. PANDA : My amendment
is that after clause 3, sub-clause (1) insert :

“Provided that no order of detention
shall be passed in respect of an Indian
national if measures under the existing
law would meet the needs for which
detention order is proposed ;

Provided further that no order of
detention shall bc made without the
unanimous endorsement of the Com-
mittee comprising of seven Lok Sabha
Members representing all the political
parties,

(1A) The detaining authority shall give
reusons as to why such measures
were not found sufficient ;

(1B) The detenue shall have a right of

appeal against the order passed

under clause (b) of sub-section (1)

of section 3 to the Parliamentary

Committee."

Sir, T am totally opposed to this Bill as
it is more draconian than any law that has
been passed so far. Even under Sec. 44 of
the Defence of India Act the British gawve
gsome rights and it is said that the executive
cannot suddenly come in and claim the right
to wield absolute and arbitrary powers not
even during wat time. Thenr Sec, 44 says :

“There should be interference with the
liberty at‘tln‘dtlmot Indis as lnle
as b

Even under the Defence ofIndia Rules 1962,
Rile 30 provides for lesser restrictions on
the liberty and movement of & citizen,
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Bo, oven under the British regime, they
had given cértain rights and the restrictions
were somewhat  lfessened by the
provision of Sec. 44 Now, here absolutely
no such measure has been taken and fthe
Bill contemplates that the executive authority
shall assume ali the powers—judicial,
administrative and executive and ride
roughshod an;! they can do and undo things.
I would just remind the hon. Minister “that
out of 87 people who were detained under
the P. D. Act, there is not a single profiteer.
There is not a single hoarder, There i¢ not
a single smuggler. There is not a single
person who was indulging in espionage
activities. So, it is all a clear case of
political vindictiveness against the leftist and
progressive forces and in my own State of
Orissa, 27 CPI Members were detained
during the Chiness aggression absolutely
without any rcason and specially when we
held the first meeting of the kind denouncing
the Chinese attack and six moths thereafter
27 members of our Party including the
Party Secretary were put under detention So,
our past experience i9 bitter and aflier the
nia-sive mandate they won which hey say
they won for liquidating poverty, they are
now going to liquidate the very liberty of the
citizen of free India by this very Bill,

So, while opposing this, I also appeal to
Hon. Members of tlie House, that in view of
the reassurance given by the Minister that this
arbitrary power will not be abused, let it be
put statutorily in the Bill so that it may be
a safeguard and 1 request them tn support
my amendment. 1 hope this will be accepted
even by the Treasury Benches,

SHRI N. K SHARMA : I have already
moved my amendment No.65 It 1s a formal
one. This relates to <Clause3. The Bill
gives powers to Commissioner of Police,
Bombay, Calcutia, Madras and Hyderabad.
With the contemplated change in Criminal
procedure Code it is likely that more places
may be requiro.d where they may be posted
as and when necessary. So, I waat to
substitute—Commssioners of Police, wherever
they have boen appointed. This is more or
less a formal amendment and I hope my
friend Mr. Pant will agree to it.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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K. C. PANT) : I accept amendment No. 65
of Shri N, K. Sharma. I will surprise M.
Ditten Bhattacharyya by accepting hi
amendinent No, 23, He wants that thb Staté
Goveriment should communicate within 7
days. In the Bill it is ‘as soon as miy B’
I accept his amendment because it is a Central
Act and Centre has résponsibility to see
these things. That point wad by
several hon, Members, So, I would accept
his amendment also, [ heard the ‘othit hon,
Members also very carefully. Shri M.
Kalyanasundaram and  Shri  Dinen
Bhattacharyya said that this measure woukd
be used aghinst workers and peasants efc. ¢
Shri M. Kalyanasundaram said that wé

said that there was neéd to fight against right
reaction, but this would only strenghten right
reaction, In this House, he usually refés to
right reaction when he spaaks of Shri Plloo
Mody. In this case, he himsell says that
the opposition 1s cutting across party lines ..

SHRI M. KALYANASUNDARAM :
He has given them that opportunity,

14 00 hrs

SHRI K. C. PANT : There are différont
considerations which arc impelling different
parties to take different postures, but the
fact of the matter is this. Can he cite a
single instance where the Preventive Detention
Act or the preventive detention measures
have been used anywhere against the trade
union movements....

SHRI INDRAJIT GUPTA (Allpore) :
In hundreds of cases 1 can show him
hunhdreds of cases, What is he saying ?
Why docs he ask us to show thein here 7 Wé
cannot show them here, If he is interested
in séeing them, I shall give him thosé thses,

SHRI K. C. PANT : [ am intérested in
knowing. But let me complete my sentence...

SHR1 ATAL BIHARI VAJPAYERE :
The leaders of the Central Government
employees were detained.

SHRI K. C. PANT : Let ma compléte
my senience.

SHRI M KALYANASUNDARAM :
We shall give him copies of the diteniia
order ; he can exarmine themh and hé will
find thete nothing else but this,
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SHRI K. C. PANT : If hon. Members
do not want to Jisten to me, that is a diffe-
rent matter, The Preventive Detention has
not been used in any single case of a trade
union movement or trade union activity
which is legitimate......

SHRI DINEN BHATTACHARYYA : 1
shall give him two names. One trade union
worker by name Sonar Bhattacharya was
mjnduuh

SHRI INDRAJIT GUPTA: 1 was
detained in 1953 for allegedly having told
the workers 10 stage a demonstration before
the office of the Indian Jute Mills Agsocia-
tion. 1 was kept under preventive detention
for three months for this. This was the
ground brought against me The High
Court released me eventually, What is he
talking about 7 Was that not a legitimate
movement ?

SHRI K. C. PANT : This only con-
firms that the safeguards are effective.

SHR1 INDRAJIT GUPTA: 1 want
compensation for three months' deprivation
of my liberty. Will he compensate me ?

SHRI K. C. PANT : All these deten-
tions have helped him to come to Parliament
also.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : We can give him hundreds
of cases. Let him not tell us bogus things.

SHRI M. KALYANASUNDARAM :
He Is not going to change his mind......

SHRI K. C. PANT : 1 began by saying
that where possible, I was ready to accept
some of the amendments, ...,

‘SHRI M. KALYANASUNDARAM :
Bocause it helps him.

SHRI K. C, PANT : If hon. Members
have given an amendment, and I accept it,
1 think that there should be some apprecia-
tion of that fact.

There was reference to the relations of
India with foreign powers, and some hon.
Members wanted to delete it. I can only
assure them that this provision wil be used
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extremely sparingly. We have not used It
even in the past except on one oocasion
where it was found to be necessary. We
are not using this to curb criticism against
foreign governments, normally, but there are
occasions, and in fact, there was one
occasion where it was found mnecessary to
use this. 1canonly assure hon, Members
that it will not be used unless it becomes
absolutely essential. 1 can certainly give
that assurance,

SHRI M. KALYANASUNDARAM :
There are other methods for it.

SHRI ATAL BIHARI VAJPAYEE:
That applies to all the clauses.

SHRIK. C. PANT: With regard to
amendments 9, 18 and 53 and so on, there,
internal sccurity and public order are
invoived. [n the matter of public order,
the Constitution has laid the responsibility
primarily on the State Governments, and
we are here o help them  Afier the Pre-
ventive Detention Act at the Centre lapsed
on 31st December, 1969, or rather before
that, all the State Governments were asked,
and as I had explained yesterday, being
faced with the direct responsibility of
law and order, all the State Governments
barring one agreed that they needed such an
Act ; it was only Kerala which said that
they would only like this to be used for
maintenance of essential services etc,......

SHRI INDRAJIT GUPTA: Which
means that they were prodded by the Central
Government. The Centre prodded them.

SHRI K. C. PANT: Not all the
State Governments were run by our party.
My hon friend’s party was also in soms of
the Governments. Shri Atal  Bihari
Vajpayee's party was also in some of the
Governments, Other parties were &lwo
there. But there was a difference between
them and their partics. Those parties which
had undertaken the task Government
were far more respongible and being faced
with the direct task of maintenance of law
and order, they were much more responsive
to the needs of the situation. Therefore,
the State Governments said that they would
need the law. Today, these friends can say
that they do npt aced jt, but they shoyld ask
their State Governments or their members
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who were in those governments and werc in
power why they bad at that time felt the
necessity for such a law. This is the -real
point that they will have 1o consider.

DR. RANEN SEN (Barasat): I had
quoted,the mtatement of Shri C. Achuta
Menon, Chief Minister of Kerala, wherein
he has said that this is not needed in his
State, .

SHRI K. C. PANT : 1 mentioned that
the then Kerala Government said they
would like to confine it only to the mainte-
nance of essential services ctc. That was
the communication which we had received
at that time and which I placed before the
House yesterday and today. Asto what is
their opinion today, 1 cannot say.

SHRI M. KALYANASUNDARAM :
Can he place the whole Ictter before us.

SHRI K. C. PANT: It is his own
Government there ; he can get that letter,

SHR1 ATAl. BIHARI VAJPAYEE:
He is referring to the Jetter and says ‘you
get it from the Government there’.

SHRI M. KALYANASUNDARAM :
He is distoring the letter.

SHRI K. C. PANT: There was a
question asked why Commissioners of Police
are allowed to usc these powers. They are
in fact more senior officers than district
magistrates, If district magistrates can be
accepted, we can accept the Commissioners
of Police as well  They have to handle the
law and order situation on the ground.

SHRI JYOTIRMOY BOSU: A
Commissioner himself was imn the list of
spies, according to the intelligence repori 91‘
shri P. K. Bawn, DIG, 1B, he was in
contact with the British secret service agent,
Brig. Stevans.

SHRI K. C. PANT ; Conspiracies are

always in his mind.

Two amendments were moved for reduc-
ing the period of 12 days to 5 days and the
period of 22 days to 14 days. 1 do net
know if my hon. friends realise the Implica-
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tions of their own suggestions. In the old
scheme, 5 days are given for the grounds to
be communicated to the detenu and 12 duyas
are given for the State Government to- take
a decision, either to approve or to disapprove.
That scheme remains intact even here under
ordinary circumstances. In extraordipary
circumstances it will be extended ; within
15 days he will have to communicate the
grounds to the detenue and within 22 days
the State Government must make up Its
mind. If they reduce it to 5 days, the
detcnue may not have a chance cither to
put forward his case or have that examined
by the State Government. Surely they did
not intend to deprive the detenue of the
opportunity either to put forward his case
or for it to be considered by the Govern-
ment, 1 am sure they did not mean this,
but the amendment, if accepted, would lead
to this.

Then I am amazed that Shri Samar
Mukherjec, Shri Dinen Bhattacharyya, Shri
Mohammed Ismail as well as Shri Vajpayes
should have asked us to omit lines 9 and
10. Thesc lines enable us to use this
measure against blackmarketeers, hoarders

etc. 1 cannot undcrstand why they should
want this, of all provisions, to be taken
out.

SHRI DINEN BHATTACHARYYA
‘Maintenance of order’ is a para brahma
you can bring anything under it.

SHRI K. C. PANT: If you are
opposed to the principle of the Bill, that is
a different matter ; but having accepted the
Bill in its principle, this should be the last
provision to take out.

SHRI M. KALYANASUNDARAM :
Let us know what he means by the term,
‘maintenance of supplies aand services
essential to the community'. Can he categori-
cally say that it would be used only against
blackmarketesrs and none else. If the
railway workers, port workers, electricity
workers go on strike, you say you will not
proceed against them under this.

SHRIK., C, PANT: I have already
said that this enables us to proceed against
blackmarketcers, hoarders etc, I am
surprised that they want this out,
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SHRI INDRAJIT GUPTA: What is MR. SPEAKER : 1 shall put amond-
wrong with the Eassential Scrvices and ment No. 55 to the House.

Maintenances of Supplies A¢t already on the
statute book ?

SHRI K. C, PANT : That is prospec-
tive. Nobopdy sesms (0 realise this difference
between sn act being committed and the
court Jooking into it and preventive action
to prevent the act being commutied.

SHRI INDRAJIT GUPTA : Has the
Essenfial Services Act been used against a
singlc blackmarketeer 7§t has been in-
voked only to crush steikes of port and dock
workers, railway workers and so on.

SHRI K. C. PANT : Weon this sidc
are second to onc in this country in ow
concem for labour and this attempt to be the
spokesmen of workers to attract publicity 15
not fair,

Shri Panda's amendment also cannot be
accepted becausc action under the ordinary
law providing for penaltics will naturally
take time and preventive detention is re-
sorted to where rmmediate action is called
for 10 prevent mischief. 1 have been under-
lining this agan and again,

Since we are short of time, I would not
like to say anything more.

MR. SPEAKER : I ghall put amend-
ments Nos. 7, 8, 10, 11 and 12 to the House,

Amendmen's Nos. 7, 8 and 10 10
12 were pui and negatived.

MR. SPEAKER : [ shall put amend-
ments Nos. 18, 19, 20 and 22 to the House.

Amendments Nos. 18 to 20 and
22 were put and negatived,

MR. SPEAKER : The guestion is :

‘Page 2, line 37,—

Jor 'as won & may be"
substitute—

“within seven days” (23)
The motion was adopted.

Amendment No. 55 was put and
negatived

MR. SPEAKER : I shall put,amend-
ment No, 61 to the House,

Amendment No. 61 was put and
negaiived.

MR. SPEAKER : [ shali put amend-
ment No. 64 to the House,

Amendment No. 64 was put and

negatived.
MR SPEAKER : The question is :
Page 2,--
Jor lmes 20 and 21,
substitute —

“(«) Comnussioners of Police,
wherever they have been
appointed,” (65)

The motion was adopted.

MR. SPEAKER ;: As amendments 21,
53, 54 and 56 and 63 sought fo be moved
by Shri Dinen Bhattacharyya, Shri Vajapayee
and Shri Kalyanasundaram are the same
as carlier amendments moved, these are
barred and will not be put to vote. The
quostion is :

“That clause 3, as amended, stand
part of the Bifl"

The motion was adopted.

Clause 3, as amended, was added
to the Bilt.

Clause 4 was added to the Bill
CLAUSE 5 (POWER TO REGULATE
PLACE AND CONDI[IONS OF
DETENTION)

MR. SPEAKER: We go to clauss S,
There are some amendments.
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SHRI 8. A. MURUOANANTHAM
(Tirunelvell) :  Sir I move :

Page 3,—~
for lines 8 to 11, substitute—

to be detained i such
place and under such
conditions which are
applicable to special
class of political priso-
ners without lock-up in
cells.” (13)

Il{a)

SHRI DINEN BHATTACHARYYA :
1 move :

Page 3, lines 9 and 10,—

omit “mcluding conditions as
to maintenance, discipline and
punishment for breaches of
discipling,” (24)

SHRI M. KALYANASUNDARAM :
I have an amendment No. 14, There is
no other placc wheic' it can bc moved ; so,
I shall move it now.

MR. SPEAKER : 1ltisa ncw clause ,
itis a separatc one. Let us first take up
clause 5 ; then you can move it_later on.

SHRI M KALYANASUNDARAM :
There is no other place for taking it up
and so I move :

Page 3,—
after line 17, insert—

5 As Every person in respect
of whom a detention order
has been made shall be
cligable to resonablc allow-
ances to be fixed by the con-
cerned Governmont, for the
maintenance of the family
and dependents of the
detenue, which shall include
the  education of the
children,” (14)
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MR. SPEAKER : Now that you have
moved....,.

The amendments 13 and 24 are to
clause 5.

*SHRIS. A. MURUGANANTHAM :
Mr. Speaker, Sir, we are totally oppesed to
the Bill in full, and in our view it is blackast
piece of legislation. I was mysell a viotim
twice under such a law. For 150 years
our country was cruelly subjected to the
oppressive tulc of British lmperialism. The
people of our country, after a lpng and
arduous struggle achieved Independence,.
But fificen days after declaring our countsy
as a Sovereign Democratic Republic, i.¢..
11th February, 1950, 22 innocent aud
unarmed political prisoners in Salem Jail
were killed, In Cuddalore also the pri-
soners were shot dcad. When this Govern-
ment 1s armed with such powers, why should
the Government be granted more powers,
under a new law ? There is absolutely no
need for such arbitrary powers. Every
citizen of the country has the fundamental
right to freedom for political activity. It is
not proper that the political prisoners shoyid
be put mn the jail without trial. Worse still
is t confine such political prisoners in
lock-ups, where they do not have freedom
cven to move around within the prison
also. Hence my amendment not (o kesp
such prisoners in lock-ups. They should
be allowed toexercise their freedom. That
is why ! have moved my amendmeat and
I hope that the Government will accept it.

SHRI DINEN BHATTACHARYYA :
In my amendment which I have moved
1 have asked for the omission of “including
conditions as to maintenance, discipline
and punishment for breaches of discipline,”
on page 3.

Now, Shri Badrudduja has beqn arrestad.
Mr. Sasanka Shekhar Sanyal, bis counse},
wanted to meet him in jail. He was asked
to go there by the jail authorities, but on
I'Elﬂlliﬂt the jﬂi.l gate, Mf. sw‘lam h
also a member of the Rajya Sabha, wae
told by the jail authorities that “the Secretary,
Home Department, has asked uys npt to
allow you to see Me, Badrudduja.” This is

* The Original speech was delivered in Tamil,
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the discipline. Then, Mr, Sanyal asked
him, “Under what law and under what
rule you aré¢ asking me not to see Mr.
Badrudduja who has been arrested undet
mere suspicion and kept asa detenue 7"
The Home Socretary had no answer to this,
and he only said, “I will askthe Law
Department to inform you utder what
rule you &r¢e not permitted to see the
detenu.” This is the condition ; this 18 the
discipline imposed on the detenu. S0, 1 want
fo state emphatically that the authorities
want the impose these rules and always
use these rules according to their own
whims, and the detenu does not get any
opportunity to have even the minimum
facilities, not to speak of a decent life.
in the jail. So, I am moving this amend-
ment in order that these things should go,

SHRI M KALYANASUNDARAM
I have given an amendment to clause 5.
1 am also opposed to the provisions of
olause 5 as they arc. Clause 5a) says :
“to be detammed in such place and under
such conditions, including conditions as to
maintenace, discipline and punishment for
breaches of discipline, as the appropriate
Government may, by general or special
order, specify :* Tt will lead to all sorts
of discrimination from State to State.
Already, the detenus in my State arc classi-
ficd as C class prisoners. Thesc prisoners
are not even eligible for coffee or anything
in the moming. They are treated just as
ordinaty criminals in somc States. In
some other States, there are two divisons —
first class and second class. So, there should
be uniformity,

Thed, when you want to detain, only
political prisoners are to be detained. My
amendment only secks to treat them as
political prisoners. Cannot the Government
g0 even to that exteat? Even in this res-
pect, should we follow the old British
tradition in the matter of treatment ? Yester-
day, 1 was astonished when the estoered
Minister of State in the Ministry of Home
Affdirs, Shri Pant, was quoting from Rajaji
for justification. Rajaji has been discarded
by history, And be is now quoting from
Rajaji for justification. He said that he
is more progeessive than Rajaji. Today,
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he Is quoting from Rajaji who in 1950 was
holding a high position, '

2%

Now, to maintain discipline, there are

the jail manuals in all the States.
(Interruption.)
14 24 g,

[SHRI R. D. BHANDARE in the Chalr]

The jail manuals are there. The State
Governments are competent to deal with
any breach of discipline inside the jails.
The rules are also there. Why do you
want this to be specifically mentioned here ?
If you want to improve it, it is all right,
But this will make matters worse. Inside
the jails, there has been shooting, there has
been lathi charge. For instance, in the
Cuddalore jail and in the Salem jail, the
jail warders and the jail superintendents
have been beating the detenus [ was one
of those who was beaten. Every hair in
my head was plucked inside the jail These
have happened in the past. Today, you
are asking the jail authorities to behave mn
the same way as they behaved during the
days of the British of in the earlier days
after we achieved freedom This clause
should not be there in this Bill

Then, 1 have suggested that cvery person
detained shall be cligible to a reasonable
allowance to be fixed by the concerned
Goverament for the maintenance of the
family and dependants of the detenu, which
shall include the education of such children.
When you deprive him of his liberty with-
out any charge or conviction, should
you not be humanitarian and give him this
allowance, treating him as & decent human
being and not as a convict ? If you think
that only by enforcing this Act you can
maintain the internal security of the coun-
try, revise your. budget and plan allocations,
construct mote jails and purchase more
arms to be kept in il for maintaining
discipline. Jatin Das fought for the rights
of political prisoters and died after starving
for 37 days. You might not have known
that history. An least fead that history
and bear that tradition. You are the son
of an illustrious fatber, Don’t support this
Bill, Butif you are forced to do it, do
not have this cisuse, Or, at least scoept
my amendment,
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SHRI K. C. PANT : S§ir, on the first
point, there appzars to be an impression in
the mind of my hon. friend that this
measure is going to be used against political
opponents, That is not s0. As I explained
vesterday, we are certainly not against
political dissent,

SH.RI M. KALYANASUNDARAM :
You said, this will be directed against
Naxalitcs, Are they not political workers ?

SHRI K., C. PANT : If they resort to
violent means which may bring them under
the mischief of this Act, certainly this Act
will be used against them. We can have a
regular debate on this if he wants, but there
is a difference between political dissent and
violent methods. Political dissent is the
basis of democracy. But the condition for
the success of democracy is that pcaceful
methods must be  resorted to, If one
accepts that violent methods can be used to
subvert the State or change the Government,
that is not a democratic method at all.

SHRI M. KALYANASUNDARAM :
Even Gandhiji said, for self-defence, you can
usc violence.

SHRI K. C. PANT : There can be no
confusion of ideas so far as this basic
thing 15 concerned. We must ensurc that
violent methods are not used which would
destroy the fabric of democracy. If this
basic point is not clear to him, no matter
what I say, [ cannot explain our purposes...

SHRI M. KALYANASUNDARAM : Is
not the jail manual adequate to maintain
discipline 7 Why have this clause ?

SHRIK.C. PANT : I am only trying
to explain our approach to this problem,
We in this country are proud of the freedomns
we have. We have freedoms of association, of
speech, etc., epshrined in our Constitution,
We have just had an elecion of which we
can be proud, Ours is the biggest demo-
cracy in the world, 5o many people peace-
fully taking part in the elections and
expressing their political visws through the
ballot box.

AN HON, MEMBER : Ha, ha |
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SHRI K. C, PANT : Bven the bhon,
member who says “Ha, ha” hegs beep
elected by the people. Or, does bhe believe
in Mr. Madhok’s theory about
treated ballot papers ?

SHRI ATAL BIHARI VAJPAYEE ;
You persuade Shri Gokhale to order an
inquiry.

SHRI K C. PANT: Therefore, we are
proud of our record of freedam and demo-
cracy in this country and I think we have
1o preserve this record. For this purpose
if we have to encroach upon the freedom
of a few individuals who are out to destroy
this system, I think this House should not
grudge this power.

SHRI INDRAJIT GUPTA: What is
this long lecture about freedom and demo-
cracy ?

SHRI DASARATHA DEB (Tripura
East) : T was detained in the Agaitala jail and
even though 1 was a Member of Parliament
I was treated ...

MR, CHAIRMAN ; Let him resume
his seat. The Minister is not yielding,

SHRI K. C. PANT : 1 am sorry to find
that my hon. fiiend, Shri Indrajit Gupta,
who is normally not agitated is today...
(Interruptions) So many general remarks
were made here during the course of the
discussion and I have simply givem the
general approach of the government in
this matter and Shri Indrajit Gupta, who
is usually fair to the other members of this
House is less than fair to me today.

So far as amendment No.13 is concerned,
cven under the Preventive Detention Act,
1950 the question regarding the place of
detention was Jeft to be decided, according
to the circumstances of each case, by the
detaining authorities themselves and this is a
reasonable arrangement and it worked satisfac-
torily in the past,

So far as amendment No. 24 goes, If
you accept this amendment then perhaps
clause 5 would be left very very vague, In
this context, a specific point 'was vaised
just now that some counsel wemt io rest



239 Redl. re.

[8bri K. C. Pant]

Shri Badrudduja and he could not meet
him.

AN HON, MEMBER : He was not
only a counsel but a member of the Rajya
Sabha,

SHRI K. C. PANT : Whatever it is, he
went in the capacity of a legal counsel.
We will have totnquire into this particular
aspect of a counsel having gone and not
being able to meet him. 1 shall make
enquiries,

SHRI M. KALYANASUNDARAM :
Why could théy not be treated as political
prisoners ? They should be allowed the
courtesy of regular letters, interviews etc.

SHRI K. C. PANT : There is no special
class known as political prisoners,

So far as amendment No 25 goes, | do
not hnow whether it has been moved,

MR. CHAIRMAN : It
moved.

has not been

SHRI1 K. C. PANT : So far as that goes,
it is a suggestion for a new provision, 1 do
not want to go into all the details though I
have them here, This is essentially a
matter to be decided by the detaining
suthority, having regard to the circumstances
of each case. If at all it is considered
necessary by the appropriate government
to grant anty such allowance, that would
be in the nature of ex gratia payment. |
cannot vouch for the fact, but I did make
enquiries this morning as to whether the
State Governments did make such ex gratia
payments and 1 was told that they do it in
deserving casés. I have asked for further
Facts. 1 canndt say anything more at this
stage.

MR CHAIRMAN : I will now put
amendment No, 13 to the vote of ihe
House,

Amentiment No. 13 was put antl
negutived

MR. CHAIRMAN : 1 will wow pint
amendment No. 24 to the vote of the Houss,
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Amendment No.2¢ was pul ahd
negatived,
MR. CHAIRMAN : The question s :

“That clause 5 stand part of the
Bill."”

The motion was adopled

Clause 5 was added to the Bill.

MR. CHAIRMAN : Now 1 am putting
amendment No.14, seeking to insert a new
clause, SA, to the vote of the House,

Amendment No. 14 was put and
negatived,

MR. CHAIRMAN : The question is,

“That clause 6 stand part of the
Bl

The risotion was adopted.

Clause 6 was added 1o the Bill

Clause 7--(POWERS IN RELATION
TO ARSCONDING PERSONS)

SHRI S. A, MURUGANANTHAM :
Sir. I move :

Page 3, line 34,—
(mit "*and his property” (15)

SHRI M, KALYANASUNDARAM : In
the case of & persont wanted under the Act,
if he goes underground, his property is to
be attached and his family is to be teased.
This is wéry dtrocious, The properfy mby
be the property of the family. If a small
peatant, who may be having two acres of
Jand or a# small house to liwe in with his
family, evades arrest and is not found
ity will stach his property and will tease
the fnetibers of his fadly. This i o
British daditlon. Wt ait all ibmiting 30
much adouit Yahya Khert's miiftary atrodhy
in Bangla Desh, This is what is golfig te
happen here if this measore is there. This is
very bad aiid he skould rethove it,
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*SHRI 8 A, MURUGANANTHAM :
Mr. Chairman, instead of taking steps to trace
the offender who has gone underground,
what the Government want to do is to
starve the family of the offender by confisca-
ting the property, which may rightfully
belong to the family and not merely to the
offendgr. Buring our Independence struggle,
when  non-cooperation movement and
Satyagraha were taking place, the whole
village was penalised for the simple reason
that a person of that village participated in
that struggle The Government cannot
conflscate the property of the family simply
because they are unable to trace the offender.
That is why I have moved my Amendment
to omit the words *“and his property" in
line 34 on page 3 of the Bill.

SHRI K. C. PANT : I was listening to
Shri Kalyanasundaram who chose to rifer
to Yahya Khan's atrocities in the context
of this clause and his amendment. The
only conclusion 1 can draw from that 1s
that he is probably accustomed to over-
stating his case, because *this is a gross
overstatement of any case that he mught
have. After all, hercisa case in which
after due processes of law Lhe magistrale
will issue a warrant etc, a man will go and
try to arrest somebody This man, who is
sought to be detained under law, goes
underground as he was about to say.

SHRI M. KALYANASUNDARAM : 1
am not ashamed of that word It 1
perfectly right to go underground if the
police misbchave,

SHRI K. C, PANT : If he gets excited,
he might give more away than he intends
to. So, I think, he should not get excited.
I was only saying that this man delibera-
tely evades detention and, therefore, he
does not allow the law to take its course. ..

SHRI M. KALYANASUNDARAM :
Because the Idv is bad.

SHRI K. C, PANT : This is my precise
soint. If Parliament passes a law, you
have to accept it. This is one of the
fisciplines of democracy. Whether you are
yn this side or that side, you must accept
t. The day you accept this, that day you
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will be a true democrat, not till then. There-
fore, this will have to stay.

MR. CHAIRMAN : Now, I put Amend-
ment No.15 to the vote of the House,

The question is :

‘Page 3, line 34,——

Omit “and his property” * (15)
’ The Lok Scbha divided
Divivion No. 6) AYES 114.47 hrs,

Bade, Shri R. V.
Balathandayutham, Shri
Banera, Shri Hamendra Singh
Banerjee, Shri S. M,
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri 8. P.
Bhaura, Shri B. S.

Bosu, Shri Jyotirmoy
Brahman, Shri Rattanlal
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chauhan, Shri Bharat Singh
Chittibabu, Shri C.

Das, Shri R. P.

Deb, Shri Dasaratha

Deo, Shri P. K.
Dhandapani, Shri

Dhote, Shri Jambuwant

The original speech was delivered it Tamil.
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Dutta, Shri Biren
Ghosh, Shrimati Bibha
Gupta, Shri Indrajit
Haldar, Shri Madhuryya
Halder, Shri Krishna
Hazra, Shri Maroranjan
Janardhanan, Shri C.
Jha, Shri Bhogendra
Jorder, Shri Dinesh
Kalyanasundaram, Shri M.
Lalji Bhai, Shri
Madhukar, Shri K. M.
Manjhi, Shri Bho'a

Manoharan, Shri K.
Modak, Shri B. K.
Modi, Shri Ploo
*Mohammad Yusuf, Shri

Mukherjee, Shri Samar

Muruganatham, Shri 8. A,
Narendra Singh, Shri
Pandey, Dr. Laxminarain
Pradhan, Shri Dhan Shah

Rao, Shri M. Satyanarayan
Reddy, Shri Eawara

Roy, Dr, Saradish

Saha, Shri A, K.
Sambhali, Shri Ishaq

Sen. Dr, Ranen

Sen, Shri Robin

JUNE 18, 1911

Security, and Bill
Sharma, Shri R. R,

Sivasamy, Shri M. S.
Subravelu, Shri
Ulaganambi, Shri R. P,
Vajpayee, Shri Atal Bihari
Verma, Shri Phoo! Chand
Vishwanathan, Shri G.
Yadav, Shri G, P,

NOES
Afzalpurkar, Shri Dharamrao
Ahirwar, Shri Nathu Ram
Ambesh, Shri
Ankineedu, Shri
Ansari, Shri Ziaur Rahman
Arvind Netam, Shri
Asgar Hussain, Shri
Aziz Imam, Shri
Babunath Singh, Shri
Bahuguna, Shri H. N.
Banamali Babu, Shri
Barman, Shri R. N.
Bassappa, Shri K.
Basumatari, Shri D,
Bhargava, Shri B. N.
Bhatis, Shri D. D.
Bhuvarahan, Shri
Chandrakst, Shri Chandulal

Chandrashokharappa, Shri T. V.

*Wrongly voted for Ayes
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Chaturvedi, Shri R. L.
Chavan, Shri Yeshwantrao
Chawla, Shri A. N.
Chhotey Lal, Shri
Choudhury, Shri Moinul Haque
Chutten Lal, Shri

Das, Shri Dharnidhar
Deo, Shri S, N, Singh
Deshmukh, Shri K. G.
Dhamankar, Shri

Dharia, Shri Mohan
Dinesh Singh, Shri
Dumada, Shri L. K.
Dwivedi, Shril Nageshwhr
Gandhi, Shrim!i. Indira
Ganesh, Shri K. R.
Gautam, Shri C. D,
Gavit, Shri T. H.

Ghosh, Shri P, K.

Gill, Shri Mohinder Singh
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gotkhinde, Shri

Gopal, Shri K.

Gounder? Shri T. N. T.
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Kishore Singh, Shri

Ishaque, Shri A. K. M.
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Judeja, Shri

Jaffer Shariff, Shri C. K.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Joshi, Shri Popatlal
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kahandole, Shri Z. M.
Kakoti, Shri Robin

Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kapur, Shrl Sat Pal
Kasture, Shri A, S,
Kavde, Shri B. R.
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kureel, Shri B. N,
Lutfal Haque, Shri
Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mehta, Dr. Mahipatray
Minimata Agamdas, Shrimali
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jagannath
Modi, Shri Shrikishan
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Mohammad Tahir, Shri
Naik, Shri B. V.
Nimbalkar, Shri

Oraon, Shri Kartik
Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pahadia, Shri Jagannath
Pandey, Shri N. N.
Pandey, Shri R. S.

Pant, Shri K. C,

Paokai Haokip, Shri
Parthasarathy, Shri

Patil, Shri S. B.

Patil, Shri T. A.

Peje, Shri S. L.

Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri

Raju, Shri P, V. G.

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.

Rao, Shri Jaganath

JUNE 18, 1971 Maintenance of Internal

Security, and Bili
Rao, Shri Rajagopala

Rao, Dr. V. K. R. Varandaraja
Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Samanta, Shri §. C.
Sankata Prasad, Dr.
Satish Chandra, Shri
Satpathy, Shri Dcvendra
Savant, Shri Shankarrao
Sayajirao, Shri

Shankar Dev, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Dr. H. P.

Shashi Bhushan, Shri
Shastri, Shri Shivpujan
Shetty, Shri K. K.
Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Kedar Nath
Sinha, Shii Dharam Bir
Sinha, Shri N. K.,

Sokhi, Shri, Swaran Singh
Stephen, Shri C. M.
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Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Tiwary, Shri K. N.

Tombi Singh, Shri N.
Vekaria, Shri

Verma, Shri Balgovind
Yadav, Shri Karan Singh
Yadav, 8hri N, P.
Yadav, Shri R. P.

MR. CHAIRMAN : The result* of the
division is :

Ayes 56 ; Noes 145,
The motion was negatived.

MR. CHAIRMAN : Now 1 put
clause 7 to he vote of the House.

The question is :

“That Clause 7 stand part of the
Bill.”

The motion was adopted.
Clause 7 was added to the Bill.

Craust B. (GROUNDS OF ORDER

OF DETENTION TO BE DISCLOSED

TO PERSONS AFFECTED BY THE
ORDER)

SHRI DINEN BHATTACHARYYA :

Sir, 1 beg to move :

JYAISTHA 28, 1893 (SAKA) Maintenance of Internal 250

Security, and Bill
M 4.“'
for lines 13 to 15, substitute—

“detention, produce him (the man
who has been detained) before a
court of law to be tried umder the
existing law.” (28)

This is the crux of the whole thing that
I want to put before the House. The Bill
empowers the cxecutive authority to detain
a man merely on suspicion and without
giving him an opportunity to go to any
court of law. My amendment is this that
if anybody is detained, he may be put in
jail for five days after which he must be
brought before a court of law to be tried
under the existing law. I don’t understand
why the Government which is so proud of
its big majority is afraid of giving a person an
opportunity to be tricd under the law.
Why should they not give him an opportu-
nity to at least defend himself that he is not
guilty of the charges which are brought
against him and the Government should
accept it. Hon. Minister, Mr. Pant is every
time referring to democracy, liberty and
freedom. Where will the freedom go if the
little fundamental rights that we have in the
Constitution are sought to be whittled down
by this Bill ?

So, my point is that a man who has been
detained will after five days be brought
before a court of law and an opportunity
given to him to get the benefit of the existing
law and all charges that are brought against
him should be made knmown to him and
after that, il he was found guilty, then you
can very well put him in jail. I am not
against putting anybody in jail if he was
really guilty of any charge. Without
establishing he charges against anybody,
how can you detain a person year after year
and there is no limit to the detention. So,
while | oppose the whole Bill, I want to

*The followiagg members also recorded their votes :

Ayes :

Dr. Jivraj Mehta, Shri Krishna Menon, Prof. S. L. Saxena, Sarvashri Shiv Shanker
Prasad Yadav, Bhagirath Bhanwar, M. S. Purty, Saroj Mukherjee, E. R.

Krishnan, B. N. Reddy and Gadadhar Saha.
Noes : Sarvashri D. P. Yadava, Hari Singh, Ram Bhagat Paswan, H. R. Gokhale,

B. P. Maurya,

Shrimati Savitri Shyam, Sarvashri V. B, Tarodekar, Mulki Raj

Saini, Dr. Govind Das Richhariya, Sant Bux Singh, Dalip Singh, Darbara Singh,
Genda Singh, Shankar Tewari, K. C, Pandey, S. P. Verma and Mohsmmad

Yumfo
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[Shri Dinen Bhattacharya]

emphasize that nobody should be detained
without being brought to the court of law
within five days of detention.

SHRI M. KALYANASUNDARAM :
A word, Sir.

MR. CHAIRMAN :
short. No, please.

Time is very

SHRI S. M. BANERJEE (Kanpur):
This is a fascist measure they are rushing
through this House. Can't you allow us
to say & word, Sir ?

MR. CHAIRMAN : Mr. Banerjee,
kindly take your seat first. You had agreed
that there will be guillotine after 2,30,

SHRI S. M. BANERJEE : Not at all.

MR. CHAIRMAN :
this Bill before 3 p. m.

We have to pass

SHRI S. M. BANERIJEE :
agree to it.

We did not

SHRI PILOO MODY (Godhra):
How can you pass it before 3 p.m.? 1
have yet to speak.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
This is what hon. Shri Kalyanasundaram
said yesterday :

“Let the Minister reply to-day and Jet
Mr. Vajpayee also reply to-day. Let us
take up the clausc by clause consideration
tomorrow and finish it by 3.30 p. m.”

The Speaker’s ruling is :

“The decision on time limit was un-
animously adopted by the House Now
1 want {o put it to the House.”

«(Interruptions)

SHRI PILOO MODY : 1 don‘t think
the Minister of Pasliamentary Affairs should
be sllowed 10 interfere with the proceedings
of the House.
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SHRI S. M. BANERJEE » :As a
Member of the Business Advisocy Come
mittee, I made it clear to the hon. Speaker
when he was in the Chair that the time will
have to be extended. The House is supreme
and it can extend the time.

MR. CHAIRMAN: Mr.
sundarani. "

Kalyana-

SIIRI K. N. TIWARY (Bettiah) : The
House never agiced for extension of time,
1t was decided that by 3-30 P.M. the whole
busingss will be finished. So, unless you
tahe the opinion of the House whether they
agree or not, how can the time be extended ?

SHRI M. KALYANASUNDARAM :
You send the wholc opposition out and have
it passed,

SHRI K. N. TIWARY : 1t does not
depend upon the opposttion ; the whole
House does not mean opposition only.

SHRI M. KALYANASUNDARAM :
You called me, Mr. Chairman.

MR. CHAIRMAN :
continue.

Yes, you may

SHRI M. KALYANASUNDARAM :
Clause 8 is very dangerous, e«specially sub-
section (2) which says :

Nothing in sub-section (1) shall
require the authority to disclose facts
which it considers to be against the
public interest to disclose.

Who is the authority 7 The third grade or
fourth grade police officer, who collects
information. That information will be piled
up in the D.LG's office and cyclpstyled
grounds will be prepared and those grounds
are put as vague as possible.

MR. CHAIRMAN : You are repeating
the same polit,

SHRI ' M, 'KALYANASUNDARAM :
1 am not repeating. I bad the privilege of
being served with so' mary  detention
charges ; when 1 wedt . through them, |
found them all quite vaghe. ‘The informa-
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tion is furnished by the Special Branch
constable not even the Inspector, These
ate the facts, Even in respect of furnishing
of the information, here you say, details will
not be disclosed. Why should it be so?
Why should they be afraid like this ?

If KaJyanasundaram happens to be agent
of China, it is your duty to expose him
before the people.  Say, here is such and
such cvidence that Kalyanasundaram has
such and such link with China That is an
honest way of dealing with political oppo-
nents, | am not here to shield anyhody
who 1s anti-national Whoever may be in
the Commumst party, this country is his
country, He s a citizen of this country.
Only when he treats this country as his
country could he come here. These police
officers can make any number of concocted
charges ; 1 havc myself been a victim of so
many concocted charges. Honest commu-
nists are victims of so many such concoc-
tions. You do not want to digclose the
details. He cannot appeal against the
police  Are you going to be defended only
by the Police ? This Act is going to be
implemented by the Police. This Act is
going to be cnforced by the Police.
Grounds will be supphed by the Police.
The Advisory Committee will become a
farce. It will be guided by the Police.
Government will be guided by the Police.
You know the fate of those who were only
guided by the Police. In this way, you are

not going to save democracy, but you are
destroying democracy.
SHRI K. C. PANT: The provision

contained in sub-clause (2) of Clause 8 is
. based on the Constitutional provision con-
tained in Art, 22(6). Even il this provision
may not be used, it is essential in the public
fnterest that the autbority should be there
for not disclosing facts which are considered
against public interest to be disclosed.
'In certain types of cases, the facts cannot
'e disclosed in public interest. I do not
qwant to specify those cases, but my hon,
friends can understand the types of cases
that 1 am referring to. In those cases,
vevealing the facts to the detenus can [further
jeopardise the interests of security. Thete
\are certain types of detenus under this Act,

o can be made detenws, and if you reveal

facts to them, that can be a dangerous
m‘;.' Many of the reports are intelligence
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reports, and it may lead (0 exposure of
sources for those reports. So, hon.
Members can well understand that there are
various implications. But the ficts are
placed before the advisory body, and when
my hon. friend says that the grounds are
very vague and very sketchy and so on,
may 1 remind him that the Supreme Court
has given various rulings on this, and the
effcct of it is as follows, Firsily, the grounds
communicated to the detenus should be
sufficient to enable him to make an effective
representation and the court may examine
whether the grounds are sufficient or not.
Sccondly, the grounds furnished should not
be wvague, and the courts can examine
whether or not the grounds are vague,
Thirdly, the grounds should not be irrelevant,
and the courts can go into the question of
the relevancy of the grounds.

SHRI M. KALYANASUNDARAM :
You will kick me inside jail, and you are
asking me to go to the court even to know
the details of the grounds.

SHRIK. C. PANT: I am afraid that
even 1n a murder case, when a man is just
apprehended for murder, even hen, he has
to be kept in jail. The arguments can go
on, and sometimes a man goes in appeal
right up to the Supreme Court, and some-
times he has to spend one year in jail till his
case is decided.

SHRI DINEN BHATTACHARYYA :
But there are specific charges against him,
The detenu knows what the charges are.

SHRI K. C. PANT : I am only
pointing out that sometimes even under the
ordinary law, detention is inevitable, even
while the casc is being tried .....

SHRI S. M, BANERJEE :
knows the charges.

But he

SHRIK. C, PANT: So, thess things
have to be seen in their totality, and the
best way of preventing the mischief of this
Actis to stay away from those activities
which will bring the mischief of this Act
into play.

MR. CHAIRMAN :
amendment No. 28 to
House.

1 shall mow put
the wvote of the
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[Mr. Chairman] Dutta, Shri Biren
The question is : .
‘Page 4, for lines 13 to 15, substi- Ghosh, Shrimati Bibha
e Guha, Shri Samar
::'a“:.‘;"'};;;"":?u;‘;‘;) e Gupta, Shri Indrajit
court of law fo be tried under the  aidar, Shri Madhuryya

cxisting law.” ' (28)

Haldes, Shri Kri
Let the Lobby be cleared. i Krishna

The Lok Sabha divided : Hazra, Shri Manoranjan
Janardhavan, Shri C,

Division No. 7] AYES [15.064 hrs,
Bade, Shri R. V. Jha, Shri Bhogendra
Balathandayutham, Shri Joarder, Shri Dinesh
*Banera, Shri Hamendra Singh Kalyanasundaram, Shri M.
Benerjee, Shri S, M, Krishnan, Shri M. K,
Berwa, Shri Onkar Lal Lalji Bhas, Shri
Bhattacharyys, Shri Dincn Madhukar, Shri K. M,

haryys, Shri Jagadi
Bhattacharyys, Shri Jagadish Manjhi, Shri Bhola

Bhattacharyya, Shri S. P,
Manoharan, Shri K,

Bhaura, Shri B. S,

Menon, Shri Krishna
Bosu, Shri Jyotirmoy

Modak, Shri B, K,
Brahman, Shri Rattanlal

Mody, Shri Piloo
Chandrappan, Shri C. K.

Chauhan, Shri Bharat Singh Mohanty, Shri Surendra

Chittibabu, Shri C. Mukherjee, Shri Samar

Mukherjee, Shri Saroj

Das, Shri R. P.

Deb, Shri Dasaratha Muruganathem, Shri

Deo, Shri P. K. Narendra Singh, H. H. Maharaja
Dhandapani, Shri Panda, Shri D, K,

Dhote, Shri Jambuwant Pandey, Dr. Laxminarain

*He voted by mistake from a wrong seat and latter informed the Speaker acoordingly.
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Pradhan, Shri Dhan Shah
Purty, Shri M. 8,

Rao, Shri M. Satyanarayan
Reddy, Sl;ri B. N.

Roy, Dr. Saradish

Saha, Shri A. K.

Saha Shri Gadadhar
Saksena, Prof, S, L.
Sambhali, Shri Ishaq

Sen, Dr. Ranen

Sen, Shri Robin

Sezhiyan, Shri

Sharma, Shri R. R.
Sivasamy, Shri M. S,
Subravelu, Shri

Swatantra, Shri Teja Singh
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand

Viswanathan, Shri G.

Yadav, Shri G. P.

]

NOES
Afzalpurkar, Shri Dharmarao

Ahirwar, Shri Nathu Ram

Ambﬂh: Shri

Securiry, and Bill
Ansari, Shri Ziaur Rehman

Asgar Hussain, Shri

Babunath Singh, Shri
Bahuguna, Shri H. N,
Banamali Babu, Shri

Barman, Shri R, N.

Barupal, Shri P. L.

Basappa, Shri K.

Basumatari, Shri D,

Bhargava, Shri B. N.

Bhatia, Shri D. D.
Bhuvarahan, Shri
Chandrashckharappa, Shri T, V.
Chaturvedi, Shri R. L.
Chavan, Shri Yeshwantrao
Chawla, Shri A. N,

Chhotey Lal, Shri

Choudhury, Shri Moinul Hague
Chhutten Lal, Shri

Dalbir Singh, Shri

Dalip Singh, Shri

Darbara Singh, Shri
Deo, Shri S, N. Singh
Deshmukh, Shrl K. G,
Dhamankar, Shri
Dharia, Shri Mohan
Dinesh Singh, Shri

Maintenance of Internaé 2%
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Duomada, Shri L. K.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shri T. H.
Geads Singk, Shel
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh
Gohain, Shri C. C,
Gokhale, Shri H. R.
Gotkhinde, Shri
Gopal, Shri K.,
Gounder, Shri T. N. T,
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Singh, Shri
Ishaque, Shri A. K. M.
Jadeja, Shri
Jaffer Shariff, Shri C. K.
Jamilurrahman, Shri Md.

Jha, Shri Chiranjib
Joshi, Shri Popatlal
Kadam, Shri Dattajirao
Kabandole, Shri Z.M.
Kakoti, Shri Robin
Kale, Shri

Kamalz Prasad, Shri

JUNE 1, 191

Security, and Bill
Kambile, Shri T, D.

Kapur, Shri Sat Pal
Kasture, Shri A, S.
Kavde, Shri B, R.
Kedar Nath Singh, Shri
Kiska, Skei A, K.
Kureel, Shri B. N,
Lutfal Haque, Shri
Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Malhotra, Shri Inder J,
Maurya, Shri B. P,
Mchta, Dr, Jivraj
Mehta, Dr, Mahipatray
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mishra, Shri Jagannath
Modi Stiri, Shrikishan
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mohsin, Shri

Naik, Shei B, V.
Nimbaikar, Shri

Orpon, Shri Kartik
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Orron, Shri Tuna Rana, Shri M, B, v

Ouza, Shri Ghanshyam
Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pu;dcy, Shri K, C.
Pandey, Shri N. N
Pandey, Shri R. S.

Pant, Shri K. C.

Paokai, Haokip, Shri
Parashar, Shri Narain Chand
Parthasarathy, Shri
Paswan, Shri Ram Bhagat
Patil, Shri, S. B*

Patil, Shri T. A,

Peje, Shri S. L.

Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri‘P. V.G

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabal A.
Rao, Shri Jaganath

Rao, Shri Rajagopala

Rao, Dr. V. K. R. Varandaraja
Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Richhariya, Dr, Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Samanta, Shri 5. C,

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri S. K.

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankarrao
Savitri Shyam, Shrimati
Sayajirao, Shri

Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Dr H. P.

Sharma, Shri Madhoram
Shashi Bhushan, Shei

Shastri, S_hri Ramanand
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Shastri, Shri Shivpujan
Shetty, Shri K. K.

Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Shukla, Shri B. R.
Siddayya, Shri S, M.
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri N. K.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M,
Surendra Pal Singh, Shri

Suryanarayana, Shri K.

Swamy, Shri Sidrameshwar
Tarodekar, Shri V, B.

Tiwary, Shri K. N,
Tombi Singh, Shri N.
Vekaria, Shri

Verma, Shri Balgovind
Vikal, Shri R. C,

Yadav, Shri Karan Singh
Yadav, Shri N. P.

Yadava, Shri D. P,
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MR. CHAIRMAN : The result* of
the division is :

Ayes 66 ; Noes 158.
The motion was negatived
MR. CHAIRMAN : The question is :
“That clause 8 stand part of the Bill”
The motion was adopted.
Clause 8 was added to the Bill.

AN HON. MEMBER : It is past three
now. What about the Punjab Budget duc
to be presented at 3P. M. ?

15.00 hrs.
[MR. SPEAKER in the Chair}

MR. SPEAKER : I think when membcrs
settled about the time they did not care
for the technicalities. I wanted to put it
to the House at 2.30 P. M. But they said
*No’.

SHRI INDRAIJIT GUPTA : The
Minister of Parliamentary affairs read out
the record just now ; itis 3.30 P. M,

MR. SPEAKER : Anyway it is not
a constitutional provision that it must come
at 3 P. M, It can come after the Bill.

SHRI ATAL BIHARI VAJPAYEE:
We would like to hear the Minister.

MR. SPEAKEBR : This Bjll must first
be disposed of ; this is the third extension
we are having.

SHRI ATAL BIHARI VAJPAYEE ;
W here 13 the Budget ?

* The following members also recorded their votes :—

Ayes : Sarvashri Shiv Shanker Prasad Yadav, E. R. Krishnan and Somnath

Chattorjes ;

Noes : Sarvashri Dharnidhar Das, C. D. Gautam, Ankineedu, R. P, Yaday, Shankar
Tewari, J, G. Kadam and C. M, Tewari
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SHR] INDRAJIT GUPTA .: Your State
will be without a budget.

MR. SPEAKER : Docs not matter ;
we are without many other things. I think
there is nothing very special necessitating
its presentation at 3. M,

awTA o, gy St wet, My Rt
T gaAt A wEeewr et (sha iR
aiedt) : 7 & W wrfge wWifs
qar § off orer &

MR. SPEAKER :
after this Bill,

We can take it up

Clause 9 (Constitution of Advisory
Boards)

SHRI DINEN BHATTACHARYYA :
I beg to move :

Page 4, for clause 9, sub{:!rure—

“y. The Central Government and
each State Government shall, as
the case may - be, offer all kinds of
help including financial help to
the detenuc so that he may get
the asvistance of legal practitioner
to conduct his casc in the
court.” (29)

This follows an catlier amendment I
had moved.

SHR1 DINEN BHATTACHARYYA :
My amendment No. 29 is conscquential
to amendment No. 28, The purpose of
the amendment is this, that after five
days, whea tho detenue is produced before
the court, he may not have the opportunity
of engaging a lawyer etc. So the amend-
ment says that he should be given financial
and other aggistance for the purpose to
defend his case before the court.

SHR1 BIBHUTI MISHRA (Motihari) :
1 beg to move :

Page 4, lines 21 and 22,—

omit “.or have been, or are quali-
fied to be appointed as,” (40)

JYAISTHA 28, 1893 (SAKA)

Maimenance of Internal 266
Security, and Bill

e o, % oy sy W § e
N sqfiRy o Y dvaer <@ & @ o
fera® 9w § suw) @ ¥ gy § awi
9T IgT ¥ AMANG It ¥ qaor fwar
d wfeg A advedes ag & B gré
N FT o fafor o sy A f{F F
| 91y | WY fey o 1N wTaw g ar
ot femd o Euw a F S oft
o T g amR Iy § ger T
‘sfge ¢ @ § Wi [y ITRT FrEAT
Bl FaT § | BT &Y T AWK A wEr
gud gfa & avdt § 1 wfoq § w@ar
g fF g & fafer swar fr ag
F1 dfqAt e | 5 &% YqEr SEe
a oy g7 ) gFaw fear 9t | Ot el
Wt g7 ) oavre fear 0 zafeu &
aumar § ag agd ae A< § M
TR HY 3/ H17 F7 Wl |

SHRI ATAL BIHARI VAJPAYEE :
1 beg to move :

Page 4, line 22,—

omit ‘“or arc qualified to be
appointed as,” (57)

semr oft, aft s qeEr wrdard
IIET @ A F 5 W osEw 9
aga g gE 4 1 grf W w7 AW wn
w@n ara § FhET O safsy 7 qwergrd
a3 ¥ @ oY fe g #1F &1 9o w=
awar & ag A0 @A &1 dar v we
gAY argT ¥ FEr 9T fF fom ol W
a1 gEgar A faem § saw feg
TRy @E F AT @y @A T
wwfer & gwaar § 9g ames qr A4
Frfge f& cearged ave ¥ gré wv Wy
farfizer oot &Yam | AT e o

SHRI K. C. PANT : The simple point
is that there may be many situations in the
States were serving Judges are simply not
available for this kind of work. Tharafhre,
we have to provide for this.
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MR. SPEAKER : I put amendment
No. 29 to the House.
and

Amendment No, 29 was put
negatived.

MR. SPEAKER :
‘Page 4, lines 21 and 22,—

The question is :

omi! “, or have been, or are quali-
fied to be appointed as,” ° (40)

The Lok Sabha divided :

AYES

Balathandayutham, Shri
Banera, Shri Hamendra Singh
Banerjee, Shri S, M.

Berwa, Shri Onkar Lal
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P.
Bhauca, Shri B, S.

Bosu, Shri Jyotirmoy
Beahman, Shri Rattanial
Chandrappan, Shri C. K.
Chatterjee, Shei Somaath
Chauhan, Shri Bhara Singh
Deb, Shri Dasaratha

Deo, Shri P. K.

Dhandapaoi, Shri

Dhole, Shsi Jambuwant

Dutta, Shri Biren

[15.16 brs.
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Ghosh, Shrimati Bibha

Guba, Shri Samar

Gupta, Shri Indrajit
Halder, Shri Madhuryya
Halder, Shri Krishna
Hazra, Shri Manoranjan
Janardhanan, Shri C,
Joarder, Shri Dinesh
Kalyanasundaram, Shri M.
Krishnan, Shri E. R.
Krishnan, Shri M. K.
Lalji Bhai, Shri
Mancharaag, Shri K.
Maran, Shri Murasoli
Modak, Shri B. K.

Mody, Shri Piloo
Mohanty, Shri Surendra
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
Muruganatham, Shri
Narendra Singh, H. H. Mahamja
Pandey, Dr. Laxmingrain
Pradhan, Shri Dhan Shah.
Ruo, Shri M. Satyanarayan
Reddy, Shri B, N.

Reddy, Shri Eswara

Roy, Dr, Saradish
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Saha, Shri A. K. Banamali Babu, Shri
Shah, Shri Gadadhar Barman, Shri R. N,

Saksena, Prof. S. L.
Sambhali, Shri Ishaq

e W
Scindia, Shri Madhavrao
Sen, Dr. Ranen
Sezhiyan, Shn
Subravelu, Shri
Swa antra, Shn Teja Singh
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand
Viswanathan, Shri G.

Yadav, Shri G. P.

Yadav, Shri Shiv Shanker Prasad

NOES
Afzalpurkar, Shri Dharamrao
Ahirwar, Shri Nathu Ram
Ambesh, Shri
Ankineedu, Shri
Ansari, Sh:l Ziaur Rahman
Asgar Hussain, Shri
Babunath Singh, Shri

Bahuguna, Shri H. N.

Barupal, Shri P. L,
Basappa, Shri K.
Basumatari, Shri D,
Bhandare, Shri R, D,
Bhargava, Shr1 B. N.
Bhatia, Shri D. D.
Bhuvarahan, Shri
Chandrashekharappa, Shri T, V,
Chaturvedi, Shri R. L.
Chavan, Shri Yeshwanttao
Chawla, Shri A. N.
Chhotey Lal, Shri
Choudhury, Shri Moiau! Hague
Chhutten Lal, Shri

Dalbir Smgh, Shri
Darbara Singh, Shri

Das, Shri Dharnidhar
Deo, Shri S, N. Singh
Deshmukh, Shri K. G,
Dhamankar, Shri

Dharia, Shri Mohan
Dinesh Singh, Shri

Dixit, 8hri G. C.

Dumada, Shri L. K,
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Dwivedi, Shri Nageshwar
Ganesh, Shri K. R,
Gautam, Shri C. D.
Gavit, Shri T, H,
Genda Singh, Shri
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh
Gohain, Shri C. C,
Gokhale, Shri H. R.
Gotkhinde, Shri
Gopal, Shri K.
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Singh, Shri
Jadeja, Shri
Jaffer Shariff, Shri C. K.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Kadam, Shri Dattajirao
Kadam, Shri J. G,
Kahandole, Shri Z. M.
Kakoti, Shri Robin
Kale, Shri
Kamala Prasad, Shri

Kamble, Shri T, D.
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Kapur, Shri Sat Pal

Kasture, Shri A. S.

Kavde, Shri B. R.
Kedar Nath Singh, Shri

Kisku, Shri A. K.

- Kotoki, Shri Liladhar

Kureel, Shri B. N.
Lutfal Haque, Shri
Majhi, Shri Gajadhar
Malaviya, Shri K. D.

Maurye, Shri B. P.

Mehta, Dr. Jivraj
Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri G. S.
Mishra, Shri Jagannath
Modi, Shri Shrikishan

Mohammad Tahir, Shri

Mohammad Yusuf, Shri

Mohsin, Shri
Naik, Shri B. V.

Oraon, Shri Kartik

Oraon, Shri Tuna
Oza, Shri Ghanshyam
Pahadia, Shri Jagannath

Pandey, Sbri K. C,
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Pandey, Shri N. N,
Pandey, Shri R. 5.
Pant, Shri K. C.
Paokai Haokip, Shri
Parthasarathy, Shri
Paswan, Shri Ram Bhagat
Patil, Shri T, A.

Peje, Shri S, L.

Pillai, Shri R, Balakrishna
Pradhani, Shn K.
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri

Rai, Shrimati Sal'modmbai.

Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri P. V. G.

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao. Shrimati B. Radhabai A.
Rao, Shri Jaganath

Rao. Shri Rajagopala

Rao, Dr.-‘\’. K. R, Varadaraja
Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Richhariys, Dr. Govind Das

Rohatgi, Shrimati Sushila
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Roy, Shri Bishwanath

Sankata Prasad, Dr.
Sant Box Singh, Shri
Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankarrao
Savitri Shyam, Shrimati
Sayajirao, Shri

Shankar Dev, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Dr, H. P,
Sharma, Shri Madhoram
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Shivpujan
Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Siddayya, Shri S. M.,
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri N, K.

Sokhi, Shri Swaran Singh
Stephen, Shri C, M.

Surendra Pal Singh, Shri

Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar

Tarodekar, Shri V, B.
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Tewari, Shri Shankar
Tiwary, Shri K. N.
Tombi Singh, Shri N.
Vekaria, Shri
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vikal, Shri R. C.
Yadav, Shri Karan Singh
Yadav, Shri N. P.
Yadava, Shri D. P.

MR. SPEAKER : The result* of the

division is :

Ayes 60 : Noes 150.

The motion was negatived,

MR. SPEAKER : He has not moved
amendment No. 41.

So, I shall put amendment No. 37 to
vote of the House,

Amendment No 57 was put and
negatived.

MR. SPEAKER : The question is :

“That clause 9 stand port of
the Bill."

The moiion was adopted
Clause 9 was added to the Bill,

JUNE 13, 1971
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15.15 hrs.

PUNJAB BUDGET, 1971-72

MR. SPEAKER : Just for a minute,
the Punjab Budget will be presented, and
then we resume discussion of the Bill,

THE MINISTR OF STATE IN THE
MINISTRY OF FINANCE SHRI K.R.
GANESH) : Sir, 1 beg to...

SOME HON, MEMBERS :
read it.

Let him

MR. SPEAKER : Place cverything on
the Table.

SHRI K. R. GANESH :1 beg to
present a statement of the estimated receipts
and expenditure of the Statc of Punjab for
the ycar 1971-72.

SHRI ATAL BIHARI VAJPAYLCE
(Gwalior) : Sir, what is *“place everything
on the Table 7

MR. SPEAKER :
got.

Whatever he has

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : This is the outcome of horsetra-
ding that these people have done.

MR. SPEAKER : We have very fine
horses.

Statement

Sir, I beg to present the Budget of the
State of Punjab for 1971-72. Sir, the House
is aware that a Proclamation under Article
356 of the Constitution was issued by the
President on the 15th June, 1971 in respect
of the State of Punjab. By virtue of this
Proclamation the powers of the Legislature
of the State ars now exercisable by or

*The following members also recorded their votes.

Ayes : Sarvashri Krishna Menon, M. S. Purty, D. K. Panda, Robin Sen and

R. P. Das,

Noes : Sarvashri Paripoornanand Painuli,

Narain Chand Parashar, Dalip Singh,

T. N, T. Gounder, C. M. Tewari and Alagesan.
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authority of the Parliament.
The Budget of the State of Punjab
for the year 1971-72 was presented
to the State Vidhan Sabha in January 1971
and a ‘Vote on Account’ was obtained for
three months i.e., upto the end of this
month, Accordingly, the State Budget for
this year is now being presented to the Par-
liament. . :

under the

2. The Budget Estimates for this year
show a surplus on revenue account of Ks.
12.01 crores; the recceipts are placed at Rs.
161,37 crores and the expenditure met from
revenue at Rs, 149.36 crores. The revenue
receipts compared with the Revised Estimates
for last year show a shortfall of Rs. 3.36
crores. But if the national recovery of
interest arrears from the Punjab State
Electricity Board (Rs. 9 croers) made last
year by grant of equivalent loans is ignored,
the receipts reflect an improvement of Rs.
5.64 crores mainly under tax receipts and
becausc of larger devolution from the
Centre. The expenditure estimates of Rs.
149.36 crores show an increasc of Rs. 13.44
crores over the Revised Estimates of 1970-71
becausc of larger provision for Debt Services
(Rs. 2 crores), Social and Developmental
Services (Rs. 5.83 crores), Irrigation and
Public Works (Rs.2.29 crores), Road Trans-
port (Rs.1.62 crores) and other items (R.1.70
crores).

3. The provision for capital expenditure
is Rs. 22.06 crores as against Rs.16.17
crores in the Revised Estimates of 1970-71.
The current year is expected to closc with
an overall deficit of Rs.4.29 crores. This
deficit, however, is likely to be covered by
larger collection of taxes and devolution
from the Centre.

4, The Budget provides for an outlay of
Rs.68 23 crores for the annual Plan of 1971-72
which includes Central assistance of Rs, 20.20
crores. The Irrigation and Power Sector
accounts for ™ per cent of the outlay
budgeted for this year, Agriculture and
Community Development about 21 per cent,
Road Transport and Social Services about
26 per cent and the balance is spread over

other sectors.

5, The State's economy has continued
to make stcady progress. Production of
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foodgrains during 1970-71 is expected fo
have reached 72.5 lakh tonnes agalnst 69.6
lakh tonnes during 1969-70. Increase in
the production of wheat has been gquite
significant—50 lakh tonnes in 1970-71 against
48 lakh tonnes in the previous year. The
industrial sector has also achieved greater
stability. The progress in these two sectors
would have been more appreciable but for
power shortage.

6. For thc consiruction of roads a
sprogramme of Rs.10 crores has been for
mulated for the year 1971-72. Of this rural
roads have been allocated a sum of Rs. 4,72
crores. 6,131 villages have already been
clectrsfied and 86,917 tube.wells energised,
With the commissioning of first unit of
Guru Nanak Thermal Plant, apart from
meeting the domestic and industrial demands,
all the villages are ecxpected to be electrified
and 1.2 lakh tube-wells energised.

7. For the welfare of scheduled castes
and backward classes, a programme for the
construction of Dharamshalas and Chaupals
has been launched and as many as 1600
villages arc expected to be covered by the
end of 1971-72. A sum of Rs. 50 lakhs was
provided for this purpose last year and a
further provision of Rs. 50 lakhs has been
made this ycar, The Punjab Scheduled
Castes Development and Finance Corpora-
tion has been set up to promote and under-
take programmes of agricultural development,
marketing, processing, supply and storage of
agricultural produce, small-scale industry,
building construction, transport and other
business, trade, etc., for the welfare of
Scheduled Castes. The Corporation will
have an authorised capital of Rs. § crores.

15 16 birs.

MAINTENANCE OF INTERNAL
SECURITY BILL—Con/td.

Clause 10 (Reference 1o
Advisory Boards)

MR. SPEAKER :
clause 10 of of the Bill.

We now take up

SHRI DINEN BHATTACHARYYA
(Scrampore) : [ move :
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[Shri Dinen Bhattacharya) Clause 10 was added 10 the Bill.

Page 4, line 33, for “thirty days”
substitute “five days” (30)

Page 4, line 34, for “Advisory Board"
substitute *“‘court of law" (31)

Sir, in regard to amendment No. 30,
I wish to state that instead of asking for
30 days for placing the matter before
the Advisory board, 1 have said that it
should be not more than five days. Within
five days after a man is detained, he must
be brought to a court of law and tried
by the court. In amendment No. 31, in-
stead of the advisory Board, 1 want that
the detenu should be given the opportunity
to be produced before a court of law. They
are asking for a detenu to be detained
for 30 days even without giving any reason.
My point is that you cannot detain
a man without giving him the opportunity
to be tricd in a court of law. [ have asked
that instead of the Advisory Board, you
must substitute a court of law, because,
the man converned, who is detained, will
at least get the opportunity to be defended
in a court of law, and as such I have moved
these two amendments.

STATE
HOME

THE MINISTER OF
IN THE MINISTRY OF
AFFAIRS (SHRI K. C. PANT) : The
whole scheme of the Bill is that
the cases of preventive detention should be
reviewed by the Advisory Board and not
by a court of law. That is the whole
scheme of the Bill.

SHRI DINEN BHATTACHARYYA :
That is our dispute. It should be thc court
of law.

MR. SPEAKER : Order nplease. 1
shall put amendment Nos. 30 and 31 to
the vote.

Amendments Nuvs 30 and 31
were put and ncgatived.

MR. SPEAKER : The question is :
“That clause 10 stand part of the Bill.”

The motion was adopted.

Clause 11 (Procedure of Advisory
Boards)

SHRI M., KALYANASUNDARAM
(Tiruchirapalli) : 1 move :

Page 4, linc 45, for “ien"
substitute “six™ (16)

My suggestion is that the whole procedure
should be finished within six weeks and
not 10 weecks. Mr. Pant has an Advisory
Board and everything cise that hc wanted.
At lcast reduce the time of the whole
procedure, so that the detenu may be sure
of his future as early as possible instead of
lingering inside the jail indefinitely. Let
him know the result within six weeks. 1
am only secking to reduce the period
frem 10 weeks to six weeks.

SHRI DINEN BHATTACHARYYA :
I move:

Page 4, line 39,—

for “Advisory Board" subsiiute—
“Court” (32)

Page 4, line 45, —

Jor “report™ substitute “order* (33)

Page 5, line 1,—

Jor *“The icport of the Advisory
Board'* subsii ute *“The order of the
court” (34)

Page §, line 2,—

Jfor “*Advisory Board" substiiute—

“Court" (35)

Sir, these are all consequential amend-
ments. My point is that there should be
no detention without trial. I have asked
and 1 am now demanding that a man should
be tried in a court of law, and there should
not bc any detention without f{riml. So,
cverywhere in  the clause, wherever the
Advisory Board is mentioned, I have asked
for “Cour{” and “repoit™ instead of “order.”
After the trial, the magistrate or the trial
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magistrate should give the order. I have asked
for the substitution of “order” instead of
“report™ and for the substitution of
“The order of the court” instead
of the ‘*report of the Advisory
Board.” My submission is, for the sake
of democracy, please do mnot enact this
blackest law. that the country has ever seen.
You can make use of all the existing laws.
Don’t put anybody under detention month
after month, year after year, without giving
him an opportunity to be tried in a court of
law,

oft qEe fagrdt srd R (=nfeax)
oI AR, WA W AW Fwe dw
FTAE)

WEUW RERA : G AY 3.30 o quA
M 3

SHRI S M. BANFRIJEE (Kanpur) :
We have moved amendments. This is going
to be opposed by all the opgosition parties
including Mr. Vijpayee's party There
is no doubt that this Bill is going to be
passed by a huge majority But at least
lot us have a full discussion on the clause
and amendments. This is the beginning
of fascism. Let us not have fascism in
this House.

MR. SPEAKER : You asked for | hour
more ; it was given. You asked for another
2 hours ; it was given. Again it was cx-
tended by 1} hours. You should have
raised it in the Business Advisory
Committee.

SHRI S. M. BANERJEE : The House
is supreme. It can change the decision of
the Business Advisory Committec.

ot srze fag Y wdd | gE
e & 6 T faim® W @A % &
a1 & arerar 1€ T A )

MR. SPEAKER : Rajya Sabl!a is
adjourning. We can continue with this and
finish it. Whatever time is taken from_ the
time allotted for private members business,
that time can be added on at the end.
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ot wEw Qi aedd & s
Laci

Page 3, line 7,—
Sfor “entivie” substitute “debar" (58)

Page S, for lines 9 to 12, substitute—

“matter connected with the referenco
to the Advisory Board” (59)

#7337 FNeAY & g ag AfT v
& w7 WY 7Y€ =afem aaw= fegr omar
2 a7 3 N a9 ¥ A EEATHE ¥
& FHY ATAT ATAST &Y T CATHT FAT
Tifgy 1| a0 78 @Fe =W fe &
syfya ¥R woRamT fed SO oY S A
arifeat £1 78 A, S = aw@
fafem ot = v T g7 I A
Ty AT F wym AT Wy & A
g% fou faelt aftes 1 ggmaar gmwas
grit i g fog &% a8 Ao T g e
S°E q%TE F WA FY FOSAA @Y |

gerdt am @4 a o & e Gwargr
v & ®rg Wt wraan T T @l
A | I Y gFW F oA ey §, fow
& o aua @5 5 feg safer +Y fisg
forq frogare faar war & o fiem wreoly
Ffirmcfrmrrar @) a8 A wmar &
w9 ¥ geag qar g A gewre arfuerd
FT FEOENT FT @ T AT ¥ vy
gt o= T |

SHRI K. C. PANT : So far as the
amendment of my hon. friend, Shri Dinen
Bhattacharyya goes, I would again repeat
that an advisory board cannot be made into
a court of law and, therefore, that distinction
has been explained before, that remains,

AN HON, MEMBER : What about the
period ?

SHRI K. C, PANT : Regarding the pe-
riod, even though we are short of time, Sir,
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{Shri X C, Pant)

if you will permit me ope minute to rcad the
clause, it says :

(1) The Advisory Board shall, after
considering the meterials placed
before it and, after calling for such
further information as it may deem
neceseary from the appropriate
Government or from any person
called for the purpose through the
appropriate Government or from
the person concerned, and if, in
any particalar case, it considers it
essential so to do or if the person
concerned desires to be heard, after
hearing him in person, submit its
report to the appropriate Govern-
ment within ten weeks from the
date of detention.”

So, considering all the processes that
have to be gone through, ten weeks is a
reasonzble period.

So far as the question of lawyer is con-
cerned, the amendment cannot be accepted
as the presence of the lawyer before the
Advisory Board will work a change in the
entire relationship of the Advisory Board
with the detenu. 1 would like Shri Vajpayee
fo take note of the fact that under this Bill
the detenu is not debarred from sceking
Jegal advice or drafting a representation if he
is not educated or he has other difficulties.
The lawyer can go to him. Only, the lawyer
cannot appear before the Advisory Board.
The Advisory Board is the custodian of the
detenu and it is supposed to look after his
interests. That is the scheme. The Advi-
soty Board is not a court of law and its pro-
ceedings are not open to the public.

MR. SPEAKER : I will now put amend-
ment Noa 16, 32, 33, M, 35, 58 and 39 to
the vote of the House.

Amendments Nas 16 32 to 35, 58 and
59 were put and negatived

SHR! JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I rise on a point of order,
Rule 26 of the Rules of Procedure dearly
says .
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“The last two and a half hours of 3

sitting on Friday shall be allotted for the

transaction of private members' business."

" May I inform you that we have now got
only one minute to hall past three ?

MR. SPEAKER : I have ajready exten-
ded ‘the time for this Bill. Thec private
members’ business will be taken up after this
Bill is passed and then it will have full two
and a halfl hours,

SHRI JYOTIRMOY BOSU : But, Sir,
the proceedings here will have to be conduc-
ted strictly under the rules and the rules say
what I have said.

MR. SPEAKER : 1 have already put
it to the House, and the Housc has agreed,
that the two and a half hours for the private
members' business will start from the time
the Bill is passed.

SHR1 S. M. BANERJEE : Sir, I rise
on a point of order. Nou such decision has
been taken. You in your wisdom, without
taking the sense of the House,......

MR. SPEAKER : I put it to the House.

SHRI PILOO MODY (Godhra) : When
did you put it ?

SHRI S. M. BANERIEE : Sir, you in
your wisdom, without taking the sense of
this House, ruled that the House will discuss
and finish this matter, taking as much time
as it wants, and then the private members’
business will be taken up. Private Members®
business may come up at 4.30, 5.30, 6.30 or
8.30. It is something extraordinary. When
we on this side have cooperated with this
Government on the last occasion in passing
many Bills, it is a sad commentary on par-
liamentary democracy. This s, nothing but
a sort of fascism,

MR. SPEAKER : Not at all...([nterrup-
tion). ‘This Bill ,was to be finished yester-
day. You wanted two hours, you got it,
you again wanted two hours and you said,
“we will finish it at 2.30 today.” When you
do not do it, I have got no other alternative,
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The question is : Basumatari, Shr1 D.

“That clause {1 stand part of the Bill.”
Bhandare, Shri R. D.

Those in favour will please say 'Aye’. .
Bhargava, Shri B, N.

SEVERAL HON. MEMBERS : ‘Aye’.

Bhuvarahan, Shri
MR. SPEAKER : Those against. will .
please say ‘No’. Buta Singh, Shri
SOME HON. MEMBERS : ‘NO.’ - **Chandrappan, Shri C. K.
MR. SPEAKER : I think the ‘Ayes’ ~  **Chatterjec, Shri Somnath

have it.
Chaturvedi, Shri R, L.

SOME HON. MEMBERS : The Noes

have it. Chavan, Shri Yeshwantrao
MR. SPEAKER : Let the lobbies be Choudhury, Shri Moinul Haque
cleared.

Dalbir Singh, Shri
The Lobbie have been cleared.
Dalip Singh, Shri
The question is : .
“That clause 11 stand part of the Darbara Singh, Shri

BilL"
*Deb, Shri Dasaratha

The Lok Sabha divided :
Deo, Shri S. N. Singh

Division No. 9 § AYES {15.38hrs.
Deshmukh, Shri K. G.

Ahirwar, Shri Nathu Ram
Dhamankar, Shri

Alagesan, Shri
Dharia, Shri Mohan

Ankineedu, Shri

Dhote, Shri Jambuwant
Asgar Hussain, Shri

Dinesh Singh, Shri
Acir Imam, Shri

) Dixit, Shri G. C.
*Bahuguna, Shri H. N,

Banamali Bgbu, Shri Dumada, Shri L. K.

Barman, Shri R. N. Ganesh, Shri K, R,

Basappa, Shri K'* Gautam, Shri C, D,

*He voted by mistake from a wrong seat and later informed the Speaker accordingly.
** Wrangly voted for Ayes.
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Gavit, Shri T. H.
Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Gohain, ShriC. C.
Gokhale, Shri H. R,
Gotkhinde, Shri

Gopal, Shri K.

Gowda, Shri Pampan
Hansda, Shri Subodh
Ishaque, Shri A. K. M,
Jamilurrahman, Shri Md.
Joshi, Shri Popatial
Kahandole, Shri Z, M.
Kakoti, Shri Robin

Kale, Shri
*Kalyansundaram, Shri M.
Kamble, Shri T. D.
Kapur, Shri Sat Pal
Kasture, Shri A. S.
Kavde, Shri B. R,

Kedar Nath Singh, Shri
Kotoki, Shri Liladhar
Kureel, Shri B, N.

Lalji Bhai, Shri

JUNE 18, 1971

Security, and Bill
Lutfal Haque, Shri

Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Menon, Shri Krishna
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Mohammead Tahir. Shri
Mohsin, Shri

*Mukherjee, Shri Samar
*Muruganatham, Shri S. A.

*Narendra Singh, H. H. Maharaja
Nimbalkal, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Oza, Shri Ghanshyam

Pandey, Shri R.S,

Pant, Shri K. C.

Paokai, Haokip, Shri

Parashar, Shrl Narain Chand

*Wrongly voted for Ayes.
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Patil, Shri T. A.
Peje, Shri 8. L.
Pillai, Shri R. Balakrishna
Pradhani, Shri K.

« ®
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shii

Raju, Shri P. V. G

Ram Swarup, Shri

Rao, Shrimati B, Radhabai A.

Rao, Shri Jaganath

Rao, Shri Rajagopala
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Saksena, Prof. 8. I.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri 8. K.

Satish chgdra. Shri
Sayajirao, Shri

Shankar Dev, Shri

Shankaranand, Shri B.

JYAISTHA 28, 1893 (SAKA)

Security, and Bill
Sharma, Dr. H, P.

Sharma, Shri Madhoram
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Sher Singh, Shri

Shinde, Shri Annasaheb P,
Shiva Chandika, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Surendra Pal Singh, Shri
Tarodekar, Shri V. B.
Tewari, Shri Shankar
Tiwary, Shri K. N.
Vekaria, Shri

Verma, Shri Balgovind
*Yerma, Shri Phool Chand
Virbhadra Singh, Shri

Yadav, Shri N, P.
NOES

Balathandayutham, Shri

Banera, Shri Hamendra Singh

[

*wrongly voted for Ayes.
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Ranerjee, Shri 8. M.
Berwa, Shri Onkar Lal
Bhattacharya, Shri 8. P,
Bhaura, Shri B, S.
Bosu, Shri Jygtirmoy
Brahman, Shri Rattanlal
*Chawla, Shri A. N.

JUNE 18, 1971 Maintenance of Internal

Security, and Bill
Pandey, Dr. Laxminarain

*Pandey, Shri N. N.
*Parthasarathy, Shri

*Ramji Ram, Shri

Rao, Shri M. Satyanarayan
Rao, Dr, V. K. R. Varandafaja
Reddy, Shri M. Ram Gopal

Das, Shri R. P. Roy, Dr. Saradish

Deo, Shri P. K. Saha, Shri A, K.

Dhandapani, Shri Sambhali, Shri Ishag

*Genda Singh, Shri Savant, Shri Shankarrao

hi Shri

Ghosh, Shrimati Bibha Sezhiyan, Shri

*Sharma, Shri A. P.
ha, Shri Samar
Guha, $ *Shastri, Shr1 Shivpujan
Gupta, Shri Indrajit

Sivasamy, Shri M, S.

Halder, Shri Krishna Suryanarayana, Shri K.

Jha, Shri Bhogendra Vajpayee, Shri Atal Bihari
Joarder, Shri Dinesh *Vikal, Shri R. C.
Krishnan, Shri M. K. Viswanathan, Shri G.
Kulkarni, Shri Raja Yadav, Shri G. P.
Manoharan, Shri K. Yadav, Shri Karan Singh

*Yadav, Shri R. P.
MR. SPEAKER : The result** of the

discussion is :

Maran, Shri Murasoli
Modak, Shri B, K.

Mody. Shri Piloo Ayes 128 ; Noes 49.
Mohanty, Shri Surendra The motion was adopted.
Mukherjee, Shri Saroj Clause 11 was added 10 the Bill.

*Wrongly voted for Noes.
**The following members also recordad their votes :—
Ayes : Sarvashri C. P, Shallani, Hari Singh, Rim Bhigit Paswan, Devendra
Satpathy, Chiranjit Jha, Chhotey Lal, J. G. Kadam, Jadgja, K. C. Pandey,
A, N. Chawla, N. N. Pandey, A, P. Sharma, Parthasarathy Ramji Ram,
Shivpujan Shastri, R. P, Yadav, Geuda Siagh and R. C. Vikal,
Noes : Sarvashri Dinen Bhattacharyys, Ranen Sen, Manoranjan Hazra, Robin Sen,
Bharat Singh Chauhan, Teja Singh Swatantra, B. N. Reddy, Birea Dutia,
Chandra Shekhar Singh, Jagadish Bhattacharyya, Gadadhar Saha, Samar
Mukherjee, Dasaratha Deb, M. Kalyanasundaram, H. H. Maharaja
Narendra Singh, Phool Chand Verms, Somnath Chatterjes, C. K.
Chandrappan and 5. A, Muruganantham,



293 Resl.'re.

SHRI INDRAJIT GUPTA (Alipore) :
At this stage, once again, we request you to
plcase allow this Bill to be taken up at the
end of the Private Members’ Business. - You
should not encroach upom the Private
Members® Business. You will be setting a
very unfortunate precedent. This  will
becorme a Wad precedent. It will upset all
the conventions which we have been
following.

SHRIK. C. PANT :
of Parliamcniary Affairs and many other
friends who are in the Housc today were not
in the House yesterday when this matter
came up. Afler more than the allotted time
had been spent, a demand was raised from
the Opposition side that more time should
be given. I think, Mr. K. N, Tiwary was
in the Chair at the tim¢c and he asked the
Government whether wc would have any
objection. Then, some members suggested
that the sitting of thc House should be
extended beyond 6 O' Clock, that we should
have an extra hour or sQ and finish it.
Mr. Vajpayce said that he had some engage-
ment and, therefore, hec had to leave, and so,
we should not extend the sitting beyond
6 O" Clock. In deference to his wishes
and the wishes of other Members, we agreed
to extend the time. Many of the Members,
on this side were inconvenienced because
they had purchased tickets yesterday... ..

SHRI ATAL BIHARI VAJPAYEE :
They have got passes.

SHRI K. C PANT: They were in-
convenienced. In spitc of that, we accom-
modated the Opposition. 1 was made

porfectly clear that we will pass the Bill
today and send it to the Rajya Sabha. We
have been told that unless it is sent now,
they will not have enough time,

I think, considering cverything that
happened y®erday, it is only fair that, when
we have extended our cooperation and
accommodated the Opposition, in the same
spirit, they should allow us to get through
this measure naw so that the Rajya Sabha

gets enough time.

SHR! INDRAJIT GUPTA What
about the Privatc Members' Busioess ? ) You
waant to give precedence to your own Bill,

Sir, the Minister .
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SHRI K. C. PANT: You made a
promise yesterday. .....(Jnteriuptions)

MR. SPEAKER : We will providé the
necessary time for the Private Member's
Business after passing this Bill. We now
take up clause 12, (/mrerruptions)

SHRI PILOO MODY: With your
permission, I would like to move, now that
this Government has a massive mandate, we
should do away with the Private Members
Business. It is not necessary to Indian
democracy. (Interruptions)

MR, SPEAKER : Clause 12,

SHRI JYOTIRMOY BOSU : What is
the use of passing this Bill ? You cannot
do it unless we give special sanction,.......,
(Interruptions)

MR. SPEAKER : Amendments on

clause 12,
SHRI JYOTIRMOY BOSU: Sir, 1
rise on a point of order, If you kindly read

Rule 93, sub-para (2) it says :

“Where a Bill has undergone amendment
the motion that the Bill as &mended be
passed shall not be moved on the game
day on which the consideration of the
Bill is concluded,......"

unless of course the Speaker allows the
motion......{Injerrup:ions)

MR. SPEAKER : [t was to be passed
yesterday.. ...(Interruptions) This is not a
relevant point of order.

SHRI §. M. BANERJEE : Sir, I rise
on a point of order. The main objection
of the Treasury Benches is that this -Bill has
to be sent to the other House. They have
not raiscd any other objection in accordance
with the Rules of Procedure and he main
objection is that because the Rajya Sabha is
going to adjourn on the 24th, we should pass
this to-day. We, members of this
are not answerable 1o the Members of -
Rajya Sabha and we are not concerned wi
what is happening in Rajya Sabha, I
the Rajya Sabha has been ex
24th, We have read it in the Press,

i

qiks
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(Shri 8. M, Baneriee]

can as well get' the Rajya Sabha extended
by one day more upto 25th. But, I feel we
should have every right to speak m the
Second Reading and in the Third Reading
of this Bill and this can as well be postponed
till Monday, Another thing is that there is
a resolution on Bangla Desh. They want
to sabotage the whole because they have not
made up their mind about recognition of the
Bangla Desh .....(Interruptions)

MR SPEAKER : Order plcase.

SHRIS. M. BANERJEE: I want a
ruling from you, Sir, whether for the con-
venience of the Rajya Sabha a decision
should be taken here. 1 want you to give a
ruling so that the Rajya Sabha may also give
a ruling whe'her because a recommendation
has come from the Lok Sabha they have to
sit longer hours. This isa wrong decision
taken by the Treasury Benches. They have
taken advantage of the massive majority.
Had they brought this Bill in December
1970, they would have been dcfeated in the
House. ([nterruptions)

MR SPEAKER : Time allotted by the
Business Advisory Committec finished day
before yesterday. They wanted two hours
more. it was given yesterday. Then again
2 hours, It was given yesterday and when
we wanted to finish it, Mr. Vajpayee said he
had certain engagement,.

SHRI ATAL BIHARI VAJPAYEE:
That was the First Reading and not the
whole Reading  That is not correct.

MR. SPEAKER : Please don't do it.
You are all eminent people,

SHRI ATAL BIHARI VAJPAYEE:
The whole Bill could not have been passed.

MR, SPEAKER : The total time
aliotted for this Bill was extended by the
same period as the original time allotted.
It is almost the double, Yesterday they
said, ‘We will finish it by 2.30". Thea theyv
said in the same sitting to-day, ‘Let it be
upto 3 p. m.". Then Mr. Gupta said, ‘We
will do it before 3.30.' After all, we shall
be bound by certain things.

JUNE 18, 1971 Mainiengnce of Internal 29
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPFING ‘AND
TRANSPORT (SHRI RAJ BAHADUR):
I would like to assure my hon. friends on
the other side that there is much more than
a mere consideration namely that the Bill

" has to be passed by the Rajya Sabha also

within time, It involves a matter of under-
standing too. We will have to work
together. Yesterday you put to the House
Sir, that the Bill has to be .....(Inrerrup-
tions) Let me have my say. You said
that the Bill has to be passed within time.
So we must pass this Bill to-day. And Mr.
Kalyanasundaram who belongs to Mr.
Banerjec's Party said, “Let us take up the
clause-by-clause consideration tomorrow and
finish it by 3.30 p. m. tomorrow.” Mr.
Yajpayee went to the extent of saying, ‘We
will pass the Bill before thc Non-Official
Business is taken up tomorrow.” This is
the solemn understanding This is the
gentlemen’s  understanding......... (fnterrup-
tions) 1t is much more than that., Do
we work here on mutual confidence and with
understanding of the minds of all. Or do
we give assuraoces and back out of them ?

We cannot break our conventions. We will
have to work together.
SHRI INDRAJIT GUPTA : Whatever

you have read does not mean that Private
Members' Business should be pushed out.

SHRI RAJ BAHADUR : For that
Resolution we are prepared to sit till mid
night. We arc not afraid of it at all.
Don't attribute motives. These were the
very words from the Opposition side. Either
yuu stick to them or you say, you do not.
If you do not stick to such wiiderstandiogs,
working becomes very difficult. Mr. Speaker
also said that it is a gentleman’s under-
standing. But that is not honoured.
(Interruption)

PROF. 5. L. SAKSENA (Maharajganj) 1
it is & very Important Bill,. We may extend
the time by ono day. (Imierruption)
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SHRI INDRAJIT GUPTA: Let us
take up the Private Members' Business and
after that we will take up this, whatever may
be the time at night. We will continue this
after Private Members' Business is over.

SOME HON. MEMBERS—rose (Inter-

ruptiong) »
MR. SPEAKER : Please sit down.
My only sad experience is this. The

Business Advisory Committee’s decision is
never stuck to. It is always the party that
agrees to it ; then they break it.

SHRI M. KALYANASUNDARAM :
We are not breaking at all,

There is no use of
unless we stick

MR. SPEAKER :
agreeing o any extension,
to it.

SHRI SHYAMNANDAN MISHRA
{Begusarai) : Who made ' that commitment,
Sir ? That was Mr. Vajpayce. But, that
is not tiic commitment on bghalf of the
Opposition, .

MR. SPEAKER
that.

i I thought it like

SHRI SHYAMNANDAN MISHRA :
Don't interpret it in their favour...

SHRI JYOTIRMOY BOSU : In the
Business Advisory Committee we pleaded
for 16 hours. That also should not be for-
gotten.

MR. SPEAKER : We will have to devise
a procedure wheteby the deeision of the
Business Advisory Committe...(Inferruption)

SHRI P. K. DEO (Kalahandi) : How are
they concerned with the Private Members'
Resolution? There is a separate Committee
for Privale Members' Resolution. How the
Business Adv'wry Committee is noin_g to
regulate it ? How can they regulate Private
Members' Business 7

ot e fgrt add ;. R AW
ferarr ot & 1 q& wHTE AT qE

WeoW wgEw . FIW A A9 A
o fiwar. .. (sqqum)...
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SHRI P, K. DEO : There is a separate
Committee for Private Members Business...
(Interruption)

st wEw fagrd aeRdt ;o ameae
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9 ¢ faare W E

MR. SPEAKER : What I propose is

this 1 think I should not agree to both
sides. I will put some vig media...
CInterruption)

SHRI K. MANOHARAN (Madras
North) : Sir, 1 would like 10 know whether
we are going to stick to the procedure or
not.

SHRI ATAL BIHARI VAJPAYEE:
How can [ givc a promise on behalf of the
Opposition ? That was not a promise on
behalf of the Opposition.

SHRI SHYAMNANDAN MISHRA :
We just cannot make him our leader. The
Hon. Speaker is interpreting it in such a
way as to make it a commitment of ours,
and that is simply amazing. We just cannot
put up with this kind of interpretation of
the Chair. The Chair will have to be
told very frankly that it must not interpret
anything of this kind in favour of the
Treasury Benches. We are going to take
a very strong stand in this matter...
(Interruptions)

MR. SPEAKER : I shall inteipret what
he has said in this House only...

SHRI K. MANOHARAN May 1
make one submission ? In the name of
point of order, in the name of procedure-
wrangling and so many other things, I am
afraid we have wasted more than 2§
minutes and within thistime I am sure one
Privatc Member's Bill could have been
completed...

SHRI K. C. PANT : This also could
have been completed by then.

SHRI K. MANOHARAN : I request
you, Mr Speaker, that let us not depart
from the procedure, and let us give prece-
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[Shel K. Manoharan]

dence to the Private Members' business We
are prepared to sit till midnight to see that
this Bill is over.

SHRI C. M. STEPHEN (Muvattu-
puzba) ;: May I make one submission ? The
suggestion just made by Shri Manoharan
appears to be impracticable under the rules.
‘The rule, as has been pointed out already
says that tle last 2§ hours are to be allotted
for private Members® business, whereas under
rule 15 you can decide up to what time the
House is to sit. It necd not be up to 17.00
hours only but it can sit beyond that also.
Whatever be the time that you decide up
to which the House must sit, the last 2§
hours have got to be taken up by private
Members' business. It cannot be otherwise.
There is no power anywhere under the
rules for such a procedure; there is no
provision in the rules which would authorise
the utilisation of a time prior to the finalisa-
tion of the scheduled time. Therefore, I
would submit that the last 2} hours may be
aliotted for private Members' business.

SHRI JYOTIRMOY BOSU: The List
of Business clearly says that private Mem-
bers’ business is from 3.30 p.m. to 6.00 p.m,
1t is priated in the Order Paper itself.

SHRIA. P. SHARMA (Buxar): Itis
subject to change by the House.

SHRI C. M. STEPHEN :
says

“Unless the Speaker otherwise directs,
sitting of the House on any day shall
ordinarily conclude at 17.00 hours.”.

Rule 14

MR. SPEAKER : It is very clear that
last 2} hours should be allotted for private
Members' business. Shri Jyotirmoy Basu
says that it is s=": -duled to start at 3,30 p.m.
But I stand by what they said during the
last two days that this Bill should have been
over by 3.30 p.m. But it is not over...

SHRI JYOTIRMOY BOSU : Then, it
has {0 be guillotined.

SHRI P. K. DEO: That means that
you éncroach upon private Members’ busi
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mess, Why do you encroach upon private
Members' business 7

" SHRI K. C. PANT : [ accept Shri
Jyotirmoy Basu's suggestion to guillotine
this and pass this, and then we can pass on
to private Members® business.

SHR1 PILOO MODY : Let them wait
for another few hours beforc they can take
control of that guillotine.
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SHRI PILOO MODY : May I make a
subinission ?

MR. SPEAKER : The House wili finish
this business today...

SHRI PILOO MODY : 1 thought that
you had aliowcd me...

MR SPEAKER : The hon, Member
may please sit down. The Houss will finish
this business today...

SHRI PILOO MODY : Bafore you say
anything. let me say & few words,
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1 think the row that has been going on
about time between Government benches and
the Opposition should be resolved in a
manner in which nobody feels that he is the
aggrieved party. The Minister for Parlia-
mentary Affairs has read out certain things
which seem to imply that the Opposition
had committed itsell to pass a par.icular
Bill. )

SHRI ATAL BIHARI
We are opposed to the Bill.

VAJPAYEE :

SHRI PILOO MODY : I do not think
that the Oppasition can ever be committed
to passing a Bill by a certain time. There
are contingencies of debate.

SHRI RAJ BAHADUR : I ncver said
what he alleges I said ; he is distorting
what I said.

SHRI PILOO MODY : There may be
amendments which may prolong the period.
I realise the difficul y. Government is facing
in the sens2 that it has to get this Bill passed
through the Rajya Sabha befure the 24th of
this month.

SIHIRIS. M BANERJEE : Why ?Is it a
target date ?

SHRI PILOO MODY : Because other-
wise the Ordinance expires. 1 realise they
have this particular problem, But I would
like to appeal to Government through you
that when they have such a mammoth
majority, of which they are all very proud,
let them be as generous as they should be...
(Interruptions) This debate has been as
acrimonious as it has been for one reason,
that the Minister has been so overwise that
he will not accept any member's suggestion
on any 4point whatsoever. 1 think part of
the reaction that you see today is the result
of that acrimonious attitude of the Minister.

Theml'ore._appeal to him to adjust his
mental thinking in such a way that he can
still get the Bill passed through the Rajya
Sabha, making the necessaty concessions
to the House here just mow.

MR. SPEAKER : Wehave had enough

of excitement on both sides. V'Ve will finish
the Rill before we adjourn tonight. As for
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the Private Members' business, we will take
itup at 4 PM, and then at 6.30 we will
again take up this Bil.. *

oft e fagr@t madadt : ag gy
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MR. SPEAKER : This is suppressing
my own conscience, since the Opposition
has felt aggrieved and pained on this.

SHRIK. C. PANT : If you follow the
procedure, you will be flouting the rule
which has been quoted that the last 2§ hours
of today shall be devoted to Private Mem-
bers’ business,

MR SPCAKER : I have not at all
interpreted that rule. It is only to accom-
modate the Opposition that I have done
this.

SHRI S. M. BANERJEE : Is he ques-
tioning your ruling ?

SHRI K. C. PANT : With all respect,
we had a gentlemen’s agreement, Now they
want to go back on it. Are you sure in
your own mind that at 6,30 no new point
of order will be raised ?

SHRI S. M. BANERJEE : Who said
that ?

SHRI K. C. PANT : We have scen what
has bappened to the promises of Shri
Indrajit Gupta and Shri Vajpayee, though
they arc on record. They have gone back
on the gentlemen's agreement,

SHRI INDRAJIT GUPTA : Prospec-
tive detenues are not gentiemen. Do not
talk about gentlemen’s agrecment

SHRIK. C. PANT : ] want you to be
satisfied in your own mind that they will
not raise this objection (Jaterrup-ions)

16.00 hrs,

MR. SPEAKER : After finishing the
business in the Private List, we will take up
the Bill and I think no objection will be
taken. The Bill will be passed tonight, S
long as it is not paseed, we will not adjorn,
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SHRI DINEN BHATTACHARYYA : If
the members are not here, how will it be
passed ? We are opposing. We will not
allow it 10 be passed.

1601 hrs,

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

SrcokD REPORT

SHRI1
Districts) :

G.G. SWELL (Autonomous
1 beg to move

“That this Housc do agrec with the
Sccond Report of the Commitice on
Privale Mcmbers® Bills and Resolutions
presented to the House on the {6th June,
1971".

MR. SPEAKER : The question is :
“That this House do agree with the
Second Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 16th
Jumne, 1971,

The motion was adopte:’.

1602 hrs.

RESOLUTION RE: FEDERAL DEBT
COMMISSION—Contd.

MR. SPEAKER : Further discuossion of
the Resolution moved by Shri Murasoli
Maren, Shri Shivappa was on his legs. He
is not here. The Minister may reply.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRJ K.R.
GANESH) : I have heard with great
interest the vatious points made by hon,
‘members on the Resolution moved by Mr.
Maran., It is a very sensitive subject and it
involves the relation between the Centre and
the States. Harmonious relationship between
the Centre and the States is very vhal for
the fusictioning of our deémocracy, The only
puint 1 wish to convéy here is that Ow
formation of a Comunission gs suggested by
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Mr. Maran will not serve the purpose
which he has in mind, We have dewwloped
various institutions like the Nutional
Development Council, the Chief Ministers’
Conference etc. This debate has now become
a nationa] debate and it is possible through
the various instroments that our

has evolved to come to grips with this
problem and bring about & har.nonions
decision on this.

16 03 brs,
[MR. Drrury-SPEAKER in the Chairl

Having said this, I would like to confine
myselfl to the various points specifically
raised by Mr. Maran. Before Y do so, |
would like to mention the various provisions
that are there in the Constitution groverning
the transfer of resources from the Centre to
the States. The Constitution provides for
both obligatory and permissive participation
of the States in Union taxation. We have
article 268 which fixes the duties levied by
the Centre hut collected and retained by the
States. We have article 269 under which the
net proceeds of certain  taxes which are
levied and collected by the Centre are
enlirely assigned to the States. Under article
270 a percentage of the net proceeds of
income-tax is assigned to the States which
is 75 per cent under the Fifth Finance
Commission’s award, Under articlte 272 a
percentage of the net proceeds of Union
Duties of Enxcise ‘may be’ allocated to the
States —~20% under the PFifth Finance
Commission’s award, Article 275 provides
for grants-in-aid by the Centre to the
Swuates for meeting their gaps on non-plan
revanie account as assessed by the Finance
Commission  Articlo 282 provides for grants
to the States for any poblic purpose. Articlke
293(2) provides for loans being advanced
by the Centre to the Stale Governments,
The provisions in the Constitution have not
w0 far proved imsufficien! 10 meet any
legitimate needs of the Ntate Governments,
The slasticity of 1he Constitution o adjust to
the various demands that mignt come up, a8
they have come up now has been discussed
and commended upom by the Fifth
Commission which staies ;

“No such machivery for periodical re-
adjustaierits has been provided luur
of the older federntions, The oply new

paratiel is the Austenling W
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Grants Commission which examines
annuaily the plea of the claimant States
of Australia for Commonwealth
mnm"‘.i.-l.#‘llt h&’ m m ‘o
suggest changes in tax sharing or to
recommend conditional grants, [ts
functions are confined to recommending
uneondiffonal grants for a few States,
The innovation of a periodical Finance
Commission in the Indian Constitution
has the advantage of making it possible
to formulate periodically an appropriate
combined scheme 10 cover most of the
sransfers from the Union to the
States™.

This problem hLas becn commended upon
by the Administrative Reforms Commission
in their report on Centre-State Relationships

“No  Constitutional amendment s
necessary  for  ensuring  proper  and
harmonious relations between the Centre
and the State, in as much as the
provisions of the Conslitwtion governing
Centre-State reladions are adequate for
the purpose of meeting any situation or
resolving any problems that may arise
in this field™.

Shri Maran has commended upon the
decisions of the Fnance Commission. The
Finance Commission periodically appointed
by the President under article 280 makes
recommendations regarding distribution of
lncome-tax and Union Excise Duties
between the Union and the States and
aHocation of States’ share amongst them
and also about grants-in-aid under article
275 w cover non-Pian revenue gaps of
States as assessed by the Commission. [ am
taking the time of the House in going into
details of thet because Shri Maran has dealt
at length with som: of these problems The
recommendations made by the Finance
Commissions regarding devolution have, by
cpaveation, ~] uy awards by the
Centre

The succestive Finance Commissions
have recommended progressive cnlargement
of divigble pool of taxcs o be shared as
well us States’ share thersin and payment of
sients-inald to States in need of such
asshsdmnde, The Fifth Pinance Commission has
Wso fnchided advance tax colfections in the
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tax divisible pool and the Ssates wili get
nearly Rs. 270 crores on account of arrears
of such collections upto 1966-67 in three
instalments from this year. Also the net
collections of Special Duties of Excise will be
shared by the States from next year, the
States would get 209 of their net collections,
The transfers from the Centre under the
Commission’s awards have risen fiom Rs,
386 crores in the First Plan to Rs. 4,266
crores (cleven times) in the Fourth Plan,
Jhat Tamil Nadu has benefited from these
awards need hardly be emphasized. Their
share of Centra' taxes and statutory grants
has gone up from Rs. 207 crores under the
Fourth Finance Commission's award tp Rs,
295 crores under the Fifth Finance Com-
mission’s recommendations

Sir, Shri Maran has also mentioned
that the States' resources arc inclastic with
the result that the major, or as he put it
the potent resources are with the Centre In
our federal Constitution, our financial
relations have been developed in a manoer
which harmonises the interests of the resource
mobilisation of the Centre as well as the
demands and the necds of the States.

One of the main criticisms of Shri Maran,
and probably the major cause of his anger,
was that the fifth Finance Commission did
not take into account the burden on the
State Governments as a result of the pay
increase of the Tamil Nadu Government
employces ; it has cost the State about Rs,
22 crores. Here, I think he is not being fair
to the fifth Finonce Commission, because
the fifth Finance Commission took note of
the recommendations of the decisions of
some of the Pay Commissions which were in
the process of being worked out in respect of
many States As far as Tamil Nadu is
concerned, the Pay Commission was
appointed after the report of the fifth
Financ: Commission was  submitted,
Therefore, the fifth Finance Comumission
could not have taken into account what
would have bexn the position, because the
State Pay Commission was not functioning
when the fifth Finance Commission sub-,
mitted its report.

Shri Maran has also referred to the
Planning Commission, and has called ita
monster which has overshadowed the Fin.
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snce Commission as a semi-constitutional
authority. As I mentioned earlier, the Pisn-
ning Commission has also becn given a spe-
tial position in relation (o our Constitution.
He mentioned 1hat liberal use of article 282
has been made, When the Constitution was
framed, the framers of the Constitution
could not have visualised the tremendous
amount of investments and Public spending
that would be necessary as a result of various
development projects in the wake of the
successive Plans that we have. Therefore, it
is inevitable, in the conditions of a growing
cconomy, in the conditions of 8 vast econo-
mic development and the problems that arise
out of it, that the rights given under article
282 should have been utilised in a liberal
manner as they have been. 1 do not, there-
fore, think that this should be a cause for
complaint. Rather, a liberal use of the pro-
visions and the rights under article 282 is
very necessary in the coming developmental
stage which our country would be definitely
passing.

Massive assistance had to be given to the
States in the commencement of the first Plan
for financing the State plans The quantum
of his assistance has risen from Rs 830 crotes
in the first Plan 1o Rs, 3,500 crores for the
fourth Plan period. As in the case of trans-
fers under the Finance Commission's recom-
mendations, the Union Government has not
exercised any discretion in the allocation of
Ceniral assistance among the States, because
the criterion, as the hon. HHouse knows, for
allocation of Central assisiance 10 the Siates
is worked out by the National Development
Cooncil. The National Development Coun-
cil is a very high-powered body with which
all the Chiel Ministers of the various States
are mssociated. Therefore, a high-powered
body of this nature lays down the criteria
and the Central Government has invariably
accepted them and the decisions givén are on
the secommendations of the National Deve-
lopment Councit,

‘Shri Maran was also critical of the alio-
cation of Central sssistance for the fourth
Plan period for Temil Nade which was
reduced from Rs. 250 crores in the dralt Plan
to Rs 202 crores Here again, the bask
criéein, for the aljocation of Central sssistance
10 vatious States have been worked oit by
the National Devefopment Councll on a
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principle that has been accepted. The Chief
Ministers are represenied on the Natjonal
Development Council ; and it is not only
Tamil Nadu but various othcr States also had
their total allocation reduced, as & result of
thic working of these criteria. For instance,
it has affected the Governments of Gujarat,
Haryana, Kerals, Maharashan, Wysore,
Rajasthan and West Bengal,

Ho referred to the allocation of 10 per
cent of Central assistance on the hasis of per
capita mocome of the States, whose per copira
income 18 less than the national average. He
cited 1he case of Mysore whose per capita
income was mote than the national average
by Rs. 2 and of Tanulnadu, whowe por capiis
moome was more by Rs 16 He said, this
is avery ridiculous position. The formula
for distribution on the basis of centain cri-
teria has been worked cut by the National
Development Counell  Any JJeparine from
1t would mean a lot of dificulties.  Once the
cnteria have been worked out, they have to
be accepted and impRmented

Fic said that State Governments  arc
suffering from shortage of resources 10 imiple-
ment some of their plans. The Howe
knows that the resources of the Centre atself
are limited The Central Governmen s
cailed upon 10 lock afier the planning and
development of the entire country.  There is
a point that in a large und vast couniry htke
India with 1s complex problems, centralised
planning is ahsolutely vital in the present
siage of development, What has happened
is, as a result of certgin factors, politica! and
other, the Siates have not kept pace with
the Cenire %0 far as resource mobilisation is
concerned, Certain Siates have given up
the resources ihey have been mobilising, like
jand revenue, profession tax, ete.. for polin-
cal and other reasons, U is not my inten-
tion to cast any aspenion on the right of
Stales to give up certain resources depending
on the heeds of their arca, the gomplenities
of thelr problems, ¢ic. they should
understand that the Centre's resources fc
aiso Mmited, The Centic hay betn going 10
for additional rewdurces ovobilisssion in & big
way veav afier yosr, when the States have
not been able to proceed in the same
MERNeY,

SHRI SAMAR GUHA (Contad) ; Sir.
the time for this resolution has been exhaus-
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ted: You kmow how important the next
resoluticn is,

MR. DEPUTY-SPEAKER : I koow.
You will gct enough time. .

SHR{ SAMAR GUHA : Not only myself,
but other members should also participate,

THE MINISTER OF STATE IN.THE
MINISTRY OF FINANCE (SHR! K. R.
GANESH): { have to answer a very
well-argoed speech made by the mover apd
put the case of Government squarely before
this House. During 1969-70 the target of
additional tuxation agreed to by the
States was Rs, 122 crores. But they
actually raised Rs. 52,37 crores. During
1970-71 the actuals of additional taxation
of Stales wat Rs, 38.05 crores as against a
target of Rs. 74,55 crores for that year,
During the current year the proposals so far
add up to Rs, 10.56 crores against a target of
Rs. 34,50 crores. These are some of the
facts which 1 have to place before the House
In answer to some of the points which the
hon. Member, Shri Maran, has raised. He
also mentioned abuut accommodation, of
Rs 800 crores proVided to certain States
during the Fourth Plan period for covering
their inescapable gaps” in resources. The
gencsis of this arrangement has been explain-
ed in this Houw more than onee and it
has been debated in various forms. The
reappraisal of States resources made by the
Panning Commission consequent on the
Fifth Finance Commision’s award and other
developmenits showed that some States would
have genuine difficulties in fibancing their
appproved Plan ouotlays.  In this connection,
Shri Maran mentioned that Tamilnadu has
not received anything under the special
accommodation. ! think his facts were not
so correct. Tamilnadu has received Rs, 7
crores during 126970 to  make up the
shortfall in its resources for financing the
p'ans approved by the Planning Corpmission.

Apn'rl jrom these, non-plan loan assis-
fance is givemmpfor specified purposes. For
eximple, two-thirds of the net small savings
collections are made over to dlates in the
form of loans. The Centrc does not wuse
any discreiion in allocating  these funds.
Again, for mecting relie! expendi(ure connec-
ted witlh natural calamities, assistance is
peavided (0 States on the basias of recommen-
dations made by Central Study Teams set up

Federal Debt Com-
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for this purpose which are usually headed by

offlicers of the Planning Commission.

0

1 pow come 1o the States’ debt repay-
ments to the Centre. In view of the phe-
nomenal increase in the developmental work,
both of the Centre and the States, it is
natural that some of the States expenditure
on plan as well @s non.plan items may in-
crease. Centre's own dcbt has gone up
from Rs. 2054 crores in 1950-51 to R,
14,043 crores approximately at the end of
last year. The increase in States’ debts is
*cvidence of massive assistance provided by
the Centre to the States for investment in
their developmental outlays and creation of
assets, If thc loans given to the States
which are primarily for plan purposes are
utilised purposefully, they should generate
adequate resources {or repayment and interest
charges.

I now come to the tgrms of repayment of
loans. The terms ate by no means hard.
Centrally sponsored schemes and Central
Plan schemes are repayable in 15 annual
invtalments. Terms of loans out of small
savings collections have been liberalised from
1969-70. These are now repayable in 25
years in 20 annual equal instalments commen-
cing from the sixth vear of their drawal,
The interest ratc on loans to the States is
also very moderate- 4% per cent ciective
whereas the Centre itsel is now raising loans
at 5} and 5% per cent from the market and
the cost of States borrowings from the
market and other institutions is still higher.

Anotiier point that he raised was the
debt burdea position, 1e suggested thata
committee should go into it. After a lot of
discussion it was felt that the classification
of schemes into productive and unproductive
categories would also involve scrutiny of in-
dividual schemes which would be contrary to
the accepted objectives of allowing greater
freedom 10 States in the formulation and
implementation of schemes iacluded in the
State Plans. As a result of this, now block
loans are givén and loans are not tagged on
to individual projects.

He has also mentioned about the burden
of the States in the matter of repaynient.
The total transfers from the States o the
Centre by way of foan repayme nts and jnte~
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rest payments form only 15 per cent of the
total expenditure of the States. In the case
of the Tamilnadu it is only 11.6 per cent,

He also mentioned that loans to Tamil
Nadu from the Central were less than what
the State Government had to repay and
that this was a very funny position. The
facts are as follows. This year Tamil Nadu
assumed a creditof Rs. 143.53 crores by
way of devolution, grams and loans from
the Centre against which provision made for
repayments to the Centre adds up to Rs.
53,28 crores, Even if devolution i» taken
out, the transfer from the Centre to Tamil
Nadu reckoned in their Budget of Rs. 69.34
crores far exceeds their repayments and
interest payments to the Centre,

This position is true in the casc of other
States also.

Having replied 10 some of the specific
points that Shri Maran raised, | will not
stand b=tween the Resolution that Shn
Samar Guha wants to move. 1 have only
to add that this is a very sensitive question,
A national dialogue is going on this. Our
own democratic institutions have worked out
various forms and institutional arrangements
in which this question can be discussed
There is the Finance Commission which s
2 quasi-judicial body, There is the Plaaning
Comtmnission and the Nationa! Development
Council. This Parliament is there and there
are political avenucs available to the wvarious
States to 1ake up this question. In the
larger ficld of the country a national dialogue
is going on. Having served the purpose of
atiracting the atienuon of this House by
raising this very important question, I would
request the hon. Member to withdraw this
Resolution, because his main  purpose of
focussing attention on this problem has been
achieved.

SHRI MURASOL! MARAN (Madras
South) : Mr. Deputy-Speaker, Sir, I am
grateful to the hon, Minister for the light
be has thrown on this subject. He clabora-
tely explained the srarus quo shuation that
is being maintained for the fund Row from
the Centre to States or vice vrrsy. The
other day, when we disoussed this Resolution,
Meombers who participated in it all comp-
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lained that their States were neglected and

were backward. Ewven the hon. Member

from Gujarat, Shri Desal, wanted to join the

queue of backward States.

16 27 hrs.

[Surl K N. Tiwary in the Chairl

Actually, on that day all thbe Members
had spoken for their own States ; in fact,
my reference to Tamil Nadu provoked them.
I am glad such things bappen, because it
underlines the fact that our country of such
continental proportions is fit to be a federal
country. If it is not federal, we should
male it a genuinely federal country. But
many people expressed doubts whether such
advocacy for their own States would not
weaken the foundations of the country. |
do not think so.

The unity of the country s equivalent
t0 a long chain 1 think, the strength of the
chain lics in the strength of the links. If
everybody tries 1o strengthen the links, it
means that the chain will be stronger.

India is a backward State. 1 think, all
the States are equally backward, but the truth
is that some Statey arc more backward than
other States. Bul what should have been
the ideal policy is that the federal government
should give a helping hand to the backward
States but, at the same time, should not
restrain the progress or advancement of
another State.

The hon. Minister has explained how the
funds are flowing from the Centre 10 the
States. There are four ways of transfer of
funds. Firsily, there is the share of divisible
taxes. Secondly, there are the statutory
grants under articie 275(1) which is taken
care of by the Pinance Commission. Thirdly,
there are the discrotionary grants under
artivie 282 which Is taken care of by the
Planning Commission even though it bhas no
constilutional authority. Fourthly, there are
loans for capital expenditures .hich come
under the Plans.

Now, the guestion is : s there any oea-
tral authority tolook ufter all this 7 The
answer is, definite no, .

We have a quinguennial body, = .quasi-
Judicial body like the Finance Commission
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1o look after the non-Plan expenditure. Then
comes the Planning Commission which looks
after the Plan expenditure. So, overlapping
of functions take place. What happens is
this. When the States approach the Finance
Commission, they all plead that they are poor.
Even the rich Statea plead that they are
poor 80 that they may get more, On the
other hand, waen they go to the Planning
Commission, they say that they command
rich resources so0 that matching money will
come from the Planning Commission. In
fact, what is happing is that these States are
behaving like income-tax evaders. Somebody
may be surprised at my remark because we
arc supposed 1o be the advocates of States.

Why 1 am saying is this. When we ask
for more powers, nobody necd doubt that we
are shaking the foundations of this federation,
We are asking for more powers because then
only the States can responsibly manage their
financial eflorts according to the promises
given to the people by them during the
elections, For the responsible behaviour of
the Siates, that is very essential.

Now, what is it the Planning Commission
doing ? Even after three plans, even after
two decades of planning, every State is com-
plaining that they are not getting cnough,
Every State is complaining that their Statc is
being neglected. Why 7?7  OQur fedoral
institution has so far failed to get an imoge
of impartiality and independence,

1 would like to quote one authority here.
On 3rd May, 1970, Mr. Morarjl Desai, when
he was addressing the Indian Parliamentary
Association in New Delhi on “Centic-State
Relations” made it very clear and he said :

“It is true in the earlier yoars, there was
not a regular sysiem in this matter and
that sometimes favouritism was shown to
some people according to as the
predilactions of people lay.”

If it were wremark about socialism, we
could ignore Mr, Morarji Dessi's words. But
he was fiolding w responsibie position bere.
He was our Finance Minister and Deputy
Prime Minister for so many years, He
wanted to be the Prime Minister also. I
give welghisge to his rernark because he
spenks out of his superience bere, He says
{hat there was some [avouritam, Thatis
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why every State points a finger at the

Planping Commission under the Central

Government saying that favouritism has been

shown one way or the other.

The Statesman has given a news-item
and, according to this news-item, Maharashtra
had demanded Rs. 38.28 crores and now,
for certain reasons, this newspaper says that
it is going 10 have Rs. 49.10 crores, Next
comes Uttar Pradesh. It is going to receive
the highest planning assistance, that is, Rs.
105.02 crores. This will be the highest
smount ever given.

So, as my friends point out, naturally the
common man thinks that Maharashtra is
being given because Mr. Chavan is Finance
Munister, that UP is being given because the
Prime Mimster belongs to that State and
clections are around the corner. Suppose
tomorrow if the Planning Commission gives
Tamil Nadu more, even if it is legitimatefy
due to it, our friends will say, ‘Oh. Mr.
Subramaniam belongs to Tamil Nadu So he
has given it more." Why 1 am saying this is
because we have not cvolved any scientific
criteria. The hon. Minister explained a
great deal. It is so because the criteria is
such. We do understand. But he has also
said 1hat the criteria have been evolved
the National Development Council and he
said that is the highest political body in India.
That is true. 1 differ with him on this
score. These criteria are not sacrosanct.
They are not immutable. Everyday we are
amending the Constitution for our
convemence. So, il the antire nation thinks
that the criteria evolved are not scientific or
realistic, we should change the criteria. Here,
I would like to point out as to how they
have arrived at the criteria.

Dr. Gadgil, the then Dy Chajirman of
the Planning Commission, was addressing a
seminar in Bangalore. He explained the fact.
He said that a snap decision was taken., A
soap decision they have taken and
implemented it. We find it s oot
scientific. 1t is nol realistie, 1 think
instead of maintaining the Stgfus
quo, we must arrive at some kind of a
scientific, rational and realistic criteria.

The other day whan the DMK Mombers
met the Planning Commission, we explained
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to them that 609 is being distributed as
Plan assistance on the basis of population
and also the Minister ol State was also there
and we urged that due consideration should
be given for States which are implementing
the Family Planning programme. He said
that the Cabinet is considering such a
situation and they might evolve a policy soon
and I expected a reply from the Minister to-
day but he did not reveal it.

Then the National Development Council
at one time took important decisions even
without consulting the State Legislatures.
The Chief Ministers took a decision to give
some of the taxing powers to the Central
Government. It happened when ? When the
mono-Party s)stem was existing—when the
Congress Party was ruling here, there and
everywhere. Now, the situation has changed,
That is why Mr. K. Santhanam once
described it as ‘Super Cabinet’ because such
a decision was taken to transfer the taxing
power from the State to the Centre. I don’t
think it is a ‘Super Cabinet’. It is a
magnificent zero because even the Five Year
Plans are prepared in the Secretariats of the
States and you know for years and years
they prepare it. What happens ? The
National Development Council meets very
rarely. It meets according to the convenience
of the Prime Minister and other Chief
Ministers. The Plan which had been on the
anvil for years together, they discuss it
within four or five hours. They have no
permanent Sccretariat. So, snap decisions
are taken. I think that criteria should not
be continued because so many States have
complained against it. 1 think the hon.
Minister will consider this idea.

I have been explaining how injustice is
being done and how the States feel about it.
Dr. Gadgil in his paper on formulating the
plan has condemned horse-trading in respect
of the First, Second and the Third Plans. We
have heard horse-trading on in politics but,
here, in finance horse-trading is going on.
This very phrase was used by Dr. Gadgil.
On what basis ? 100, 50, and 25 per cent
grants are being given for dairy farms,
poultry, and piggery. That percentage has got
transformed in another year. It is a mystery
even to Dr. Gadgil. One year they give 100,
50 and 25 per cent to dairy farms, poultry
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reduce it. Even to Dr. Gadgil it
mystery.  So, I think care should be
that such things do not recur again. So,
best thing would be devolution ' of
resources. It should be regulated by statufs
not according to the whims and fancies™
the politicians, if 1 may say so.

The hon. Minister made it very clear
the emoluments of Government employeé
will not be taken into consideration by
Ministry. I got an answer also. It
been the policy. I do accept. It t
explained that at the time of the Financ
Commission, we did not appeint stléfl,-
Commission, 1 do acceptit. If we
appointed such a Commission before
crucial date — the crucial date is bel“qu‘
appoinument of the Finance Commission
we would have got Rs. 25 crores,
because we failed to appoint such a
mission we are not getting anything.

g

The question is : Why did we not appoint
such a Commission ? Because, we wanted
balance our budget ; we did not want |
incur any overdraft with the Reserve Bank
That is why we did not appoint. They d
not appreciate that. Even then we sai
this is a fact, for 10 years we have not
any emolument increase, this should be ca
sidered. We said, you may not consider
now, but at least give us the Grant

Art. 275 of the Constitution. It was n
at a'l considered. I do not think it is a wi
policy. $

I would now like to quote what
Virendra Patil said when he was C
Minister. Me said :

The Centre has been increasing the |
and other allowances of their employe
unilaterally without even consulting |
States—or giving any thought to
problem this would create for |
States. In fact, these increases in
pay and allowances by the Centre hs
repercussions  in  States. There
clamour by employees of the
Governments to follow in the fo
of the Central Government and incre
their pay and allowances also. Nob
bothers to remember that our capa
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to meot these persistent demands is
limited.

Theeefore, we have to face the situatjon,
Planning Commission has not considered it.
Finance Commission bas not considered i1,
Finance Ministry is not considering it,
We afe in .a dilemma. But we have to
moet the sitwation, The entire Plinning
Commission and the Finance Ministry are
closing thair eyes (0 the reality. What
will happen afier 5 years 7 Another Finance
Commission will be appointed. They wil
gointo it They can evade the isiue for
the next 4 or 5 ycars But, again, they
will have ro meet this problem.

Therefure, Sir, if there had been a
permancnt Finance Commission, this problem
would not have arisen That is why we

wanted that there should be a mnational
policy on empluyecy’ emolumeants  Other-
wise it will not solvd the problem. Heart-

burning will be there. Friction between
Centre and States will remain there,

-

1 now come to the question of Debts.
I have already made i1t very clear. The
outstanding debt of State Goveranwents at
the end of March, 1971 is Rs. B139 crotes,
It is a Himalayan amount. What was an
amount of Rs. 52 crores at the time of
independence has now risen to Rs. 8139
crorcs of which loan filom Reserve Bank
alone account for 74 2 9, and the overdrall
of all the 14 Siates, according to the
budget speech of our hon. Mimster, is
Re. 260 ctores,

About overdrafts, 1 will tell why States
incur overdrafts, They do it, not for the
fup of it. If the Finunce Commission and
various cemral organisations do not
consider their problem they hawe no other
g0 except to go to the Resirve Bank.
Every day we are secing in tho newspapers
of a statement that Reserve Bank is giving
notices tewPtate Governments. States are
suppored 1o be squal partners of the Central

Qovernment.  Yet, a body of the Contral
Qovernment issues such notices to the
. Btats Governments. And they demand

Abat, the owverdrafy should be cleared. I
4o gipt think that this kind of treatment
x-jn good gpirit, and § do not know whether
this s comfugive to the seif-respect of
e Statos,
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My ctaim is that the State Governments
also have got & claim to have gn averdrafy. I
shall explain presently why, A private busi-
ness concern which has aft account with a
bank can have an overdralt according to the
volume of transaction which thoy] have.
But the Stalc Governments arc having all
the tiansactions and they are having all
their banking business, not with_ the
individual bonhs like Indian Bank or (he
Indian Overieas Bank but with the Reserve
Bank. Sy, they have a right o
get overdraft from the Reserve Bank.
From the FEconomic BSurvey, we find
that dunng the year 1964-65, on the
st day of March, 1965, the Reserve
Bank's nct credit to all the Govgrnments,
both the Centre and in the States, was
Rs. 136 crores ; the nel credit to the Central
Government  alone was Rs. 123 crores,
and all the States Governments together
had an overdraft of Rs. 13 crores. So, we
find that the Centre can have an overdralt
I'rom the Reserve Bank, but at the same
time, it is said that the States cannot have.
This s the policy that is being followed,

But 1 do concede that there should
be 2 lmit to the overdrafts. Otherwise,
financial disvipline will not be there. But
what is the limit which should be fixed ?
Who is to fix it ? We have not fixed it
so far. It is done by some kind of under-
standing  The private people can clear the
overdraft on the 3ist March, and after a week,
they can once again open an overdraft accoufit,
But I do not thunk that the State Govern-
ments ¢an do it, though some Siates are
doing it But now I understand from some
sources that every day in the morning
the Reserve Bank people tell the Finance
Secretaries of all the State Governments,
that on the previous evening, each parti-
cular State had such and such sdmownnt
of overdralt. 1 submit that this kind of
thing is not praper, 5o, I think rsotnething
should be done to regulate this, Thié kind
of thing which is happening now has becomse
an annual feature, Every year and every
day we are hearing news that this State
Government or that State Government has
been given notices. But I would like
to point out another thing also. What i
the best way ?

I would suggest that the Central ﬁ#m-
ment should convert gil these overdealts
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into long-term* loans, Otherwise, we cannot
solve the problem. There is also another
problem that arises. If thcy behave like
schoolmasters, if they bchave like a feudal
jord to a vassal, then what will happen
is this. One day, the State Governments
or some recalcitrant State Governments
may buy a small bank and they may run it.
At present, the credit creation powers
are surroundered 10 the Reserve Bank.
Instead of that, why should a State Govern-
ment not buy a small bank and run
the show 7 Thereby they can create some
crodit and thereby they can have their
own overdraft system like other commercial
firms. [do not know why it should not
be done. If the Centre continues this kind
of feudal attitude and they continue these
harassing methods such as sending notices
and other things and giving publcity in
all ihe newspapers, then 1 think that the
States will explore that possibility also, and
I think that that time is fast approaching.

Regarding loans, the hon. Minister was
explaining that the flow was there from
the Centre to the S:ates. Here, I would
like to refer to the Fxplanatory Memo-
randum on the budget of the Central
Government for 1971.72. During 1970-71,
the total non-Plan assistance was Rs. 654 60
crores, and during the same year, repayment
of loans and advances by the States
 the Centre was of the order of
Rs. 593,53 crores. What is happening 7
They are giving by the right haad
Rs. 654 crores and taking away with the
left Rs. 395 crores. What was left with
the State was only Rs. 5 .07 ¢rores.

SHRI
(Serampore) :

DINEN BHATTACHARYYA
Just like American loans.

SHRI MURASOLI MARAN : Now
the flow is in the reverse direction, They
only make an appearance of giving. Instead
of this, let them say : we give you only
Ra. 59 crores.

The hon. Minister said regarding Tamil
Nadu that we are getting more thas our
own repayment. 1t may be so Because
they resort to some kind of rescheduling
o which [ am coming. You anc resortiag
to od hoc metbods every yesr. Thero is
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a0 principle binding that. Even last year,
about Rs. 150 crores were adjusted lidce that,
But how long can you continue ? That
is the problem., During 1967-68, the Ceatre
provided ways and means advances for
clearance of OD t0 the tune of Rs, 128
crores, In 1968-69 it was Rs. 65 crores
and in 1969-70 Rs. 102 crores. You should
e¢volve some method for the States to bridge
the gap between rectipts and disbursements.
This issue is cropping up year after year.
The States are imporiant units of the Union
and nothing should be donc to bring them
down in the public eye.

Concerning interest rates, they are not
uniform The Centre behave like a money-
lender, Grants given to it are converied
into loans to States. For example, the
Canadian Government made a free gift
of some amount to the Government of India
which the latter passed on to the Tamil
Nadu Government for the Kunda Project
charging interest. The Centre s behaving
not hike an ordipary monecylender but like
a village moneylender, a Kabuliwala,

Take another case. Loans got at a
lesser intorest rate from abroad are passed
on to States as loans at a higher interest
rate . One example is the PL 480 rounterpart
funds, Thecy get kans from the World
Bank at 1/2 or 3/4 per cent over a S0-year
period but these are converted imto
7-10 year loans tor States at 6-7 per ocent
interest,

There are certain loans for rehabilitation
of goldsmiths. How was tho problem
created 7 Not because of any State Govern.
memt's policy. By some Central law,
thousands of goldsmiths were affected. Then
we came here for a loan on which we have
been charged interest. We are not res-
ponmble for the situation that necessitated
the loans. There should be some kind

of policy governing interest rates,
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# e than the trust cost of iis bop
sowing, there s no justification either
for charging more than the true cost'™.

We bave crossed thros more Finance
Corgmisslons, but we are not following
this palicy.

The holh, Minigter was making the
scousation that some States are not using
shair tax powers to increase their resources.
During the original Fourth Plan period “of
1967-71 we were asked by the Finance
Commission to flad tesources os that they
would slso give more. So, during that five
year period on two occasions we taxed
peopls, not tha poor people but the rich, 1o
ihe extent of Rs. 100 crores. What happened ?
The Finance Commission came into the
picture, but they did not consider our tax
effort. The only rewacd secured in return
for this is that the Finance Commission took
the proceeds of this tax into account as
normad receipts. So, we’ suffered because we
taxed, because we found more resources,

What is going o be done rcgarding the
deit problem is a big question mark. I
think we have reached_ s critical stage, We
should re-schedule it or give a moratorum,
H this moratorium is given, I do not think
the Centre will suffer. The Setaivad Com-
raitten report has made it clear that the
widening gap between fresh loans and loan
repayments shows that even if & moratorium
were given to all repayments, the Centre
would still have sizable capital resources left
from which lo grant assistance (o the States.
You have got resotirces, but because you
are elosing your eyes, bocause the Centre
in bobaving like an ostrich, they are afraid
of joaking at the reality.

Omo State in India is receiving about
Rs. 300 crores from the Special Accom-
ods Fund, bul on what critreion ?

Minister has not msle thai

is Mysors. Their gap

as big as Ry. 100 crores, but how did
gt it. 7 [ am not jealous of Mysore,

we shoukd also get something. 1 hopo the
Jon. Minister witl ono day make this clear.

MR. CHAIRMAN : The question is ;
Houm vigws with concers the
%,Wh‘ of wvarious States

1L

if

1893 (SAKA) Recognition 1o
Desh (Resl.)

arising from the present wsysiem of
devolution of Central Taxes, Loans,
Grants and Plan assistance with special
reference to the problems of Tamil
Nadu whose l:gitimate claims have been
ignored and in particular resolves that
a Fedéral Debt Commission be set up
to review the indebtedness of States and
suggest ways and means of lightening
the burden of debt,”

The motion was nagatived.

16.59 hrs.

RESOLUTION RE : RECOGNI-
TION TO BANGLA DESH

SHR1 SAMAR GUHA (Contai) : § beg
1o move<

“This House resolves that im view ef
our national commitment to the sacred
principles of freedom, democracy and
socinlism and for bringing an end to
the savage genocide of the paople of
Bangla Desh by the Pakistani Army
and efficaciously dealing with the vast
probleras of mullions of the uproated
refugees and for eventual ushering in a
new cra of peace, progress and progperity
in the sub-continent, the Governmant
of India should give immediate rocogni-
tion to the Government of the people’s
Republic of Bangla Desh and offer alt
assistapce necessary for carly gonsolida-
tion of their national freedom."

17.00 brs,

1 consider myseif fortunate for gotting this
opportunity {o move this momentous resoluti-
on in this House today It is a coincidence that
a similar reselution is now being moved in the
British Parliamant by the leader of the
British Labour Party and is supported by
122 other M:mbers, In the United States
Senat: also another similar resolution iy
being moved by S:nator Kennedy, the
youngest  brother of late P
Kennedy, to give racoznilion to Bangla
Desh.

It is to be remembared that the revolu-
tion thet is taking place in Bangla Desh i
pot an accident of history but the logieal
end process of the internal contradictions
that wees inherent in the very entity of
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Pakistan. In 1933 when & young student
of Cambridge, Rahmatulla, who was inspired
by the cons¢rvative elements, first profoun-
ded the idea of Pakistan and when that idea
was brought 10 the potice of Mr. Zafullah
Khanh who was a British Official at that
time, be jmmedialely rejected that idea and
said that the whole ides was a ‘poli ical
chimera.” This political chimera came into
existence and as such internal contradictions
started from the day of the origin of Pakis-
tan on I4th August, 1947 at dead of
night,

I was then in Dacca.
1951 and came to Calcutts.

1 hope you will allow me a little digression,
1 wrote twenty articles in a Cakulia weekly
called Juguvam: where my whole thesis was
that independent East Bengal was  bound to
emerge and that could be the solution not
ouly to the problem of minorities but also
0 the Iodo-Pakistan problems. | was
ridicaled by many friends for such fantastic
idon at that time But then I continued
writing ono book, =mpother book and many
books on East Bangal issves. In 1964 after
the great killings in Dacca many people
tried to imterpret it as communal events. 1
met Shastriji ¢then. I was not & Member
of Pasliament then. He wanted me 1o put
everything in writing and within a few days,
I did that in the form of a book. About
the solution; how we can solve the problems
of minorities, the first point suggssted mn
this book was : *ali possible help should be
given to the independent East Bengal
movement of the Bengali people.”

Then again afier the Indo-Pakistan war
in 1963, 1 wroie another book : *‘Independent
East Bengal." This book sold Jike hot-cake
among the students of East Bengal. It wis
banoed by Pakistan Government, it was afier
the Indo-Pakistan conflict that there was a
radical transformation in the whole poll.
ticsl outtook of the Bengalis in Bast
Bengal Agaia in 1967 afier the six peint
decision was taken by the Awaml League,
I wrote another book not in my own same.
I was told by friends to write in s pseudo
pameand | used that. I request you ¢
allow me this digression only because T want

I left Dacca n

a
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table resuite of the internal contrdictions
of Pakistan itseif. That is why | wanted 10
draw your attention to the fact that slthough
the problems of Bangla Desh refugees are
50 much connected with the pationsl
revolution in Bangla Desh, but that is not
the major poist under consideration. I
should say that the freedom of Bangia Desh
by itself is not the whole crux of the pohiem.
What has happened in  Bangla Desh 4 &
historic and revolutionsry event. R haa
immense revolutionary potentiality to change
the socio-politicat nwtrixs of the whole of
this sub continents of India from Khyber
10 Kohima,

Siv, if Bangla Desh's freedom were 1o
become a scttled fact, it will bring about a
qualitative change in the character of political
correlations among the peoples and among
the two puwers of the divided sub-contment.
if you look into the wholc problem of
Bangia Desh, from this fundamental pers-
pective, then you will sealise the importa-
nce af it, the momentous character of i,
the revolutionary character of it as aln
the historic call that the nullions of Bangla
Desh martyrs with their blood have given
(0 you, first, to the Indian peoplc and then
to bumanity at large. That 1 tho reason
why [ want to ask whether the Government
is amlive fo this wmunenss revolutionary

potcotiality that is before wuvs today as
generated by the national revolution m
Bangla Desh.

A fow days before, the Prime Minister
said in the Rajyn Babhs thet “we will o
through hell 10 meet the situation arisiog
out of the revolution im Baogh Desh.”
Well, the people of India will readily, giwdly,
go through hejl and will undergo wif safiee-
iogs, provided this Government has the
courage, has the gut, bas the determivmtion to
taks positive sction, to take firm decision,
firstly in giving Tecognition to Ba Desh
and thos ficitiiating the process of ing
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The people of India are feeling
thet the CGovernment at the moment

it purssing a pollcy of drift and
dodgery with the issue that is facing Bangla
DPesh today. Therefore, it is our apprehen-
sion ; yes ; we &re ready to go  through
hell, but our country is not ready to go
inte bell, but to get out of it. By their
calicuaness? 1 should say, the Government
has allowed the situation to develop which
was the crisis of Pakistan into a disaster
for India.

With this preamble about the basic
nature of the problems facing us today, I
want to draw your attention to the fact that
our Government, the Prime Minister and
other Ministers on more than one occasion
said that the issue of recogmtion of Bangla
Desh is under their active considerdtion and
constant review. This means evidently
that our Government do not deny the claim
of legitimacy of the sovereignty of Bangla
Desh With them, it is a question of
expediency ; it is question of time; when and
how this recognition will be given,

A few days before, the Prime Mimster
suid that recognition ‘will be given, and a
right decision about recognition will be
taken at the right time. Well, the Govern-
maent has not made any clarification as to
what is the right time, what are the circum-
stantial factors that will npen the mitua-
tion or when the situation will mature for
them (o take a decision at the right moment.
The Goverament is maintaining strict silence
about i1, Not only that ; they are even
wefusing to share the reasoning with the
Members of Parliament as to what arc the
factors, the circumstantial factors, that will
determive the right time for taking a right
decision in regard to Bangla Desh,

what ‘is the will Oflimm?
Mont of the State legistatures in 1 ve
passed unawigious résolutions and ail Con-

s4s members cibscriblog to it and asking
‘Central  Goveroment to give immediate

ecognitios to Babgla Desh. Some of the
Cabinet mioisters and very important
feaders of the Ruling Congress bave publicly
‘Stiied ingt  Tovernment should give imme-
Shte recoguition o Bangla Desh.  All the

&y parties Tt the Parliament excopt
mw-am upanimous that
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it is the right time for recognition. Eminent
jurists who have the capgcity to o imto
international laws about i from
Mr. Chagla to Mr. Sectaivad, have unani-
mously said that Government should give
immediate recognition to Bangla Desh, At
innumerable public meetings people have
demanded the immediate recognition of
Bangla Desh. A few days ago, when the
Bangla Desh parliamentary delegation addtes-
sed members of both Houses in the Cen-
(ral Hall, when they appealed to you to
give immediate recognition to Bangla Desh,
there was a thundering cheer from all sides,
both from Lok Sabha and Rajya Sabla
members. What do these facts indicate 7
1t indicates very largely that the mnational
consensus is in favour of giving immediste
recognition to Bangla Desh But our Govern-
ment is either isolated from the will of the
people, or the will of the people is isolated
from our Government. A big hiatus has
developed between the Government and the
people. The Government claims the monopoly
of wisdom to decide the right moment for a
right decision, whercas all sections of our peo-
ple have given the verdict that already the
right time has passed; and urged the Govern-
ment not to muss the bus agan  and again.

Government wams to wait for the right
It means, we want time. Naturally

time,

as a corollary, it means, you want o
give Pakmstan tme also. Pakistan s
more willy, more conspiratorial than you

can imagine to be, They will go to the lowest
levels, which you cannot think of. They
will utihse this time for consolidation of
therr military force, to crush the revolu-
tionary movement, to create quislings and
puppets thete, to unleash the war of commu.
nalism for perpetuation of political theo-
cracy in Bangiadesh, to drive out the Hindus,
to create communal trouble in India and
to create international complicatious. On
your part, you also wast time. Do you
think the millions of refugees arc nothing
but a mass of inert matter 7 They are
alsc susceptible to anger and anxiety. You
cannot expect fo coatrol them by your
dictates from New Delhi. Already 50 many
social, economic and political problems
have been created. There is the prablem
of taw and order. There is tansion batwesn
the local peopie and the refugoes, Thees
things are bound to happen. It will creste
colossal problems for you. Therefors, this
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time factor will react more on you than it
will affect Pakistan. It will give an oppor-
tunity to Pakistan to create more conspiracy
and to put you in more troubles.

What to speak of acting, our Govern-
ment has not even reacted to the different
political moves of Pakistan, from genocides
at the beginning, now on the communal
war. This communal war is the last
attempt, I should say, on the part of
Pakistan to sabotage the freedom movement
there, and you have not even reacted.

The only one step that the Government
have taken is that they have sent Shri
Swarn Singh and some other Ministers to the
countries abroad for rousing world conscience.
Would it not have been the strategy the
real politik if you had first given recognition
and then went to the different countries
of the world, to create opinion in favour of
recognition of Bangladesh ? That would
have perhaps set a process of re-thinking
in the minds of many of the world powers.
Our government knows it very well that
no power in the world wants that the
existence of Pakistan should no longer be.
They want to create conflict and keep the
balance between India and Pakistan. What
about the United States of America ? Even
today you would have found the news of
their pressing India for having restraint.
They have asked both India and Pakistan
to be restrained. Pakistan, the killer, the
murderer, the butcher who committed
genocide, those who have killed thousands
of mothers and sisters of Bangiadesh, those
who have kidnapped many mothers and
sisters, the U.S. Government want to equate
that criminal Pakistan with India.

Because you have not given them recog-
nition. So when Shri Swarn Singh goes
to countries he cannot advocate recognition ;
he can only speak about the refugee
problem ; no basic issue can be raised and
no question of rousing world opinion about
genocide could he broached. You cannot
even advocate for the democratic right of
the people of Bangla desh. You have only
one thing, begging, begging of the world,
wailing before the world that the whole of
our country is going to be swamped by the
refugees,
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You have adopted a wrong strategy,
on the contrary, your representations had
gone with a firm decision,—you know it
the world today a right decision, a fi
decision has its own logic, its own
and reaction—that would have at léa
compelled countries like Yugoslavia an
others to follow India in giving recog
tion to Bangla Desh.

There has been another wrong
It is known to everybody that Shri S
Singh was opposed not only to recogni
but even to taking any positive actio
Bangla desh. What is the result 7 W
this gentleman has gone abroad as |
spokesman of the Indian Governmen
naturally his subjective predilections W
play a major part and it has already do
s0. Now, what is it that he has talke
What right has Shri Swaran Singh to fa
about political solution, political settlem
within the framework of Pakistan, wh
the Mukti Fauz and the Awami Leagues
that there is no power on earth to
Pakistan in Bangla desh ? I shoi
that the government spokesman w
come to act this way—it will bea
strong word, if I useit; I do not w
complete it ; 1 should say the spokes
acted like an imperialist power in cans
ing a political solution within the |
work of Pakistan, :

The Prime Minister that day told"
House that our government is not g
to accept the death of Bangla desh, T
are her words. But I should say th
political diplomacy India has got in
trap of international cliques, infernal
intrigues and international pressure
and we have got involved in their
bringing about a political sol "
Bangla Desh. The Prime Minister si
she will not accept the death of Bangl
But 1 should say with regret tha
political utterances, the political di
the communique issued from the d
State capitals of the world, Shri
Singh has prepared the ground for
the document of death warrant
Bangla Desh.

The Mukti Fouz and the Awami |
have categorically stated that there |
one political solution and that solut
the immediate withdrawal of the Pal
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army of occupation from Bangla Desh and
_allowing the elected representatives of the
people of Bangla Desh to have their own
Sovereign Coustituent Assembly to draw
up their own National Constitution for
Bangla Desh.

That is the only solution. There is no
other solution. There cannot be any solu-
tion whatsoever within the framework of

Pakisthan. I warn you about this from my
personal experience. I have had many
dialogues with the freedom fighters. You

must remember, these freedom fighters are
not members of the Awami League. They
are not members of any political party.
They have been recruited from the East
Bengal Regiment, former East Pakistan
Rifles, Ansars and ordinary police ranks.
You should also remember that 50 per cent
members of the East Bengal Regiment had
been killed on the 25th night ; 50 per cent
of the East Pakistan Rifles has been but-
chéred and machinegunned. None of you
has gone to border area and met them and
felt the depth of their anger, agony and
hatred against the Pakistan Army. Some
of the Bangla Deash Government officers, who
have lost their parents and near and dear
ones, said, *If any Government had any
understanding with Pakistan or any po:itical
solution within the framework of Pakistan,
we tell you that party will be thrown out.
The people or the Mukti Fouj are not
going to tolerate any kind of a political
settlement within the framework of  Pakistan.
Pakistan is dead for us. - Bangla Desh is
our land. Freedom for Bangla Desh is an
absolute reality.”

Today we find that in our country a
' feeling is developing that our Government
from exuberant initial enthusiam are now
showing a strange attitude of indecision and
bewilderment. Our Government’s attitude
can be described as one of hesitation to
vacillation, from vacillation to indecision,
from indecision to prevarication, from pre-
varication to quandary and then, in the
ultimate stage, of a stance of complete ema-
sculation. They are only using brave,
courageous words, I think, to keep up some
sentiment alive in the country and among
the people of Bangla Desh.

*% Expunged as ordered by the Chair..
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This is a pathetic scene. Why it is so,
I do not know. Mabe, our Government
is not getting the green signal from some-
where else, although they boast of always
pursuing an independent policy.

There are other dangerous things. I was
feeling hesitant whether I should raise this
matter in this House. Among the people
not only rumours but gossip and talks are
going on**

I want to remind the Government that
in 1950 I was the first man to escape from
Dacca. I came straight here and met
Panditji.**

But I think, in their apprehension it
may be a political camouflage —these gossips
and rumours have been set to roll.**

MR. CHAIRMAN :  Mr. Samar Gubha,
you are giving certain facts. But you must
apply your mind how it will be used.

SHRI SAMAR GUHA : That is why
[ have not said it categorically, I have
said that gossip is going on. The Govern-
ment should «clarify it. It may not be a
camouflage for inaction of  political
elements™*

SHRI 5. M. BENERJEE (Kanpur) : Sir,
may I make a submission ? I fully appreciate
the sentiments of Mr, Samar Guha. He
has said something out of emotion. In my
opinion, it should not go to the press, about
the Army Chief, etc.

SHRI INDRAJIT GUPTA (Alipore) : 1
go a step further than Mr. Benerjee.

Let this thing not go on record,**

At least, that was unknown to me.

SHRI SAMAR GUHA :
to everybody.

It was known

SHRI INDRAJIT GUPTA : 1 do not
know whether it is a historical fact also.

SHRI SAMAR GUHA Without
waiting for protocol, immediately Mr, Liagat
Ali was flown from Karachi to Delhi. I
know that.
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SHRI S. M. BANERIJEE In 1950,
Panditji had always believed in good rela-
tions with Pakistan. The entire world knows
it. This should not go on record.

MR, CHAIRMAN : Mr. Samar Guha,
we all agree that we want to serve the
cause of Bangla Desh and want to do no
harm to the nation. This is the purpose.
But if I allow that on record, we do not
know how it will be used. I think, you
will not mind if I remove it from the record.

SHRI SAMAR GUHA I will not
claim my individual wisdom to prevail upon
others. If the House thinks so, I quite
agree. Neither our armed forces should
be unjustly blamed. But I should say
only that our political leaders should clarify
the position as to why they are not taking
action, What will be the critaria, what will be
the circumstantial conditions which they will
consider as sufficiently mature for taking a
right moment ?

My apprehension is that the Government
is hestitating because a feeling has developed
in the minds of the Government that if
recognition is given to Bangla Desh, it will
inevitably lead to an armed conflict with
Pakistan. I do not know how this will
follow. There are many instances where
a neighbouring country has given recognition
to other national emerging country. But
that did not follow an armed conflict with
the other country. Even if it follows, even
if there is an armed conflict between India
and Pakistan, [ do not know what can
be the more opportune occasion, opportune
moment, to couageously handle the situation
in Bangla Desh. Because the Pakistan
Government, 1 should say, have [failed
to have their military balance. They have
shifted 2} divisions from West Pakistan
to Bangla Desh. There is thz military
imbalance in the disposition of Pak army.
You know the economic crisis developing
in Pakistan. You know the world pressure
is growing against them. Therefore, there
is the least chance of having an armed
conflict with Pakistan. Even if Pakistan
undertakes any misadventure against India,
it will prove fatal to Pakistan and not
to India.

There is another apprehension, One
thing I should say. Propaganda is being
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made in this couniry as if the economic
crisis developing in Pakistan will bring abou
the structural collapse of the pol
edifice of Pakistan from within, Eg',
absolutely a wrong speculation.
J
SHRI S. M. BANERIJEE: As long a
America is helping, that will not happenl._

SHRI SAMAR GUHA : Not
America, UK and others are there,
want tha  Pakistan should exist in il
present form. They will not allow Paki” tan
to collapse from within due to ;
reason,

There is another apprehension in the
mind of our Government that if the
an armed conflict between India and Pakis
as a result of giving recognition to B
Desh, China may come in. Sir, I she
say one thing. Our Government is mal
a costly mistake. They have sent emis-
saries to almost all the countries of the
world—big and small. I do not understand
why our Government do not try to open
a dialoguc with China on the issue o
Bangla Desh. At least, we have a w
an ideological weapon, to use agail
China. China, for the last, 1 should sa
25 years, has been carrying on propagan
day in and day out that they are helping t
world by spreading and aiding nationa
liberation movements. Taking advanta
their own commitment to national liberal
movement, our Government should h
approached China and opened a dialogue wil
them about the national liberation mo
in Bangla Desh. We should also take nofi
of one thing. China has not categos
mentioned anything about Bangla De
They are maintaining scrupulous silk
about Bangla Desh. Tiey have not
a word in support of Pakistan against Bang
Desh. They have said something in favour ¢
Pakistan, but, categorically, they have 1
said anything yet about Bangla Desh.

SHRI M. RAM GOPAL R
(Nizamabad) : They said that they
maintain the integrity of Pakistan,

SHRI SAMAR GUHA : At
I have not seen so far the official
munique, When the C-in-C and the
Minister of Pakistan went to China
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met Chou En Lgi, certain statement was
mude, They said that China would help
Pakibtem and will be with Pakistan on
Kashmir fssue. They have pot mentioned
a single world about Bangia Desh.

SHRI P. K. DEO (Kafwhandi) :
have syppliedghetn gun-boats.

They

SHRI SAMAR GUHA : That they will
do. AY the big powers are doing that from
Americe (o Russia Even Russia
is giving them electronic equipment
1o be sent to Chirtagong for setting up
a new factory lhere. And the gun-boats
that Pakistan is using in Bangls Desh are
supphied by USA, by France and other
countries, not by China alone.

1 should also like to draw the atiention
of the House to the vwolte face of
the politics of China in regard 1o her post-
War world diplomacy,

After 1950, America »was the in,
veterate imperiahist snemy of China, But
now China i trying to get into the UNO
theough the window of Washmgton.

SHRI §. M. BANERJEE : Ping-pong

SHRI SAMAR GUHA : Sir, you
should remember China is a very seasoned,
coupervative coun ry, diplomatically very
cpnsorvative in its outlook., It does not
easily change its polcy. This we should
remember. This radical change in the
diplomatic posture of China vis-a-vis U. S.
is not & casual poiltical game in the inter-
maiapal fleid. It is a calculated move,
1o get & soat in the UNO and to get
other ecosomic benefits from U.S.A. Do

JYAISTHA 28, 1893 (SAKA) Bangla Desh (Resl) 334

us involved in any operstional commitment
between India and Pakistany is a wrong
apprehension. Even for diplomatic reasons,
Echhsruld try to enter into dislogue with

Immediate recoghition should be given
to Bangla Desh. That is the only way
you can help There will be no necossity
for arms even, but they want this help
from you, of recognition. If you go o
border areas you find hundreds and thou-
sands of university and colisge boys willing
to die for their liberty and freedom, Their
Mukt: Fouz is fighting the Pakistan army
very well. What they arc fighting with 7-—
Meagre food, meagre clothing, moagre
bedding, mo amenities for them. Your
recognition will bring about s qualitative
change in the national revolution in Bangla
Desh ; it will galvanize them and thems
will be confidence in the hearts snd minds
of the people of Bangla Desh. It will bhelp
them to consolidate themselves ; to liborate
and have comsolidation of their fseedom
end liquidate the army of Pakistan, The
Mukti Fouz has made the Pakistan army
demoralised. So many reports have come
in the Press. These are correct reports,
They are penetrating inside, even inside
Dacca. They have attacked Dacca aero-
drome ; they have blasted the powechouse
inside Dacca. These young men have such
a fine spirit but we are not helping thess
fine, dedicated souls, to achieve and
consolidate thear fresdom.

The Prime Minwster had the
that she successfully projected before
people of India which shot her into
summit of absolute power. That image
an image of courage, confidesice
decision,

t

g.

SHRI ATAL BIHAR! VAJPAYEE
(Gwalior) : What is the image now 7

SHRI SAMAR GUHA : 1 do nst
want to belitde her because I am
conscious of the reality that we,
Opposition, may creat public prossurs,
public opinion, we may exect all our
but, nevertheless, uliimately, the
has to bo taken by ber, At this critioad
moment 1 do not want to denigrate
But may I remind my frisnds,

;3
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sre with he. : You are getting isolated
from the will of the people ; you are getting
fsolated from the comscience of the people
The Prime Minister's image Is changing
It iz now appearing as an image of a
prisoner of indecision and timidity.

AN HON. MEMBER : Vajpayee ji has
provoked him,

SHRI SAMAR GUHA : This revo-
lutionary opportunity is not only involved
with the fate of the refugees of Bangla
Desh, not even with the fate of the freedom
of Bangla Desh alone, but is an opportunity
which will radically change the whole
character of our sub-contincnt. As soon
as Bangla Desh becomes independent, that
will bring about a radical change in West
Pakistan, a revolutionary change—a new
era, a pmow millieu will start maturing in
this sub-continent of India. A new ouflook
#nd mentality will develop and envelope
the whole of the Indian sub-continent.
You should selze this revolutionary oppor-
tumity. You talk of revolution : you talk
of sociatism ; this revolutionary opportunity,
if seived upom, will bring about a radical
tramsformation, a qualitative reorientation
tn the lives of the whole people of our
sub-contioent,—from Khyber to Kohima,
Can you rise te the occasion and scizc
this opportunity to resolve for good the
post-Partition tragedies and miseries, that
have taken the toll of millions of Jives,
that have produced tears in the eyes of
millions of our mothers, sisters and parents ?
This is a unique revolutionary opportunity,
Either the Covernment will seize this,
or a3 the Prime Minister inadveriently
oapresqed they will go through hell ; T say,
no, they will not be able to go through hell,
but they will get into the beil ; that will
be the fato of our country, if ocur Govern-
ment contiougs its policy of drift and

dodgery about Bangla Desh.
MR. CHAIRMAN : There are some
amendmients t0 the resolution. Hon.

Members who wish to move them may do
% BOW,

GHRI S M., BANERJEE :
o move :

1 beg
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“That in the resolution, Jor ‘give e
mediate recagnition 10 the Goverpment
of the Peopic's Republic of Bangla Desh
and offer all nssistance necessary for early
consideration of their mational fresdom’,
substitute ‘recognise the People's Republic
of Bangla Desh before 3046-1971 and
offer all assistance to them.”
The resolution as moved by Shri Samar
Guha says ‘give Iimmediate recognition®
The word ‘immediate’ may mecan today
or it may mean after thres months. So,
my substitute amendment is that it should
be recogmised before 30th Jume, 1971
I want that a definite date should be fixed,
so that by 1Ist July, we shall be able
to offer all assistance. I hope my hon.
friend would accept this amendment, because
he wants immediate recogniion of Bangla
Desh,

st fenfe faw  (wefgrft) : &
gy Fen g fr mwes & ot ¥ T
Fer Ay -

g‘.

1

3
Ao

AdAAT 7Y ¥ AEEAT a1 §%, 39
% aferrr st Prest B wfir qoer
w7AT § off s st @ Fr fa @
W Y QO gTTE ¥ awr AN
& w3y woelr § fie oy ydma of
feafad} # o gg smywms OF
gy wran w3 "

MR. CHAIRMAN : These amendm:nts
are now before the House,

SHRI KRISHNA HALDER (Arsgram) :
Mr. Chairman, Sir, 1 want to speak today
in my mothor-iongue Beagall

*Mr. Chairman, Sir, 1 want 10 spok
today io my mother tongee, f:ﬁﬂu m:i
i i o matier of groat pegset
india shamsp to the ﬁpmnwﬂf
india 1hat & po-aBicis! pesclution had 9 b

*Fhe original sposch was dolivered hmv
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brought forward {n this House pioading for
tha recognition of Bangla Desh, It js known
{o the entire world what happened in Bangla
Desh before the present liberation str
started there. In the present Bangla Desh—
previously known as East Pakistan—60 per
cent of the total population of Pakistan live
there and it is the biggest unit of Pakistan.
It is"also known to everybody th#t the
peaple of Bangla Desh had to resort toa
serious egitation in order to get official
recognidion for their mother tonguc. They
demanded that their language should be
glven official status and it should be used in
official work.

The military rulers of Pakistan were
earning forcign exchange worth crores of
rupees from the Jute grown in East Bengal.
So long the people of East Bengal had been
subject to cconomic exploitation by the
military rulers of West Pakistan The people
there were deprived of their constitution and
democratic rights The protest against
economic exploitation and political domina-
tion by West Pakistan found its first expres-
sion in the language agitation But reaction-
ary rulers of West* Pakistan tried to sup-
press that language movement through brute
force and the soil of Bangla Desh was dren
ched with the tlood of many martyrs.

After the downfall of Ayub Khan, the
the military rulers again tried to deprive the
people of Bangla Desh of their constitutional
and democratic rights, Even the minimum
basic human rights were demed to them ;
s0 they again siruggled against military
authorities through conslitutional means
in order to establish their human rights.

When the people of Bangla  Desh
sawhope in getting back their  consti-
tutiosal and democratic  rights  after

their massive victory in the election, the
Pakistant rulers again tried to suppress their
demovratlc aspirations with the help of an
and mechanised army, It was an
atteropt to suppress the democratic aspira-
tflons of the through brute fotce, Sir,
it is'known to everybody that since Bangla
Bandhy Muyjibur Rchman stood against the
military rulers of Pakistan for democratic
righis of his people, he was arresied on false
and fmaginery charges and now he is
pagsing his days in detention without trial.

8ir, the people of Bangla Desh heve
sairified thele blood in order to secure their
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democratic rights from tha military rulers of
Pakistan, Many of them haye already be-
come martyrs. It is known to the entite
world that after undergoing so much sacrifice
and suffering the people of Bangla Desh
have been able to secure their rights from
the military rulers of Pakistan. They have
proved to the world that military might is
not the most importan factor in human
affairs, If & nation, though unarmed, fights
unitedly with determination and sacrifice for
their democratic rights, there is no power
. on earth which can subjugate that nation.
When Ayub Khan wanted to suppress the
democralic movement in Bangla Desh how
much blood the people of present Bangla
Dcsh shed for achieving their rights, is
known to everybody. Alter so much struggle
and sacrifice the people of Bangla Desh got
their democratic rights in spite of resistance
from the West Pakistan rulers, The people
of Bangin Desh gave their electoral verdict
in favour of democracy. The wverdict in
the election, given by the people of Bangla
Desh, has no parallel in the history of world,
In this clection the Awami League Party,
under the leadership Bango Bandhu Mujibur
Rebman, got absolute majority not only in
East Bengal but also in entire Pakistan.
Mujibur Rehman and the people of Bangla
Desh fought for their democratic rights in
the clection on the basis of 6-poiat pro-
grammes They did not demand scparation
from Pakisian. They fought for self-govern-
ment, They wanted to put an end to eco-
nomic exploitation of which they became a
victim for a long time. The wealth that
was being produced by the peasants of Ban-
gla Desh through their hard labour, a major
poriion of that was always tahen away by
the West Pakistani rulers for their own bene-
fit, The peoplc of Bangla Desh were
deni>d their legitimate share in the weaith
that was produced by their hard labour. So
East Bengad was turned into a colony of
West Pakistun and was a victim of constant
economic eaploitation by the West Pakistani
rulers. That is why the people of Bangla
Desh raised their voice against the economic
exploitation of West Pakistan. Their de-
mand was that except for detence and foreign
affairs the people of Bangla Desh will have
control over the entire administrative matters,
But this demand of the people for demotras
tic rights was suppressed through treaclhjery.
Taking advantage of the political
which was going on between Yahys Khgn
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and Mujibur Rebman, the West Pakistani
rufers brougit thoosands of soldiers from
West Pakistan. After the Army was fully
reigforeed, the Pakistan soldiers, equipped
with all modern wespons, jumped over the
unarmed people of Bargle Desh. So
democratic aspirations of the people were
throtiled down by using brute force. Already,
more than five lakhs people have become
martyee. The parallel of such a treachery we
do not find in the history of any part of the
world, except perhaps in Vietnam,

Sir, my party, CP.M., believes that
danger to parliaracntary democracy does not
come from the general masses ; it comes
from the ruling parly. When the ruling
party finds that parliamentary democracy
is not going 10 serve ity vested interests, it
tries 10 destroy it, The same thing happened
in the cast of Bangla Desh. When the
military rulers found that with the establish-
ment of parliamenaty democracy in Pakiston
it would not B¢ posmible to exploit any
meore the people of Bangla Desh, they were
out t0 destroy the yei-born pariiamentary
democracy  there.  Therefore, when the
iuterests of the ruling class is in conflict
with the rarliamentary democracy, the
roling party does not hesitate to destroy the
gacred entity of parliamentary democracy in
order 1o safcguacd its vested interests.

The resolution that was passed in
Parliament in support of Bangls Desh was
‘- due to the pressurc exerted by the entire
opposition parties uwpon the Government.
The Government of India had to bow down
before the wishes of the entire opposition
partics, When the resolution was adapted in
Parliament, the entire opposition parties
demanded full support to the cause of
Bangla Desh, But at that tirae omly partial
support was shiown tp the independence
moveraent in Bangls Desh. We hoped that
the Covernment of Iodia would bring
forward some proposat for the full support
to the Bangla Desh Gowernment. But after
25th March two and 3 balf months have
pasted and vet nothing bas been dooe by
our Government, The Governiment of lodia
have mather made an appeal 10 cther

of the world for giving recognition
10 the Bangla Dcsh Government in spite of
our full support o the freedom struggle
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there. Even we have gosie to other countries
of the world with besging bowls for solving
the refupee problem. If the Government of
India is really intcrested to solve the refuges
problem, it must give immediate recognition
to the Bangla Desh Government ds it will
inspire the refugees (o go back to their
homes with confidence. As the froedom
struggle in Bangla Desh will take' a new? turn,
the refugees, if they go back to their homes,
will come forward to participate in the
liberation stiuggle. So there is o alternative
way 10 solvc the pioblems of Bangla Desh
refugees excepting this ope. Of course, the
Governnment may try to solve the refugee
problem otherwise. It is the opinion of
many people that 55 to 65 lakhs refugecs
have already come to India [a order to
solve the rcfugee problem completely, the

only way, I feel, is 10 recognise the
provisional Government of Bangla Desh
immediacly We have got blood refanionship

with the people of Bangla Desh, 1T am not
saying this on account of my being «
Bengali. You know Sir, that the people of
bath the countries fought together against
the British imperialist powers for long to
achieve their independince But it 55 a
matter of great regret that because of the
weakness of national movement Indlia was
partitioned The British imperialist powu
wanted that both India and Pakistan should
fight cach other continuously as that would
serve their wested interests, The Butish
imperialist power wanted to play this gamc
of treachery with India and Pakistan aiways
out of imperinlist interest, Sir, laths of
people in Bangla Desh have already
sacusficed their blood as they understood the
conspiracy of the British imperialist power
and yose against §t. They are continuing
their freedom struggle. They are fighting
gesinst the vested intereats of the imperialist
forces.

18.00 brs.

Sir, & simifar steuggle is going on in
West Bengal, The people of Wwest Bengal arc
fightiog for thelr democratic rights. The
Central  Govornment is treading 8 dangorous
pa h there, They want to crush the consii-
tutional rights of the peole of West Benga!.
In the covive Siate Section 144 of the IPC

huh,& mm;udmﬂ;:
on charges ondex Prevent
Detenstion Act. The CRP and milflary
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personnel have beety depioyed there, People
are receiving inhuman treatmeont in the hands
of CRP mien. Therefore, if the Government
seally wants to support the cause of Baogla
Desh then the people of West Bengal should
be given to enjoy freedom and their
constitutional rights, they should save them
from the torture of CRP and military
peuom;ei. By, alas ! the Government is
determined to pess the Maintenance of
Internal Security Ordinance. By passing this
legisiation, the Central Government wants 10
turn the State of West Bengal mito a Police

JYAISTHA 28, 1893 (SAKA) Bangla Desh (Resl) 343

Bangla Desh ag that Government is fighting
for the establishment of democracy there,
By recognising the Government of Baigle
Desh the Government of India will set an
example before other nations of the world,
1 know that because of the pressore of
American imperialists the Gowvernment of
India is hesitating to glve recognition 0 the
Bangia Desh Government, ] demand that
the provisional Government of Bangla Desh
be recognised immediately. This demand
has also been made by croes of people of
India. So acceptance of my demand means

State. Sir, before the present resolution was  «he acceptance of people’s demand. By

taken up for consideration, another
resolution was discussed by the House and
the subjectmatter of that resolution was
related to the Centre-States relationship.
That rosolution was an important one. Our
party has already demanded that in order to
establish true democracy in the country all
the States should be given more autonomy.
Not only this The State Governments should
be gnen more financial powers. I this
demand 15 not accepted by the Central
Governmen , what course future history of
India will take 1+ not known to any one,
Even nobody in thiy House can predict it.

At the end I wouldrsay that immediate
recognition may be given to the Bangla Desh
Government. 1 would also appeal to the
socialist Countries and Afro-Asian countrics
10 come forward in recognising the Govern-
ment of Bangla Desh 1 would alio appeal to
the progressive [orces of the world lo assist
the freodom fighters n Bangia Desh by
organising an nterpationd| brigade as it was
done to fight the Fascist forces in Spam,

Sir, lakbs of refu,ees are hving 1n camps
and pow they have bxrom: wvichims of
cholera epidemic. We are not concerned
with what other countries have done for the
refugees ot for the freedom movement in
Bangla Dssh  But we are surcly con-
cateed ®yach the freedom movemant in
Baugls Dash because of our blood relation-
ship with the p¥ple there. Not only this
We [Sught together against the British
irnperistiss power for our independence.

i, India clains 10 be the biggest demo-
oty inthe world  Ta order to justify that
Sy (he Government of ndis should re-

obgisy dmmedintely the Government of

giving recognition to the Government of
Bangla Desh the Governnment of India will
definitely do justice to the people of Bangla
Desh who are struggling hard for their
independence. 'With these words, I conclude
my speech Thank you.

o fasfe fam ;. awafy o, o &3
aviteT Aw frar ¢ & ow w1 amdw waT
g o & ImeT AW ¥ Iwfe & W
aeggfe wwz s gy fam A &
am, fm 44 & g aodr ardiaar &
fou a7 vy @ & ST auar w7 Wy
gfme 21 g7 @ F of sraga W
A AeAWE F1 g7 AW A1 & @ fear
gifmagaav g q gn S ¥
aidy ¥ g wErE WY 3w ¥ fow oy
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4! ATRT, HéY agT wfuw dwAT N qer
W Y AAQ AR SrSIkWM & SR A
o7 qw | awardt F fog @ A
ATERr ST &1 IT FT AW AT I
AqeAT AT Sqrar AHar 1 ANw A
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¥ grg w9 ¥ frgr w2 S o o,
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goor $TW § 39 WY gw S e Prey
v &1 ¥fwa o o ¥R &
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forgdt amve ga g § fooeh
wik &, gw vEd QU G aR QU
FRFTAQATA LN

¥ yofht s ¥ frwmmgas fige
FAT wgar g fF g WY ahw %
W I5W, WiF 7 wwa F ogard
waragdt B owre{ S aror wTwY
&3 8, T TR ¥ AT TG &) ZAWY e
oY gEd g sngey 1 e ¥ gt Y Y
gl wrar @, gfF e frdw F &3
gem AN v Ao R E ) wiRE
arel & fgrgrara &Y yromdy &) sy W
w1 g1, %9 5% gw ardiaar & fag
¥ Ay § A O W @i W
e #) gwmd & 1 o7 feg @19 fase
®T X IS Aifgw, o wgrowr &
werT ¥ aff s wfge

oft sew faged? wrodadY @ & ot wWY
| % oqurd ¥ wvgay § Pl dey
aw ¥ graeg ¥ AYAT gETd wTeT gW
e ® drer Aw & wfaw  fegfr q¢
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[off srew fugrd avavieft]

frare w1 wy g femr 1 o e
g §1 Wt Ay ¥} froag W
qfdeqf ¥ s ¥ s Aifa N o
2+ g o faqfa faw & oo w7 g7
st ot frawm g€ Mmr e R fw
amiey @, fox fawy oy, fow o
e & fog ey Fom Wifer, wweT @
froty aff wtar wr g g WK
argey ¥ aw &yw awr ¥ gy 9wt
& @ & Ay waf wfir § g #
Trez ® ArArSY ©1 gedreT w7 avey
st fawr WY 7y waqfa s avel el
aifgy fe wx wrm ¥ W waiw
gy § oY faew ®r ey ofe eemvoane
® U T qC AN FT oGwqr A WG
gorre & fog et S° g amar A
atr A gwmT s @ o ) APe
ot fawfa fom w7 wrowr yedt gfce At
gy oY fawy ¥ gy AraTATM FAY ¥
agrrw T fart s & fen wYa
w¥, w9 T =%, og 3w & faare W
fagw wff & | ot & for avdE R
o, oH st TS awAT Y ? 39
auy grarft & fow ot SrAr A X
g% st 9 ¥ ¥ ¥fes 39 avg FWE
Tt ¥t Frardt ¥ foq med Ay ¥, foe
& sifger ¥ fassy ady Y, W ATl &
faors gfiaare FwT oF & Aewler
w1 3% ¥qw wiw A & qeey 3 @ T
7 ovar @1 (vawwia) & @y 42
s ¥ @, a7 wgt ¥ ag wAreR?
. (vawEn),

awnfe sflew : &y ssfemrn Wiw
vty dfag

ot wzw fagpr & mada) ; ety o,
wx § $feuw qowiw & N'wdly dewoae
w1, 6T AW ¥ AeEg & aney § e
orar 8, uw fafw ot 346N ¥w ok

JUNE 18, 1974

Bangla Desh (Resl) M8

g€EX 1 & A Yool Aewvmde M aand
@ owiger g1 ¥ s W oo &
swrfog g oy ey & orferare
# dagmer ¥ Al wrfrr ww’ @y
qifive & swifier g § o9% |Rw
wrarew ot ¥ | ¥ ofeeny o wrrfosar
e FX R g, gou ¥ an & frard
g oot av ¥ gfseae & @
qifeRITT ¥t AT g e o, feafa
#1 frar & fom for 3o 97 go ey
w1 & v I oft FewvagT W A ek
7 FUT A WA A afgrma K W
¥t wgidt foe awk ¥ ST )R &ar
6 Frot Bor & oy o7 oY vy Ay @
qE AT B9 P, oAAT MIET & AT AN
T ¥ ANG T g~ N owr
¢RI K ) A aprov Iga wA
AT . 0F THEI ¥ ¥ v qamfiar
¥ sPrem & sifwr fien sgd

“Erther 1 would write the full story of
what I had seen or I would have to stop
writing. [ would never again be able to
write with any imtegrity,”

ofY fewrrgy wod ¥ i aferaer &
% ¥ aofy wr WY fm e gafen
¥ e M, e ofeare § IR frwrer
a3 ag wyrefy foly @ o & forald gt
wgry, wtgel & gl g€ werh —AR ww
Feuwy agr E & oo 9T wy mff &
o g f 4 ogm ugt dswe difefeew
AEGWH XY AR FT X §, OF wregew
weerarrz ¥ oy fewn ¥ ¢, Twer gywm
= wort 1 § o A, ¥ ofwemft ower
% o § IR gw v e & 9§
oo wrwgm § s qff amw &
wrt ¥ arfecary o @ dwrd § 4 ow A
s, fofen A gro Simdes |
fagy yovw ngar f & Hw W
¥ o ;
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“The Oovernmem's policy for Fast
Bengal was spelled out 10 me in the
Eastern Command Headquarters at
Dacca. It has threc elements ;—
(1) The Bengalis will have proved
themselves *‘unreliable” and must
. be rybd by West Pakistanis ; )

(2) The Bengalis will have to be rc-
cducated along proper lines. The
*“Islamisation of the masses”—this
is the official jargon—is intended
to climinate secessionist fendenc ex
and provide a strong religious
bond with West Pakistan ; and
(3) When the Hindus have been
climinated by death and fight, their
property will be used as a golden
cattol 0 win over the under-
pravileged  Mushim  middle-class.
This will proyide the bass for
erecting administrative and political
structures in the future,"”

deperpm G & fr st qdf @
¥ qud 7 ogmelt Al faed ) e @
TR BT g B, Wel § wWe 431 A
N E ams @ R g, wW
M warz g fad ar g dfer @
¥ wad §) g e QAT

“Where are the Bengalis ** I had
asked my excotts in the strangely
emply streets of Dacca a few days
carlier. ‘ They have gone tou the
villages,” was the stock reply.
Now, in the countryside, there were
stili no Bengalis.
fike Dacca was heavily shuttered
And in 10 miles on the road (o
Lakshani, past silent villages, the
Opcasarts I gaw could have been
m on the finger of hoth
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“Discussing the problem in his plush
air-copditioned office in Karachi recently,
the Chairman of the Agricultural Deve-
ment Bank, Mr. Qurni, said bluntly :
“The famine is the result of their acts of
sabotage. So, let them die. Perhaps,
the Bengalis will come 10 their senses.”
T g4 ar *Y Agraar W Ty
tigmd g gfr wdgmwm & g
e fear 31 sl & fawranees
=T A Y wlw w3 9 § fv Sy
M N maar & s wfee 1 www
Hat & wowwr Ao AW Ay fww fawr F
arr gy & 3y ez adf & o faw
ffefers aepm & g7 fae == @
& #9137 Sifefere stegea & fog awr
fadmr ? s afeam & o o
AN W ot amx 9z v @ ¢
fe st ftr I Af wAd . w@d
e § I fre & ofemma & sir
3w e qw & fey offe wgar
#fe7 gt 1 ¥ & 3@ o w9t @ w<
ZE A afera & wrEsl W g
9T 01 o Awr § 7 qan favw o oA
qIfFETT & Jrawl F feaw s awT § ?
B amm g g fF % faedldl ¥ W
(afredt o1 wreat T @ @ e oA
e oY § 7 faer Y qrwatf o e
wfafear & ? faay o9 & f ag
woonfaa} ¥ ggraar & oo eyqr
#1 dare &, ar ANfas sgragls ave v&
% fou darc § 1 g ifefers
fgmanisat AR fag o1 ad
dne 3w # agt & 9 go wfafafamy w
WA TAw &, daer w gofidAw A 1§,
T AW A A Y ot ol § wg
T9H AT 44, IT W fAT, ¥7, gEHE
g @, w1 @ degew ¥ fag
gfar & Bw gard wxe w0 7 Py @&
T FRTY AAE W WA gH wewven
A fead 3 1 gw GF ot b AR
¥ar g &)
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[sf wew fegrey arwdeh]

wwiafe sgyea 9@ wger § fie drer
W qu fawlt wwt fafew oifeqriz 3
gt & vz gaht o afeariz 7wt
gt ¢ fufew & ol & 9w 120 wewil
W & auré ¥ g § foir Al W
& fie det dw & TSt gren iz i
varr wifge  ¥few Hqear g Fr v
FIETT g AT e afag & &0 7
FR? g & a7 fr mm wEf
18 Fwwa) ¥ TR AW & AW WA
wYfas & gomr A1 | AT AR S
s fr @At A § o aw e
woer ¥ *Y fr o ag maen frwifed
stffaes & ¥ @ a7 W@ WE

Qe ?

1€ w1 A wT Avar fs aragre
N &) W ATHG W WEST AW
T GY A TG IT AXAT 7 WA ATHIT
Jo1 ¥7 X% | ag ATAET A ¢ 5 gR
favs &1 i fad, A o @ ed
avft srdart & A fm gt gfvar
% 58 Wr fort ot F fag B e @
At | fpe aw & ar g7 awR df
firaffea ot wve g ) if ow § 0
fr o oY frewr § 7 & we A
8t gt o< oy R Aoy et e
wolt gift forg & faearfas aror o o
aur S ewife @Y @% ) ot TE ¥
Py, aae o & somar o @ Gl R
® wrra N e ¥ fag off Sue g
T

1965 % wrer dt qifswm 6
werk gf, 39 9T 50 &0y wWawd
g o arw Y arfwerr fear wpw 9

% dreht word wref frenfidt & e
WM A ¥ wT Al anbwwesr WY
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foyufrr scg 1 o wgre 2wy
fis 60 Qv vo ww gAY, waTTHA X
wgr v 180 0w w<f gy avy arwr
A gt waft A oy avoey ¥ wgr
fr ww 300 w0y w7 W g1 33
wE § WAL g swgar Y | g g7 A
X g il Fwe N waz w¢ W
wirm & ov  afeicen & ow
wfieten &, fe qff sms & of @
TR 4 W7 § 9y W wifgr o
W B9 A9 e, ww W @y W) e
%fmmﬂm%mﬁm%fm
WM REITH A wx & offegfany
dav VR wfee, @@ @t W W fe
TS grr & fgr 7 owd wew
e, R A FIT wXw g7 aw A
#w%:a’tmgzﬁmms,gm
¥ Mg v 21 qz WY gw e 4
% Ffew fem 4z & a3 ww ag ot
BT Ay § &) fow gx 0% waw garh &
fod grerr A Ay @A wrhien

&% anfow arey 4 awi & | 3oHT A
vt o g A 8 ? ary dars §
o AT W wrErard R § 1wy v
¥ s vowq ¥ 4t ofcfenfs Garar 72
& fir et ot fea faere @1 oy 2
awat § fr o wged fafrer 9 31
it 7gf agw vy &, fraw e wer A
T 8, o Wi W € s 0
w At ), wvAvwm s @ e ?
ot afenst dm wrere g a7 frold
¥ W WA ¥ fere wT @S

'.
wEt ¥aw e w7 gt §, L0
wk w1 Wer 2w ¥ weny g nan # 1
@ e kewe & §o wg wOn T
feumr wrs g ofte 28 Wk W, W
wiewrlt sy i sarere a0
0 & oy A Fraifer o
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o wrax wumr ¥w o ofcfeqfr fner
et

18,29 hrs.
{MR. DepuTY SPEAKER in the Chair)

CRGRCRE L B
gER S W wed ou ¥ wer o der
¢ 1 Faee ¥ oo ¥ oo 1 & faednft
T8 §, 9% ww wwar W, v af feeh
%1 faumr are v wfgw 1 §neT AN
o drer qw ¥ Ay qry feenfeat W
awdiy w7 $wsT yifwres F, s ¥, o
¥ v wvewy ¥ afl @, af Feeelt ¥ gy
Mt ane af feedll wrw & &g o
wTY ¥ &Y wur efagr foan o awar )
Ao g% YAy § fe qowre Aar ghoee
TR oY wiwy vad@ 2 qrAd

|} hrs.
AINTENANCE OF INTERNAL
SECURITY BILL—Conid

MR. DEPUTY-SPEAKER : Now we
may resume discussion on the Maintenance
of Iniernal Security Bill.

SHRI 8. M. BANERJEE (Kanpur) : Sir,
time should be extended for the discussion
of this resolution on Bangla Desh,

MR. DEPUTY-SPEAKER : Natumlly, |

It is inconclusive, Naturally, it will be
resumed the next day,
Clawse“12—( Action upon the Report of
Avisory Board)

MR. DEPUTY-SPEAKER : We were
on Clayse 12. Theme is an amendment by
Shwei Fragk Anthony, But he is not heve.
8o, it is not moved, 1 will put Clause 12
w the vate of the House, The question e :

*That Clause 12 stand part of the Bill."
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Security and Bill
The motion was adopred,

Clause 12 was added 10 the Bill

Clawse 13—(Maximum period of
detention)

MR. DEPUTY-SPEAKER : We go to
Clause 13. There is an amendment by
Mr. Kalyanasundaram. Is he moving it ?

SHRI M. KALYANASUDARAM
{Tiruchirapalli) : Yes I am moving.

1 beg to mave :
Page 5, linc 23,

Jor ‘“twelve months” sub-
stitute “six months” (17)

My amendment says that the peried will
be ‘six months" instead of ‘“twelve months’'
as is provided in the Bili, The Home
Minister had got all that he wanted in the
way in which he wanted it. He has got
powers to put anybody in jail without
trial for any reason on the basis of a report
submitted by a head constable, Anybody
can be kept for any number of months, The
Advisory Board will be only a mockery.
Now at least let him consider whether it
is possible to limit the period of detention
to 6 months. This Bdl provides maximum
detention of 12 months. I am submitting
that it cah be reduced to 6 months. If this
law is necessary for detention without trigl,
at least limit the period, instead of J2
months, t0 6§ months, So, my amendment
seeks to  restrict the poriod of the maximum
detention to 6 months.

There can be no objection to this, Let
me see whether his democratic consclence
allows him to accept it.

oft wew fagrdh wrwddt (racforae) ¢
Y v 9 w1 aug ot afas &
Ffew 9@ wr § fF o ot X efere
vt & fort Qarc % 1 & S0 o Wy
wrow feenan wgaT § 1 W syfer Ao
wofl & o grgr wrar @ Ny fe o



355 Resl. re.

[y swzw fagrdr ars | ‘

TFST AT GFAT 2 IAT FFT | ZHieU @
AN ¥ T dwgd #1 AEA §oaafa
T8 gt =rfgg ) & av =rgm fF da
AT & ATUF AT T LT F AFEAS
#r oafy 7 7@ | afFT gzt a9 W4T @
A ME F 1 I A FT FST ST T 2 fF
qred & qrIfEAl #1 Aaseasm fEar so
A1 Aurfes earfaar &1 gaq 211 H
ZEAT ATEATE ...

Y TW Wg1 AiT (OSAeE wiA)
g g@ A1 AT 2\

ot srew fagit awdat @ 9 S A
z@ qH A W2 |

# argar § fF ova ot g9 T famw
FL AT T FAGT 1 A7 3 |

% Q/o QRo &AW : 77 ST HIIEF
@M AT g FEFT H qA9AT F@r § 1 oA
it & & faaga #war g fF sre 27 wafa
FI OF qI& F a9M7 T €A w7 fzar
ST A1 e S A w12 et q@ g
arfew | gz &1 fe2q faar so
AqA 9F 7 FAg 9%, fFA gfew F
Fiezas #1 fOiZ 9%, a1 = 99 F 4
ar Iu% ar9 s g & Afge o &
faaaws F& a1 fF F1E qieHz 7 9T #
FHW A AT Iegi4 TEI @7 @I 2 a1 T
WHE § §UEA A qg WD AL G
1T YT I THAI AT BT F A oIS
qgd qwel A1T ag N |

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : This idea of detention is so
very deep-rooted in the mind of the Govern-
ment. It is always applicd against political

opponents, Plcase see Cluse 14, Then, you
will see what it means, It says :

The revocation or expiry of a detention
order shall not bar the making of a
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Maintenance of Internal
Security and Bill
fresh detention order under section |
against the same person in any ca
where fresh facts have arisen af
the date of revocation or expiry 0
which the Central Government or |
State Government or an officer, asth
case may be, is satisfied that sucha
order should be made,

So, this has come out very clearly then
The Government must show some considera
tion. They want to call themselves
democratic Government  interested in the
ways of civilised thinking.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): The period has not b
introduced by us as 12 months in thi
only for the first, time, but in the Prevenl
Detention Act, 1953, the maximum p
of detention was fixed at 12 months,

SHRI M. KALYANASUNDARAM :
Are we still in 1950 ? o4
#
SHRI K. C. PANT : We are contints
ing with that 12 month-period, It does no
mean necessarily that every detenu must
be detained for 12 months. That is not i
meaning. The maximum period is 12 mo
Shri Dinen Bhattacharyya earlier in @
of his many interpellations said that thex
was no maximum period at all, and tha
this could go on for any length of time.

SHRI M. KALYANASUNDARAM
Let him read this along with clause 14 (2),
and he will see that there is no limit.

SHRI JYOTIRMOY BOSU : W
know that it is a lawless law, and it i
a law of the jungle, but still we must poir
this out,

SHRI K. C. PANT : [Itis left to i
appropriate  Government to decide on th
merits of each case the period up tow
a person should be kept in detentio
subject to the maximum period of 12 10
That is the purpose. I do hope that tie
will not be many opportunitics for
kind of thing which is being sugge
namely that a man is released and 2
immediately he is taken back into priso
I hope that there will not be many
occasions... el s



Y Redl. re.

SHR1 HAMENDRA BINGH BANERA
(Bhilwara) : It anoqdmim my elections.

SHRI X.C, PANT: It depends od
that person aa well. It fs mot entirely for
the Government, but it is for those who
come within the mischief' of this Bilf also
to behave in # manner that the mischief
of this Bill Is not attracted,

MR. , DEPUTY-SPEAKER ¢ I shall-

now put amendment No. 17 to the vole of
the House,

The question is :
“Page 5, lino 23, for ‘““tweive
months" substitute “six
months,” (17)

Let the Lobby be cleared,
The Lok Sabha divided :

Division No. 10] AYES ¢ {18.43 birs.
Balathandayutham, Sh.ri
Banera, Shri Hamendra Singh
Banerjee, Shri 8. M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri §. P.
Bosu, Shri Jyotirmoy
Brahman, Shri Rattanial
Chandra Shekhar Singh, Shri
Das, Shdi R. P.

® e
Deb, Shri Dasaratha
Dhandapani, Shri
Dhrote. Shri Jambuwant
Duita, Shri Biren
Ghosh, Shrimati Bibha
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Security and Bilf
Guha, Shri Samar

Gupta, Shri Indrayit
Haldar, Shri Madhuryya

Halder, Shri Krishoa
Hazra, Shri Manoranjan
Joarder, Shri Dinesh
Kalyamasundaram, Shri M.
Krishnan, Shri M. K.

Lalji Bhai, Shri
Manoharan, Shn K,
Modak, Shri B K.

Mody, Shri Piloo

Mukherjee, Shri Samar
Mukhersee, Shri Saro;
Murugacantham, Shri S. A.
Rao, Shri M. Satyanarayan
Reddy, Shri B, N.

Reddy, Shri Eswara

Roy, Dr. Saradish

Saha, Shri A. K.

Sen, Shri Robin

Sezhiyan, Shri

Subravelu, Shri

Swatantra, Shri Teja Singh
Ulaganambi, Shri R. B,
Viswanathan, Shri G.

Yadav, Shri G. P,
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NOEs Dwivedi, M&m
Ambush, Shei Ganesh, Shri K. R.
Asgar Humtin, Stri Gavit, Shri T. H,
Austin, Dr, Henry Genda Siagh, Shri
Azad, Shri Bhagwat Jha Ghosh, Shri P. K.
Aziz Jmam, Shri Gill, Shri Mohindes Singh
Babunath Singh, Shrj Gohain, Shri C. C.
Bahuguna, Shri H. N, Gokbale, Shri H. R.
Banamali Babu, Shri Gotkhinds, Shri
Barman, Shri R. N, Gopal, Shri K.

Basappa, Shri K.
Bhandare, Shri R. D,
Bhuvarahan, Shri
Buta Siogh, Shri
Chandre Gowda, Shrj

Chaudbary, Shri Nitiraj Singh

Chawila, Shri A. N,
Chhotey Lal, Shri

Choudhury, Shri Mojpul Hague

Dalbir Singh, Shri
Darbara Siagh, Shri
Das, Sbri Dharnidhay

Daschowdhury, Shri B, K,

Deo, Shri 5. N, Singh
Deshmukh, Shri K. G,
Dbemankar, Shri
Dixit, Sbri G. C.
Dumade, Shri L, K

Gounder, Shri T. N. T.
Gowda, Shri Pampan
Hanpsda, Shri Subodh
Hashim, Shri M. M.
Ishaque, Shri A. K. M,
Judesa, Shri

Jagjiwan Ram, Sbri
Jamilurrahman, Shri Md,
Jha, Shri Chiranjib
Kadam, Shri Dattajirso
Kadam, Shri J. G.
Kahandole, Shri Z. M.
Kale, Shri

Kamala Prasad, Shei
Kamble, 8hri T. D,
Kamia Komari, Kumari
Kasture, Shrl A, 8,

Kavde, Siri 8. R,
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Kedar Nath Singh, Shri
Kotoki, Shri Liladbar
Kotreshattl, Shri A. K.
Kulkarni, Bbri Rajs
Komasamangslam, Shri Mohan
Kuroel, Shri B. N.

l:nhl Haque, Shri
Maharaj Singh, Shri
Majbi, Shri Gaiadhar
Mchta, Dr. Mahipateay
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S. |
Mishra, Shri Jagannath
Mobammad Tahir, Shri
Nimbalkar, Shri

Oraon, Shri Kartik

Oraoo, Shri Tuna

Oza, Shri Ghanshyam
Pandey, Shri K. C.

Pandey, Shri R. §.

Pant, Shri K. C.

Rarashar, Shri Narain Chand
PartBasarathy, Shri

Patil, Sbri T. A.

Pradhani, Shri K.

Raghu Ramaish, Shri

Raj Bahadur, Shri

Security and Bill
Ram Prakash, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B, Radhabai A.
Rao, Shri Jaganath

Rao, Shri Rajagopala

Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Samanta, Shri S. C.
Sankata Prasad, Dr.

Sarkar, Shri 8. K.

Satish Chandra, Shri
Satpathy, Shri Devendra
Sayajirao, Shri
Shankaranand, Shri B,

Sharma, Shri A, P.
Sharma, Dr. H. P.

Sharma, Shri N, K.
Shastri, Shri Shivpujan
Sbenoy, Shri P. R.
Shinde, Sbri Annasaheb P.
Shiva Chandika, Shri

Shukta, Shri 8, R,
Sinha, Shri Dharam Bir
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Sokbi, Shri Swaran Singh
Stephen, Shri'C. M.
Surcadsa Pal Singh, Shri

Suryanarsyasa, Skri K.
Swamy, Shri Sidrameshwar
Tayyab Hussain Khao, Shri
Tiwaty, Shri K. N.
Vekarls, Shri

Verma, Shri Balgovind
Viked, Shri R. C.

Yadav, Stri Karan Singh
Yadav, Shri N. P.

Yadav, Shei R P.

Yadava, 8hri D. P.

MR. DEPUTY SPEAKER : The
result® of the division is :

Ayes 42 ; Noes 124,

The motion was negatived.

MR. DEPUTY-SPEAKER :
question s :

“That cisuse 13 stand part of the Bili,”
The moion was adopied.
Clause 13 was added to the Bill.
Clanses 14 and 15
MR, DEPUTY-SPEAKER : There are

no ameddments to clamses |4 and 15 [
shall put them ftogether to vote.

The
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SHRI M. RALYANASUNDARAM :
1 want to speak.
MR. DEPUTY-SPEAKER : No.

SHR1I M. KALYANASUNDARAM :
Then we shall insist on divisioa.

L J
MR. DEPUTY-SPEAKEX : The

question is
“That Clause 14 siand part of the Bifl.”
The Lok Sabha divided :

Division No. 11] AYES {18 48 hrs.
Almlpurkar, Shri Dharamrao
Ambesh, Shri

Asgar Hussain, Shri’

Ausun, Dr. Henry

Azad, Shr1 Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri
Bahuguna, Shri H. N.
Banamali Babu, Shri
Barman, Shri R. N.

Barua, Shri Bedabrata

Basapps, Shei K.
Basamatari, Shri D,
Bhandare, Shri R. D.
Bhuvaraban, Shri

*mmmmmwwmum

Ayes : Dr. Nwrki Mehta, Prof. 5, L. Sakecos, Sarvashei Somuath Chatiesjee,
Gadadher Sada snd Biola Manjbl ;

Noes : w Ram Bhagat Paswen, S. L, Mje, N. N. Pandey and Mujki Rej
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Buta Singh, Shri

Chandre Gowda, Shri
Chaudhary, Shri Nitiraj Singh
Chawla, Shri A. N.
"Chhotey Lal, Shri
Choudhury, Shri Moinul Hagque
Dalbir Singh, Shri
Darbara Singh, Shri

Das, Shri Dharnidbar
Daschowdhury, Shri B. K.
Deo, Shri 8. N, Singh
Desamukh, Shri K. G.
Dhamankar, Shri

Dixit, Shri C; C.
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Ganesh, Shri K. R.
Gavit, Shnt T. H.

Genda Singh, Shri
Ghosh, Shri_ P. K.

Gill, Shri Mohinder Singh
Gohain, Shri C. C,
60”:.&&, Shri H, R.

.
Cotkhinde, Shii

Gopal, Shri K.
Govnder, S T. N. T
Gowda, Shri Pampan
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Hansda, Shri Subodh

Ishague, Shrl A. K. M.
Jadeja, Shri

Jagjiwan Ram, Shri
Jamilureahman, Shri Md.
Jha, Shri Chiranjib
Joshi, Shri Popatial
Kadam, Shri Dattajirac
Kadam, Shri J. G.
Kahandole, Shri Z. M.
Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kamia Kumari, Kumar
Kasture, Shri A. S.
Kavde, Shri B, R.

Kedar Nath Singh, Shri
Kotoki, Shri Liladhar
Kotrashatti, Shri A. K.
Kulkami, Shri Raja
Kumaramangalam, Shri Mohan
Kureel, Shri B. N.

Lutfal Hague, Shri
Maharaj Singh, Shri
Majhi, Shri Gajadhar
Mchta, Dr, Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Natho Ram
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Mishra, Shri Bibhuti
Misghra, Shri G. 8.
Mishra, Shri Jagannath
Mohammad Tehir, Shri
Nimbalkar. Shri
Oraon, Shri Kartik
Oraon, Shri Tuna
Oza, Shri Ghanshyam
Pandey, Shri K. C.
Pandey, Shri N. N.
Pandey, Shri R. S.
Pant, Shri K. C.
Parashar, Shri Narain Chand
Parthasarathy, Shri
Paswan, Shri Ram Bhagat
Patil, Shri, T. A.
Peje, Shri S. L.
Pradhani, Shri K.
Raghu Ramaiah, Shri
Raj Bahadur, Shri
Ram Swarup, Shri
Ramji Ram, Shri

Rao, Shrimati B. Radhabai A,

Rao, Shri Jaganath

Rso, Shri Rajagopala
Raut, Shri Bhols

Reddy, Shri M. Ram Gopel
Richhariya, Dr. Goviad Das

JUNE 18, 1971 . Mointenance of

Internal
Securlty end Bill
Rohatgi, Shrimati Sushila

Roy, Shrl Bishwaneth
Samanta, Shei 8. C.
Sankata Prasad, Dr.
Sarkar, Shri 8. K.

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankarao
Sayajirao, Shri

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri A. P,
Sharma, Dr. H. P,
Sharma, Shri N. K.
Shastri, Shri Shivpujan
Shenoy, Shri P. R,
Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Shukla, Shri B. R.
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir

* Sokhi, Shri Swaran Singh

Surendra Pai Singh, Shyi

Suryanarayana, Shri K,
Swamy, Shri Sidrameshwa r

Tayysb Hussain Khan, Sl
Tiwary, Shel R, N,
Vekaria, Shri
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Verma, Shri Balgovind
Vikal, ShriR, C.

Yadav, Shri Karan Singh
Yadav, Shri N. P,
Yadav, Spri R. P,
Yadava, Shri D. P,

NOES
Balathandayutham, Shri
Benerjee, Shri S M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S, P

Bosu, Shii Jyotirmoy
Brahman, Shri Rattanial
Chandra Shekhar Singh, Shri

Chatterjee, Shr: Somnath
Das, Shri R, P,

Deb, Shri Dasaratha
Dhandapani, Shri
Dhote, Shri Jambuwant

Dutta, Shri Biren
Ghosh, Shrimati Bibha

Guba, Shri Samar

Gupta, Shri Indrajit
Haldar, Shri Madhuaryya
Halder, Shy Krishna

Hagzra, Shri Manoranjan
Joarder, Shri Dinesh
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Kalyanasunidaram, Shri M.

Krishman, Shri M. K.
Lalji Bhai, Shri

Manjhi, Shri Bhola
Manoharan, Shri K,
Modak, Shri B, K.
Mody, Shri Piloo.
Mukherjee, Shri Samar

Mukherjee, Shri Saroj
Muruganantham, Shri S. A,
Rao, Shri M. Satyanaravan
Reddy, Shri B. N,

Reddy, Shri Eswara

Roy, Dr. Saradish

Saha, Shri A, K.

Saha, Shri Gadadhar
Saksena, Prof. S. L.

Sen, Shri Robin

Sezhiyan, Shri

Stephen, Shri C. M,
Subravelu, Shri

Swatantra, Shri Teja Singh
Viswanathan. Shri G.

Yadav, Shri G, P.

K1)1)

MR. DEPUTY-SPEAKER : The result*

of the division is :

Ayes 132 ; Noes 45.
The motion was adopted.

. mfmwmw their votes : —
Ayes : Sarvashri Mulki Raj Saini and M. M. Hashim ;

Noes : Shei At Sthari Vajdyee.
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Clause 14 was added 1o the Bill Buta Singh, Sbri

MR, DEPUTY-SPEAKER : The
question is :

““That clause 15 stand part of the Bill."
The motion was adopted.
Clause 15 was added 10 the Bill.

Clause 16 (Proreciion of Action Taken
under the Ordinance)

MR. DEPUTY-SPEAKER : We take up
clauso 16, Is Mr, Bibbuti Mishea moving his
amendment ? No. The question is :

*“That clause 16 stand part of the Bill.”
The Lok Sabha divided :
Division No, 12] AYES [18 S8 hrs,

Afzlpurkar, Shri Dharamrso
Ambesh, Shri

Asgar Hussain, Shri
Austin, Dr. Henry
Azad, Shri Bhagwat Jha
Aziz bmem, Shri
Babunath Singh, Shri
Bahuguna, Shri H. N.
Banamali Babu, Shri
Barman, Shri R. N,
Beron, Shri Bedabrata
Bassppa, Shri K.
Bagostari, Shri D.
Bbandare, Siri R. D.
Bhuvarahan, Shri

Chandre Gowda, Shei
Chaudhary, Shei Nitiraj Singh
Chawla, Shri A. N.

Chhotey Lal, Shri

Choudhury, Shri Moinul Haque
Dalbir Singh, Shri

Darbars Singh, Shri
Daschowdhury, Shri B, K.
Deo, Shri S. N, Singh

Deshmukh, Shn K., G,
Dhamankar, Shri

Dharia, Shri Mohan
Dixks, Shri G. C.
Dumada, Shri L. X,
Dwivedi, Shri Nageshwar
Ganesh, Shri X R.
Gavit, Shri T H.

Genda Singh, She
Ghosh, Shri P, K.

Gill, Shri Mohinder Singh
Gohain, Shri C C.
Gokhale, Shei H. R,
Gotkhinde, Shri

Gopal, 8hri K.
Goyndes, 86t T, N. 7.
Gawde, Shei Pampan
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Hansds, Shri Subodh Mishra, Shri G. S.
Ishagque. Shri A, K. M. Mishra, Shri Jagannath
Jadeja, Shri Mohammad Tahir, Shri

Jamﬂmnzmm. Shri Md.
Jht: Shri Chirangib
Joshy, Shri Popatial
Kadam, Shri Dattajirao
Kahandole, Shri Z. M.
Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kamis Kumari, Kumari

Kasture, Shri A, S.
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kotoki, Shri Liladhar
Kotrashatti, Shri A, K.

Kulkarni, Shri Raja
Kumaramangalam, Shri Mohan
Kuresl, Shei B. N.

Lutfal Haque, Shri

Mahgraj Singh, Shri

Majhi, Shei Gajadhar

Melita, Dr. Jivraj

Mohta, Dr. Mzhipatray
Mirdba, Shri Nathu R

Misbrs, Shri Bivhuti

Nimbalksr, Shri
Oraon, Shri Karlik
Oraon, Shri Tuna
Oza, Shri Ghanshyam

Pandey, Shri K. C.

Pandey, Shri N. N.

Pandey, Shri R. S.

Pant, Shri K. C.

Parashar, Shri Narain Chand
Partap Singh, Shri
Parthasarathy, Shri

Paswan, Shri Ram Bhagat
Patl, Shri T, A,

Pradhani, Shri K.

Raghu Ramaiah, Shrl

Raj Babadur, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri Jaganath

Rao, Shri Rajagopala

Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Richhariya, Dt, Govind Das

Rohatgi, Shrimati Sushiia
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Roy, Shri Bishwanath
Saisi, Sbri Molki Raj
Samanta, Shri §. C.
Sankats Prasad, Dr.
Sarkar, Shri S. K.
Satish Chndr;. Shri
Satpathy, Shri Devendra
Savant, Shn Shankacrao
Sayajirao, Shri
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P,
Sharma, Shri N. K.
Shastri, Shri Shivpujan
Shepoy, Shri P. R.
Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Shukia, Shri B, R,
Siddheshwar Prasad, Sbri,
Sinha, Shri Dharam Bir
Sokhi, Shei Swarau Singh
Surendra Pai Singh, Shei
Suryansrayans, Shri K.
Swamy, Sbri Sidrameshwar
Tayyab Husspin Kban, Sbr}
Tewasl, Shel Gf-embar
Tiwary, Shri ¥

1 i
JUNE 15, 1971 Mq  of Buscea

Vekaris, Shri

Verma, Shri Balgovind
Yadav, Shri Karan Singh
Yadav, Shri N. P,
Yadav, Shri R. P.

Yadava, Shri D, P.

NOES
Balalhandayutham, Shri
Banera, Shri Hamendrs Singh
Banérjee, Shri S, M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri 8 P.
Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shri
Chatterjee, Shri Sompath
Chauhan, Shri Bharat Singh
Das, Shri R, P.

Deb, Shsi Dasaratha
Dhandapani, Shri

Dhote, Shri Jambuwant
Dutia, Shri Biren

Ghosh, Shrimati Bibbha
Guha, Shel Samay
Gupta, Shri Ind, ajit
Haldar, Shri Mpgdinayys
Halder, St Keldyaa
Hazrs, Skri Manomgise
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liw, Shri Bhogeadra Swatantra, Shri Taja Singh
Joarder, Shei Dinesh Ulaganambi, Shri R. P.
Kalyanasundaram, Shri M, Vajpayee, Shri Atal Bibari
Krishana, Shri M. K. Verma, Shri Phool Chand
Latj) Biai, Shri Viswanathan, Shri G.
Manjhi, Shri Bhola Yadav, Shri G. P.
M:W*» Shef K. MR. DEPUTY SPEAKER : The resuit®
Modak, Shri B. K. of the division is;
Mody, Shri Piloo Ayes 131 ; Noes 52.
Mukherijee, Shri Samar The mation was adepted.
Mukherjez, Shri Saroj Clause 16 was added 1o the Bil!

Muruganatham, Shri S. A, MR DEPUTY SPEAKER : Now, I

come to the point of order The point of
order that was raised was whether &
discussion can take place on a clause ewn
when there is no amendment. That s the
point of ordei. We are following rufes ;

Narendra Singh, H. H. Maharaja

Rao, Shri M. Satyanarayan

Reddy, Shri B. N. we are followmg cerlain conventions in  this
House, (Interiuption) Order, please. You
Reddy, Shri Eswara will be satisfied when you hear me out.
We are also following certain conventions,
Roy, Dr. Saradish So far, the convention in the House is that
when there is an amendment, there s a
Sahm, Shri A. K. discussion, and when there is 0o amendnent
the clause is pu to the House. Ewen o,
Saha, Shri Gadadhar having regard to the very strong Feeling
that the hon. Members have on this dide of
Saksena, Prof, S. L. the House today, I shall permit some dis-
cussion,
Sambhali, Shry Ishaq

SHR1 5. M. BANERJEE: Not today,

Sen, Shri Robin Sir. [ risc 10 & point of order. We do not
want any mercy from the Chair. It is odr '

Sezhiyan, Shri right. There may not be anmy amendment

. to any clause. But if a particular clawse

Stephan, Shri C. M. is absolutely injurious and if it is beyond

b any amendmeat, il we cannot move any

Subravelu, Shri amendment, evén then, we have a pight 1o

5 - - ——— B e | ——

* The follownig membecrs also recorded their votes 1 —

Ayes ¢ Sarvashrl Dharnidhar Das, S. L. Peje, R. C. Vikal, J, G. Kadam aud
M. M, Haghim ;

Noes : Shri Rattanial Brahman
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[Shri S. M, Banerjec]

speak on it. Of course, we in our wisdom
should move that it should be deleted  But
even otherwise, supposing we feel that the
whole clsuse is bad, then we can speak on
it ivrespective of any amendment. Sir,
more demociatic forces are coming into
ParHament and we should bulld up more
democretic traditions and conventions
instead of sticking to a rule. ([/mrerruption)

MR. DEPUTY-SPEAKER : Order,
order. Let me reply to Mr. Banarjee’s point
of order. 1 am grateful to Mr. Banerjee for
bringing this to my notice, but 1 would also
bave expected that Members who take so
muoch interest, who feel so strongly against
a particular clause, should also have taken
the trouble of moving an amendment.
{Interruption) 1 am only saying that they
could have tabled an amendment when they
were opposed 1o something. In any case,
1 have said this was only a convention, and
now I will agree to a discussion of the rest
of the clauses, even if there is no amend-
ment, #f you want. That should be
sufficient,

SHRI M. KALYANASUNDARAM :
You are indirectly criticising us for failure
to give an amendment.

MR. DEPUTY-SPEAKER :]1 am not
criticising. (Mwrerruption)

SHRI M, KALYANASUNDARAM :
For instance, take clause 16, It is a very
vital clause. Wi are opposed to that claose
as & whole, but no amendment will be
admitted if we move for the deletion of the
whole ¢lause. It js a siogle-clause provision,
1 have been in the legislature for more than
15 yoars, and I knmow. The practice is to
oppose the clause as » whole and spesk on
it  You must sliow us to speak, Members
have a right f0 oppose any singleclause
provision, und it is the inherent right of the
Members, and the Chair has no right to
take that right away,

MR. DEPUTY SPEAKER : 1am sot
taking sway any right....(Inferrupifon)

Let us take clavse 17.
Ciawse 17 (Duration of Derention
in Certatin Cases of Foreigners)

‘MR, DERUTY-SPEAKER : Thore are
wo amendments by Shri Feank Anthomy,
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He is absent. If nobody lmé  anything to
say I shall put the clause to the House,
Yes; 1 am putting clause 17 to the vote of
the House. ‘The question is:

"Tl:m clause 17 stand part of the Bill,™
The motion was adopte.i.
Clause 17 was added 10 the Bill.

19.00 brs.
Cluuse 18 (Repeal and Saving)

MR DEPUTY-SPEAKER : There are
no amendments to clause 18, If nobody
wants to speak on it, 1 will put it,

SHRI ATAL BIHAR! VAJPAYEE :
support the clause.

MR. DEPUTY-SPEAKER :
tion s :

The ques-

“That clausc 18 stand part of the Bill.”
The motion was adopted.

Clause 18 was added 10 the Bill.

Claase 1 (Short Tirle and Extent)

SHR! ATAL BIHARI VAJPAYEE
beg to move :

Page 1, lin¢s 5 and 6,—

omit ‘‘except the State of Jammu an
Kashmir™ (35)

SHRI PILOO MODY: 1 beg fo

mu?u H
Page 1,-
Jot lives S and 6, substitsue—
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SHRI PILOO MODY: Sir, in the
course of my esarlier speech, I quoted the
ng why such blanket powers canmot be
by any democratic Gowernment
anywhere in the world, The minister made
2 personal request to me saying, Yoy com:
and flisten 10 my specch and o you are
conyinced, vole for the Bil™ 1 have
listened to his speech with all the concen-
tration I could muster, but the onc point
on which | could not be convinced was that
he kept describing the conditipns only in
West pBengal. His entire speech was™ an
attempt to pant a rather gruesome picture,
of what was happening in West Bengal, with
an oocasional incident described in Punjab
or Bihar. He said, because of this picture,
we need to arm the Government of India
with this power But these conditions do
not exist in Bangalo.¢ or Bombay or Madras
of in Godhra. In large lracts of this
country, covering, millions and millions of
people these conditions do not exist. Then,
why does he want the power of hfe and
death over thess people ? 1 want to question
his motives, becsuse these are emergency
powers. He wants to catch spies and
saboteurs, But ever vast tracts of this
country, no spies or saboteurs exist.

He already has those powers in West
Bengal. But has the incidence of crime
gonc down there? No. He says, afier
you give me this power, everything will be
fine in West Bengal. 1 doubt his protes-
tation, because on more than one occasion,
even at the risk of repetition, they say, law
and order has become a socio-economic
problem. Docs this Act soive the socio-
econofnic problem 7 It does not. I believe

well as my point, He tells me that he has
9nruin difficulties about impasing this only

Therefore,"l syongly urge him once again,

¥ wish the gracious Prime Minister was
o0 that T could have appealed (o

heart, or at jeast to her femiainity, if
nothing else; ak mppeal which in & very
getuine sense mcels thefr reqoirements and
It cammot

JYAISTHA 28, 1893 (SAKA) Maintenance of Intermal 382

Security and Bl

over there, but they bave o coniend with
this Government in which 1 am not coh-
cermed.  But it does meet with the sedulie.
ments of a large majority of peopie.

fore, I urge him, even at this late hour......
I thought at 7 O'Clock he would be in a
better frame of mind than at 4 O'Clack- in
the afternoon when the sun is high on the
horizon-~1 appeal to him in this twilight
hour, may be his twilight also as a Mirthadr,
not as a man, I appeal to him to accept this

amendment which is offered in a spirit x

Benuine co-operation and not as
Please accept this amendment and you will
sausfy yourself as well as something like
500 million people of this country.

st zw fag &t sl © Sqrsre W),
T gwraT a7 At T € e o oWy
FIA XY AR AN 9T qwAr § N wwr
FIHT N w7 guir § dfva Al e
wifigy 1 wrer &Y gean & fow aw wgw
FATar o1 @y {1 et oyt Y ey
# vg7 & foy ag ghom< T wr oy
1 Afew forr o3 F o 3w Y goar
¥ fov g7 ¥ afas qaao g ik gt @@
afta faReft ot & ww wwgE feg
ary & o ar oo § fiw o ¥ Py
srgreet & dw frg ad &, feadlY oY worr
& wrdft 8, og @ a9 e §, Afewr ¥

waT A gt ¢ e agt et & ww
TFE AT g, A K e g § e ey
ST WY @ SrEr aar § 7w Wiy
AT eI U e agt g &
*TT § o wrae Ty wyr e &Y
sE o Gy § gy v v
¢ e ovat ¥ s R ge ot
T WY I EEA AT T YR, B
*{ wror aft § fr aeg wnefic @ wed
Oy TAT AT |

dat wgv quT A g X wwk §
fir g aTg 7 T oreg Wi g

v & fog g agt & Faw Wt
wfgf wify | & quoy wgar ¢ e

43

nt
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oY srzes fagrlr Wiy | The teed for the legisiafion has been

expldined by me earlier and 1 00t Wit

* fegm g f wigly ST =3 ¥
war wfzar €Y 1 AT HYETC AN Y
sqer &l @t agt o Famrr awr A
wivpfe st o ay gwdt ot 1 T T

waere qear o Wyt w3 § oA g
wrpt & aey wei & fov smn suear

B, Tg o T W § 1 g T v §
fis WITE ¥ 0F W & T ¥ JRY FIET

fawfon & <gv § oY oy qrar &= oW 2

ware gw fewuht e Qg aga § A

mﬁiﬁﬂ&wﬂ?m@mm&qfuﬂ

¥ ag wur wre f5 wp &9 WIOR 97

;zg}mhqmwﬂ sy A
[

SHRI K. C. PANT: Sir, | had ex-
plained at some leagth why we cannot extend
this particular Bill, this particular measure,
fo the State of Jammu and Kashmir. 1 do
not want to repeat all that [ have sad
eardier.

SHRI ATAL BIHARI VAJPAYEE :
Say something new.

SHRI K. C. PANT ' I something new
had been said about it, I would also have
repliod something new about it.  But actually
be has repeated my argumenis.

SHRI ATAL BIHARI VAJPAYEE:
Countered your arguments.

SHRI K. C, PANT : 1 had referred to
their Constitution,

SHRI 8. M. BANERJFE;, What is
your auswer to the arguments advanced by
P.M.?

SHRIK. C. PANT: Coming to my
friend, Shei Piloc Mody, 1 am grateful to
him for wishing that my twilight has not
come ks an individual, Jalyo wish him #
very Jong life. But there are twilights snd

and in ope respect he may hawe
réiched his twilight, 1 wonder if it was not
over-ambitions b8 his part to seck 1o appeal
to the femininity of the Prime Minister.

an answer. The first is as to
of the States have this legisintion, the Céntre
also wants to legislate in (his fie'd. Firstly,
the States cannot legistate In the

Defence of India or the security of
that Parliament alone can do.
even if all the States have their own  laws in

- this field, it will not enable Parlinment or

the Central Government fo act in the interest
of the Defence of India or the security of
India. In this, that is the imporiant and
primary consideration, particularly at this
atage.

Secondly, the Centre cannot act under
the State Jaws. The State Governments can
act under théir laws, but the centre can only
operatc under a law passed by this Parlia-
ment. Therefore, even if all the Sute
Governments had  thelr  laws, the Centre
cannot operate in the particular area that 1
mentioned,

The second important point is that a
State like Bihar or Pungab does not have a
Preventive Detention Act. My houn, friend
sa1d that Bengal has such a measure od its
statuie book. Yes, Bengul does ; but Bihar
does not, Punjab does not and some other
Siates do not, Today 1he situation in Bikar
is well known to him, The shadow tHat we
have seen over Bengal, the shadow of
violence, is spreading to some extont in Bibar
algo. I am sure, the House is not ongware
of this. In Punjab ahc we hive sl
instances of this. T hawe given [ndtances
earlier of Punjab alto,

SHRI PLLOO MODY : What inhibite
you from slapping it on to Punjab, Bihar
and Bengal ? -
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which 1 need not go into now. Is the
Centre in such a situation, knowing that
such a measure is needed in the State, 1o
sit back heiplessly ?

Again, he says that some Statés are more
affected by this than others. I do not deny
that. The situation in West Bengal is not
the same as in Madras and Kerala. The
situation is different in each State but I
thought, his whole point was that we took
1o long in taking action in Bengsl, We
have had this debate so many times irr the
House and it has been flung in our face
again and again that we do not wake up
in time ; we do not take action in time ;
we allow things to grow and reach a point
where we cannot then nip the thing in the
bud and it grows out of hand, Now here
in this situation we want to sce to it that
this charge cannot be flung in our face.
Now thut we have seen in certain areas that
this tendency of wwolence of this kind has
developed, . which we have mentioned and
discussed in this House, we should not wait
till it has spread all over the country and
then think of Qaving a ‘preventive detention
measure  So, it 13 now that we take action
in this ficld,

SHRI PILOO MODY : Timely action
for the maintenance of law and order and
timely action for preventive detention are two
different worlds,

SHRI K. (. PANT : The two different

worlds are both mportant in ther own
arcas.
SHRI PILOO MODY : Onec in a

democratic system and the other outside it

SHRI K. C. PANT : He is agsin provo-
king me to quoic Rajgaji which [ will not do

because he got angry yesterday.

.SHRI PILOO MODY : He is becoming
a good®styglent of Rajaji.

SHRI K. C, PANT : At least I am
& good stadeat than his partymen. Even
his party is not studying bim.

SHR1 PILOO MODY : What inhibits
you from passing the law for specific area, in
Bihar and Punjsb, since you bappened
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to mention them, and also In West ﬂcml.
Why can't you pass this law only for
these geographical arcas 7'

SHRI K. C. PANT : 1am nota jegat
expert.  Even in the matter of Emergency,
the Constitution does not empower us,
as far as my knowledge goes. We cannot
declarc an Emergency for a State,

SHRI PILOO MODY : Why not 2

SHRI K. C. PANT : Because if the
Centre declares an Emergency, it will be
for the whole country It cannot be for
a State.  You can study the constitutionst
posstion  This is to the best of my kpow-~
ledge. The Law Munister is herc and ypu
can ask him,

SHRI PILOO MODY : He is not
a Law Mmister ; he is a polifician.

SHRI K. € PANT : These are
practical difficuities, In all seriousness,
1 wanted to reply to his question. MNow,
after he has fistened to me, he may change
his mind, 1 assume an open-mindedness
on his part which will now be on the test
and we shall see whether, after hearing
me, he has an open mind in the matter
or not.

MR. DEPUTY-SPEAKER : I now
pul first the amendment moved by Shri Atat
Bihart Vajypayee.

Amendment Nv, 36 nas put and
negatived

MR. DEPUTY-SPEAKER : Then }
put Amendment moved by Shri Piloo Mody,

Amendment No. (:2 was put and
n gatived

MR. DFPUTY-SPEAKER : The ques-
tion is :

“That clause 1 stand part of the Bi}f."
The motion was adopted
Clause 1 was added to the Bil

The Enacling Formula and the
Tile were added to the Bil}
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SHRI K. C.PANT : Ibegilo move: people gave toit, so soon after coming to

“That he Bil, as amended, be passed.”
SOME HON. MEMBERS rose—

SHRI BHOGENDRA JHA (Jainsgar) :
May T make & submission 7 Wer have now
come to the end of it. Here, the hon. Minisier,
Shri K. C. Pant, has staied thc objects
and reasons of the Bill. I would again
appeal to him as to whether he thinks it
expedicnt evenn at this stage that in conso-
nance with the entire objects and reasons
given by him here, he will consider
that it will mnot apply 10 the
movamants of workers, peasants, stu-
dents and employees. 1 hope, he will accept
it and make up his mind even at this

slage,

SiiRI JYOTIRMOY BOSU Mr.
Deputy-Speaker, Sir, in West Hengal, we
are living in a big prison. But those out-
side have illusions about the Governmunt
and, 1o them, I say, that it will be crystal
clear that this Government is taking the
coumtry to ® neo-fascist State. [ can say
that today it is meant for us but tomorrow
it will come fo others, in other States So.
Jet them not think that it is not going to
touch them in future. This v being done
solely with the object of furthering the panty
cause of the ruling party.

We have seen, in 1965, how BODO
Muslims were detained and how their fami-
lies were ruined and their hearths and
homes were ruined I want to fell them
that itis strange they have forgotten that
the P.D. Acts and all the similar type of
blacks Acts have ruined them.

This time we have come with a much
bigger force hcre. If they misuse it again
and bring thosc black Acts which are {ascis(
in character, they are only digging their
OWn grave.

Thank You.

SHR] INDRAIJIT GUPTA (Alipore) :
Mr. M! Smm. 5‘!‘. 1 1hink this
debate has shown that history will provide
few examples of & ruling Party so cynically
disregarding the assurances and the promises
it made only recemly to the péople of
this countty and the mapdate that the

power.

This Preventive Detention legislation,
whatever name it may go by, iz nothing
new in this count:ty. For the last 20 years
we have tasted it. We have full experience
of it and, therefore, when we are opposing
it and making coocrete criticistlis of ~the
way in which il is applied and used, we ate
not telking in the air Many people sitting
on this side of the House, they know, nl’ it
and they have first-hand cxperience, * We
Have been victims of it.  We know what it
moans. Mr. Pant should not forget
although he is probably for the first time
as a Muinister having to pilot this odious
and obnoxious principle of preventive
detention in ‘he form of a statute, plense
remember the murky histery of the thiog
am! don’t try to make  virtue out of it

Sardar Vallabhbhai  Patel only brought
this up for the first time in 1950 or (95§ in
an atlempt to circumvent the judwiary. Who
does not remember it 7 Hundreds of people,
detenues were lying in tht prison under
various types of local and State laws and
the High Coaort at Calcutta was on the
verge of relcasing all of them because it
found that there were > grounds, valid
grounds for their dctention and then Sardar
VYallabhbhai Puatel came before this House
and said that he spent slecpless nights and
he was haunted by a nightmare that the
piison ga'es were going to bz opened
and all these terrible deienues are going to
be let loose upon the world and, therefore,
to forestall that somchow and (o circumvent
the judiciary which was about o givea
judgement in the Calcutta High Court, this
Act was brought for the first time and
rushed through the Pariament. Don't we
remember it 7

Then, Sir, to-day, in order to sd®re a
debating point over Mr Piloo Mgdy, the
Minister wants o walk in thesfootsteps of
Rujaji. Only throe months ago you have
gone (o the polls and fought against the
grand alliance one of whowe main  archi-
tects ia the same Rajajl. T do sot know
what was grand about it and what was
grand about Rajaji that you are o-day
swemting by him and sayimg that this is
& great fhing be did and, therefors, "¢
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are proud to do it again®
logic :

An amazing

Please go and explain it to the voters
who have voled for you three months
#g0.. (Imerruprions) 1Let us see  what
principle is behind it. In the later half
of 1969 when this Government had lost its
mafbeity 'in this House and it was’ time to
extend the walidity of this Act which- was
expiring and they came forward with a

| to extend it, all the Opposition
Partics were against st and they knew they
could not pass it here because we would
have opposed it. They did not have the
majority. What did they do ? They dropped
it ahogother...(Interruptionsy Why did
you not make that an issuc when you went
to the Elections ? When you went to the
voters and said, “We cannot abolish the
princcly purses because we could not pass
it. Therefore, we are appealing to you
‘Give us the mandate'”, why didn't you go
and tell the: voters ‘that we could not pass
the Preventive Detention because . (fnserrup-
tions). What was the mandate given to
you by the voders 7 To come back and
enact Preventive Detention law 7 In spite of
that what did the Government do 7 Because
they could mot pass it here, they cgged on
8 number of State Governments (o cnact
their own State legislations, Madhya
Pradesh, Rajasthan. Uttar Pradesh, Assam—
all these States were prodded and egged
on to pass their own State legislations
because they were not able ot the time
being to do it heie because they were ina
minority. ..

SHRI A. P, SHARMA (Ruxar) : Then
what ?7
SHRI1 INDRAJIT GUPTA : And then,

8ir, as svon President’s rulk came in West
Bengal, then, once again using their powers
under President’s Rule, they brought in
that ®Provention of Violent Activities Act
and prasnulgated it. 1don't know. There
scem to be very many new members on that
side who seem to be blissfully ignorant of
the fact that there is a full fledged Preventive
Detention Act in Bangal since  March 1970,
They don't seem (o be aware of it.

You are going tuo have two Acts for
Preventive Detention, to solve the problems
of West Bengal. Don't make us laugh ;
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you are not able to do anything ; you are
not tackling the real problerp at ail, because,
some Police Commissioner, I. G. of Police
are some Home Secretary, or some buregu-
crat sitting in Writers Building, came and
told you : Unless we are armed with moys
powers of Preventive Detention, We canpot
control the law and order situation, that is
why you did it. Therefore, the Consultative
Committee of West Bengal, during the period
of the President's rule was faced with jhis
very thing and we fought bitterly against it
there. We waraed them. We said, thig is
not going o solve the problem, But they
said : No, this is the panacea, the magic-
waad, which would bring about peace and
law and oider in West Bengal and they
forced this through. And now you can
see the result of what is happening today.

Mr. Pant will probably arguet that if this,
Bill had not becn passed at that time the
situation would have been worse, This is
one philosophical way of arguing anything
which you can never counter, because it is
all in the realm of what-might-have-beets,
conjectures, and all sorts of things like that.

The Minister said when he was winding
up the General Discussion that but for this
Prevention of Violent Activities Act, people
would not have gone (0 the polls in West
Bengal, Lle wants me to belisve that mili-
ons and millions of voters who came out to
exercise their franchise in West Bengal were
only able to do it because some thousand
people had been locked up under the Pre-
ventive Detention Act, He is only casting
a slur on them, on the democratic conscidus-
ness of the people of West Bengal. Every:
body was like a gloomy prophet saying, there
won't be any election, people are too much
frightened, they won't come out {0 vote bes
cause bombs are bursting on all sides ets,
But the people defied everybody and camie
out in their thousands to vote. Was jt
because of this miserable, bilter Ilngisiation
which was theie 7

Therefore, 1 say, the whole thing has g.t
a murky background and the reason why
they have brought forward this ordinanes
last month is very simple. The ruling
party,—at least the Members of the Gower-
ment,—knew that those assurances and
promises they gave during the election time
are not going to be fulfifled by them, mnd
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canpot be fulfilled,—assurances 1like fight
against ynemployment, curbing high prices,
and the resolve that thoy would take bold
measures against monopolist and big land-
Jords and princes, and all that, They koew
that they are oof going to be scrious mbout
it. And, this massive majority that they
got is now also blissfully going along on that
path, That is why the Presidentia) Address
to the joiat Houses never contained a single
word against the monopolists. That is why
the Budget that has come is of a type we
have seen, where the big business bas been
left scot-free.

They say : we have donc a very pro-
gressive thing in taking over the manage-
ment of General  Insurance Companies, and
saddling us with Rs. 38 lakhs every month,
to be paid as compensation for taking over
the management. And it is becauss they
know that prices are going to go up because
of these poicies— even Members who spoke
from that side on the Budget expressed their
justified apprchension that this Budget iy
going to cause an allround rise in prices,— it
1s becguse they know what it will lcad to
and they know there is going to be agitation,
discontent, strikes, demands for wages and
higher D.A,—that they have brought this
forward. You cannot escape it. There
have been demands by the peasantty and
landiess peasants and agricultural labourers
for quick distribution of surplus lands and
waste lands and Government fallow lands.
They were comemitted to such demands but
are not taking any steps to implerent them,
Because of that, they know that they npeed
this weapon in their armoury.

All this Bangia Desh affair has come as
4 hardy excime. That is all. The evenmts
that [ discribed of 1963-70 w00k place long
before anything had bappesed in Bangla
Desh. Al these atguments now about spies
coming in and Pakistani agent coming in,
and this and that s an after-thought. At
that time there was none of these things.
Al the second haif of 1969, why did they
want 1o exténd ibe torm T Was there any
Bangta Desh affair going o 7 No  In 1976,
why did they bring Prevention of Viclent
Activities Act 7 Was there any  Bangla Desh
trouble af that lime 7 Nothing. AN this Is
now used as cofivenient excuses, as & packages

The country is facing this great crisis, spies
are going 10 come, esplonage is taking pince,
etc. This is all convenient after-thoughts,
The whole motive behind this Biack Act is
to arm themselves $0 suppress the movement
of the people which is inevitable, being mude
incvitable, because of the pro-~capitatist polis
cies that they are out to follow. They koow
that there will be big struggles and demo-
cratic mo\cments, and in order to crush them
and to behead those movemenis and (¢, us
it, against the workers and peasants and
other democratic movements, they have
armed themselves with this Bill.

Therefore, we 8re completely opposed to
it. This is not & Bill which can be amended,
however much my friends may try. This is
not a Bill which can be amended, and we
are totally against this Bill, and, therefore,
1 want 10 express iy party's total opposition
to it.

PROF. S. L. SAKSENA (Maharajganj) :
1 am opposed to the Bill lock, stock and
barrel. It is not from today that 1 am
opposed 1o 1. From the very day that
this principle was introduced in the Const-
tution 22 years back, I have opposed this,
I had the misfortunc to be detained under
the Defence of India Rules in 1940,

When therefore this principle of preven-
tive detention was being intioduced in the
Constitution 22 years back m 1949, my whole
being revolted against the proposal 1 went
to Pandit Jawaharfal Nehru and told him
that he had heen the greatest fighter for civil
liberties all his life. How could he tole-
rate preventive delention being provided for
in the Consiitution. Then I went to
Pandit Pant, | went to Sardar Putel, 1 went
to Dr. Ambedkar, and iold them *What are
you doing 7 You were most vociferous in
condemning detention without trisl, Bt
now, you are introducing the principe of
preventive detention in the Congptitution
What face shall we show 1o our electorate.
B“‘ ﬂ“w Df, .Amb!dklf, M m ”u .m.
you do not knpow ; times have changed ;
then, we wers uader & foreign power and
under & foreign government, Now, we are
(rying to protect our newly won freedom.
could not be convinoed. Thiz was what
had stated in the Constituent Asseenbly
thet day. ¥ shall rewd out & few laes from

g-
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page 1576 of %he Constitoemt Asssmbly
Debates dated the 16th September, 1949 :

“So far as the present draft is concerned,
Dt. Ambedkar hzs himself confessed
that the magistracy will not be under the
High Court. Tam glad for the frank-
ness with which he admitted in regard
to 15A tha’le wanted ‘*due process.of
law’ but he has not been able to get,
what ke wanted. Similarly, he has con-
i that he wanted the judiciary to be,

y under the High Court, but he
has not been able to have it., Heis
giving us some compromise against his
wishes for satisfying the Home Ministry.
I realise the difficulty, butas we are
making the Constitution for the future
geperations, we should at least have it
on record that we are not in agreement
with the views of the Home Ministry,
whether it be at the Centre or in the
Provinces. Articles 15 and I5A are a
complele denial of liberty of person.
They are the darkest part of the Consti-
tution,”

This was what Dr. Ambedkar had siated,

SHRI K. N. TIWAKY tBettiah) : Is it
a regular debate that we are having or is it
the third reading stage ?

MR. DEPUTY-SPEAKER : 1 would
request Members of the ruling party to be
a little more considerate and a [little more
generous, They hnow Lheir strength and
they know that they can get this Bill passed.
What 18 the harm in giving the Opposition
a little more time to express themsclves ?

PROF. S. L. SAKSENA : This was
what Dr. Ambedkar had said. I am quoting
from page 1497 of the Constitugnt Assembly *
Debates dated the 15th Seplember, 1949

“Sirmhe House wifl recall that when at
a session of this Assembly we
were di ng article 15, there wasa
great deal of controversy on the issue
as 10 whether the words, “due process'
should be there in place of the words
which now find a place In article 13, 1t was
uitimately accepted that insicad of the
words *dud process’ the words shauld be
taccording to procedure cstablisbed by
jaw', | know that a farge partofl the

Jassurance.
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House including myself were greafly
dissatisfied with the wording of arti-
cle 15", .

AN HDN MEMBER : Kindly read also
what Sardar Pate! said,

PROF. §. L. SAKSENA : T had beett
to Sardar Patel and he said that he was
sorry but we had to protect our newly wom
freedom, and, therefore, we should not
worry. But | was not satisfied with that
I had expected that after we
Bad been without this Act for a year and a
quarier, when sarely the heavens had not
fallen, they would not commit the blunder
of bringing forward this Bill again, especially
when they have got such a massive majority
and in any emergency they can get it passed
i no time, So, why should they bring such
a black Bill and put it on the statute-book 7

Therefore, T would request the Minls-
ter to withdraw this Bill. I know he will
not do it. But my rcgret is that his father
is not here. 1 he were here, he would not
have brought such & draconian Bill before

this House which is much worse tham its
previous version.
I have suffered under this preventive

detention Bill twice. Sardar Patel when he
brought this Bill made it very clear that this
was meant only for saboteurs and spics,
But 1 was detained under this legislation
in connection with strike in a sugar factory
in Gorakhpur, The growers were ill-treated.
One police sub inspecior beat a canograwer
without any fault, This infuriated all
the canegrowers. Thcy could not tolerate
what the police had done to one of them
So they refused to supply cane to the factory
unless the police sub-inspector came and
apologised. For seven days the strike went
on. [ wasleading the strike, Then I was
arrested and detained for 11  months,
Afierwards, the Supreme Court relessed
me. Thisis the way the Act had besn
used. This 1s how it will be used agein.
It is going to bt used against whomsoever
the ruling party does not Jike. So ! would
request the Government ol 1o blacken the
statute book with this legislation.

i

MR. DEPUTY-SPEAKER : There eie
sull a large number of members who would
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{Mr. Deputy-Speaker]

like to speak. So I would request them to
bo as brief ks possible,

SHR1 K. MANOHARAN (Madras
North) :1 have listened to the able
defence put up by Shri Pant justilying this
draconian measure which is now allowed to
anter the statute book of this country, 1
consider this a cobra allowed to enter the
democratic garden. As 1 said, it is a

draconian measure ; it iz an Act immoral. I,

would request the Minister to  consider
certain aspects that have already been brou-
ght to his notice for his consideration,

I have becn watching him speak. 1 have
got the highest regard for Shri Pant because
he is a young. dynamic person taking a
really keen interest and applying his mind to
problems he deals with, and he is a succesy-
ful Minister. I wish him well. But n
this case, his approach and his reply has
been always negative. For example, take
the speech of Shri Krishna Menon. [ did
not hear his reply to i, but I read from
newspapers the reply Shri Pant gave He
said that Shri Menon had expressed his
own dissatisfaction and opposition to the
Bill but that while be was Defence Minister,
this Bill was piloted and then as Minister he
did not have any objection. He further said
that during his tenure as Minisicr, an
exiension of the Act was sought and even
then he did not resign. I say this 1s a nega-
tive approach Our experience has been that
whenever a Minster comes outl of the
Cabinet, he speaks the truth, [ will not
be surprised if after cuming out of the
Cabinet, Shri Pant also docs the same, He
will algo then oppose this Bitl. So let us
not shirk responsibility and bypass the whole
issue.

‘This is definitely a Bill which will not
help the image of the present ruling party.
After the elections, the ruling parfy has got
a nimbus around its head, a cloud of glory.
ahalo. But! sm doubiful whether this
glory can be maintained and the imsge can be
protecied § am sure it is going to be donigra-
ted. 1 am sure the halo, the nimbus, sround
the personality of the Prime Minister would
disappest,
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Sol would request the Minister to
consider onc aspect, [ knpw you cannos
withdraw the Bill, because it is now beyond
that stage, If we ask him o withdraw it,
T know the futility of that request You are
not'going (o withd:aw, but one thing 1 can
request you is this. Use it very sparingly
and do not abuse it for political purposes,
and try to behave like good ®palitical boys
in the country

SHRI SAMAR GUHA {Chnt\';) : 1 was
surptised 10 find that the ruling party has
failed even to gauge the depth of feeling of
the oppowition, 1t hes not entered their
mind as to what 1t is that has brought all
the opposition parties, with radically diver-
gent views ot political and other matters,
together 10 achemently oppose this Bill,
The mawsive victery in the last elections
has gone to their head so much and dovelopod
a sense  of absolutism, and the brate
maprity has made them brutally impervious
10 the apprehensions of. the opposition
They cannot understand why parties
with  diametrically opposite views  have
combined 1o fight this Bl tooth and nail.
If the sense of power had not gone so deep
into their minds, they would have applied
their minds to understand the cause of the
apprehension

Much has been said about West Hangal.
Lven afier the passing of the Prevention of
Violent Activities Act, can you say the
situation has improved in West Bengal ?
Has it not become worse? In it not a fact
that dozens of persons have been killed ?
With your additional lcgal power, were you
ablc to bring about peace there 7 You could
not  Therefore, there should have been a
different approach in dealing with the pro-

+ biems of West Bangal.

1 have anothor scrious apprehension
As 1 said when | opposed the Billpthey are
using the name of Bangla Desh, the situation
inthe border If any positive® aciion was
to be taken to deal with the problem of
Bangia Desh, as it happeped in 1962 and
1965, this House would not bave taken
cven an hour 10 pass such a law, . if it was
meaat for the defence of our national
security, But if this Bill is passed into a0
Act | am afraid that many legitinisse grisvan-
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ocs of the Bangls Dash  reflugees will go
unheeded You may not be able to give
them food or shelier, and those who defend
their rights on humanitarisn grounds will
be gagged. Therefore, I want to  record my
opposition and the opposition of my party 1o
this black Bill.

SHRI MY SATYANARAYAN RAO

(Xarimrnagar) : 1 am 1cally surpriscd 1o sce.

that the Congress Mcmbers aie very jubilant
to pass this luw 1 want to remind them
that they are not going to rule this country
for ever. At the mopst they may rule for
five years, and 1 request them to realise that
if any other party comes to power what the
fate of this country is going to be  They
are going on the wiong path

MR DEPUTY-SPFAKER : You have
made your point.

SHRIM SATYANARAYAN RAO:
Why arc you not allowing' me (o speak ?

MR. DEPUTY-SPFAKER : I am only
appealing to you, .

SHRI M SATYANARAYAN RAO: 1
am the only speaker on behalf of my party
Yesterday also you did not allow me. Iam
worrv. [ stage a walk out in protest against
this. What is this ? This is too much on
your part. This is a very important
occasion. | prolest, This is not good.
1 am sorry for this I strongly protest
against this . Why are you not allowing
me to speak ? You did not give me a
chance 1 must have my say. You suspend
me 1f you want, [ am not going to tolerate
this, This is very arbitrary.

The hon. Member tore off some
poper and th n lefi whe
House,

st Pex Tag who (viourer)
gameast aawd, W@ w o faw ol
fasT< gurEr §13 AT AT §, BW UWIEG
am ¥ Fred} & FgUi 97 gt N R @
Wi g sl ¥ gATedy @Y
vy faw w v fadyy fpar &1 o ¥
wrorr gorr, Y 7t Aoy o s oy
g v owda ¥ AR I edadr §
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w0y frare gvz T 67 T T A Y
aw gafavite g a9 @@ o

& AT & WEA OF FIEIT 3T HEAU
wignr # fr fow gs~ &% aw &
werrafy qamg ¥ frua q A dw A
v a1 F1 gEgayT frar s g gend ow
qUA® T TT OFF X FeAwa DWW WY
Soar war, &feq 5w 9% vamey 1= N
a7 gy agram, AY 39 % Py we Reay
™|

ad arrwr 2 e w @ & gevm
grar 1 gafar & oot frdw e ¢
AT E B amerTe I wgEa &
qm T agh A T &g FIE W )
SfA & gerreg gw @ gAY T Srear
g 5 oan e dw ¥ e fady w0
A7 I gardy g gRl

SHRI PILOO MODY : Al I would
like to do is to point out to this House and
to this Government how by introducing this
Bill and getting it passed, they have corjverted
that magnificient massive mandate into a
miserable minority. Becausc you have prople
representing 43 per cent of the electorate
putting through this Bill against the massive
opposition of 57 per cent of the people of
this country. We do represent 57 per cent
of the people and they represent only 43 per
cent. That is how the magnificient massive
mandate is turned into & miserable minority.
It is the tragedy of our clectoral systems and

« that Es why 1 say : so much for their “yem-
yem.”'

@ wfe quw  (afaer freoh)
Iyrens wErew, 1 faw Y g F ¥
g 0 nd W § 1 ¥ S arwn ¥ fad
ag SEAT AT Argar e g w1 Wy
aoge @z feom ardew & fowrs
IS q FT A | ¥ oy T wgroar
i a¥ ¥ wimfoy §, 3% faers
Y ot oy ¥ SATr e won
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[st wfw qww]

qyar § 1 Wl W Wy g
s 9 arear § Al xw feg
wrwr § for o wT0T Y worge sl fwarey
s & faers s@ae o fr—
ST wewrganiedl ¥ fawrw g, @t AR
wrf qay At g

SHRI K. C. PANT : A certain amount
of muiual grace, # vertain amount of mutual
respect and a certain amount of acceptance
of each other’s point of view and at least
not doubting cach other's motive must inform
the deliberations of this House if we are to
function smoothly, Even at thiz late stage,
1 realise that everybody is tired and tempers
are frayed ; but I would beg of my [riends
opposite, since they have reised some points,
to give me a fcw minutes to reply to them

W
i

The first thing is that Shri Bhogendra
Jha raised the point that tkis measure
should not be used against workers, larmers
and students. I appreciate the sentiment ani
1 appreciate the spint. | do not know
whether I may add it to the Statement of
Objects and Reason, at this stage. But as |
said gven earfier- because [ do not hnow how
it can be done without an amendment and
80 on—1 can assure hym and my friend Shri
Shashi Bhushan, that this Bill is pot being
put forward to supprays nany legitimate
movement of workers or farmers or
students,

SHRI BHOGENDRA JHA : You are
not saying it seriously, Bring in an amend-
memt if you are serious (Inrerruption).

SHRI K. C. PANT : [ um very serious,
and I am saying it in all seriousness. It is a
matier of record. (Interruprion) My friend
Shri Bhogendra Jha knows that an amend-
ment to the objects and reasons, even if it
i» possibie, does not form part of the law.
It forms part of the record, 1 have already
sald so. So, it is as good as putting it
there,

. M. KALYANASUNDARAM :
Why 'do you want fo play this political game ?
(nterruptivn)
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SHRI K. C. PANT : Nr. Kalyvama.
sundaram, you will appreciste the poimt that
the courts also will not be guided by ‘the
Statement of Objects aad Reasons. Therefore,
my records . (Interruption)

SHRI BHOGENDRA JHA : H you
want to assur¢ us, then move an amondment.
You are not setious.

PANT :

SHRI K. C. What 1 have

" said is said in all sincerity and weriousness.

Now, my hon, friend, Shri Manoharan,
asked me a direct question. He asked, will
you usc it sparingly and not use it for
political purposes 7 Again, I would like
to say that certainly it shall be our endeavour
to use this very sparingly and not for
political purposes. | have made the point
earlier abso. (Interruption)

SHRI DINLN BHATTACHARYYA
(Serampore) : At the time of passing the
PD Act alsw, you said the same thing. But
you had wictimised thousands of workers,
(Interruprion)

SHRI K. C. PANT: Why not you
give me a patient hearing ? [t will help both
of uy il you give me a patient hearing and
you will be able 10 understand vur approach
to the problem. I have listened to you all.
You have to listen to only one infliction
from me, Just think of my lot.

My hon, friend Shri Manoharan asked
me these questions, and 1 am prepared to
reply to them, and again. in a spirit of sin-
cerity. But mnaturally all poiitical parties
must also abjure violence, the ways of vio-
lenceé, They must abjure any thought of
undesmining our democratic structure and
must abide by the rules of the game, within
the framework of the Constitution which
guides our actions This ig also ecsseutial.
It cannot be onesided. Therefo, IT under
the guine of politcal activity, gomecone sseks
10 act in manner which it® prejudicial 10 the
unity of this country, to the sovercignly of
this country, to the safety of his couniry,
prejudicial to the communal harmony, which
is prejudicial to the freedoms what we all
went 13 preserve; 1o tw demo-
eratia strocters which we all waot 1o presecye,
then, 1 aoh sfrmid in these circumst iness,
the dlauscs herd miy come imfo  play.  But
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for that, the blame must rest squarely on
these who seek to use those methods agminst
our established values and the values that
wo cherish,  This, I must make clear, .

Mr. Indrajit Gupta said, “You have the
people’s mandate™ end he twitted us for
bringing forth this measure. May I remind
the Mouse "that in our election manifesto,
along with other things, we have said :

“Hhe Congress, therefore, appeals to the
people to return its candidates to the
Lok Sabha and give it a clcar mandate ..
{2) to put down the forces of violence
and disorder so that all our citizens can
five in peace and harmony ”’

So, this is as much our mandate as the
other things he mentioned. It is in purm-
ance of this promisc to our people that we
seek to take whatever measures are necessary
tn the situation that prevails today to pre-
serve the unity "and integrity and the basic
institutions of the country. The situation
in the country is extraordinary, We are
Ining in troubled gimes. i is my duty to
pomnt out that many of the border States do
not have such laws  There is an impression
created by Mr. Mody that all those States
have this law, There 18 no such law in
Assam, Nagaland, Bihar, UP, Himachal
Pradesh, Punjab and Gujarat. The border
is botting up. The whole country is anxious
about it. Thess border States do not have
this law. [Is this the time to quibble over
small things or is this the time to realise
that if tomorrow the need for such law can
arise, we must be prepared for et ? It Isin
that spirit, in the spirit of preserving the
freedom and sovereignty of this couniry and
the poace of this country that I appeal to
this House (0 puss this measure. We know,
there are elements in the country which want
to destroy this unity and this fresdom and
which want to disrupt the fabric of our

sociely. It is against them that such mweas
sures are necessary. But for that, these
measures would not be nocessary. Therefore,
I hope, even though it is late, my friends jo
the opposition, realising the gravity of the
sltuation, will give it cool thought and
support the measure.

ot xw fagr® wredadt : gw awAr
fatrg gwve »<x §, gw waztr ¥ wer
wfi &% | g W o faverd &, g agv
AT R R 1 (Interruptions)

MR. DEPUTY-SPEAKER : The ques-
tion s :

“That the Bill, as amended, be
MM."

Those in favour will say ‘Aye’,

SOME HON. MEMBERS : Aye.

MR. DEPUTY-SPEAKER : Those
against will say *No.’
I think the Ayes have it., The Ayes

have it. The Bill, as amended, is passed.
(Imterruptions)

The motion was adopeed.

Shri Atal Bihari Vajp.zve and some
other hon. Members left the House.

MR. DEPUTY-SPEAKER ¢ The House
stands adjourned till Eleven of the Clock
on Monday.

rs

20.00 brs.
Tne Lok Sabha then atjourned till
Efeven of the Closk o1 Monday,
June 21, 1971 Jyaistha 31,
1893 (Saka)
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